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LOK SABHA DEBATES

i
LOK SABHA

Wednesday, September 4, 1974/ Bhadra 
13, 1896 (Safea)

The Lok Sabha met at' Eleven of the 
Clock

[Mr. S p eaker in  the Chair]

HE ADJOURNMENT MOTIONS

SEVERAL HON. MEMBERS rose—
(Interruptions).

MR. SPEAKER: All of you please 
sit down.

SHRI SAMAR GUHA (Contai): 
There is a report in the Hindustan 
Times that with the permission of 
the Speaker a case has been filed. 
Before the business of the House 
starts, it is absolutely necessary to 
know whether this report is correct 
or not

m r ta  n |  uwr w

& f s  it nfr t o t  1 1

SHRI SAMAR GUHA: It is abso-
lutely necessary that it is known 
whether it was done with your per-
mission or not because you are the 
Presiding, Officer of the House and 
something very serious has come in 
the Press that with the permission of 
the Speaker a case has been filed 
and instituted. We are concerned 
with your honour and dignity because 
you are the custodian of the rights 
and privileges of this House.... 
(Interruptions),
2087 US.—12.
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SHRI JYOTIRMOY BOSU (Diar 
mond Harbour): I have given an

adjournment motion.

SHRI SAMAR GUHA: The highest 
dignity of the House w ill be in the 
shadow of certain doubts and it is 
absolutely necessary that you should 
come out with a statement whether it 
is correct or not.

m * m  xm  wtaft ( s t t ^ )  : 
snare* 3ft, 377

. . ( m m )

SHRI JYOTIRMOY BOSU: You
take up the adjournment motion as 
the Business Advisory Committee has 
failed to come to any decision and 
the business of the House has come 
to a standstill.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): The BAG did not come 
to any decision and the Government 
cannot inflict on us anything they 
want

SHRI JYOTIRMOY BOSU: She 
is not allowing discussion to take 
place. There are 21 forged signa-
tures and this is a serious matter. 
Rule 190 empowers you to fix date 
also for the motion. I regret to sty 
that the Prime Minister and Leader 
of the House has not thought it fit 
to uphold the dignity of the House. 
She is shielding her corrupt minis-
ters,

MR. SPEAKER: Please sit down. 
How can it be a subject matter of 
an Adjournment Motion? How can 
that be a subject,—if the Business 
Advisory Committee does not come 
to some conclusion or some agree-
ment? Order please... •
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SHRI JYOTIRMOY BOSU: It is
a very serious matter.

MR. SPEAKER: After all, there 
are procedures for i t

SHRI SHYAMNANDAN MISHRA: 
There is no business before the House. 
After all, we cannot function with-
out the Business Advisory Committee 
coming to some conclusion.

MR. SPEAKER: I have to go by
the rules.

SHRI JYOTIRMOY BOSU: You
kindly explain why the Prime Minis-
te r is not allowing a debate which 
is already pending on the list.

MR. SPEAKER: If there is no
agreement in the Business Advisory 
Committee how can that be a subject 
matter of Adjournment Motion. This 
is not a procedural issue. Please 
sit down. I am not allowing it.

sft ajifWIW TT*f : W&f&f
*ft, s rm tfi % 5FTRT feST 2JT. .
(wrap*!*) psfoppr
f w « r r  % faq  tfrf *r*rar srgft
f<rrr «nrT ft 1 % f r̂rr srrq- *r*rr
stfsrtr |

MR. SPEAKER: May 1 make a
submission to all of you? After all, 
the procedures are laid down. II 
one procedure does not come into 
being, it does not mean that some 
Adjournment Motion or Censure or 
some other motion. I have yet to 
see any instance of this type. Order 
please.

SHRI JYOTIRMOY BOSU: I have
a point of order.

MR SPEAKER: “I  have just made 
my observation about 'the position----

SHRI JYOTIRMOY BOSU; On a 
point of order.

(a rm ; . 
v r t o  ft . . .  1

SHRI JYOTIRMOY BOSU: A
Committee of the House, namely, the 
Business Advisory Committee (which 
is supposed to fix and finalise the 
programme for the business of the 
House) has failed due to the adamant 
attitude of the Government to pro-
duce a report and to come to any 
kind of an agreement. Therefore it 
is a serious situation which has now 
come up before the House. The 
House should give its finding what 
should be done in such a case, when 
the BAC failed to reach a decision 
and give a report before the House 
and failed to finalise the programme.

MR. SPEAKER: The rules are
very clear about it. There is nothing 
for the B.A.C’s failure to come to an 
agreement. If you come with an 
adjournment motion or a censure 
motion against the Committee I do 
not agree with you.

SHRI JYOTIRMOY BOSU: I  am
sorry you have not gone through the 
root of the problem.

MR. SPEAKER: The report of the 
Committee comes before the House.

SHRI JYOTIRMOY BOSU: But,
when a Committee of this House fails 
to perform its duty due to the ada-
mant attitude taken by Government..

MR. SPEAKER: How do you say
that it has failed to come to the con-
clusion? Simply because some Mem-
ber*? have not come to any conclu-
sion?

wn»
ftr iT  ir* % * 1* %
ft 1 sn n r $

“The total failure of the 'Govern-
ment to preserve the fredom of 
the press inasmuch as the Govern-
ment has not secured the undelet-
ing of ‘Search Light’ and ‘Pradeep’, 
the two Patna dailies, by the Bihar 
Government and has even failed to 
ensure the payment of the adver-
tisement arrears due to these news-
papers of nearly a million rupees.’*
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Afotftm Motion

apT %53T %
m * t * r r a T t »  i o * r r a ^  >

f ^ R  TOTR S?«prt apT ^  I  I 5ft
qsTfo«r fosr faq  |  

f t f t t  f r ^ f ^ i r ^ f r ? f a w  % sFnrrc 
fspsrarer ^ v fa rfa w  1 1  

(w w pt) ___

MR. SPEAKER: How can it come
in  the Order of Business of thjs 
House when it concerns the Bihar 
Oovemmenf?

SHRI SHYAMNANDAN MISHRA: 
The freedom of the Press is within 
the  jurisdiction of the Central Gov-
ernment. I t does not lie with the 
S tate Government.

MR. SPEAKER: They have exer-
cised their right.

sft HW ftra* : ?MT nwftra- 
%£ n %, tr^ e R ^ r^ r
W t SPTRTtft 7

*ft H W  filgKl w f a f t  (»*Tfa«rc) :
WWfT VfAZq, fa
TO Jm iT  TT m w  £ I 7-FSqr
STTF TTTOvTT ^  ^  % t  
w t t  stntfap qfryejf ^  ?ft
t r fW r  % t o t j t  nft w r  ?fr I  j
^Iwr-T H ' v ^ i'f w k  ^rsp-
rff''CT ̂  w i  t  I 
t t r t  J T f ^ ^ r ^ f ^ r r o ^ n T ^ f  
„t <T7 *TFPTT F/THT f» - ^  TT^r *TRT?

% ifts ttc  r m  «rr T^t
£ i

«fww
% fcFS TPT T^TT fc <ft *; f̂ rrr

|  i

The courts are open to it. We are 
>not here sitting as judicial courts to 
..decide on these issues.

tffww q f l w  *ft# «PT T O T
I ,  ’RT ^  w  srafa sprr ^» rr ’ 

(«raror)

www . aft ^tar

% qf tf rW H  *r ?T 

*r%r fea rer t t  *nret

f  ?

SHKI SHYAMNANDAN MISHRA: 
We are here to see whether the Gov-
ernment is carried on in accordance 
with the provisions of the Constitu-
tion. Our Constitution clearly lays 
down that the freedom of the press 
would be guaranteed^

SHRI S. M. BANERJEE (Kanpur): 
Mr. Speaker, Sir, my point of order 
is on the adjournment motion sub-
mitted by my friend, Shri Bhogendra 
Jha.

MR. SPEAKER: I have got one
with me and I have to deal w ith that 
first.

SHRI S M BANERJEE: Kindly
hear me.

MR SPEAKER: How many of
these matters can go together? After 
ail, we have to take only one.

SHRI S M. BANERJEE: Sir, t
want to make two submissions.

One is in regard to the adjourn-
ment motion regarding price rise and 
dehoarding campaign given notice of 

by Mr. Bhogendra Jha.

(Interruptions)

You can deal with the adjournment 
motion regarding Searchlight also.
I  am not against t£ p t



7 8ft, 44M<****#, SW TSW K t

^  w w t $ g i&  i s r i r i t : » tft
t o  * f ^ r ,  t r r  j^ r s*r?r *rr t e r r  

tfVfstq i <$*• qysrffis  fs*rr t

«ft sftfijpfa ^ 5 ^  fsnr^r trgan ^ d  

* $€ t % si*  *r, % m  ssft ^  frprc %

?r fesr |  s rk  ^ t t  

s n w  rm  % srrt ^ t ,  ^  *tt
^«r?rr <rrr i

MR. SPEAKER: About the Busi-
ness Advisory Committee, there can-
not be any adjournment motion 
merely because it has not come to 
any conclusion.

Mr. Banerjee, do not mix up 
matters.

SHRI S M. BANERJEE: Sir,
kindly allow every one t<s complete.

MR. SPEAKER: There is complete 
confusion if one interrupts the other.

SHRI S M. BANERJEE: Kindly
allow me to complete.

MR. SPEAKER: I allow you to
complete.

SHRI S. M. BANERJEE: Ons is
the adjournment motion regarding 
price rise. The second one is about 
the motion whether Business Ad-
visory Committee has agreed to dis- 

jross any motion or not against the 
21 Members of Parliament. We have 
taBled a motion, rflyScUI, Mr. Shyam-
nandan Mishra and others where 
neither the name of Mr. Chattopa- 
dhyaya nor the name of Mr. L. N. 
Mishra is mentioned. Sir, Prime 
Minister is here. We have tabled the 
motion under Rule 189. I t says:

"If the Speaker admits notice of 
a motion and no date is fixed for 
the discussion.. . .

w e have tabled the motion under 
Rule 189. This is a motion which 
has been admitted by you. I t does 
not give the  name of Mr. L. N. 
Mishra or Mr. C ^ M ^ d h y a y a . No

4  W *  At, 44 few«W**«& $

name ia there. This is about the 21 
Membrs.^ & says: 

"This House resolves' to  consti- 
< tu te  m Committee of the Hou«e.. , .

{Interruptions).
MR. SPEAKER: This is not ft 

point o f order. You are raising 
many other things.

SHRI S M. BANERJEE: Sir, the 
hon. Prime Minister is here. I  would 
request that in the larger interest of 
Parliamentary demoppacy, the names 
of 21 Members of Parliament should 
be cleared of the charge of corrup-
tion which has been levelled. She 
should uphold them in the House. I  
would request hear to say that a Par-
liamentary profee is a must and that 
it will be done.

SHRI H. N. MUKHERJEE (Cal-
cutta—N orth-East): Sir, I recall the
days of Mr. Mavalankar. He was- 
very chary of admitting adjourn-
ment motions. Every time we gave 
notice of a motion, he would get up 
and say I have received notice of an 
adjournment motion* and th e  House 
would laugh because he was not go-
ing to accept it. Every time, he 
gave justification or the reasons for 
not admitting an adjournment mo-
tion. I would submit to you, if you 
have got notices of several adjourn-
ment motions including the one given 
notice of by my Mr. Jha and Mr. 
Madhu Limaye, you should see that 
the House is appraised of the reasons.
It is possible that the House may ex-
press its views. ^

Secondly, I ‘remember, in the first 
Parliament the Speaker, Mr. Mava-
lankar said that every decision o£ 
the Business Advisory Committee ia. 
such a highly responsible ' d*cision< 
that the entire House statuia bjr it. 
If a peculiar difficulty has, arisen iivt 
the Business Advisory Committee and 
if, it has come to a  pass that it 
cannot come to a decision, i t  means 
almost the death of Parliamentary 
functioning and this is a thing which 
has to be reported to  the Houaei I 
am not a Member of tbe BwOitefs, 
Advisory Committee. Certainty, T
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ttfoiiid to bfe tftia as fe IHfemher of 
the House that fhle Business Advisory 
Committee is not in a position to 

function because af certain reasons. 
This has happened because of the 

issue of corruption which is agitating 
*the whole country and th e  case of 
-21 Members of Parliament which is 
hanging Urn. It is necessaly tha t we 
have an understanding that this 
discussion just has cot to take place. 

"There is also a feeling that when 
there are specific charges against the 
Ministers, in their own interest, to 
save themselves from the spiritual 
torture, "the whole thing should be 
discussed. Therefore, it is very im-
portant that Mr. Bbsu’s motion and 
Mr. Limaye’s motion, whatever they 
are trying to put forward are consi-
dered properly. I  do not want the 
atmosphere to be muggy. I wish you 
proceed in such a fashion that the 
whole thing goes on smoothly so that 
w e can subsequently discuss more 
seriously Whatever we have.

PEOF. MADHU DANDAVATE 
(Rajapur): Sir, I wish to point out 
to  you that as far as the subject 
m atter of the motion sought to be 
moved by Mt. Madhu Limaye is 
concerned----

MR. SPEAKER: Why do you mix
up  the issues?

PROF. MODHU DANDAVATE: 
Kindly allow me to make a su b m is-
sion. I  have also given notice under 
Rule 377. We would agree with you 
if  you My that these matters do so t 
fall within the jurisdiction of the 

Centre. Gut, 1 wish to point out -to 
you tha t as far as £he question of 
Pres? Council Is eontiterned, as far as 
communications Is concerned, as far 
* s  freedom of Press is  concerned and 
as lav as the overall policy regarding 
advertisement fat. concerafed, i t  its

through that policy that they can 
cripple the freedom of Press. There-
fore, fjrom the point of view pf (fun-
damental rights, it is very necessary 
that that matter should Be "taken up.

You kindly go through the report 
that has been published in The Tim et 
of India.

MR. SPEAKER: I should make
some observation. You never allow 
a pin to fall through. After all, I  

must deal with one and then proceed 
to the other.

PROF. MADHU DANDAVATE: I  
do not prevent a pin from falling 
through, but do not allow the ad-
journment motion 'to faff;

SHRI SAMAR GUHA: On a point 
of order.

MR. SPEAKER: On what?

SHRI SAMAR GUHA: Regarding
the adjournment motion of Shri 
Madhu Limaye.

MR. SPEAKER: That is not be-
fore the House. Tfiere is another one 
before me.

~ SHRI SHYAMNANDAN MISHRA: 
Which is the first one?

SHRI JYOTIRMOY BOSU: Min*
on the Business Advisory Committee's 
functioning. Let us proceed w ith it. 
I t  is about Government's failure to  
formulate an agreed programme of 
business in the Business Advisory 
Committee due to  the difficult stand 
taken by it, as a result of which the 
Business Advisory Committee, which 
is a Committee of the House, failed 
to function. I consider this of prime 
importance because it poses a basic 
question and problem before the 
House as to when the Business Ad-
visory Committee fails to come to  an  
agreement and comes before the 
House with an agreed programme,
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What should the House do? The 
House should deal w ith it and give 
Ha findings.

MR. SPEAKER: Let me dispose
of this.

SHRI SHYAMNANDAN MISHRA: 
This is a very serious matter. We 
have come to a dead stop. Do you 
think we can proceed an inch from 
here now? Should it not be the 
prime concern of the House to find 
a  way of functioning? We have come 
to  a  dead stop. There is a deadlock 
now. Should we not resolve this 
deadlock? That is the question.

MR. SPEAKER: Why are you
posing like this? Mr. Jyof&moy Bosu 
will please sit down.

% ?r> s r rh r f  ***? f t  w f t  I  t

m  I  fa fWr£ 

iff; % srro?r *rr?fr ^rf?rr t m*
<far ii  w  |  ?fr w'ti

fnTRR far* w r  fawr *rr t %t  
t  i ?t?*t ^ rn n  i t  f r

*05T w r §ot  i ?mT spr

w f r )

5ft vft m *iT

fftrr I  ?r$r nT'37T % *rra3r siptt f  i

Only agreed decisions are brought 
before the House.

SHRI SHYAMNANDAN MISHRA: 
If  there is no decision, if there is 
disagreement, what do you do?

MR. SPEAKER: Whatever has
happened in the past 'trill be follow-
ed  a* before.

SHRI ATAL. BIHARI VAJPAYEE: 
It has to be reported to  the House.

MR. SPEAKER: There axe many
matters on which there is"no agree-
ment. There are many matters over 
which there is agreement. But you 
cannot bring an adjournment motion 
because there is no agreement

SHRI JYOTIRMOY BOSU; What ia 
the basic of your list of business 
today?

SHRI PRABODH CHANDRA (Our- 
daspur)T Shri Jyotirmoy Bosu is a 
nuisance. He is wasting the tim e ot 
the House. He should be expelled 
from the House. (Interruptions).

SHRI JYOTIRMOY BOSU: The
hon. member should be given some 
steel permits.

SHRI SAMAR GUHA: On a
point of order. I want to draw 
your attention to rule 289 in regard 
to the Business Advisory Committee. 
According to that rule the recommen-
dations of the Committee shall be 
presented to the House m the form 
of a report. According to rule 290. 
at any time after the report has been 
presented to the House a motion may 
be moved that the House agrees or 
agrees with amendment or disagrees 
with the report.

MR. SPEAKER: There is no
point of order involved in this.

SHRI SAMAR GUHA: I t was the
responsibility of the Minister of 
Parliamentary Affairs to place the 
report of the Business Advisory Com-
mittee on the Table of the House. 
This has not been placed. The House 
is not in possession of the fact whe-
ther there was any agreed report or 
not. Every Sfffember has a right to 
know what is the business of th e  
House, why some items had been 
ineluded and why gome other ttexn* 
had not been included
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ME. SPEAKER: That is why decisions "have Beta fey unanimity.
Members ask questions when the Sometimes there is no unanimity. Of
business of the House for the next course there is no rule that there
week is announced; at that time we 
allow a few minutes to Members to 
ascertion why certain things are not
included.

SHRj SAMAR GUHA: This is the 
last week of the session and  we will 
not get that opportunity. Very ex-
traordinarily important items had been 
included.. . .

MR. SPEAKER: I have already
made my observations.

SHRI SAMAR GUHA: The Minis-
te r of Parliamentary Affairs has 
issued a whip to Congress Members 
that very important matters are be-
fore the House and all the Members 
should be present. If that is so, it 
was incumbent on his part to place 
the report before the House; it should 
be accepted only on that basis and it 
should be proceeded with in the 
House only according to that.

SHRI BHOGENDRA JHA (Jai- 
nagar): I have moved an adjourn-
ment motion.

MR SPEAKER: Not at this stage: 
When your subject comes up you can 
have your point of order. A point 
of order must be related to the 
matter under discussion.

About the question of the Business 
Advisory Committoe, as for the 
motion, I said that it come to the 
Speaker. The Speaker has got a 
right to examine it, accept it or not. 
Now the next procedure follows, 
that is the point on which discussion 
•should start. There it is rule 290. 
That is done in consultation with the 
Leader of the House. For that con-
sultation the Business Advisory Com-
mittee meets*. The Parliamentary 
Affairs Minister is there. There is a 
general eSflcfiange o f  views, sometimes 
there is agreement, sometimes dis-
agreement. There the Speaker does 
not come in. I preside; I mediate; I 
put before you the views. Normally

must be unanimity, but in almost all 
cases, they have been coming like 
that. If there is some disagreement 
or no agreement about a subject, 
when the business for the next week 
is announced m the House, the mem-
bers ask, “Why not that statement? 
Why not that Bill?” They have a 
right to ask it in the House. This is 
what we have been always follow-
ing. If there is no agreement in the 
Business Advisory Committee, how 
can it be a subject-matter for an 
adjournment motion? Scores of 
subjects come up in the Business 
Advisory Committed. If there is 
disagreement on one of the, I  fail to 
understand how it can be the subject, 
m atter of an adjournment motion. 
The opposition asks for something 
If Government does not agree, the 
opposition comes with an adjourn-
ment motion'! After all, we have to 
go by fixed procedures.

SHRI SHYBMNANDAN MISHRA: 
We would like to have your guidance 
with regard to the business placed 
on the Order Paper today.

MR. SPEAKER: I am not going
to enter into any argument about it.

SHRI SHYAMNANDAN MISHRA: 
Who allots th e 'tim e for every item 
on the Order Paper? Here is an 
instrument created by the House 
under your Chairmanship, called the 
Business Advisory Committee, which 
has the function to allot time for 
every item The Business Advisory 
Committee has not made any allot-
ment of time so far as the items on 
the Order Paper today are concerned. 
After the Business Advisory Com-
mittee was dispersing at the end of 
the rneilirg, we made it specifically 
and categorically clear that no agree, 
ment had been arrived at by the 
Business Advisory Committee. There-
fore, there Is zero time available for 
any business now, because the Busi-
ness Advisory Committee has not
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(Shri Sfcyamimnd&n Mishra]
attattod any time, t  am trying tt> 
poSfe the issue for your guKhmce.

MR. SPEAKER: IFou are arguing
•with me and Ptftting some hypotheti-
cal eases.

SHRI SHYAMNANDAN MISHRA: 
Here is a conundrum which we are 
finding difficult to sort out. Probably 
for the first or, may be, second time 
during the course of this session, the 
Business Advisory Committee has not 
come to any agreeld decision. This is 
an unusual and unprecedented situa-
tion with which the House is con-
fronted. Is it not the first duty ot 
the House to find a way out of the 
deadlock? You, as the Chairman of 
the Business 'Advisory Committee, 
have a duty to see that this instrument 
created by the H b u s^ ls  allowed to 
function. I t is not functioning now.

MR. SPEAKER: Where is the
power for me? *'

SHRI SHYAMNANDAN MISHRA: 
The House always functions oa the 
basis of consensus and agreement in 
the Business Advisory Committee. 
If there is no consensus and agree-
ment there, the House cannot function.

__ Sv - —.
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“It shall be the function of the 

Committee to recommend the time 
tnat should be allocated for the 
discussion df the stage or stages of 
such Government Bills and other 

business as-the Speaker, in consul-
tation with the Leader of the 
House, may direct for being refer-
red to the Committee.**
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MOL SPBA3CX9t: Don’t  gi"r* me
powers which I do not have in  rules.

m m  m f c f t  : w
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*pt  f e r r  ?rfr?nT ? f t t  j

*rrm ?ftwwriTff m ,
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I am bound by the rules.

SHHI H. N. MUKERJEE: It is a
tragedy to hear from the Chair that 
the Chair is so helpless in this 
matter. (Interruptions).

MR. SPEAKER: If I  do not stick
to the rules, you «ay, “You have to 
go by the rules; you have no power”. 
But in this matter, you say, I have 
the power.

I cannot listen to you' all at the 
same time. Unless all of you sit 
down, I will not call any Member.

«ft sw * n w  fair :
w s m  , farc*tar qu r o rQ #
3r vrft ^  firr t  fa  qfa tft ’sfW 

%*rm% « n w « k  
m  ?*$■ ft  «rnT . . .

SHRI H. N. MUKERJEE: l  think.
I have your permission to make a sub. 
mission. (Interruptions).

MR. SPEAKER: I cannot listen
unless the Members sit down.

«ft *fo!T v m  f a f  : 289 %
s th t ^rf^ti eft m  

TOT ŝ rfftT? m  $t
*rmr -z q 't k ___  (« tm 7 « r)

MR. SPEAKER: It is physically
impossible to go on listening like this 
for the whole scission, session after 
session. I am not made of steel. 
Evexytody, you do like th a t  For 
hours, you go on like that. Then, 
you retire you sleep and, next morn-
ing, you do it  again.

I am not going to call any Mem-
ber unless all of you sit down.

f a f  :
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f*r

SHRI JYOTIRMOY BOSU: You
adjourn the House—  (Interrup-
tions).

MR. SPEAKER: I cannot listen to  
you.

«ft * *  fa n *  . $  tfcp *T*f %
w r n i  % ^srm wsx $, wiwrar

«ft* qf*r m

v t f  ?rfNrr 1 1

MR. SPEAKER: Unless you do it
in a proper manner, I win not call 
anybody. This is not a proper way 
of doing it. You think this is a  silent 
way of doing it?

PROF. MADHU DANDAVATE: He 
was silently standing for 15 minutes.

MR. SPEAKER: Prof. Hiren
Mukerjee was already on his legs.

SHRI H. N. MUKHERJEE: There 
has been a difference of opinion in 
the Business Advisory Committee 
about a m atter to  be discussed which 
has already agitated the minds of the 
people both in  the House and outside
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also. I t is not going to be discusaeH 
on account of the Government stand-
ing In the way. Sir, 1 understand 
your difficulty; 1 do not want to add 
to the worries you have to carry. 

But, I think, you are the representa-
tive of the majesty of the people of 
our country and the rights of Parlia-
ment....... (Interruptions).

ME. SPEAKER: The majesty is
being treated like this.

SHRI H. N. MUKHERJEE: Here is 
a matter of corruption---- (Interrup-
tions). Unless it is discussed in this 
House, Parliament is going to be 
tarnished in the eyes of the people 
and in the eyes of the whole world. 
If that discussion is stopped only tech-
nically, because thcf Business Advi-
sory Committee could not agree, it is 
a very serious thing. You can in-
voke your inherent power with the 
support of the House and the House 
can give you that special-'power for 
the time being—, w hether govern-
ment likes it or not, to have that 
matter discussed. T hat will be in the 
interest of 'Parliamentary functioning. 
What is the good tiFtheir' having this 
enormous majorfly? ' Why is it that 
the Government is afraid of meeting 
this attack? (Interruptions). Why 
don’t they believe in give-and-take? 
Why is it they are mum wKen so 
much , attack is mounted against them? 
Why don’t  they have the guts to 
reply to us effectively? (Interrup-
tions) . L et us have a discussion. Let 
them come torward and agree to this.
(Interruptions),

fW w  tTBWKT aft . .

MR. SPEAKER: You arc on a
point of order.. . .

: wtff 3fi?r
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MR. SPEAKER: I  have asked 
to let me knervr fRe“j(bIht <« order,
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MR. SPEAKER: Everything has
to be decided in the Committee.
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When the Rule is clear and are 
havt( been doing it and when the 
Business Advisory Committee through 
which the business of the House is 
fixed, has taken a decision, what can
I do? I am sorry I cannot agree

with you. (Interruptions),

SHRI V AS ANT SATHE (Akola): 
Will you listen to me also on this 
very point?. . . .  (Interruptions).
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MR. SPEAKER: i  have given my
ruling.

SHRI S. M. BANERJEE (Kanpur) *
I  would only request you to kindly 
fee the motion, myself and my other 
friends have given:

“That this House resolves to 
constitute a Committee of the House 
consisting of 15 Members to be 
nominated by the Speaker to 
undertake an enquiry to identify 
the persons, circumstances and fac-
tors that have tetnded to lower the 
dignity of the House as a whole as 
a  result of the alleged association 
of the names of some Members ol 
the House with the letter of recom-
mendation for the grant of licence 
to the parties referred to in the 
reply to Starred Question No. 730 
in the Rajya Sabha on the 27th 
August, 1974.”

You were kind enough to admit the 
motion under Rule 180 and if the 
Speaker admits a no-day-yet named 
motion, it shall immediately be noti-
fied in thtt Bulletin under the No- 
Day-Yet-Named Motion which you 
have very kindly done.

Then, the question comes, when no 
date has been fixed, what should we 
do? Under Rule 190:

‘The Speaker, may, after consi-
dering the state of business in the 
House and in consultation with the 
Leader of the House, allot a day 
or days or part of a day for the 
discussion of any such motion.”

My point is that you have conced-
ed previously that the discussion may 
be necessary and you, in your wis-
dom, assured that you will give a 
ruling.

Under the BAC’s latest agreement, 
there will be no call attention motions, 
no short-notice question and no 
question-hour for discussing these 
natters. I, therefore, urge upon you 
wad 1 request you as also the Leader

of the House that in  the larger inte-
rests of thei Parliamentary democracy 
please call a meeting of the Business 
Advisory Committee meeting to-day 
and give us an opportunity. You may 
do anything but have a meeting at
5 or 6 O’clock to-day and let it be 
cleared and let the people know that 
we are not corrupt, and give us an 
opportunity1:

SHRI JYOOTMOY T30SU: The 
other one is based on the Kapur Com. 
mission's report, for the removal of 
Shri L. N. Mishra. The Prime Minis-
te r is sitting here---- {Interruptions).

SHRI VASANT SXTHE: There is
no need of generating any heat on 
this issue. If we follow the rules, 
there is a way out. Rules 289, 290 
and the rule which was cited by Shri 
Madhu Limaya Just, now, Rule 190, 
if read together; suggest a way out.

There is already a procedure laid 
down. Now, under Rule 190, as has 
been pointed out,

“The Speakelr may, after consi-
dering the state of business in the 
House and in consultation with the 
Leader of the House, alfot a day or 
days or part of~a day Tbr the dis-
cussion of any such motion”.

Now, you have to  consider the busi-
ness before the House. There, the 
BAC and Rule 289 come "tn. Under 
Rule 288, the function of the com-
mittee is to fix the business and then, 
under Rule 289, the recommenda-
tions are presented- to the House.

This was one of the notices of 
motions admitted and they had to 
fix the times for the discussion. 
Therefore, if the B.A.C. under your 
Chairmanship has to give a report, 
under Rule 289, the Report of the 
Committee and the recommendations 
of the Committee should be presented 
to the House in the form of a Re-
port. Then, Sir, follows Rule 290 
which says that at any time after 
the report has been presented to the

1
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House a Motion may be moved that 
the House agrees o r disagrees or 
agrees with amendments tothe report. 
We dorft know whether they lhad

- differences or n o t If there was no 
agreement or agreement, the report 
does not talk of.

SHRI SAMAR GUHA: Where is
the report? There is no report. That 
is the main point

SHRI VAS ANT SATHE: That
report will oome only when the 

^Business Advisory Committee conies 
to a conclusion. Our practice has 
been this. Every week, for the next 
week’s business, the Minister of Par-
liamentary Affairs presents a  report

• of the Business Advisory Committee 
for the next week. This was done 
last Friday. On that we discussed 
also certain matters. At the time 
when we discussed that last Friday,

- this item was not there. At the most, 
in the normal course, this should 
have come this Friday, coming Friday. 
So, on coming Friday, if this thing 
comes, we can discuss it. This is the 
'procedure, this is the convention 
which we have all along been follow-
ing, Sir. I f  the Members are so ex-
ercised and they want that there 
should be a report, earlier report, on 

"which they would like to move an 
amendment and so on, well, it is for 
them to ask the Business Advisory 
Committee to decide this m atter and 
submit report. There can be no 
Adjournment Motion for that. There 
is no provision in our rules.

SHRI P. G. MAVALANKAR 
(Ahmedabad): Rule 100 says that
the Speaker may, after considering 
the state of business in the House and 
m  consultation with the Leader of 
the House, allot a day or days or 
part of a day for the discussion of 

-any such motion. I want your ruling 
on  one point. During its meeting 
last Monday, the Business Advisory 
Committee, I understand, had before 

I t  several Motions and points lo r  their

eonftM&fttfeft. These were brottfcht 
before the Committee by viTktoi 
Members belonging particularly to 
the opposition. The rule tays, you 
have to consult the Leader of thte 
House, it may be either in the meeting 
itself or it may be in your chamber. 
If you have consulted the Leader of 
the House in the chamber, then 
please say, I have consulted her; if 
you have not done, I believe, this is 
something violative of Rule 190 
before us. If there is no consultation 
with the Leader of the House, but 
with only the Minister of Parliamen-
tary Affairs, this is not what is con-
templated here. Sometime back we 
were told that the Minister of Par-
liamentary Affairs advises the Com-
mittee on behalf of the Leader of the 
Hcuse but, Sir, when there is dis- 
sagreement and that disagreement is 
on vital matters and on matters of 
crucial importance, then, Sir, either 
you must directly consult the Leader 
of the House, or, if you find that even 
after consultation there is no agree-
ment, then under Rule 190 you have 
no alternative but to use your own 
discretion in that matter and the dis-
cretion must be in favour of the dis-
cussion of a vital matter of public 
importance. That is my submission.

SHRI M. C. DAGA (Pali): Under 
Rule 189 only the Speaker can admit 
a Motion and no-day-yet-named 
motions.

12.M b n .

The Speaker, looking to the busi-
ness that is pending, may allot time. 
Rule 190 clearly «ays that:

'“The Speaker may, after consider-
ing the state of business in the 
House and in consultation with the 
Leader of the House, allot a day 
or days or part of a day for the 
discussion of any such motion/*

Already so much of business is pend-
ing before the House, So, according 
to the above rule, the Speaker may 
allot time to r f t*  discussion.
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SBRI JAOANNATHRAO JOSHI: 
We can have a little time, WO are 
even prepared to sit late in the night.

SHRI SHYAMNANDAN MISHRA: 
Does the power vest with the Leader 
of the House or with the Business 
Advisory Committee in mattpr of 
allocation of time for business’ In 
so far as the Leader of the House 
is concerned, you seem to think that 
the hon’ble Minister of Parliamentary 
Affairs is deputing for her. That is 
by way of a convention that has been 
established. But, has it not been 
the convention as well that it is only 
on the recommendations of the Busi-
ness Advisory Committee that this 
House is functioning in the matter of 
allotting the time for the business? 
One convention cannot completely 
ignore the other convention I had 
made a submission to you some ten 
days back that it was not that the 
Leader of the House who could take 
out any item on the agenda which is 
inconvenient to Government, In that 
case the Opposition would be com-
pletely sterile and useless. It would 
not serve any useful purpose, tyow 
the position is this. So far, some 
notices of Motion have been given 
to you for which you have not been 
able to find time And, those motions 
do not happen to find a place on the 
agenda. Similarly, the Business Ad-
visory Committee has not been able 
to allocate time for any business. 
That is why some of our motions do 
not find a place in the Agenda; it is 
also so because the Speaker has not 
been able to allot any time for the 
purpose. That is the final thing. The 
House has to consider another thing. 
For the allocation of time, does the 
power rest in you’ No. According to 
Rules of Procedure, that power vests 
'ttt the Business Advisory Committee. 
It has not allotted any time. There-
fore, there is no time available for 
any item to find a place on the 
Agenda.

According to Rules of Procedure, 
that power resides in the Business 
Advisory Committee.

SHRI JYOTIRMOY BOSU: Sir,
I  have brought with me a Dictionary. 
What is the dictionary meaning of the 
word ‘consultation’? ‘Consultation' 
means ‘council’. That does not mean 
consultation with the Leader of the 
House. Therefore, when we given 
notices of adjournment motions and 
they are pending before you, that 
means the dispute is over the consul-
tation.

SHRI SAMAR GUHA: rose—

MR. SPEAKER: Mr Guha, you
have already raised your point of
order. Why do you get up every
time’ When you raised a point of
order, I  gave you time. You are
again getting up.

SHRI SAMAR GUHA: Sir, unfor-
tunately, the question raised by me 
has not bean answered. I  am not 
taking much of your time.

Sir, two basic points are involved. 
The matter was also discussed m the 
Business Advisory Committee as to 
what is th^. meaning o£ the. word ‘in 
consultation with the Leader of he 
House’. This question was raised in 
the Business Advisory Committee 
also. At that time, you did n o t 
answer. Such a  situation has not 
arisen earlier. All the business th a t 
were to come before the House were 
settled amicably in the Business Advi-
sory Committee. I t  is for the first 
time that such a situation has arisen 
out of a  very serious issue* a  very 
important issue which is agitating the 
minds of the people all over the coun-
try  regarding the licence issue, regard-
ing the dignity of the House, regarding 
the dignity and honour of the Mem-
bers of this House. For th a t reason, 
the issue has come to tius> pass. I t 
is a  very crucial day for you. You 
have to give a ruling* what is meant 
by ‘in consultation with the Leader of 
the House’. The question is, whether 
you have abdicated your right to the 
Leader of the Rouse or as the 
Speaker, you have the fina! say in the
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matter. If the report is not placed 
^before he House, how can the busi-
ness come before the House? These 
are the basic points. I raised this 
question earlier also, but, you did 
not answer.

MR. SPEAKER: I have nothing
■to add.

SHRIMATI PARVATHI KRISHNAN 
(Coimbatore): Sir, during the last

four days, we have taken up a con-
siderable time of this House discuss-
ing on and on the same issue of the 
Resolution asking that a Committee 
of Members of Parliament be set up 
in order to go into this question of 
the licence issue. Why is it that we 
are so keen? Precisely because, the 
dignity of the House has been lower-
ed by this kind of allegation that is 
being repeated a t one time or 
another. Therefore, I would appeal 

to  you, Sir, that you immediately 
call a meeting of the Business Ad-
visory Committee and under Rule 
190, you admit discussion of this 
Resolution. During all these hours 

'that we have taken up since Satur-
day on this discussion in one form 
or another, the discussion on the Re-
solution could have been completed. 
It is really sad that when the House 
has got so much of important business 
before it, when there are important 
issues like rising prices, dehoarding 
and so on and when there are ad-
journment motions on these issues, 
day after day, we have lo listen to a 
<discussion in one form or another on 
a resolution that has already been 
admitted by you. Therefore, I would 
appeal to you that that resolution 
should be allotted time so that this 
manner of, discussion comes to an end 
and we can have a discussion soberly, 
seriously so that the dignity of the 
House is maintained and standards 
in regard to prevention of corruption 
and so on will be laid down by a 
Committee consisting of Members of 
£hig hon. ffouse.

irrc s r f tm  nr t̂ 
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(Interruptions)

MR. SPEAKER: I have already
made the observations. I am not 
going to repeat the same on and on. 
I h. ve made the observation that if 
the Business Advisory Committee 
does not come to any ronclu ’or or 
any decision, I cannot do nnything.

SHRI BHOGENDRA JHA: Why
not call a meeting this tvenmg?

MR SPEAKER: I have absolutely
no objection in calling a meeting. 
But, that does not mean that because 
of that, everything should come to a 
standstill. I do not agree with th a t 
About Searchlight and Pradeep....... ”

SHRI P. G. MAVALANKAR 
(Ahmedabad): Sir, I would like to
say something in regard to the ad-
journment motion given notice of by 
Mr. Modhu Limaye. In today's Times 
of India, there has been a very dis-
turbing and serious news on the front 
page w ith the headline ‘Bihar Govt 
bid to cripple economy of ‘Search-
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Bgfet’. I will read, w ith your per-
mission, only a few paragraphs.

"Patna, September 3:

The Bihar Government has issued 
Instructions to various departments 
not to pay ‘The Searchlight' and 
Tradeep’ for the advertisements 
published before the two papers 
were delisted. These arrears 
amount to Rs. 10 lakhs. The Gov-
ernment’s aim seems to be to 
cripple the economy of the papers 
which had suffered a huge loss 
when a mob set fire to their build-
ing in March'’.

This problem of The Searchlight was 
discussed in this hon. House because 
it was a matter of freedom of the 
press. The Minister also has so many 
times given replies. The point is 
that Government has removed these 
papers from the approved list because 
these papers were highly critical of 
the Ghafoor Ministry.

SHRI C. M. STEPHEN (Muvattu- 
puzha): Are you going to allow these 
observations on this adjournment 
motion now? We can also do this. 
For heaven’s sake, give a ruling on 
this.

SHRI P. G MAVALANKAR- These 
two papers were officially delisted in 
April This is a matter which has to 
be seriously considered by you. This 
problem is not merely a problem of 
the Bihar Government; this is a pro-
blem of the freedom of th? press. 
They are using patronage in the hards 
of Government to strangle freedom of 
the press. We in this Parliament can-
not tolerate this.

MR. SPEAKER: I am not allow-
ing a speech.

In this case. I quite agree, and as 
an ex-journalist I have full sympathy 
with freedom of the press. You have 
given a motion about an order issued

by the Bihar Government with which 
the Minister hag nothing to do. That 
ds an executive order. How can this 
House be seized of this purely State 
matter?

SHRI SAMAR GUHA: On a point 
of order.

MR. SPEAKER: Please sit down
when I am standing.

In this case, in spite of my best in-
tention that something should be 
done, 1 am completely barred from 
admitting this, from treating a State 
matter as admissible in this House.

About the press, liberty of the press 
has gone quite far. They have started 
taking liberty with me also. My 
Secretary-General has passed on to me 
a copy of The Hindustan Times of 
September 4, which has this news 
item: “Case by CBI registered: no
arrests”. In that it is mentioned:

“According to a competent source,
the CBI proceeded in the matter
only after securing the Lok Sabha
Speaker’s permission”.

This is the liberty of the press.

SHRI BHOGENDRA JHA: Send it 
to the Privileges Committee.

MR. SPEAKER: It would have
been a different matter if the pro-
ceedings were wrongly reported. 
But they have written something 
about me, that somebody came and 
I gave my permission. This is very 
unfair. After all, in dealing with the 
Speaker of the House, they are not 
dealing with the man m the street. 
They are writing like this and putting 
me in such an embarrassing position 
What is the sense in doing this? 
Even if this is a feeler, they could 
easily have contacted me or the 
Secretary General to find out as to 
what is the truth. But this is very 
unfair. *
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SHRI S. SI BAN&8JSE; The 
correspondent should be asked for 

explanation.

SHRI JYOTIRMOY BOSU: You
must have been a victim of a govern-
ment conspiracy.

SHRI P. K. DEO (Kalahandi): 
The entire issue should be sent to 
the Privileges Committee.

MR. SPEAKER: No, no. I am
not doing it I have said this now; 
I do not want to go on with other 
experiments.

SHRI SAMAR GUHA: On a point 
of order. Just now you made an 
observation that the matter raised by 
Shri Mavalankar related to States.

MR. SPEAKER: That is closed
now.

SHRI SAMAR GUHA: According
to the Seventh Schedule of the Con-
stitution, List III, Concurrent List, 
item 39,—it categorically states: 
Newspapers, books and printing 
presses—these are under the purview 
of both the Central Government and 
the State Government. So, I want 
to draw your attention to this matter.

MR. SPEAKER: You keep on
drawing; I am not going to hear you. 
You have no right to interrupt the 
proceedings like this, without the 
Speaker’s permission.

SHRI SAMAR GUHA: I have a
right to have the ears of the Speaker. 
Seventh Schedule, List III, Concur-
ren t List, item 39 lists Newspapers, 
books and printing presses.

MR* SPEAKER: You are attempt-
ing to interpret the Constitution. I 

cannot attempt it. It is for them to 
go '0 the Courts.

SHRI SAMAR GUHA: It is f e w  
also.

MR. SPEAKER: I cannot make a 
Minister here responsible for the 
order issued by a  Minister there in 
a State. I  have given, my ruling end 
I am not taking notice any more of 
what you sey. f»hri Bhogendra Jha.

SHRI BHOGENDRA JHA: Sir, I
had given notice of an adjournment 
motion. Many persons have told me 
that this Parliament is concerned with 
many other items but not with the 
most important item, non-availability 
of essential commodities. Millions of 
people are literally starving. Rice is 
selling at Rs. 7 and Rs. 8 per kilo; or 
sometimes at Rs. 4 or 5 per kilo; in 
Delhi sugar is selling at Rs. € or 
Rs. 6.25. That way it seems there is 
no Government in the country, only 
hoarders and black-marketeers are 
ruling the country. In such a situa-
tion this Session is coming to an end 
and I request you to permit me to 
move my adjournment motion.

MR. SPEAKER: I am not allowing
i t

SHRI BHOGENDRA JHA: This is
the most important question. Is not 
this House concerned with the liveli-
hood of the people? I request you to 
admit it; let the House decide it.

MR. SPEAKER: No, I am not ad-
mitting it.

SHRI BHOGENDRA JHA: It is •  
very important imue over which the 
country is greatly acaitated. Several 
thousands have been arrested. la  
Delhi alone about 500 people have been 
arrested. My adjournment motion is 
m order. Please admit it.

MR. SPEAKER: No, I am no ad-
mitting it. Now, Papers to be laid on
the Table.
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PAPERS LAID ON THE TABLE

S t a t e m e n t  R e . A l l e g e d  M i s b e h a v i o u r  

o f  a  T e l e p h o n e  M o n i t o r  i n  A h m e d a -  

b a d  T e l e p h o n e  D i s t r i c t

THE MINISTER OF COMMUNICA-
TIONS (SHiRI K. BRAHMANANDA 
REDDY): I beg to lay on the Tible, 
in response to the matter under rule 
377 raised by Kumari Mamben Patel 
in the Hcuse on 12-8-1974, a statement 
(Hindi and English versions) regard-
ing alleged misbehaviour o£ a tele-
phone monitor in Ahmedabad 
Telephone District [Placed in Lib-
rary See No LT- 8377/74].

A n n u a l  R e p o r t  o f  NRDC f o r  1972-73

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY AND AGRICULTURE 
(SHRI C. SUBRAMANIAM): I beg to
lay on the Table a copy of the Annual 
Report (Hindi and Ene’ish versions) 
o f  the National Research Develrpment 
Corporation nt India. New Delhi, for 
the year 1072-73 alone* \v>th the 
Audited Accounts and thw> c laments 
Of the Comptroller nnj Auditor 
General theieon, under subjection (1) 
of section 610A of the Companies Act. 
1956 ‘Placed in Library. See No LT- 
8378/74]. ,

S t a t e m e n t  R e . S.Q. No. 461 d a t e d  

22-8-74

THE MINISTER OF SUPPLY *ND 
REHABILITATION (SHRI R. K.
KHADILKAR) • I beg to lay on the 
Table, in pursuance of an assurance 
2037 L.S.— 3

given on 22-8-1974 during a supple-
mentary on Starred Question No 461, 
a statement (Hindi and English ver-
sions) showing details of assistance 
admissible to the Pak Nationals (in 
camps) in Gujarat. [Placed in Library. 
See No. LT-8379/74].

R e v i e w  & A n n u a l  R e p o r t  o p  
N a t io n a l  T e x t i l e  C o r p o r a t i o n  & 

A n n u a l  R e p o r t  o f  N a t i o n a l  P r o d u c t i -

v i t y  C o u n c i l  f o r  1972-73

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL LEVE- 
LOPMENT (SHRI ZIAUR RAHMAN 
ANSARI) I beg to lay on the Table--

(1'. A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1056.—

(1) Re\iew by the Government on 
the working of the National Textile 
Corporation Limited, New Delhi, for 
the year 1972-73.

(ii) Annual Report of the National 
Textile Corporation Limited, New 
Delhi, for the year 1972-73 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. (Placed in 
Library. See No. LT-8380/74J.

(2) A copy of the Annual Report 
(Hindi and English versions) of the 
National Productivity Council, New 
Delhi, for the year 1972-73. rPlared in 
Library. See No. LT-8381/74].
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HE. ADJOURNMENT MOTION- 
contd.

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): Sir we want a dis-
cussion on the motion of adjournment 
of Shri Bhogendra Jha.

MiR. SPEAKER; No, it is ilot in 
order.

SHRI BHOGENDRA JHA (Jai- 
nagar): Sir, I move that this House 
adjourn to discuss the unprecedented 
scarcity of foodgrains___(interrup-
tions).

MR. SPEAKER; Sometimes at 
least you have to be reasonable. I am 
not allowing it. It is not in order.

SHRI BHOGENDRA JHA: Why is 
it not in order?

MR SPEAKER: You have already 
discussed it in this House. You had 
a regular discussion on it. How can 
I allow it again and again when it is 
an identical one?

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Do you know that sugar 
is selling at Rs- 6.20 a kilo? (Interrup-
tions).

SHRI C. M. STEPHEN (Muvattu- 
puzha); Sir, you have a responsibility 
to the House. You have to ensure 
that the business of the House goes 
on. Now there is consistent obstruc-
tion. When an adjournment motion is 
sought to be moved, you have to give 
your ruling on permission being grant-
ed. There is no provision in the rules 
whereby the question whether an ad-
journment motion has to be admitted 
or not can be discussed. But that is 
what is going on. The adjournment 
motions are before you. You have got 
to be moved or not. If they are not 
to be moved or not. If they are not 
permited to be moved, the business as 
on the agenda should be taken up. 
Now Parliament is being made the 
laughingstock by this sort of proceed-
ing. We cannot go on like this. It is

contempt of the House that is going 
on. This is a breach of privilege. 
The business of he House has to go 
on. How long are we to go on like 
this___(Interruptions).

SHRI BHOGENDRA JHA: Sir, what 
about my adjournment motion?

MR. SPEAKER: I am sorry, I am 
not allowing it. I have considered all 
the points. The motion is not in 
proper order. It is a continuing 
m atter over which you had a dis-
cussion. I am sorry, I cannot allow 
it. If you do not allow the Chair 
to express its views, the Chair also 
will have to adjust itself to that. 
What else can I do? This matter has 
been discussed m this House in the 
current session and it is a continuing 
matter. How can you discuss the 
same matter a second time? So, I am 
not allowing it

I am not calling anybody. The 
discussions have already been held m 
this very session. There are definite 
rules about it. You mean to say that 
I should exercise my discretion 
every time at the cost of other 
matters? If you were not given an 
opportunity earlier, then there was a 
genuine grievance. This is not the 
way to do it. If you think the Parli-
ament can run like this, you go on.

I am really very sorry. I am watch-
ing these things not only for months 
but for two years. There should be 
some limit-

t o w  f a * :

tfjR ft 3Tfa f l t  fUT « lr4 t#f
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MR SPEAKER’ There is no ques-

tion of any point of order on it now. 
We have already had a discussion on 
it It is a continuing matter

SHRI H N MUKERJEE (Cal-
cutta—North-East) Vfle are having

you here, Sir, but Government is 
absent What business has the 
Government to show disrespect to the 
House and to you’ We are helping 
them and you are trying to help them 
but they have not the guts to help 
you They have not the courage to 
help you Shri Raghu Ramaiah is 
sitting behind Can he not speak a 
word7

«ft traw errWt
srsrer «ft§r f w r

w m  n iftar
sfrTn’r t  i sr*rr TTsp ?fr m

qnsrr <ri<TT i fa** ?rry*T
it St ^  t ,  v s  ^
*rr $ ?
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SHRI SEZHIYAN (Kumbakonam):
The price of sugar has gone up to Rs
6 25 a kg only a couple of days ago. 
The House will be sitting only for two 
days more, and this is a new situation 
which calls lor the attention of the 
House

tra m  *iftw  srrq- far q r  w -  
^trb? ^TqR- 5*% / 3ETT
fnrrnr tfrfarr. r w  |  i
^  s r r |  ?

SHRI SEZHIYAN Let Govern-
ment come lorward with a stae- 
ment. The prices have gone up. The 
House has only two days more to s it 
Let Government come forward with a 
statement so that the House can 
have a discussion on it. Please direct 
Government to make a sta tem ent....

MR SPEAKER I am unable to 
listen to him. There is so much of 
interruption

SHRI C M STEPHEN: No, Sir
Stage by stage, it will be interrupted. 
We are not going to take up anything 
except what is listed on the Order 
paper. We shall not allow anything 
else (Interruptions).

MR SPEAKER: May I request
hon. Members not to interrupt? Let me 
listen to Mr. Sezhiyan.

SHRI B. V. NAIK (Kanara): We
shall also contribute to the discussion 
after he has finished

MR SPEAKER; This is a very 
dignified session of Parliament. Why 
are hon. Members interrupting?
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SHRI SEZHIY AN : Regarding the 
adjournment motion of Shri Bhogen-
d.::a Jha, I agree with your ruling that 
it has substantially been discussed 
here already and it cannot be brought 
agam on an adjournrnent motion. We 
agree with you on that point. But 
the point is that the commodity 
prices, especially the prices of sugar 
h ave gone up; the price of sugar has 
gone up to R s. 6.25 a kg. only a couple 
of days ago. 

MR. SPEAKER: It is a coniinuing 
matter. Every day there is some rise 
ii~ prices. I cannot admit an ad journ-
ment m otion on it every daY. 

SHRI SEZHIY AN : I appeal to you 
that this is a new factor. The price 
of sugar has gone up to Rs. 6.25 a kg. 
on~y a couple of days ago. The House 
will be sitting only for two days more. 
and we shall be meeting again only 
after three months. Therefore, let 
Government come forward with a 
statement en the price 9osition so that 
tr.e Hcuse could have a discussion on 
tte .matter before we adjourn. I 
would appeal you to persuade Govern-
ment to come forward with a state-
ment. 

. SHRI PRIYA RANJAN DAS 
MUNS! (Calcutta-Seu th): For :he 
last three days, you have been obser-
ving and we have also been obser-
ving that hon. Members from the 
Opposit ion have been trying t o put 
mal'!y questions on issues related 10 
the business of the House or issues 
related to licensing and many other 
matters either in the form of m oticns 
or in the form of privilege issues. 

I would like t o submit to you that 
t he business of the House is very im-
portant and the t im e at our disposal 
is too sh ort t o dispose of the business 
of the Government. Government 
business does not rnean the business 
of the Congress Party but it means 
the business cf the peoPle also; 
because unless these items of business 
are disposed of, the people will not 
get adequate ·benefit for which .the 
people outside have been waiting. 

Through you, I would like to make 
one request to the Members of the 
Opposition. There are many impor-
tant issues which they may raise 
every day in he House, and you allow 
them to raise them also because those 
are very important issues. Now. call-
attention is over , and then submis-
sions under rule 377 are :i.lso over. So, 
every opportunity for raismg these 
matters has been lost now. Now. only 
some important issues which are re-
lated to the people's cause may be 
'Jrought up by Members of the Opposi-
tion in the House. You may accept 
it or you may not accept it, out you 
have to judge whether those are im-
portant matters, and whether t hey have 
already been discussed or whether 
they are under the process o.::: discus-
sion. I feel that most of fr,e: thing:;;. 
which they are wanting t o r ::c~G i1ave 
already been discussed and some 
matters may be discussed on other 
occasions also There a re man y other 
matters also which are coming up. 
F or them also you may find time 

But what I have been finding since· 
this morning is that in t he n;:m: ~ of 
the Business Advisory Comn:ii ,ee's 
decision or in the name of ariy r.ther 
m otk n , a sectior! of the Mern':ers of 
the Opposition is trying to cbstruct 
the business of the H ouse in a r,,ar.ner 
which is likely to deadlock the P arlia-
m entary System and whole :p,r,cee•J-
ings. I would like to make an ;·.r-,,eal 
tc you here: as the Speaker of the· 
House. do you not feel that if tt,, :·c: i~ 
really a cr isis in the House, whr::: her it 
comes from one section or th-"' r·~ h~r. 
you. as a judge, have to give :., ,:c,::-
sion and that judgment h 2.• 1:- ly~ 
followed by the entire H ouse? T ne,· 
m ay accept . the judgment or m2Y nrit 
accept it. but :vou as a iudge t "··•e lO 
give you judgment and con~i ·, ,.i'-" t'Y 
main tain the prestige of 1he E 0u:oe. 
and we shall starid by th at j :;c::;:,1~nt. 
S o. le t the r est of the busines~ conti-
nue. They cannot interefe:2 a n r! 
deadlock the business in +his 1:1;,nner 
every day. H ere , I would like tr ask 
the Members from the Congress P arty. 
in the interests of the nation, whether · 
every c3y we h ave tc keeD quiet like 
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this when they are doing this kind of 
thing; it cannot go on like this every 
day. Let the people know what is 
going on. Government business 
is the business of the people. We 
must see to it that that business 
is transacted- What do they think? It 
is not a fundamental right or inherent 
right that they can come and create 
a problem every day and deadlock the 
House. We cannot tolerate this kind 
of thing. We are also Members of the 
House and we want to go on with the 
business of the House. So, I would re-
quest you. Sir, to give your judgment 
finally.

SHRI C. M. STEPHEN: What is in 
the List of Business must take prece-
dence over everything else?

MR. SPEAKER: May I make one 
request to hon. Members? Whatever 
he their differences whether on the 
Business Advisory Committee’s deci-
sion or on the presentation of business 
before the House and so on, since 
some time past, I have been seeing 
this practice developing that instead 
of their settling matters themselves 
toy sitting together, the whole House is 
'obstructed___

SHiRl SHYAMNANDAN MISHRA:
I is due to the obduracy of Govern-
ment.

SHRI C. M. STEPHEN; We are 
entitled to take that position. (Inter-
ruptions)

MR. SPEAKER: If something keep
on coming, after all, we have to run 
this Parliament as Parliament. Sup-
pose something is not coming, hon. 
Members can express their views, but 
there if no sense in holding the House 
to ransom. (Interruptions) Whoever 
does it. Everybody knows who does 
it.

SHRI H. N. MUKERJEE: What
About your ultimate finding on the
submission made by Mr. Sezhiyan?

MR. SPEAKER; I have already 
said that in the case of a continuing 
tn^tfer,, such as prices increasing and

so on, every day we cannot have a 
new adjournment motion and keep on 
discussing it. I do not agree there. j

SHRI H. N. MUKERJEE; What 
about the alternative suggested by 
Mr. Sezhiyan?

MR. SPEAKER: I can ask them to 
make a statement. But this is not the 
way out; if I say that it is not admis-
sible, they cannot go on insisting on it 
and obstructing the business of the 
House in this manner.

SHRI SEZHIYAN: Ask the hon-
Minister to make a statement. Sugar 
price has gone up to Rs. 6.25 a kg. 
Let Government make a statement.

MR. SPEAKER: I can ask Govern-
ment to make a statement on this.

SHRI SHYAMNANDAN MISHRA: 
Not only in respect of sugar. It relates 
to all essential commodities. (Inter-
ruptions)

MR SPEAKER: If hon. Members
want to run this House purely on poli-
tical lines and purely on party lines, 
letting down each other it  is no use. 
After all, this is Parliament and this 
forum is meant for the free expression 
of views by hon. Members I shall 
be asking Government to make a 
statement.

* *  fcrctt ( = r m )  : STSJTCT

JTlftssr, f r w r
sr? | » $
3Tf?T ^  5 .2 0  5, 25 ftpsft
fa*  ^
w m  |  1 ..................

(«nrsn*r )

MR. SPEAKER * I have already 
said that I will ask him to make a 
statement. I am not going to allow 
any speech.

SHRI KARTIK ORAON (Lobar- 
daga): On a point t>f order (Jnterrujw
tions)
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MR. SPEAKER: I am going to take 
up the next item. There was a time 
w hen. only one Adjournment Motion 
used to be allowed in a vear or two. 
I cannot allow it every day. Yester-
day we had an Adjournment Motion. 
We cannot have Adjournment Motions 
every day.

SHRI SHYAMNANDAN MISHRA: 
In the past things had not become so 
intolerable, (Interruptions)

SHRI SAMAR GUHA: On a point
of order, Sir.

MR SPEAKER: It is not a point
of order. You have been only dis-
rupting the proceedings of the House. 
These are al] points of interruption. I 
am not allowing you......

SHRI SAMAR GUHA: 1 have a
point of order. You have allowed 
that side.

MR SPEAKER; No, please.

Now, I think, there ore some pri-
vilege motions.

One by Shri Madhu Limaye. Mr 
Samar Guha, please sit down. There 
is no question of point of order. I am 
passing on to the next item now.

SHRI SAMAR GUHA: Before you
pass on to the next item, I have a 
point of order. (Interruptions).

MR SPEAKER: I have asked the
Minister to make a statement.

SHRI H. N. MUKERJEE (Cal-
cutta—North-East): We do not want
a  Statement merely to be laid on the 
Table of the House and then thrown 
away. Let there be a discussion. 
Without a discussion, there is no 
point in having a statement. A 
Statement and a two-hour discussion, 
we want. (Interruptions).

SHRI SAMAR GUHA: You have not 
feeard me.

MR SPEAKER: You have bee*
raising point® of orde* every minute, 
I have allowed you so many things. 
But there is no point of order.

SHRI SAMAR GUHA; I want to 
draw your attention lo a regular pro-
cedure.

SHRI C. M. STEPHEN: We will
now pass on to the next item-

SHRI KARTIK OfRAON (Lohar- 
daga»; On a point of order, Sir.

MR SPEAKER: What do you want?

SHRI KARTIK QRAON: I rise on
a point of order. The whole House 
has been witnessing for the last couple 
of days that every minute the Rules 
of Procedure are violated. At least
50 people get up every minute on 
points of order. What does all this 
amount to? We have not been able to 
carry on our business and I will defi-
nitely say that what is being done 
amounts to disruption of the House 
and obstruction of the business of the 
House. In this connection, T want to 
draw y o u r  attention to Rule 374 of the 
Rules of Procedure which says:

“The Speaker may. if he deems it 
necessary, name a Member who 
disregards the authority of the 
Chair or abuses the rules of the 
House by persistently and wilfully 
obstructing the business thereof.”

13.00 hrs.

These things you are not able to 
observe. They ought to bave been 
pulled up for acting in this manner, 
for obstructing the business of the 
House, Sir. The number goes on in-
creasing. I request you to pull up 
such persons who obstruct the busi-
ness of the House. I do not mind this 
side or that side, you can pull up any-
body who is obstructing the business 
of the House. You are doing grave 
injustice to the House in the sense 
that very important items of the 
business of the House are not being
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discussed. The important business of 
the House, for instance, relates to one 1
item, the discussion on hhe report of ]
the Commissioner of the Scheduled 1
Castes and Scheduled Tribes. This 
has to be brought up for discussion 
immediately. Without meaning any 
disrespect to the members of the op- 1
position, I might say. that they are 
taking up 75 per cent of the time in 
shouting, m sabrerattlmg, in mud- 
slingmg. This is what they are doing 
Please call the House to order. Please 
try to see that the business is earned 
on. If you do it even only with one 
person, everything will be set right 
This is my submission

SHRI SAMAR GUHA You have 
permitted very orderly point of f,rder.
I want to draw your attention to rule 
5 8 ... .

MR SPEAKER. What about his 
suggestions?

*TPV scflT ap'T

fTOPT |

SHRIMATI PARVATHI KRISH-
NAN May I say something’

MR. SPEAKER: I am on my legs. 
May I tell you, it is no use obstructing 
the business of the House, bv thia 
means or that means.

After all, how long can we continue 
in this manner?

SHRI SHYAMNANDAN MISHRA: 
A deadlock is created; you don’t want 
to resolve that deadlock

MR. SPEAKER: Mr. Mishra, every 
time you come up like this and I 
quietly watch. You do not think that 
I am not so insensitive that I do not 
realise it. (Interruptions) Order 
please Please don’t do like this. Let 
us behave as gentleman.

SHRI SHYAMANDAN MISHRA:
1 said. It is a deadlock; you should 
help to resolve it.

MR. SPEAKER: I never expected
that you m your wisdom would act 
like that; we are here as friends; we 
can say things peacefully.

SHRI SHYAMNANDAN MISHRA:
It is a very peculiar posture that the 
Chair takes that even when I am 
saying things very peacefully the 
Chair interprets it to be otherwise,

MR SPEAKER: I don’t have this 
grievance against others but m your 
case I have got it. I am so sorry.

SHRI SHYAMNANDAN MISHRA:
1 could not follow what you have said 
just now

MR SPEAKER Frowning and 
threatening posture; I advise you not 
to do it

SHRI SHYAMNANDAN MISHRA:
I never do it. 1 would also advise you 
to be very polite to the House Every 
honourable Member is as honourable 
as the honourable Speaker. Please 
don’t put wrong construction on what 
I am submitting t0 you.

MR SPEAKER: He is doing it m 
the same way, frowning, fretting and 
threatening.

SftRI SHYAMNANDAN MISHRA: 
You have been also frowning upon me 
taking advantage of (Interruptions) 
You are speaking almost from a 
pedestal.

MR. SPEAKER: I cannot abroad to 
frown upon you. I expect you not to 
do it also.

SHRI SHYAMNANDAN MISHRA: 
We want this tangle to be resolved.

MR. SPEAKER: I have heard
enough of the points of orders Let 
us act proceed in a very orderly 
manner, in a friendly manner and in 
a manner keeping in niew the dignity 

I and honour of this House. If this E°es 
on like this, sometimes one is not ir
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the same mood sometimes this may 
lead to desperation

SHRI SAMAR GUHA My pomt of 
order is this. For the last fifteen
minutes 1 have been trying to raise 
my points of order Everyone has
been able to raise his point of order 
I am not able to raise my pomt of
order though I have been standing 
for the last fifteen minutes

MR SPEAKER Mr Guha, kindly 
sit down I allowed so many oomts 
of order Why do you do it every 
time’

SHRI SAMAR GUHA I have rais-
ed the point of order But not a 
single word had been uttered by me 
My point of order is this According 
to rule 58, there are restrictions on 
right to make motion When I asked 
for the Government's making a state-
ment your contention was that it 
might be done only when the matter 
was a continuing one I was told that 
this matter had already been discuss 
ed earlier That is perhaps not a 
corrett statement I want to refreshh 
the memory of the House that pi this 
session the price rise has not been 
discussed although discussion took 
place on the Essential Commodities 
Bill Sir day before yesterdav m the 
report of the Reserve Bank of India 
the words hyper inflation have been 
used This is not a continuing 
matter To-day the price has risen 
to 272 points And Government is 
going to consider the question of 
granting the Dearness Allowance

MR SPFAKER This is not a point 
of order Please sit down

SHRI SAMAR GUHA Sir this is 
not a continuing matter Look at the 
jump in the price rise—quantum 
Jump This is not a continuing mat-
ter and therefore my adjournment 
motion is on a very serious matter 
Sir we have tt» go back to our Consti-
tuency. With what face we can pee

the people in our constituency The 
price is rising We are not discussing 
this matter. That is why 1 say there 
should be a discussion on the price 
rise in this session

SHRI S M MANERJEE Now you 
have disposed of the adjournment 
motion Now please permit me to 
make my submission to you I would 
request the Minister, through you, to 
make a statement on the abnormal 
rise in price of essential commodities. 
Either you allow us to raise a discus-
sion under Rule 193 or under 189 
Everyday the motion i$ coming up 
Please allow a discussion on the rising 
prices

1310 hrs

RE QUESTION OF PRIVILEGE 
u ®pw  t o

fw rrsf mr t*  wf&nr 
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‘ Sir this is our view that these 

matters can be looked into 
only by a court of law The
proper agency the statutory 
agency that can in\estigate 
into the matter is the court 
Perhaps that stage may come 
later on after the investigation 
Is pbmpleted And then this 
House can decide about thif.”
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“The proper statutory agency that 
can investigate into the matter is 

the court”

f?rarr *rrc> t o  m r t f t i s f r  w iS r 
«fr tfnr m£r *rr sft f^ ir r f t r m  «p 
smrrsr t * 5 9  *nft 
«rr " s r^ f s r f a f f r  ti  ^  *r

5 ® T f n f t r ^ j r  f^rrrsr ft 

VfT if tr  3fnr 5r %5R ^ 5 r  ^

«r n r f r r  $ fir ^  %
i r w  ^TSrsrprR q i g q t ,  qifer^rfi

STR ?  TTT Tt& T Sr& w ft T r  «T̂ ?T n ffT 

TOfan’ ^  *T sfrqrfcj ^rfjT

*  1 w i  ?fV *r

Pr ^ T T  %f?FrRJ f f c  W T  I  

$  3 n fr  <t * **? ^ r t  ^ t $?it  

I
The persons who have committed 

the ottence are all Members of
Parliament of this House This 
matter is under investigation A 
case has already been registered ’
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THE MINISTER OF LAW, JUSI’ICE 
AND COMPANY AFFAIRS (SHRI H 
R. GOKHALE) Sir the script of w hat 
I said yesterday has been received by 
me today morning and I have been 
given time to correct it by tomorrow 
I will correct it within the time given 
to me There is onlj one portion 
which is not correct reporting ot my 
speech at all That portion i*

"The persons who have committed 
the offence are all Members of Par-
liament of this House"

*r>qt i« how it has been put What 1 
‘ - m  was As a result of investigation 
the persons who may have committed 
the offence may not oe ail Memoers of 
Parliament of the House and the argu-
ment which I was de' eloping was that 
outside persons could be m o h e a  
Therefore, the propgi tb«*g to do is 
to b*»ve investigation and wait for the
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result of the investigation to l:'e known. 
I did not say House cannot discuss 
this matter. I said ,he House can dis-
cuss it. I did not plead that this is 
subjudice and on thnt account it should 
not be discussed. I said I am only 
putting an opinion for the considera-
tion that under these considerations 
the proper stage for the House to di s-
cuss the m atter would he when we 
h ave got full facts ascertained after 
investigation. Whether that is accept-
able or not is a d ifferent matter but 
I did n ot want tc scuttle the d iscussion 
on this m 'ltt2r 

MR. SPEAKER: ·Mr. Eosu, this is 
just the same as thrt of Mr. Madhu 
Limaye's- the one which you have 
given. 

SHRI JYOTIRMOY BOSU: No, Sir, 

MR. SPEAKER: If it is not the s ame; 
I cannot take another one also. I ca n 
take only one. 

SHRI JYOTIRMOY BOSU: Sir , the 
question is this. Yest.erday, Mr. Sezh i· 
y an asked a question . It reads as 
follows: 

''I want to know when the preli-
minary inve:;tigalion by the 
CBI was ordered and whe n it 
w as completed ; when the full 
fledged enquiry or invest iga-
tion by CBI was ordered. The 
Minister says a case h as been 
registered becau5e of the cri-
minality involved in this case. 
I want to know when exactly 
the case was registered." 

This came out of the mouth of Mr. 
Sezhiyan, sitting next t'.) me. To that, 
our learned friend, a very careful man 
in the House, Mr. Gokhale said 'The 
case was registered in the last couple 
of days'. This is the debate dated 3rd 
September 1974. You kindly read the 
front page news item in H industan 
Times, with a c!.:lteline of 3rd Septem-
ber 1974. They say, only yesterday it 
was registered. T hat establishes that 

Re, Questi~ of 1 Jl· sz 
Privilege 

the case was registered on 2nd Sep-
tember and not really a couple of days. 
ago. By saying this, he wanted to-
absolve the Government; he w anted the, 
Government to go out of the limelight 
and he did not want us to accept that 
Government had acted in und ;;e haste · 
and in an unsual manner when the 
matter was seized by P ariiament . 
This is a clear, deliberate and engi-
neered utterance of a clever l a wyer, 
Mr. Gokhale. This is not the first 
time he is being h auled up ,m a pri-
vilege motion. This is a very se r io us 
matter. S ir , he should either express. 
h is regret before the House or the 
m atter should be sent to the Privileges 
Committee. There are some very 
!"erious things including w hat he said 
'It is our view that the.,e m atters can 
be looked into by a Cot: r t of Law. 
The proper agency, the statutory 
ugency that can inyestigate into the · 
mstter is the Court.· When the Court 
is t •J be the invesFgating agency, we 
do not know. We are n ot qUi te clever 
as you are. But, k indly sp<1re us frJJm 
being taken in .for a r ide. Thank you 
very much. 

SHRI SHYAMNANDAN MISHRA 
(Eegusarai) : r tiav?. already ma<le ~ 
request to y ou on 1his . particuiar :.;ub-
ject. May I make m:v suhmissic n on 
a point arisi r.g out of w h at the hon. 
M1imber Mr. Madhu Limaye h as said? 
The position is; the h on. Law· 
Minister . .. . 

SHRI C. M. STEPHEN (Muvatbu--
puzha) : Sir, we want to make a hum-
ble submission. If on thi s particular 
subject, di~cus:,,i.on h as started, -then 
everybody must have say. other-
wise, the business of the House must 
go on. The questi.0n that is now being 
discussed is about signatw:es and all ·. 
that. This is hein cr discussed ir. ar.--
other way. The h,7sic point is, :.Vith- -
out establishing a prima facie case. 
and without the Leader of the House 
and the Speaker having satisfied theDL 
selves that there ·is a prima facie c3Ser 
the que:stion of ·referrin·g the matter to 
the Parliamentary Committee cannoe.·. 
arise at an: That is -the stage at whiclr> . 
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we ate. We are going into the entire 
subject. MPs are being called names: 
presumptions are being made and alle-
gations are being flaunted. This 
should not be allowed. If you are 
allowing a discussion on the question 
of referring the matter to the Parlia-
mentary Committee, kin d ly  give us 
notice.

MR, SPEAKER: I have dealt with 
Mr. Limaye and given a chance to Mr. 
Gokhale. I have not yet held it in 
order.

SHRI C. M. STEPHEN Then, Mr. 
Bosu has staretd; Mr. Shyamnandan 
Mishra has started?

Mr. Mishra I am not goin̂ r t0 allow 
Mr. Bosu has given a notice against 
the Law Minister and I thought that 
since thp Law Minister is here, let him 
make his submission. But. so t.ir as 
the question of holding it m order is 
concerned, I have not yet decided.

MR. MISHRA: I am not going to 
allow rhy debate You make your 
point in a minute. Is it technical or 
what?

SHRI SHYAMNANDAN MISHRA: 
The issue we are deai'ng with is whe-
ther breach of privilege has heen com-
mitted by the hon’ble Minister of Law 
oi not. Now the hon member, Shn 
Madhu Limaye, pointed out a misre-
presentation. I would go by the ver-
sion of the hon. Law Minister that he 
has not had the time to correct it. and 
that it was an uncorrected statement. 
We accept it. We will not go into that.

X is not excluded; it may be X plus,
1 NY. That is, some outside element 
also might be there. That Is what the 
hon. Law Minister has said.

Therefore, in a sense he has confirm-
ed that the hon. members of the 
House who are alleged to have been 
associated with this unsavoury deal 
have indeed been associated, and he 
is saying that with a degree of plausi-
bility because a certain amount of 
investigation has been under Ukt-n m 
this matter. Now, I ask >ou whether 
it does not confirm the earliei misgiv-
ings and suspicions created by the 
statements of the hon. Ministers. We 
want your protection.

MR. SPEAKER: I am not soing into 
it. He has not corrected it. When 
it is corrected, we will see to it.

SHRI SHYAMNANDAN MISHRA: 
Kindly give me a hearing coolly. He 
has said in the presence of all of us 
that the offenders may not be all 
members of this House. We grant 
that there may be some outside ele-
ments, some strangers also might be 
oiTenders. But then by that statement, 
h0 has confirmed the suspicion that the 
members of this House have indeed 
been guilty of the offence that has 
been associated with them. Here we 
have a clear statement from the hon. 
members that they disown their sig-
natures. Who is casting a reflection 
on them?

MR. SPEAKER, He will correct it. 
Then we will see to it.

But arigng out of the statement that 
the hon. Minister has made, there is 
a reflection on the House and cn the 
honble members of the House who 
disowned their signatures. The hon. 
Mmister has said that the offenders 
"lay not be all members of this House.
i !  ml  iDterpret lt- T*>at does not 
mean that all members of the House 

are a«eged to be offenders are 
not offenders (Interruptions). He
nJmw °ffenders m«y not be all 
members of the House. So if the num-

°* mcmbers of the House is X , then

SHRI SHYAMNANDAN MISHRA: 
The second thing that I want to sub-
mit in this very connection is this. 
The hon. Law Minister by bringing in 
the court and many other things has 
tried to pre-empt the constitution of 
a committee for which there are 
motions admitted by you.

MR. SPEAKER: I hope you will
understand me. This is a privilege 
motion over his statement. It is not 
a discussion about the constitution of 
a committee. He will give the cor-
rected copy; then we will see.
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SHRI SHYAMNANDAN MISHRA: 
By bringing in the court and other 
-^extraneous matters, he has tried to 
pre-empt the constitution of a com- 

:mittee.

MR. SPEAKER: I am very sorry.

SHRI SHYAMNANDAN MISHRA: 
What have you to say on the first 
point?

MR. SPEAKER: I have not to say 
anything oh that unless he sends in 
the corrected copy. I do not think 
any question arises out of this in a 
privilege motion.
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SHRI JYOTIRMOY BOSU: Let Mr. 
Gokhale reply.

SHRI H. R. GOKHALE: The only
thing I said was that the case was 
registered in the last couple of days- 
It is not an inaccurate statement at 
all.

SHRI SHYAMNANDAN MISHRA: 
We want to know the exact date.

MR. SPEAKER: He has given infor-
mation. How can it be a matter of 
privilege. He gives information which 
according to you may not be proper, 
But how does it constitute privilege’

SHRI SHYAMNANDAN MISHRA 
What about the point I raised that he 
had further cast reflections on the 
hon. Members of this House.

MR. SPEAKER; I shall see the pro-
ceedings; I cannot say offhand. There 
is no question of reflection.
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13.32 hrs.

PAPERS LAID ON THE TABLE— 
Contd.

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENT 
ARY AFFAIRS (SHRI B SHANKAR 
ANAND) I beg to lay on the Table the

following statements showing the ac-
tion taken by the Government on 
various assurances promises and 
undertakings given bv the i'lmist1rs 
during the various sessions of Lok 
Sabha —

0 ) Statement No w x u  

(n) Statement No xxxvi 

(ni) Sratement No vcix

Fourth Lok Sabha

Fifth Lok Sabha

£ i \ )  S t a t e m e n t  N o  < x x i  

( v )  S t a t e m t m N o  x x u  

* m )  S t a t e m e n t  N o  x \  j 

( m i )  S t a t e m e n t  N o  x u  

( \ i u ^  S t a  c m t n t  N o  x v  

S t i t e m e n t  i x  

( \  S t m e m t n t N o  \ u  

( x i )  S t a  t m e n t  N o  \ i  

( x n )  S t a t i r i n t * N  v i i  

V .XH 1 )  ‘s t i t t m e n t  N o  l

IPIftced m Library See No LT-83S2 74j

THE DEPUT\ MINNISTER IN TFF 
MINISTRY OF EDUCATION AND 
SOCIAI WELFARE AND IN THE 
DEPARTMENT OF C ULTl RE (SIIRI 
D P YADAV > I beg to i*\ on tht 
Table—

(1) A copy of the CVrtifteci Ac 
counts of the Indian Institut* 
of Technology, Delhi for the 
year 1971-72 along with tht 
Audit Report thei eon under

Seventh Session, 1969 

Eighth Session 19^, 

Twelfth Sebsum, 1970

Second Session, 1 9 7 1  

fo u rth  Sessun, 1972 

Fifth Session, 19 72  

Sixth Session, 1972 

St \enth Session, 1975 

Eighth Sessi n, I 9n 3 

N inth Sessi n, 19"^ 

Tenth Session,I9 ', 4 

T tn ih  Session. 1974 

Eleventh Sessnn, 1974

«=ul -section (4) of secti n 2 * 
nf the Institutes of T^thnOjO- 
gy Act I9f)l 

2) A statement (Hindi ana Eng-
lish versions) .homing lcasors 
foi delay in laying the ar>o\e 
documents
[Placed in Library See No 
LT-8383/74]

*15 (*Vsr$ ) f o r a ,  
ftr*«rsr % s t V  k 

Tfrfer̂ r I  »
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MR SPEAKER I will take up only 13.83 hrs.
one today.

SHRI SAMAR GUHA The same 
matter, the same submission

MR SPEAKER* The same matter 
has already been raised

SHRI SAMAR GUHA I should be 
allowed to make a submission

www srnr wi qfapr

^  TO |  I
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MR. SPEAKER There is no privi- 
"Sege motion, I have enquired; from the 
Table. I am not allowing Secretary 
General.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL Sir, I have 
to report the following messages re-
ceived from the Secretary-General of 
Rajya Sabha —

(i) *1 am directed to inform the 
Lok Sabha that the Rajya Sabha, at 
its sitting held on Tuesday, the 3rd 
September, 1974, adopted the follow-
ing motion in regard to the Foreign 
Contribution (Regulation) Bill,
1973 —

“That this House do recommend 
to Lok Sabha that Lok Sabha 
do appoint a member of Lok 
Sabha to the Joint Commit-
tee of the Houses on the For-
eign Contribution (Regulation) 
Bill, I97J in the vacancy caus-
ed by the resignation of Shri-
mati Parvathi Krishnan from 
the membership of the said 
Joint Committee, and com-
municate to this House the 
name of the member so ap-
pointed by Lok Sabha to the 
Jomt Committee”

2 I am to request that the concur-
rence of the Lok Sabha in the said 
motion and also the name of the mem-
ber of the Lok Sabha appointed to 
the Joint Committee may be commu-
nicated to this House’

(ii) “In accordance with the pro-
visions of rule i l l  of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed to 
enclose a copy of the Esso (Acqui-
sition of Undertakings in India) 
Amendment BiU, 1974, which has 
been passed by the Rajya Sabha at 
its sitting held on the 3rd Septem-
ber, 1974.”
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ESSO (ACQUISITION OP UNDER-
TAKINGS IN INDIA) AMENDMENT 

BILL

SECRETARY-GENERAL:—Sir, I lay 
•on the Table of the House the Esso 
(Acquisition of Undertakings in India) 
Amendment Bill, 1974, as passed by 

Jtajya Sabha.

33.34£ hrs.

RULES COMMITTEE

J t f m U T E S

SHRI SEZHIYAN (Kumbakonam): I 
beg to lay on the Table Minutes of the 
'Sifting of the Rules Committee held 
on the .30th August. 1974.

*33.35 lira.

' COMMITTEE ON THE WELFARE OF 
.SCHEDULED CASTES AND SCHE-

DULED TRIBES

Thirtieth Report 

SHRI D. BASUMATAR1 (Kokra- 
•jhar); 1 beg to present the Thirtieth 
R eport of the Committee on the Wel-
fa re  of Scheduled Castes and Sche-
duled Tribes on the Ministry of Heavy 
Industry—Reservation for, and em-
ployment of, scheduled castes and 
•scheduled tribes in the Hindustan Ma~ 
uchine Tools Limited.

13.35* hrs.

STATEMENT RE: SQ NO. 49} DATED 
26-8-74 ABOUT SEIZURE OF LEO-
PARD AND TIGER SKINS AT DELHI 

RAILWAY STATION

MR. SPEAKER: Item 10. The Min-
ister may lay it on the Table.

THE MINISTER OF STATE IN THE 
FINISTRY OF AGRICULTURE (SHRI 
B. P. MAURYA)- I beg to lay the 
statement on the Table.

STATEMENT

Detailed report obtained from Delhi 
Administration indicates that the in-
formation regard lg the existence of a 
parcel containing skins was received 
by the Wild Life Officer on 27th June, 
1974 from an anonymous caller at 
about 1 P.M. The Wild Life Officer 
directed the Wild Life Inspector to 
proceed to the Railway station and 
investigate. The parcel was detected 
and was left with the railway autho-
rities for six days (from 27th June, 
1974 to 2nd July, 1974) with the ins-
truction that if any one came to 
claim the parcel, the Wild Life Ins-
pector should be informed immediately 
on telephone. Since no one came for-
ward, the parcel was searched on 2nd 
July, 1974 and was s?ized.

Informal enquiries made from local 
dealers revealed that there was no tra-
der of the name of A. Gafoor nor any-
one of that name in Satna, M.P., where- 
from the parcel was booked. A letter 
was written on 6th July, 1974 to Chief 
Wild Life Warden, M.P., informing him 
of the facts of the case and request-
ing him to order further investigations 
in Satna.

There were 19 skins in all-one tiger 
skin and 18 leopard skins, all uncur-
ed. The tiger skins lacked trophies 
like claws and its tai* was missing.
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The skin was brittle. The leopard 
skins also lacked trophies and some 
h ad even head m i:;~ing. 

Keeping in view the condition of the 
sk ins, the reserve price of the skins 
was fixed at R s. 20 ,000. Notice of a uc-
tion to be held on ll th July, 1974 was 
g iven to all dealers by p0st on 6th 
J uly. 1974. N o b idder turned UI'> on 
the day of auction. On 16th July, 1974, 
a written offe r of Rs. 12.020 was re-
reiYed from M / s. Inder Lal & Co. and 
was rejected on the same date because 
it d id not come up to the reserve 
price. On 13th July, 1974 the other 
offer from M/ s. Chowdhry Mansoor & 
Sons of Rs. 20 .000 was received . The 
Chief Wild Life Warde!1, however, or-
de:ed th?.t another attempt to auction 
the skins be made . The second auc-
tion was fixed for 22nd July, 1974 and 
notice of it was se r ved by a special 
messenger to all l icensed dealers in 
Delhi. On 22nd J u ly, 1974, n o bid was 
received from anyone but M / s. Chou-
dhry j\/fansoor & Sons r eaffirmed their 
offer of Rs. 20 .000. The offer was ac-
cepted. 

As a consequence of the newspaper 
report publishe d in the Urdu daily 
·Pratap' dated 27th instan t regarding 
the question on sale in public auction 
of leopard and tiger skins. M/ s. Chow-
dhary Mansoor and Sons h ave in a 
letter dated 3 1st August, l!J74 offered 
the skins b ack for sale at R s. 20.000 
plus 15 per cent profit i.e. R s. 23,000 
in 2.11. 

It has a l,o l;een reported by the 
Ch · e f ·wild Life Warrien that a nother 
p a rcel from S at na consigned by Shri 
IsmaiJ to Shri I mrnil w as search ed and 
seized on 31st August, 1974. It con-
tained one ti ger skin ;i:i cl 11 leopard 
skins. all uncu red . · 1e :'e 
skins will depen ct on a t1e c:1sion on the 
di sposal of skins auctioned and sold 
on 22nd July, ,974. · 

13.36 hrs. 

MOTION OF NO-CONFIDENC E IN. 
THE COUNCIL OF MINISTERS 

MR. SPEAKER: Mr. Madhu Limaye, 
your m otion cannot be t aken up be-· 
cause there has already been taken 
up one motion for want of co!'lfidence · 
in the Council of Ministers in this ses-
sion . So, another m otion ccinno l': 
com e. 

'-lr ~ rm ( <t°~cf,l ) : -tr 
M~~~ G .. ~ ;;Qr c1'rTfr , ~~firfo·fqf~r 
q<: cl~m I 

~'™' ~ : mq ~xr ::, n,,t; 

;,:fr-~ ~~n: c!Ta cnr t-iltri:: l:f<\: ;; ~) · 
a) m:r 338 lf Q.) 

'-ll ~ fm : ~ a) mt q--:rQrro· 
cn.T ~,r cfi~ ~ f~ fcfi<TT ~ I ~~ 

mq- tzcf>" <fi) ~r .:rr.ra- ~-ar ~~ ~ 
cfiT~;::i~T+fcfi<:WT~ I ~ij'f~ ;;rrq-r;-~· 
Cf<: ft ~T Q.R ~')f;;r~ I 

'lJit'l.:{~ ~Rtf 
~T ~T ~cfiff ~- I 

'-ll it~ fm : ~Ff t:ff, ':'1 l!~l' 
~ ., si)for~, ~ti" ~ :;rr~ ~~-;;,~ ~i ·1:~ 

,:Crfo,~ 1 i. "ii-~ qrf~rin~, ~ f'-f':B' 11 

;i;i"t<: ;;r,f>':::n:-<fi'i~ cnr f=fiar::;- ~, '1Jia> 
~f~.~~ t:f<: c1·re.,r =:n~ar? 

~tlf~ ~t~ : ~ fri;:~:, ,;::r ~ 
~r ~--~~ c.fiT i:r~t fo>.Tr ;fi ;,fr m 
~'f.'m I f'f.,: <1T ~re; +rt ~i:'.'f 7 i:· ;:;:rr cfi'{ 

crm cfi"<: "1 1 
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* w w  writ
%*src*Nrr^l, 

farq ^  *mT ^ ? r  i

sft * 3  ftra* : vm ®
338 % ^  ^  |  fo

?$■ |  I 338 WT

t  ? -
"A motion shall not raise a ques-

tion substantially identical with one 
on which the House has given a deci-
sion in the same session.”

m  srnr “ira <rrfwin^t sfsRsr"
8 3T u p tm ,  ^sr 364 sfiaq, A' 

WiT g :—

“The ingenuity with which mo-
tions have been framed has some-
times succeeded in withdrawing them 
from the operation of this rule as, 
for example”—

Then, some examples have been 
given.

( * w r o  ) ^  $  |
m  % mr f?rfa £»r *r
T3>i4> fnrwj<f5T ^T’t :rrT I

s r  % ^ t t  n  stpi 
t ? t  % i

“They all vary in form and matter 
so far as to place them beyond the 
restriction, but in purpose they were 
the same and the debates raised 
embrace the same matters.”

srfcf « rfw  ^ h ? r  fasFRrr 
ft, STPTOV fa'TT *TT rR^f ?

v w w fu ^ n jf : <?? T$rg i *%nr 
< *  ft ?

|  fara% v rn f t  <râ  %

m i  *r?r *r§-*m 
f a  t o r  5prmrt ^w*r€r

siserm t t  w r  ^
^ t  5*rfar» ^f*rr*T
*TT «TW q f w m  a iw  ^rr I  I

* t  3rg%fsw sî crN-
*$3  «rl T *RPT itcpt
«it  i r«if«t^n^?i*i srru

, sra^ fis , ««sniTT, % 
®m o t CV sre  «*$• «Ar i

^  ^  ^  t :

“In view of the fact that the Gov-
ernment is persistently refusing to 
find time for the motions pending 
before the House, expresses its want 
of confidence in the Council of Min-
isters”.

Kmnr *
*rpj*rr i ^

«?TT |  ^ T T
STIffR f w  I  t

SHRI SHYAMNANDAN MISHRA 
(Begusarai): I would like to submit 
two points for your consideration. 
What does rule 338 say? It has two 
key concepts or two key words in 
this. One is that “it shall not raise a 
question”. It does not say that it 
shall not raise a motion in the same 
category or of the same genre. It 
does not say that a no-confidence mo-
tion would not be raised again. The 
category of non-confidence motion is 
not ruled out. The only thing, that 
is ruled out is where the same question 
which formed the substance of the ear-
lier motion is raised again. The word 
used is Ma question” and not a parti-
cular classification of the motion. If 
it is clear that a no-confidence motion 
could be brought up again, then the 
only constraint is that the same ques-
tion which formed title subject matter 
«£ the previous motion cannot be the 
subject matter of the next motion. It

Motion of Wo- 66
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confidence

Shri Shyamnandan Mishra:

is very clear that the genre is not
ruled out, the category is not ruled
and the classification is not ruled out.
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The second condition is that the
question shall not be "substantially
identical". Probably, if it is margi-
nally identical, even then there can be
a no-confidence motion. It is prohi-
bited only when it is substantially
identical. Here these words have been
used advisedly to give the widest am-
plitude to the members. Therefore.
even if the question is marginally eo-
vered, if it is not substantially cover-
ed, the question can be brought up
again.

Since we are going to l!ive notice
of such motions in future, we would
like you to come out with a clear rul-
ing whether we could do it:'

May I ask you, in all humility, if
a scandal like Watergate, God forbid,
is unearthed, would we allow this
Government to remain? If there is a
collapse of the majority on the other
side in the House, do you mean to
suggest that we would allow the Gov-
ernment to remain? I think, it cannot
be the view of the hon. Speaker on
such an important matter like the No-
Confidence motion. For the May's
Parliamentary Practice says that the
Government is always prepared to ac-
ceed to a demand for the allotment of
time for a censure motion. If the
Government is obliged to acceed to
such a demand, the hon. Speaker
should not come in the way of ad-
mission of such a motion.

~) ~ f~) cn~) (<<iTf~):
~tr ~ mlf ~):q ~)~,~) ~m-rr
'f ,ftf~ I

SHRI C. M. STEPHEN (Muvathu-
puzha) : Sir, there are two Rules gov-
erning this. It is not merely Rule 338.
All Rules concerning motions will go-
vern a motion of No-Confidence. So,
the admissibility of No-Confidence

Motion of No-
confide~ce

Motion would be judged by two Rules,
Rule 138 which has already been men-
tioned and Rule 186(vi) which says:

"it shall not revive discussion of
a matter which has been discussed
in the same session"

Now, the question is: What is the
motion we discussed earlier? My sub-
mission is that the grounds on which
a No-Confidence motion is moved is
not a part of a No-Confidence motion,
The distinction between a No-Confi-
dence motion and a censure motion is
that when the censure motion comes.
the ground must be spelt out, the
ground is a part of the censure motion,
and, when a No-Confidence motion
comes. the ground need not be spelt
out. The ground does not form part
of the No-Confidence motion at all.

This is covered by ruling and tex-
tual authorities:

"A No-Confidence motion in t':e
Council of Ministers is distinct from
a censure motion. Whereas, a cen-
sure motion must set out the grounds
or charges on which it is based and
is moved for the specific purpose of
censuring the Government for cer-
tain policies and actions, a motion
of No-Confidence need not set out
any grounds on which it is based.
Even when grounds are mentioned
in the notice and read out in the
House, they do not form part of the
No-Confidence motion.

There has been a case where the
Speaker refused to read out himself
or allow the Member who had given
notice of a No-Confidence motion,
to read out the grounds set out in
the notice before leave of the House
to the moving of the motion was
granted. The Speaker may, in his
discretion, mention the grounds to
the House.".

This is from Kaul and Shakdher.
So, the grounds do not form part of
the No-Confidence motion .

.~ -
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My submission, therefor, is, why the 
No-Confidence motion came in and why 
ihe No-Confldence motion now comes 
in are irrelevant. The question is, 
whether the House has confidence in 
the Council of Ministers. That is the 
question that is put before the House 
and the House takes a decision on that. 
The question, whether the House has 
confidence in the Council of Ministers 
was put before the House and the 
•question was decided by the House.

Now, if another No-Confidence mo-
tion is allowed, it is not a discussion 
>on another ground on which it is al-
lowed because; once a No-Confidence 
motion is admitted, the scope of dis-
cussion is not limited at all. It covers 
ail grounds, all imaginable grounds, all 
conceivable grounds. Therefore, Sir, 
the question that you will have to 
consider is whether the question which 
-was out before the House will have 
again to be put before the House.

There was only one question put 
before the House, namely, whether the 
House has got confidence in the Coun-
cil of Ministers. If this No-Confidence 
motion is admitted, you will have no 
alternative but to put exactly the same 
question once again before the House. 
That is not admissible under Rule 
338 and Rule 186 (vi) which I just now 
read out. Therefore,, this No-Confl- 
dence motion is plainly out of order.

The questions that my hon. friend, 
Shri Shyamnandan Mishra, raised are 
purely hypothetical. If the Govern-
ment losses majority in the House, it 
may get out on the basis of other 
constitutional precedents and grounds 
spelled out and clearly clarified in the 
constitutional law. Suppose, after the 
House adjourns sine die, there is d e-
fection, does it mean that the Govern-
ment is, under the Constitution, com-
pelled to get out? The same position 
will apply in this case also. There-
fore, it  is a repetition of the question 
whlcb was already adjudicated, decid-
es, by the House. A repetition is ftot 
permissible under the rules.

MR. SPEAKER: I think, we have 
taken a lot of time already in it.

: «rrc 4 im r  
srfaij far s t pt  sfr ftpfa srrc 3ft 

33 m  fsRT *r 
srmr i

fa«r : m x  ^r

|'m eft ^  smiTfft If 

^ ir  i

It ib a potent instrument m our hands 
and we cannot be easily deprived of 
this potent instrument. Did 1 not ask 
you this question? If a Watergate is 
unearthed, would the Government be 
allowed to remain in power? The 
motion must come under all circum-
stances. (Interruptions).

^ t pt t  t o t

fa ^

qMFTT I 5TTT f̂ PSt spT ^TT £

at fcra ̂  stftrtr i 3ft ^  âr
i

SHRI SHYAMNANDAN MISHRA: 
Tomorrow.

MR. SPEAKER: Why tomorrow un-
necessarily?

few* : t  3ft
^ r f ^ r  |  aft % t

MR. SPEAKER: On the face of it, 
I do not agree. Which example? If 
you want that I should see it, I will 
do it. But that does not apply in this 
<jase. We have precendents. We have 
a clear rule about i t  I have seen the 
forms of previous no-confidence mo-
tions. The motion given by Shri Jyo- 
tirmoy Bosu on 23rd July read as: 
“That this Mouse expresses w*nt of 
confidence in the Councfl of Ministers” ; 
that was a ll
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SHRI SHYAMNANDAN MISHRA: 
What about the no-confldence motion 
which we discussed during the last 
Session? Did it not relate to the rail-
way strike?

sft OTWSOT fa*r : TO W
srrcr qfc ^  £
«rrc *r §«rr «it  i

me ftp?*. irrr 
*r?r ^fsni Ŷf̂ rq i

from *PWTt
fa %n ^ ?tt t  i

It cannot come. If you want, I shall 
do it in writing tomorrow. But I 
tell you very clearly that this motion

cannot come. «FT »T

T̂T fa ^  ft W i ^
*rm st pt  j®  <kt t

sptctt 1 vrftFZ *  ^  |
I am very clear in my mind that no 
second motion can come in the same 
Session.

SHRI SHYAMNANDAN MISHRA: 
Are all my oservations lost on the 
Chair?

MR. SPEAKER: No; I am not going 
to allow you.

SHRI SHYAMNANDAN MISHRA: 
Sir, you have not met any of the 
points I have raised.

MR. SPEAKER: The position is very 
clear, that a repeat motion is not given 
in the same session. Even the mo-
tion is always given in the form I 
have said and in that, no reasons are 
.given and even if they are givdh, 
they are not mentioned in the motion 
and in view of the express constitu-
tional provision regarding the collec-
tive responsibility of the Ministers to 
the Lok Sabha, a motion expressing 
want of confidence in an individual 
Minister is out of order. Under the

Rules only a motion expressing want 
of confidence in the Council of Min-
isters as a body is admissible. Kaul 
and Shakdher says:

'“No confidence motion in the 
Council of Ministers is distinct from 
a censure motion. Whereas a cen-
sure motion must set out the 
grounds or charges on which it is 
based and is moved for the speci-
fic purpose of censuring the Gov-
ernment for certain policies and 
actions, a motion of no confidence 
need not set out any grounds on 
which it ib based.

SHRI SHYAMNANDAN MISHRA; 
‘Need not’ does not mean *must not’.

MR. SPEAKER: It further says:

“Even when grounds are mentioned 
in the no conildence motion and 
lead out in the House, they do ro t 
torm a part of the no confidence 
motion.”

SHRI SHYAMNANDAN MISHRA: 
That is something else.

MR. SPEAKER- What something 
else9 In 1963, the Speaker followed 
the same procedure. Since then only 
a bare motion comes which is always 
the same. In this view of the rules.
I am sorry, there cannot be any re-
peat motion in the same session.

SHRI SHYAMNANDAN MISHRA:
I would submit with all humility that 
in your observations even today, you 
have not followed the Constitution 
that you have read out. What is the 
question? We have given notice of a 
no-confldence motion in the entire 
Council of Ministers: We have not
given against one Minister.

s to  |  s rn  m  ^rarrfa tftar
f  I w  TK «T$fT *r$r

*rr̂ r i w  flsm
• rasrrar % f m  v r 

f o n t  i

Motion of No- yx
confidence

SEPTEMBER 4, 1874
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.Notice under Rqle 1M, 338 and 198.

"The House resolve that Buie 338 ot 
the Rules of Procedure ax.d C't nduct 
of Business in its application to Shri 
Madhu Limaye’s motion of no-co.nfi- 

dence under Rule 1<)8 be suspended".

% 5 t e a :  wfa ,• w  ^  ^

SHRI C. M. STEPHEN: How is it 
in- order?

SHRI VASANT SATHE (Akola): It 
does not survive.

SHRI C. M. STEPHEN: You gave 
the ruling. When the decision was 
taken, Rule 338 was in force. So, 
there is no motion before the House.

MR. SPEAKER: Now when this has 
been disposed of, you cannot come 
under this rule. Had you wanted, you 
should have moved this first. Then, 
it would have been valid.

«ft arts' g-r
sfjfvift i srnr w  *** w f w
wrr?rr *ri^ r  1 1 Tẑ z j f t f w  
fr*rr % i
MR. SPEAKER: I have given my 

Tuling. You cannot come now.

14.00 h i*
sft fan*  : ^  m

qx s riw fa r 1 1  # ^ r  v r  % *nr 
m  i  i vm tx  srrc i* ^ r  
|  far *ttt sfr jfM r.fas*  *rftra |

that is barred under rule 33B.

Til faafa |  I f  
i  i f  « r » ^ T  »r.^ r vt *rfcr*r 

sjrt *rrn ^  r^r ^  i

SHRI C. M. STEPHEN: Sir, have 
you given him permission? The rule 
says that any Member may, with the 
concent of the Speaker, do it. Have 
you given your concent Sir? With-
out your concent, he cannot move for 
suspension of the rules*

MR. SPEAKER: He cannot bring it 
after my ruling. I am sorry, he can-
not do i t

SHRI MADHU LIMAYE: Sir, I
would submit, I am not challenging 
your ruling. I am accepting your 
ruling.

• in*? ^  farcr fa*w
% STSfm *Tt ifTOn v t  f w

t  *T!n g I t  STFT 
*T V* TjTI g I

MR. SPEAKER: He is not getting 
my concent. All the same he wants 
to made a submission which I want to 
listen.

SHRI PRIYA RANJAN DAS MUN-
Sl (Calcutta—South): Then you^allow 
everybody to do it.

SHRI K. LAKAPPA (Tumkur): You 
are allowing like this. They are in-
terrupting the proceedings of the 
House. You are allowing them like 
this. They are wasting the time of the 
House. Let the official business go on.

MR. SPEAKER: Mr Lakappa, let 
me listen to him for a few minutes. 
Kindly sit down please. I welcome 
it; let me understand; I can be guided 
by it.

***[ f a n * : sparer 
$  sfV T ER T fa r % stfV % *ffonr 
vftt srm w tft  f ^ n r r  ’s r r ^ r g
aft f V  19 6 9  *r far fw^rr «rr i
v f t  338 % fmt i ^
wm  qrw *p w  «rr s fft ^  v t  #
f f O T T  f t - ^ T P T  T O T  $  I

w m  • srnr f%
m  «rr ?

f ^ r ^ f s r ^ r s R T P r  | i  
^  v f t  r
7 , 19 6 9  tit, fa r 259 I W
^cTPT |  I SETPT
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[Shri MfujBm Limaye]
August 7, 1969. Page 259:

“That Buie 338 of the Rules of 
Procedure and Conduct of Business 
in Lok Sabha in its application to 
the Motion for the rescission of the 
decision of the House adopting 
Amendment No 53 to Clause 4 of 
the Salaries and Allowances of 
Members of Parliament Bill, 1969 
and Clause 4 as amended, be sus-
pended.*'

MR SPEAKER- That was m 1972
or

SHRI MADHU LIMAYE* That was 
in 1969

SHRI K LAKKAPPA: How does 
it apply to these things here? He is 
wasting the time of the House

•ft jrw fawfr srswr 

VT *rt |  i JJtr *?£ ^ f^ rq r

I  i ¥ t  ftsn % f a  m s  
sfs fft #3* 

1964 tftr  i96<> % sft ^  trw 
*??r^ror f  i

’ffWWr STPT aft ipT

5Tt-*Fffai*r *ftaR fssrr  fa<n,

338 % cT̂cT fain fa  % fsqs 

srwPT *rr xm ^rfafr *fr
T f m r  ^  f w  «rr it*  ro r  fa-fa 

f t  «rr, v t  TV-sfrr^T fa«ri tftr  
v t ^  % fat* tf% s rcm

#  i % s *  v t

sartan: t o r  «rr *fhc %

arrc $*rr «rr i s f ?t w

*Pt 338 % STTC % fe?rr faJTf t

ifo : *  w  *Pt W T a rrg ^ Frrfa  *  *r*? *r

* g i w n r i i t r f f i r s r « f t  f t  
^  ^  *wr $ 1 338
v t ^  ^  v^rifrr, srar
crap fc r  gf} TTtFTn ^

3TT ^cri zrnfr trf 7RT % srrc 
*n *mrr |  i w t  «rrq* v t  fr<Mr> 

^ r c  f o w t  % 3 fK  <rc f a n  
t  <n % jfm^r * | t  i

?ft jrft *rjrrc f  i ** % <rr* 
* t  ftp fit M t f t f r  aft f  fo r r r  |

w  v t  %rsp?r a ^ r  apt, fararn?
«Pt eft *TcT T̂r»T j ftrarf^

i irf
^ It  t  I f?T%T m

fsr-w % ?r̂ cr «rr r ^ r w  ift  %
r̂rt nr ^ f r r  ^  t  sftr m* 

*m ^ T tfa  ^  spr ft r ^ i f  

siprr |  i f?r^T ^  sft^FTpr

388 % cr^r *f ^  f  I *pr «pr?r̂ f

* ft  T«r?:r#trr ^rr ?tt ^rsr |

# «rwnr % f  k . (« t j r )

# |  iftr
^iftfa ^»r ^  ^  i  ^rw er ^

Vf 3fTJf?PT n^t f»T<T fT-Pcft I

h $tsrer, t  ^r«r srty ^tpt %

*’$Tt f  f a  ?rnr 

f Ĵhr ? 11 *Tff%<Tr#s- sftr itft wrwtNcr 
% ftr<r ’T̂ri t t  ^ i srnr r̂rt 

?ft sM<fr ̂ t»r ^̂ rifTfft
w  t o  ? Srfof

T t f iW t  % fwer, stft «fv%4t

% f^rq #  jt | t  < *  v tR r  *f$<n j



% % w
you should try to hold the scales even.

wrc ercnr sf*; & eft eftfarfr 

sftr «ft T^rrfar % ^  «fk
ir* f?r.T «rw *$■ star ^r%: i

MB. SPEAKER: The case that you 
quoted was in 1969. That was after 
the motion.

«ft q *  fcw* ^  ?ft <rrer 

m  i

www ^  *T ^  f<*,

V ^  i f t  **rr f  fa  «H5

n Wftr t

SHRI VASANT SATHE: That' pre-
cedent does not apply here. The
rules are very clear.

MR. SPEAKER: Whatever that
may be, I happened to be here in the 
House, 1 was reminded of the con-
text with which it came up. I may 
tell you that whatever be the rea-
sons, I cannot deny him the right 
under 338 to move that. I simply 
cannot do it. Because I happened to 
be here, I am reminded of the dis-
cussion. I know the late of this 
motion. I know the background 
under which if came. I cannot deny 
that; *

SHRI SHYAMNANDAN MISHRA: 
One word more. We want some 
guidance on this. Have you ruled 
out the No-Confidence Motion tabled 
by the hon’ble Member, Shri Limaye 
under 838?

MR SPEAKER: Under 388, this 
cannot come in the same session.

Motion of tfo> 78
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SHRI VASANT SATHE: Sir, it has 
to be under 388 and not under 338 
and it has to be in relation to a 
motion.

MR. SPEAKER: It is very care-
fully worded. I have read it twice. 
If I had any flaw visible in it I 
would have pointed it out. I cannot 
deny it. But there will be no debate 
on it.

SHRI JYOTIRMOY BOSU (Dia-
mond Harboun): Please allow us to 
speak.

MR. SPEAKER: No, no. I am not 
allowing any debate. You have 
spoken so much already. ,

SHRI JYOTIRMOY BOSU: Sir, I 
' rise on a point of order. My point 
of order is that if you wish me to 
express my vote on a particular mo-
tion, I shall have full right as Mem-
ber of the House" “to appraise the 
House as to the reason why one 
should vote m favour of it or against 
it. I should be allowed to make 
submission and my submission is 
that a situation has developed in this 
House during the last four to five 
days all due to the mal-practices and 
misdeeds of the Congress party----

MR. SPEAJKER: If you put other 
matters into it* I will ndt allow. I 
dm putting it to the vote of the 
House. The question is:

“That Rule 338 of the Rules of 
Procedure and Conduct Of Business 
in Lok Sabha, in its application to 
Shri Madhu Limaye’s motion of 
No-confidence under Rule 198 (of 
which notice has been given by him 
for 4th September, 1W4) be sus-
pended.”

The motion was negatived.

SHRI SftXAWVNPAN MISHRA: 
We are sorry for the jpractice you 
are laying.

(Interruptions)
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CONSTITUTION (THIRTY-SIXTH 
AMENDMENT) BILL

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH): 
Hon'ble Mr. Speaker, Sir, I beg to 
move*:

“That the Bill further to amend 
the Constitution of India to give 
effect to the wishes of the people of 
Sikkim for strengthening Indo- 
Sikkim co-operation and int’er-rela- 
tionship, be taken into considera-
tion.” S

The Bill comprises of an insertion 
of a new Article 2-A after Article 2 
of the Constitution providing for the 
association of Sikkim with the Union 
of India on terms and conditions spe-
cified in the Bill.

14.15* fan.

MOTION OF NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS— 

Contd.

SOME HON. MEMBERS: We want • 
Division. j

MR. SPEAKER: I had expressly
asked and waited. Now, I have al-
ready declared the result Inspite of 
the fact that I had asked them and 
nobody at that time came forward, T 
am prepared to revise my decision 
and let there be Division.

I do not mind if they are going ti 
be satisfied by a division. May I tel) 
you, I have allowed this just for their 
satisfaction because they say, they s a i1 
it. If they had said it, and if I  did no 
hear, it is a different matter.

I would request you. For their 
satisfaction, let it be done. This is my 
personal request. They should have

at once got up here. This ia some-
thing very unusual. I accommodate 
them. I put the question that the Rule 
be suspended. No objection was rais-
ed. Whatever it be, for their satis-
faction, let it be done.

Now, the question is:*
“That Rule 338 of the Rules of 

Procedure and Conduct of Business 
in Lok Sabha, in its application to 
Shri Madhu Limaye’s motion of 
No-Confidence under Rule 198 (of 
which notice has been given by him 
for 4th September, 1974) be sus-
pended.”

The Lok Sabha divided: 

Division No. 18]
[14.27 hrs.

AYES

Bade, Shri R. V.
Banera, Shri Hamendra Singh 
Berwa, Shri Onkar Lai 
Bhagirath Bhanwar, Shri 
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri Jagadish 

) Bhaura, Shri B. S.

3 Chowhan, Shri Bharat Singh

Dandavate, Prof. Madhu 

Dutta, Shri Biren

Gowder, Shri J. Matha 

Guha, Shri Samar

Haider, Shri Krishna Chandra 
ftazra, Shri Manoranjan

foseph, Shri M. M.

Toshi, Shri' Jagannathrao

Kachwai, Shri Hukam Chand 

Krishnan, Shri E. R.

♦Moved with the recommendation of the President.
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Lalji Bhai, Shri 
Limaye, Shri Madhu

Mavalankar, Shri P. G.

Mishra, Shri Shyamnandan 

Mohanty, Shri Surendra 

Mukherjee, Shri Samar 
Parmar, Shri Bhaljibhai 

Pradhan, Shri Dhan Shah 

Ranabahadur Singh, Shri 

Saha, Shn Ajit Kumar 
Saha, Shri Gadadhar 

Sen, Shri Robin
Shakya, Shri Maha Deepak Singh 

Shastri, Shri Shiv Kumar 

Sinha, Shn C. M.
Sinha, Shri Satyendra Narayan 

Yadav, Shri Shiv Shanker Prasad

NOES

Achal Singh, Shri 
Aga, Shri Syed Ahmed 
Agrawal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Ambesh, Shri 
Anand Singh, Shri 
Ansari, Shri Ziaur Rahman 
Azad, Shri Bhagwat Jha 
Babunath Singh, Shri 
Balakrishniah, Shri T.
Banamali Babu, Shri 
Barman, Shri R. N.
Barupal, Shri Panna Lai 
Basumatari, Shri D. 
Bhattacharyyia, Shri Chapalendu 
Bheeshmadev, Shri M. 
Bhuvarahan* Shri G.
Brij Raj Singh-Kotah, Shri

Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.
Chandrashekharappa Veerabasappa, 

Shri T. V.
Chandrika Prasad, Shri

Chaturvedi, Shri Rohan Lai
Chaudhari, Shri Amarsinh

Chawla, Shri Amar Nath

Chhotey Lai, Shri

Chhutten Lai, Shri

Damani, Shri S. R.

Das, Shri Anadi Charan

Das, Shri Dhamidhar

Dasappa, Shri Tulsidas
t)aschowdhury, Shri B. K.

Deo, Shri S. N. Singh
Desai, Shri D. D.

Deshmukh, Shri K. G.

Deshmukh, Shri Shivaji Rao S.

Dhamankar, Shri

Dhusia, Shri Anant Prasad

Dinesh Singh, Shri 
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra 
Doda, Shri Hiralal 
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar 
Engti, Shri Biren 
Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Ganga Devi, Shrimati 
Gangadeb. Shri P.
Gautam, Shri C. D.
Gavit, Shri T. H.
Godara, Shri Mani Ram 
Gogoi, Shri Tarun 
Gomango, Shri Giridhar 
Gopal, Shri K.
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Goswami, Shri Dinesh Chandra 
Gotkhinde, Shri Annasaheb 
G*>wda, Shri Pampan 
Hari Kishore Singh, Shri 
Hari Singh, Shri 
Ishaque, Shn A. K. M.
Jadej a, Shri D. P.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib 
Jitendra Prasad, Shri 
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran 
Kahandole, Shri Z. M.
Kailas, Dr.
Kakodkar, Shn Purushottam 
Kakoti, Shn Robm 
Kale, Shri
Kamakshaiah, Shri D.
Kamala Prasad, Shri 
Kamble. Shri T. D 
Kamla Kumari, Kumari 
Kavde, Shri B. R.
Kedar Nath Smgh, Shri 
Kotoki, Shri Liladhar 
Kotrashetti, Shri A K.
Knshnan, Shn G. Y 
Kureel, Shri B. N.

Kushok Bakula, Shri 

Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati T. 

Laskai, Shri Nihar 

Lutfal Haque, Shri 

Mahata, Shri Debendra Nath 

Majhi, Shri Gajadhar 

Majhi, Shri Kumar 

Malaviya, Shri K. D.

Mallanna, Shri K.

Mandal, Shri Yamuna Prasad 

Manhar, ShriJBhagatram

Marak, Shri K.
Maurya, Shri B. P.
Melkote, Dr. G. S.
Mishra, Shri Bibhuti 
Mishra, Shri G. S.
Mishra, Shri Jagannath 
Mishra, Shri L N.
Misra, Shri S. N.
Modi, Shri Shrikrishan 
Mohan Swarup, Shri 
Muhammed Khuda Bukhsh, Shri 
Murmu, Shri Yogesh Chandra 
Naik, Shn B. V.

Negi, Shn Pratap Smgh 

Oraon, Shri Kartik 

Pamuli, Shri Paripoornanand 

Palodkar, Shri Manikrao 

Pandey, Shri Damodar 

Pandey, Shri Krishna Chandra 

Pandey, Shri R. S.

Pandey, Shri Sudhakar 
Pandey, Shn Tarkeshwar 
Pandit, Shri S T.
Panigrahi, Shri Chintamani 
Paokai Haokip, Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat 
Patel, Shri Natwarlal 
Patel, Shn Prabhudas 
Patel, Shri R. R- 
Patil, Shri Anantrao 
Patil, Shri C. A.
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Patil, Shri S. B.
Peje, Shri S. L.
Pradhani, Shri K.
Purty, Shri M. S.
Raghu Bamaiah, Shri K.
Rai, Shrimati Sahodrabai
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Rajdeo Singh, Shri
Bam Dhan, Shri
Ham Singh Bhai, Shri
Ram Surat Prasad, Shri
Ham Swarup, Shri
Ramji Ram, Shri
Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath 
Rao, Shri M. S. Sanjeevi 
Rao, Shri Nageswara 
Rao, Shri Rajagopala 
Rathia, Shri Umed Singh 
Raut, Shri Bhola 
Ray, Shrimati Maya 
Reddi, Shri P. Antony 
Reddy, Shri K. Ramakrishna 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Ganga 
Reddy, Shri P. Narasimha 
Reddy, Shri P. V.
Reddy, Shri Sidram 
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri

Saini, Shri Mulki Raj 
Samanta, Shri S. C.
Sanghi, Shri N. K.
Sangliana, Shri 
Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Savant, Shri Shankerrao 
Savitri Shyam, Shrimati 
Sayeed, Shri P. M.
Sethi, Shri Arjun 
Shafquat Jung, Shri 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shri 
Shankaranand, 'Shri B.

•The following members i 
Sarvashri Jagdish Narain I

Sharma, Shri A. P.
Sharma, Dr. H, P.
Sharma, Shri Nawal Kishore 
Sharma, Shri R. N.
Shastri, Shri Biswanarayaa 
Shastri, Shri Sheopujan 
Shenoy, Shri P. R.
Sher Singh, Prof.
Shetty, Shri K. K.
Shukla. Shri B. R.
Shukla, Shri Vidya Charan 
Siddayya, Shri S. M.
Singh, Shri Vishwanath pratap 
Sinha, Shri Dharam Bir 
Sinha, Shri R. K.
Sohan Lai, Shri T.
Sokhi, Shri Swaran Singh 
Sunder Lai, Shri 
Suryanarayana, Shri K.
Swamy, Shri Sjdrameghwar 
Swaran Singh, Shri

Tewari, Shri Shankar 
Tiwari, Shri Chandra Bhal Mani 
Tiwary, Shri D. N.
Tombi Singh, Shri N.
Tula Ram, Shri 
Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, Shri K. P.

Verma, Shri Sukhdeo Prasad 

Yadav, Shri Karan Singh 

Yadav, Shri R. P.

MR. SPEAKER: The result* of the
division is:

Ayes: 35; Noes. 206.

The motion teas negatived.

1896 (SAKA) Motion of No- 86
confidence

re corded their votes for NOES:— 
lal and C. M. Stephen.
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CONSTITUTION (THIRTY-SIXTH 
AMJSTDMENT) BILL—contd.

THE MINISTER OF EXTERNAL 
AFFAiRS (SHRI SWARAN SINGH): 
To continue my submission—

PROF. MADHU DANDAVATE 
(Rajapur): Begin it afresh.

SHRr SWARAN SINGH: The
House is aware that the past 25 years 
have been a period characterised by 

close understanding between India 
and Sikkim, a period during which 

we exercised our vnnous responsibi-
lities primarily in the field of defence, 
extejmal relations and communica-
tions and hoc also undertaken the 
planned development of Sikkim. 
While relations between India and 
Sikkim had been marked by a good 
understand and the closest co-
operation during this period, it was 
becoming obvious that the internal 
administration of Sikkim and its poli-
tical structure had led to the pro-

gressive isolation of the people from 
participation m her administrative 
and political institutions.

In this connection, I might bring to 
the notice of the House tbat as early 
as April, 1950, Sikkim’s political 
leaders had expressed the hope that 
a responsible government would soon 
be established under which Sikkim 
can have a constitution reflecting the 
will of its people and providing for 
the closest links with India. Unfor-
tunately, this hope of the pciople of 
Sikkim to have fair and free elections 
to form a representative government 
and to have a constitutional set-up in 
accordance with the wishes of the 
people did not materialise during the 
past two decades.

The events of April, l'J73, it is now 
clear, were a culmination of the se« 
thing discontent against undemocra-
tic rule and the failure of the people 
to achieve a responsible”-jovernment. 
After elections in Sikkim, the people 
launched afi agitation against the

Government, it  was dear that in the 
existing system, ^tfrriocratisation had 
not kept pace with the urges of the 
people, leading to total lack of under-
standing and communication between 
the Ruler and the people of Sikkim. 
The law and order situation'Bad com-
pletely broken down. It was in this 
situation that both the Ruler and the 
people of Sikkim turned to the 
Government of India for assistance 
in the restoration of law and order. 
The Government of India endeavour-
ed to foster understanding between 
the Chogyal and the people of Sikkim 
while fully appreciating the fact that 
political evolution, which called for 
the people’s participation in their 
governance, was a desire that must 
bo respected. During this, unsettled 
period of Sikkim, the Government of 
Incna was called upon to play a iole 
in which on the one hand the earlier 
political structures continued to pxist 
while on the other, the desires of the 
people to participate in the Go\ern- 
ment of Sikkim had to be satisfied 
There was a recognition that a new 
long-puppressed force, had come Into 
its own in the body-politic of SiKkim.

14.29 hrs.

[M r. D ep u ty -S p eak er in the Chair}.

On 8th  May, 1973, a historic agree-
ment was signed by the Chogyal of 
Sikkim, leaders of the political parties 
and the Government of India under 
which elections were to be held m 
Sikkim for the first time on the 
basis of one man, one vote. The 
election manifesto of the Sikkim 
Congress, the majority party, subse-
quently elected to the! Assembly, 
called for a “strengthening of the 
bonds that already exist with the 
Government and the people erf India 
to draw them even closer." ir 
added: “We also aspire to achieve
the same democratic rights and ins-
titutions that the people of India 
have enjoyed for a quarter of 
century”.



Elections were held in Sikkim in 
the month of April, 1974. Subse-
quently the Sikkim Assembly met for 
the first time on the 10th May. On 
the 11th May the Assembly unani-
mously adopted a Resolution reiterat-
ing the determination, earlier em-
bodied in the Agreement of May 
8, 1973, to further strengthen
the relations between India and 
Sikkim, The Resolution further stated: 
“Taking note of the Government of 
India’s responsibility for the security 
and defence of Sikkim, for its 
external relations and for good 
administration in Sikkim and bearing 
in mind the special interest and 
responsibility of the Government 
of India for the further demo-
cratic evolution and rapid econo-
mic and social development of Sikkim, 
this Assembly resolves and hereby 
requests the) Government of India to 
examine the modalities of further 
strengthening India-Sikkim relation-
ship as already agreed to in the 
Agreement of May, 8, 1973 signed 
between the three parties and to 
takp immediate steps for Sikkim’s 
participation in the political and 
economic institutions of India.”

By the 20th June, 1974, a Bill 
incorporating a new constitutional 
structure which later became the 
Government of Sikkim Act, 1974 had 
been drafted and was considered by 
the Assembly at its meeting held on 
20th June, 1974. This Bill was 
further considered and was unani-
mously adopted, after a clause by 
clause examination, on the 28th June. 
On the same day, the Assembly 
adopted another Resolution in which 
it unanimously resolved that mea-
sures should be taken, amongst 
other things, for seeking representa-
tion for the people of Sikkim in 
India’s parliamentary system.

I should particularly Uke to em-
phasise for the information of the 
hon. Members that the Sikkim Act of 
1974 was passed unanimously by the 

Legislative Assembly, elected 
Igr the first time by fair *nd *ree 
factions based on the principle of

$9 Constitution (Thirty- BHADRA
sixth Amdt.) Bill

one-man one vote. By this Act the 
people of Sikkim through their elect-
ed representatives defined the consti-
tutional set-up they wanted for their 
Government, as also the relationship 
between Sikkim and India and the 
responsibilities of our Government 
The Chogyal gave his assent to this 
Act on 4th July, 1974.

The Act reaffirmed Sikkim's desire 
for association with India in order to 
achieve speedy development in social, 
economic and political fields. Article 
30(c) of the Act sought participation 
and representation for the people of 
RiVVim in the political institutions of 
India.

Immediately after the formation of 
the Sikkim Cabinet the Chief Minister 
made two formal approaches to the 
G overnm ent of India to take neces-
sary legal and constitutional steps to 
give effect to the Act, specifically the 
decisions contained in article 30(c).

I should like to assure the House 
that after having received the re-
quest of the Sikkim Government in 
the last week of July, every effort 
was made to study this request of 
such far-reaching importance, in all 
its ramifications. We attach the 
highest possible importance to our 
relations with Sikkim and despite our 
efforts to ensure careful and speedy 
examination, detailed consultations 
with the Ministry of Law and the At-
torney General took nearly a month. 
The consensus was that the wishes 
of the people of Sikkim could best be 
met by the introduction of a constitur^ 
tional amendment providing for their 
participation and representation in the 
Indian Parliament. The Bill now be-
fore the House consists of a constitu-
tional amendment associating Sikkitfi 
with India under the terms and condi-
tions set out in a new Tenth Sche-
dule. This binds together all the 
complex network of existing relations 
and responsibilities 'between Sikkim 
and India brought about as a result 
of various agreements and under-
standings. It is also a 'wunterpart to 
the relevant provision of the Govern-

13, 1896 (SAKA) Constitution 90
('Thirty-sixth Amdt.) Bill
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[Shri Swaran Singh] 
xnent of SikHfn Act where these 
provisions are enunciated.

This amendment is designed to 
meet a new situation in which the 
democratic leaders of SiMEim wish to 
establish a nexus with the larger and 
vital democratic institutions of India 
while, at the same time, preserving 
Sikkim’s distinct identity. During 
the last twenty five years, the Gov-
ernment of India has exercised cer-
tain responsibilities in Sikkim. We 
continue to honour Sikkim’s status, 
its Ruler, its Constitution, its Assem-
bly and above all, its close links with 
India. This constitutional amendment 
is an enabling one for the democratic 
leaders of Sikkim to share in the 
main-stream of India’s political and 
economic life while continuing to 
maintain Sikkim’s distinct identity.

I would like to add that this desire 
on the part of the elected Assembly 
of Sikkim is also a natural desire. 
India has the responsibility to look 
after many matters which I had men-
tioned—their external relations,
defence and several other functions 
which I mentioned a moment ?go. 
Their desire to be associated at the 
highest policy-making level, i.e. the 
Parliament, so that in the conduct of 
those relations also they should have 
their voice. This is a concession they 
are asking now from the Indian Par-
liament and it is for us to decide 
whether we should or should not res-
pond positively to this urge of theirs. 
It is in pursuance of our positive 
response that this Constitution 
(Amendment) Bill is now before the 
House for consideration.

Consultations with leaders of the 
opposition parties have already been 
held on three occasions in thti last 4 
or 5 days. We KSve accepted two 
suggestions one which there was a 
general consensus: Firstly, the Lok
fiabha member from Sikkim should 
be d ie ted  by direct Election and not 
by indirect election through the mem- 
M *  of Use Sikkim Assembly. Se-
condly, Qm criteria laid down by 
cttr Constitution, i.e., the IiuHeft Cons*

titution, which disqualify a person to 
be a member of our Parliament 
should also be applicable to the 
members from Sikkim^ except on the 
question of nationality. These two 
suggestions have been accepted as a 
result of these discussions. At the 
appropriate time I will move amend-
ments to give effect to this under-
standing. I have already given notice 
of these amendments and I hope they 
have been circulated to the hon. 
members.

With these observations, I com-
ment my motion to the House.

MR. DEPUT Y-SPEAKER: Motion
moved:

“That the Bill further to amend 
the Constitution of India to give 
effect to the wishes of the people 
of Sikkim for strengthening Indo- 
Sikkim co-operation and inter 
relationship, be taken into conside-
ration.”

SHRI JYOTIRMOY BOSU (Dia- 
mond-Harbour): I have given a
motion that this House should not sit 
beyond 6 PM under any circumstan-

ces. My motion, coming from a 
feeble minority, should receive your 
consideration.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU 
RAMAIAH): This is a Constitution
(Amendment) Bill which requires a 
certain majority. I t has been the 
practice m this House that when such 
Bills are taken, we pass tine Bill the 
same day because a particular majo-
rity has been mobilised by all parties 
for that purpose. Bearing that in 
mind and considering the time at 
which it has commenced* I beg to 
move:

‘T h at this House do continue to 
sit today till the Constitution 
(Thirty-sixth Am&uSment) BUI, 
1974 is 'passed."
MR. DEPtriT-SPEAKER! With *e-

C to this irotfofc, «  Speaker 
# v $ i  1*1$ content to  mam & 
then It ipfite in  «rdfer to r
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Minister of Parliamentary Affair# to 
move it. I do not know whether the 
Speaker has given his consent I  do 
not see it here. But I have no objec-
tion to it. 1 am saying this only on 
the procedural aspect.

This question came up in the last 
session when one hon. Member want-
ed to move a motion for the extension 
of the session of the House up to a 
particular period. I ruled it out on 
the ground that the determination 
up to what time the House should sit 
and when it should adjourn are the 
prerogative of the Speaker. Rule 15 
says:

“The Speaker shall determine the 
time when a sitting of the House 
shall be adjourned sine die or to a 
particular day, or to an hour or 
part of the same day.”

I think it will bci more regular if 
the Government puts this to the 
Speaker and I think he would more 
than readily agree to it. I see the 
point that it being a Constitution 
Amendment Bill, and this being the 
day notified for the purpose, it has to 
be completed today. B u t instead of 
coming in an irregular way, with a 
motion in this way, before the House, 
which takes away the prerogative of 
the Speaker, why not put it to the 
Speakeir and let him decide it? I 
think he will accommodate i t

SHRI K. RAGHU RAMAIAH: May 
I  submit that I have submitted this 
motion for the consideration of the 
Speaker? You may find out from the 
Table what has happened to i t

M R DEPUTY-SPEAKER: Very
well. If the Speaker had agreed to 
i t  I  will put it td the House. The 
question is:

“That this ftotise do continue to 
sit today till the! Constitution 
(Ifoirty-sixth Amendment) Bill,

1974 is paced.”
Tk$ motion was adopted.

SHRI K. RAGHU RAMAIAH: 
Now I come to your preorgative, Sir, 
Will you be good enough to fix the
time?

MR. DEPUTY-SPEAKER: I think 
the time is fixed—till it is passed. 
What else do you want?

SHRI K. RAGHU RAMAIAH: 
Again I have got a small submission 
to make in view of your observation. 
As you know, we will have to in-
form the Members in advance be-
cause they cannot be waiting indefi-
nitely. Therefore, I submit for your 
consideration that the motion for 
consideration may be taken up at 
5 O’clock and then clause by clause 
consideration may be taken up.

MR. DEPUTY-SPEAKER: Is it
the suggestion of the Minister for 
Parliamentary Affairs that the Minis-
ter may be called at 5 O’Clock?

SHRI K. RAGHU RAMAIAH: 1 
agree that the Minister may be called 
at 5 O’clock. As soon as the Minis-
ter finishes his speech, the voting 
will begin.

SHRI P. K. DEO (Kalahandi): It 
v irtually amounts to steam-rollering 
of the entire process. This is a 
Constitution Amendment Bill of great 
significance. We will have *to mak* 
observations on this Bill which will go 
to posterity. Such a Bill of this im-
portance cannot be steam-rollered 
like this. I suggest that six hours 
must be given for the consideration 
stage.

MR. DEPUTY-SPEAKER: We have 
decided that we will sit today till the 
Bill is possed- That is a decision c t 
the House 1 think this detail of how 
much time and all that can be discus-
sed with the Speaker.

SHRI P. G. MAVALANKAR (Ah- 
medabad): We have already passed
th» moUap.'* <** 
menUry Attain feat this Howe will
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[Shri P. G. Mavalankar]

sit as long as this Bill is discussed 
and passed today because the special 
majority is required. I agreed. 1 
did not say, no. Having agreed to 
that, the Minister now wants to bind 
us further by saying that by a parti-
cular hour, this discussion must be 
over.

MR. DEPUTY-SPEAKER: He only 
made a suggestion.

SHRI P. G. MAVALANKAR The 
argument is not right, the reason is 
not valid. He said, because it requires 
two-thirds majority, the people can-
not wait here and, therefore, it will 
be over at 5 O’Clock. But they must 
be here all the time. He cannot bmd 
us like that

MR DEPUTY-SPEAKER: Wc
have decided to sit until this Bill is 
passed The only relevance in the 
suggestion made by the Minister of 
Parliamentary Affairs or any Member 
is for determining how much time 
should be given to each Member. 
We have to decide that. There has 
been a suggestion that 6 hours should 
be allotted for this Bill. I do not 
know whether that was approved by 
Members.

I think, let us now fix 5 hours for 
this discussion...,

SHRI K. RAGHU RAMAIAH: For 
thei whole Bill

MR. DEPUTY-SPEAKER: There
has to be a consensus on this.

Let Us fix 5 hours for this and then 
go on and see. Shri Samar Mukher- 
jee.

SHRI JYOTIRMOY BOSU: i  have 
a point of order. I wrote to you___

MB. DEPUTY-SPEAKER: |  have
seen y tu r  letter.

SHRI JYOTIRMOY BOSU: The
Speaker consented to allow me to 
apeak after the Minister moves the 
Bill for consideration. He had said 
that.

MR. DEPUTY-SPEAKER’ I have 
seen your letter. You want to raise 
a point of order. I  thought that the 
proper time for raising a point oI 
order was before the Minister moves 
the Bill for consideration.

SHRI JYOTIRMOY BOSU: I did 
that.

MR. DEPUTY-SPEAKER: I am
not shutting you out. I only want to 
do this that we run this House ac-
cording to a certain procedure and m 
a certain regular manner. If others 

commit somp mistakes, I cannot 
afford to commit mistakes. I shall 
not commit mistakes.

Now, it would have been much in 
order if you had raised a point of 
order before the Minister moved the 
motion for consideration. But I also 
admit, because I was sitting there— 
the Table! can correct me if I am 
wrong; there was a lot of noise and 
confusion—that, I think, something 
like that was said that you might do 
it after the Minister moves the 
motion I think, something like that 
was said. In view of this, I think, 
we would depart from the normal 
procedure and allow him to raise a 
point of order even now.

SHRI JYOTIRMOY BOSU: Sir, at
the introduction stage itself, we had 
opposed this Bill from the constitu-
tional points of view as also from the 
point of view of our principles. But 
now a very serious thing has come 
to my notice. The Bill is based on 
the Sikkim Act, 1974.

Thei Statement of Objects and Bes-
sons says:—

"After the promulgation of the 
Government of Sikkim Act, the 
Chief Minister of Sikkim lifts madd
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formal requests to the Government 
of India through the Chief Execu-
tive requesting the Government of 
India to take such steps as may be 
legally or constitutionally necessary 
to give effect to the Government of 
Sikkim Act, 1974.,..

Now, I have( got a document before 
me which proves that the Sikkim Act 
that is available in the printed form 
is not the true and correct represen-
tation of the proceedings of the 
Sikkim Assembly. I have got a copy 
of the proceedings of the Sikkim 
Assembly held at 9.15 P.M. on 20th 
June, 1974. It says:

“The following amendments were 
r'nved, seconded and pas-fHl with-
out any opposition. On each mo-
tion of amendment, the President 
ajked the Members to oppose the 
motion---- ”.

Now, if you look at the Sikkim 
Gazette which published in its extra-
ordinary issue dated the 6th July, 
1974, the Government of Sikkim 

Act. . . .

MR. DEPUTY-SPEAKER: What is 
your point of ord£|r?

SHRI JYOTIRMOY BOSU: The
point of order is that the hon. 
Minister has chosen to take the 
House for a ride in that the Sikkim 
Act he has talked about is not the 
correct, true and faithful reproduction 
or representation of the proceedings 
of the Sikkim Assembly. It is a very 
serious matter. Take, for example, 
the portion: "The follwing amend-
ments were moved, seconded.. . .

MR. DEPUTY-SPEAKER: Please
sit down. You are raising a  point of 
order and you are Submitting that the 
Government of Sikkim Act, as dis-
tributed, is not the true copy, accord-
ing to you. Your allegation is that 

it is not a true copy...

SHRI JYOTIRMOY BOSU: Ii is
not a faithful reporting of the pre- 
ceedings 0t  the Sikkim Assembly. 
2037 LS—11,

MR. DEPUTY-SPEAKER: How
does this submission of your stand in 
the way of the discussion on the 
motion of the Minister?

SHRI JYOTIRMOY BOSU: The
'Statement of Objects and Reasons’, 
in its first paragraph, says:

“The Chogyal promulgated this 
Bill on the 4th July, 1974, as the 
Government of Sikkim Act, 1974..” 
Then it is said:

“After the promulgation of the 
Government of Sikkim Act, the 
Chief Minister of Sikkim has made 
formal requests to the Government 
of India through the Chief Execu-
tive requesting the Government of 
India to take such steps as may be 
legally or constitutionally necessary 
to give effect to the Government ot 
Sikkim Act, 1974, and the resolu-
tions passed by the Assembly and 
particularly for providing for re-
presentation for the people ot 
Sikkim in Parliament.”

MR. DEPUTY-SPEAKER: What is 
the point of order.

SHRI JYOTIRMOY BOSU: The
point of ordcpr is that the Sikkim Act 
on the basis of which they are bring-
ing forward this Bin is not the true 
and proper representation of the pro-
ceedings of the Sikkim Assembly. 
What we have got here in black and 
white is different. We cannot act on 
the basis of a document which is 
unreliable and unfaithful.

Apart from that, the N epal.. . .

MR. DEPUTY-SPEAKER: I t is
not a point of order.

SHRI VIKRAM MAHAJAN (Kang- 
ra): I t is a  point of disorder.

MR. DEPUTY-SPEAKER It is 
his submission (and it is for the Gov-
ernment to repudiate this and say 
whatever th§y want on the matter. 
Therefore, it is not a  point of order.

Mr. Samar &ukherje$.
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SHRI SHYAMNANDAN MISHRA 
(Begusarai): This is a point of order
in the sense that the entire edifice of 
the Bill is based on the said Act, 
If the said^Act is different from the 
Act which”~was "actually passed after 
amendments and so on, then it com-
pletely changes the picture. We 
have to know from the hon. Minister 
whether the allegation of the hon. 
member is correct; the entire edifice 
of the Bill is based on that.

SHRI JYOTIRMOY BOSU: It is 
based cn a fictitious document. I can 
lay this on the Table of the House.

MR. DEPUTY-SPEAKER: Let us
discuss this matter very coolly. It is 
not a point of order in the sense that 
it does not prevent a discussion. If 
a t all what you say is correct, then 
the only thing that follows from that 
is a privilege against the Minister for 
misleading the House. But it cannot 
be a point of order.

SHRI SHYAMNANDAN MISHRA: 
The entire House is being asked to 
consider a measure which is supposed 
to be based on an Act which docts 
not seem to exist in the form in 
which it has been presented to the 
House.

What are we discussing then? 
Should you not help the House in 
finding out the Act on which this 

Bill is based? Should we not have 
that Act before us?

SHRI JYOTIRMOY BOSU: Let me 
lay it on the Table of the House. Let 
it be circulated to the Members. Let 
them judge it for themselves.

MR. DEPUTY-SPEAKER: You can 
hand it over to me.

SHRI P. G. MAVALANKAR: It
will be recalled that at the time of 
the introduction of this Bill two 
days ago some of us, on this side of 
the House, had raised certain objec-
tions particularly with regard to...

MR. DEPUTY-SPEAKER: Is it a
point of order?

SHRI P. G. MAVALANKAR: My
submission ik  this, that when we 
raised those points of objection, the 
Minister of External Affairs said that 
all these matters will be considered 
at thy time of consideration of the 
Bill. And then the Minister said, he 
even admitted or rather he agreed, 
that there was a new concept of cons-
titutionalism introduced in it, but in 
his written speech he has just now 

made, he has not made any reference 
to it. If he could kindlv explain it 
to us, then wet can discuss it further.

MR. DEPUTY-SPEAKER: When I
am engaged with some other points, 
you are submitting something diffe-
rent. I am not hearing any new 
point. The only point of order that 
wa« la'sed by Shri Jyotirmoy Bosu 
and reinforced by Shri Shyam nan- 
dan Mishra is whether we can pro-
ceed with this discussion on the basis  
of a document which they nllege, is 
not a true document. How am I to 
determine that?

SHRI SHYAMNANDAN MISHRA: 
He lias produced.

MR. DEPUTY-SPEAKER: Even
af he has produced the document, 
{how am I to determine that, when 
the Government and a lot of reliance 
has to be placed on the word of the 
Government...

SHRI SHYAMNANDAN MISHRA: 
They are keeping mum.

MR. DEPUTY-SPEAKER: They will 
just come out definitely when they 
assert that it is a true document. 
When you say that it is not a true 
document, it is for the House to judge 
and decide.

SHRI SHYAMNANDAN MISHRA: 
This is not a matter to be decided by 
majority. It is a matter to be decided 
by the Chair.

MR. DEPUTY-SPEAKER: This is 
not a matter to be decided by the 
Chair.
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SHRI SHYAMNANDAN MISHRA: 
iHow?

MR. DEPUTY-SPEAKER: How am 
I to decide? How am I going to find 
-out?

SHRI SHYAMNANDAN MISHRA: 
There are two documents in your 
hand.

MR. DEPUTY-SPEAKER: When
these things are placed before the 
House, it is for the House to deli-
berate and to come to a decision.

SHRI H. N. MUKERJEE (Calcutta— 
North-East): In the absence of even 
one syllable from the Government, 
in the meantime, are we to be in 

*two minds?

MR. DEPUTY-SPEAKER: If the
Government want to make any com-
ment on this before we start the 
discussion, I am prepared to hear 
“them.

SHRI SWARAN SINGH: With
your permission, may I clarify the 
point. It is a well-known principle 
*that with regard to the actual pro-
ceedings that may be conducted m 
another legislative body, the final 
Act is the important thing. It is the 
relevant thing, whatever may be the
discussion___(Interruptions) Will
you be good enough to listen to me? 
I have ndt studied what he says are 
the amendments that were discussed 
on a particular day. The relevant 
thing from my point of view is that 
there is a Government of Sikkim 
Act published in their Gazette and I 
have supplied copies of that and 
placed a number of copies in the 
library. What were the proceedings 
that ultimately culminated in the 
•evolution and adoption of that Act 
is a matter about which I am not 
concerned and I am not going to go 
into that, because that is not done. 
'The final Act as it was adopted and 
as it was published in their Gazette 
is  the Act on the basis of which we 
-axe proceeding.

15.00 hrs.

May I further add, Sir, that this is 
a matter on which I would appeal 
to all hon. Members, to consider the 
substance of the Act as it is adopted 
by the Sikkim Assembly, namely 
whether there is a desire expressed 
by them that they want to parti-
cipate in the political institutions of 
India namely the Parliament? And 
if we are satisfied on that issue. I 
would appeal to them, let us utilise 
this time to discuss the substance 
rather than the peripheral matters. 
This is my appeal and I hope that he 
will respond positively.

MR. DEPUTY-SPEAKER: There is 
nothing more; let us not go into a 
discussion now. .

SHRI JYOTIRMOY BOSU: Mr.
Swaran Singh has taken shelter 
under a document which is not a 
faithful document. It does not faith-
fully say what has taken place in the 
Assembly.

MR. DEPUTY-SPEAKER: Order
please.

SHRI JYOTIRMOY BOSU: We
shall be doing a highly improper 
thing.

MR DEPUTY-SPEAKER: Order
please. I have heard you fully. You 
say it is highly improper. Kindly sit 
down. You say, it is highly im-
proper. I say, it will be highly im-
proper for anybody even in this 
country, to go into the proceedings 
of this House. It is only the law as 
passed by this House which is 
justiciable in the Court of Law and 
the Court cannot call for the pro-
ceedings.

SHRI SAMAR MUKHERJEE 
(Howrah): There is one point here; 
he is insisting that the Act passed 

which has been circulated here is not 
the same t l» t  is passed there.
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MR. DEPUTY SPEAKER: If it is
your submission that the Act as 
circulated is not the same Act as is 
really passed, then, that is a matter 
to be discussed here.

SHRI BHOGENDRA JHA (Jai- 
nagar): The Act as passed, as given
to you by Mr. Jyotirmoy Bosu is not 
the publication of the Government 
of India. That is the Durbar Gazette 
of Sikkim. That is their publication. 
So, it is authentic. The Government 
of India have no hand in it. They 
can be interpreted or misinterpreted. 
That is their publication. You should 
proceed on it. This is publication of 
Ihe Sikkim Government, Durbar 
Gazette. I have known it. That is 
the copy, the official copy of the 
Sikkim Government, not the copy 
produced by the Government of 
India. So, there is no question of 
misinterpretation. Let us proceed 
with this.

SHRI JYOTIRMOY BOSU: Is it
nnt a fact that an Indian Civil servant 
is on the top of thi<s entire aifair? Is 
it not a fact.

MR. (DEPUTY jSt'EAKER: It is
not relevant at this point. Order 
please. Shri Samar Mukherjee.

SHRI SAMAR MUKHERJEE: (How-
rah) : The Constitution (Amend-
ment) Bill brought in this House has 
been done very hurriedly. We 
objected to this at the meeting called 
by the Prime Minister. An explana-
tion was given that actually it has 
not been done hurriedly. I t may be 
in the knowledge of the Government 
of India that it is cooked up behind 
the public eye. This has come 1o 
our knowledge all of a sudden and 
we have been asked immediately to 
express our views on it. We wanted 
time to give serious consideration. 
But the tirpe was not given. We 
were consulted only after the Gov-
ernment had already made up its 
mind. They had prepared a dtaft 
Bill before wren the Opposition was 
•consulted. We have given some

thoughts to this Bill. In our Party’s 
Central Committee meeting, th*T 
have assessed all these aspects and 
the implications behind this Bill. 
They have come out with a Resolu-
tion considering all aspects of the 
Bill. Our party totally opposed this 
Bill. Why are we opposing? The 
explanation given by Government in 
justification of the Bill is that Gov-
ernment is now responding to 1he 
desire expressed by the Assembly 
that their Members should be 
associated with the social and poli-
tical life of India. And that is why, 
as a democratic gesture, the Govern-

ment of India is resorting to this 
amendment of the Constitution to 
include two of their representatives 
in the two Houses of Parliament.

If we seriously analyse the develop-
ments and the arguments advanced 
by the Government of India in sup-
port of the amending Bill, what we 
see is this The identity of Sikkim 
until now is traditionally maintained. 
Now that could not be completely 
changed. So, the mam purpose or 
the implication behind this Bill is 
that Sikkim is being absorbed with 
India by this BilJ. That is your argu-
ment. You will do that publicly. 
But, the real intention is quite evi-
dent. The identity of Sikkim is 
traditional. It is not a part of India. 
By this Bill you are making Sikkim 
verbally a part of India though for-
mally you are not accepting this 
position. It has serious implications— 
not only international implications 
but also national implications. This 
will create further bitterness among 
the peoples of both India and Sikkim. 
The stand taken by the Government 
of India is that you want to increase 
further the friendly relations and fur-
ther cooperation for a progressive re-
alisation of a fully responsible Gov-
ernment in Sikkim. That is the state-
ment of objects and reasons of the  
Bill. Your object is to harmonise the 
close relationship of Sikkim with In*- 
dia. But, really, that is just the op-
posite. The relation of thdfo withf
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’Sikkim is not as equals. The Govern-
ment of India, through this Bill, tries 
to  stabilise all the agreements so far 
made by the Government of India 
with the Government of Sikkim. 
First, with Chogyal and then that tri-
partite agreement and then the Cons-
titution adopted in Sikkim. Actually 
the agreement of 1950 is an unequi-
vocal agreement. This is the survival 
of the colonial outlook which the 
Government of India has inherited 
from the British. The Agreement 
actually authorises Government of 
India to exercise all its authorities not 
only in relation to foreign afUurs, 
communications and defence but also 
in relation to internal law and order 
and oven maintenance of proper ad-
ministration. Virtually, what c-oe-, it 
mean? It amounts virtually, though 
not formally, to the position of a 
colony though in terms of the Agree-
ment Sikkim is a protectorate. I may 
be allowed to quote from Shri Swaran 
Singh’s speech delivered in the House 
d a y  before yesterday

“The basic point if I may say on 
which this Ilouso has first to make 
up its mind js in our relationship 
with Sikkim where even without 
any amendment of the Constitution 
there are certain responsibilities that 
we carry. These responsibilities 
are that we are solely responsible 
for their e \ tarn</l reVitiop* foi 
defence, because defence of Sikkim 
and defence of India are very much 
inter-connected and there is mutu-
ality of interest in that respect.

Even in matter of communication 
and also in the matter, if I may add 
■which is something out of the nor-
mal idea, of the internal law and 
order and to ensure good adminis-
tration, there are responsibilities 
that we carry in relation to Sikkim.”

So, there is no independence and free-
dom in the real sense. In this Bill 
i t  has been categorically said:

‘"The provisions of this Schedule 
4hall be in addition to, and not in

derogation of, any other power, ju-
risdiction, rights and authority 
which the Government of India has 
or may have in or in relation to 
Sikkim under any agreement, grant, 
usage, sufferance or other lawful 
arrangement.’’

Is this the way to helo the people 
of Sikkim? This is complete negation. 
The real aspiration of the people of 
Sikkim is to get rid of the autocratic 
and feudal ruler. Just now the Mi-
nister stated that people had to resort 
to struggles, movements and there 
were upsurges several times. He also 
said 1hat both the people of Sikkim 
and the ruler sought the help of 
Government of India. Whai role did 
they play? Is it the real aspiration of 
the people of Sikkim? No. They want-
ed the end of feudalism but with the 
intervention of the Government of 
India this institution of monarchy 
and feudal rulership is still main-
tained.

It is true, the power of Chogva] has 
been curbed. Eut, has thai power, 
which was so long enjoyed by the 
Chogval and which has now been 
rurbed due 1o the impacl of the move-
ment, been transferred to the people? 
No People are not beneiitc-3 to 1he 
extent thev wanted. On the other 
hand, what we see? Bv Ihi -? agree-
ment which has been arrived at and 
under the Constitution of Sikkim 
which has been enacted, the supreme 
authority has been given to one Chief 
Executive. He is an Officer appoin-
ted by the Government of India. He 
is the supreme lord. He has become 
the ex-officio President. Chairman of 
the Assembly and without his consent, 
nothing can be passed. He has the 
supreme power. The Chogyal has to 
depend fully on him. Then, the Cons-
titution says that if there is any dif-
ference between the Chogyal and this 
Chief Executive Officer, the matter 
should be referred to the Government 
of India and the final authority is the 
Government of India. “That means,
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Government of India is the real ruler 
of Sikkim, not the people of Sikkim.

(Interruptions).

This is in the Constitution. You 
may shout ‘No’. But, this the reality; 
this is in the Constitution which you 
have circulated and this is the Cons-
titution you want to defend; you want 
to maintain through this amending 
Bill. Why are you nodding your head? 
This is in the Constitution.

SHRI SWARAN SINGH: Because
you looked at me nodding my head, 
I thought, probably you wanted to 
hear me. The main point is, we are 
discussing the Constitution Amend-
ment Bill here. We are not writing 
a Constitution for Sikkim. It is the 
Sikkim Assembly who has to write 
their Constitution. If they adopt 
another Constitution I cannot alter 
their Constitution. I t is for them 
to decide whether they want to have 
a Chogyal or what are the powers 
that they want to share with us etc.

SHRI SAMAR MUKHERJEE: 
Don’t use eye-washes Mr. Deputy- 
Speaker, the text of the Resolution 
passed on the 20th June 1974 by the 
Sikkim Assembly states:

“The Sikkim Assembly recalling 
the Resolution passed with the 
unanimous support of all the 32 
Members of the Sikkim Assembly 
in its meeting held on May 11th, 
•974; having examined the Con-
stitutional framework for Sikkim 
proposed by the Constitutional 
Adviser deputed by the Govern-

ment of India... .
Who has prepared this Constitution? 

The Constitution has been prepared 
by the Constitutional Adviser deputed 
by the Government of India. Is this 
democracy? You want us to believe 
that this is democracy and this I’as 
been prepared by the people of Sikkim;

SHRI SWARAN SINGH' He is only 
the draftman*

Swaran Singh, the Constitution pro- 
vides that the Chief Executive Officer 
is the supreme lord. - There is no 
power in the hands of the Assembly. 
They cannot even discuss home, 
finance etc. The Constitution pro-
vides which are the subjects the 
Assembly can discuss. I am reading 
it out.

“The powers and functions of the- 
Assembly—

Public education, public health, 
Excise, Press and Publicity, Trans-
port, Forests, Public Works, Agri-
culture, Food Supply, Economic pnd 
Social Planning including State en-
terprises and T>and revenue.”

Liw and order, whosj responsibility7 
Administration, whose responsibility? 
Everthing is your responsibility. \o u  
are ruling over Sikkim.

SOME HON. MEMBERS: No.

SHRI SAMAR MUKHERJEE: This 
is in the Constitution.

SHRI PRIYA RANJAN DASS 
MUNSI (Calcutta-South): Who is rul-
ing Tibet?

SIIRI SAMAR MUKHERJEE: No 
the functions of the Speaker’.

(Interruptions)

Government of India has accepted 
Tibet as a  part of China. Pandit 
Jawaharlal Nehru accepted it.

(Interruptions)

SHRI BHOGENDRA JHA: He should 
ibe given protection. He is speaking 
and we should bear him.

MR. DEPUTY^PSAKSBi He cuts 
both way*.
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SHRI SAMAR MUKHERJEE: ‘The
Chief Executive Officer shall be the 
ex-officio President of the Assembly’ 
Has it ever happened in any parlia-
mentary democracy? It has never 
happened. ‘The Chief Executive Offi-
cer is the ex-officio President of the 
Assembly, and as such, shall perform 
the functions of the Speaker.’

SHRI B. K. DASCHOWDHURY 
(Cooch-Behar): On a point of order. 
We are discussing the Constitution 
Amendment B ill Is there any word 
in this Bill? He says ‘the chief exe-
cutive officer’. What is the purpose 
of this Bill? Are we going outside 
the Bill?

SHRI SAMAR MUKHERJEE: He
says so because of his ignorance.

SHRI B. K. DASCHOWDHURY: 
Where is the chief executive officer 
mentioned?

SHRI SAMAR MUKHERJEE: I have 
mentioned clause 5.

MR. DEPUTY-SPEAKER: The only 
question that arises is: are they our 
doings or the doings of the Sikkim 
Assembly acting in its sovereign capa-
city? Out of their own pleasure they 
accepted certain things. How do we 
come into the picture?

SHRI SAMAr  MUKHERJEE: It em-
powers the Indian Government to ap-
point the executive officer; it empowers 
the sole bureaucratic authority. That 
is the essence of the situation. Tho 
Constitution had been drafted by an 
adviser sent by the Government of 
India. In the Constitution there is a 
provision that when there is any diffe-
rent, the matter should be referred to 
the Government of India for .i final 
decision.

MR. DEPUTY-SPEAKER: I feel as 
if you are talking as a member of the 
Sikkim Assembly not a Member of this 
House.

SHRI SAMAR MUKHERJEE: I am 
talking about the implications it will 
have for the people of Sikkim as well 
as for the people of India; X am also

thinking of repercussions internation-
ally. Sikkim had all along a separate 
identity and was treated as a separate 
State. The essence of this is that it has 
virtually become a colony of India...
(Interruptions) not formally but vir-
tually. The Government of India in 
the name of helping them in democra-
tic progress are doing these things. 
But the motive behind this Bill is not 
democratic. It is on the other hand 
grabbing of Sikkim. They are going 
to absorb Sikkim into India. You may 
advance the argument that the leaders 
of the Assembly want closer associa-
tion with India in economic, political 
and social life. If you consider their 
basic aspirations and their basic demo-
cratic interests, they want to be inde-
pendent; they want their self-develop-
ment. Chogyal has been used as an 
instrument to American imperialism. 
This question should be discussed with 
all seriousness. It is the Government 
of India who are helping the institu-
tion of monarchy. The peoples’ move-
ment raised this demand that there 
should be no Chogyal regime; they 
wanted full autonomy, full rights to 
develop their internal conditions. They 
wanted to get rid of the autocratic 
rule. The Indian Government had a 
moral responsibility to help in that 
matter, in the end of the rule of Chog-
yal because Chogyal had become an 
instrument in the hands of American 
imperialism; (An Hon. Member...And 
Chinese expansionism). .You can com-
ment according to your will. In your 
eyes the socialist country and the 
imperialist country are the same. 
There are international repercussions. 
It had its independent identity. Our 
main demand is that the institution of 
Chogyal should come to an end.

The Assembly should be made sup-
reme. Your executive officer must be 
withdrawn completely. In all internal 
matters, the people of Sikkim must be 
given full powers without any restric-
tion. Onjy in matters of external 
affairs, defence and communications 
you can have your responsibility.

Oar doubt about your motive is this. 
In the Sikkim Constitution, the sup-
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reme legislature has not been called as
Parliament; it has been termed as As-
sembly to give the idea as if it is a
State of India. Then, the head of the
ministry is called Chief Minister. It
means it virtually becomes a part of
the Indian Union. When a State is
sovereign, their legislature is called
Parliament and the head of their mi-
nistry is called Prime Minister. But
because one Constitution of Sikkim

has been prepared by a person deput-
ed by the Government of India, the
influence of the \.~oven1me.'1t of India
behind the Constitution of Sikkim is
quite evident. That is why party's
Central Committee has stated categori-
cally in its resolution that this Con-
stitution (Amendment) Bill will not
help to improve further the friendly
relations between the people of Sik-
kim and India. On the other hand,
ultimately the Sikkirn people will start
suspecting the motives of the Gov-
ernment of India. The way the agree-
ments have been drawn up and the
Constitution has been prepared does

not give full democratic rights to them.
Secondly, the old agreement is still

maintained by the Government of
India. It is a completely unequal
agreement and it is not at all demo-
cratic. The Skkim Constitution
has been SO framed that the
real powers is in the hands of the
bureaucracy and not in the hands of
the people. Now when you are trying
to include them in the political mains-
tream of India, there is every possibl-
lit.y that they will take it as absorbing
them within India. The people in the
outside world also will think like that.
This affects the independent identi-
ty and status of Sikkim very seriously.
You could have vanquished the Chog-
yal at the time when this movement
was in .4 high pitch. It is you who
saved It is also a fact that the Sikkim
Congress has already passed a resolu-
tion demanding the abolition of the
powers 0:15 the executive officer and al-
Iowing the elected Sikkim Assembly
and Cabinet to function untrammelled
with the Gove~ment of India's officer's
veto. This is the real democratic urge

of the Sikkirn people but you are
not satisfying it. If you are really
sympathetic to them, you should not
have brought in this Bill.
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You were saying that you will give
them further democratic rights. But,
being associated with the Indian Par-
liament, we know which type of fur-
ther democratic rights they can enjoy.
It is our experience that the Govern-
ment of India is not extending demo-
cracy in India. The way you are
treating the railway workers, is it the
extension of democracy? The way the
opposition is being suppressed and
opressed, the way in which MISA and
DIR are being applied against them. is
that the way of maintaining demo-
cracy? The way the elections are
being rigged, the way money is l-eing
poured in the elections, the way the
political opponents are being murder-
ed, is that the way to extend demo-
cracy? During the 1972 elections
alone nearly 100 of our actiVe political
workers were murdered .. (Interrwp-
tions) If the fate of Sikkim is in your
hands, instead of further extension of
democracy it will mean further curb-
ing of democracy.

So, our demand is, total right to
Sikkim to manage its own affairs com-
pletely should be granted. The institu-
tion of Chogyal should be abolished.
We also demand the immediate aboli-
tion of the post of the Chief Execu-
tive Officer. We also demand that no
effort should be made to restrict the
right of Sikkim to manage its political
and economic affairs Internally, 'I'his
is the only way we can impr'lve the
relations between the people of India
and the people of Sikkim and this is
the only way in which we can get the
world opinion behind us. Otherwise,
the image of India is going to be tar-
nished in the eyes of the world. For
all these reasons, I totally oppose this
Bill.

••
SHRI JAGANNATH RAO (Chatra-

pur): Mr. Deputy-Speaker, Sir, I rise
to support the Constitution (Thirty-

sixth) Amendment Bill. The dectsion

•
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of the Government of India to accede 
to  the request of the elected represen-
tatives of the people of Sikkim for 
closer association and participation in 
the social and economic and political 
institutions of India and to give r e  
presentation to this Himalayan State 
is to be welcomed. It is a bold and 
novel step that the Government has 
embarked upon to extend the status ol 
associate membership to Sikkim, to be 
represented in the sovereign Parlia-
ment of India, without merging it with 
India. It is a new experiment in 
constitutional history between separate 
States with their identity and indivi-
duality intact----

SHRI P. K. DEO: Do not extend the 
same idea to Kashmir.

SHRI .TAGANNATH RAO: Sikkim
has been a protectorate till now. It is 
an old concept which smacks o£ colo-
nialism. Now the status of associate 
State has been given to Sikkim so 
that it will enjoy a new statu-, and 
dignity. We believe in human dignity 
and independence of States. In our 
relations with other States we seek 
friendship and cooperation.

The amendment that has been 
brought Uorward by Government in-
cludes Sikkim in the Tenth Schedule 
and thus gives constitutional recogni-
tion to the existing treaties and agree-
ments, the 1950, Treaty, the tripartite 
agreement of 1973, the special resolu-
tion passed by the Sikkim Assembly 
on the 20th June 1974 and the Sikkim 
Act of 1974. The contents of these 
agreements have been given effect to 
and given constitutional status.

We are not anxious to annex the 
small Himalayan Kingdom of Sikkim 
with the Indian Union. I was surpris-
ed to bear Mr. Samar Mukherjee say. 
tag that, in effect, Sikkim is a colony 
of India. I was surprised and shocked 
to hear this. Be spoke a* if he be-
longed to some foreign country.

Is India anxious to annex the terri-
tory of Sikkim or, for that matter, of 
any other country? In 1971 war, we 
occupied some territory of Pakistan. 
But we immediately handed over the 
territory to Pakistan. We neve* want-
ed their territory. Mr. Samar Mukher- 
jee is an Indian citizen; he is a Mem-
ber of Indian Parliament. I was real-
ly surprised to hear him saying that 
India is anxious to annex the territory 
of Sikkim. We are bound by the res-
ponsibilities under the old agreements 
with Sikkim. We are now trying to 
own and discharge the responsibilities. 
It is rather strange for a Member of 
Indian Parliament to say that India 
is thinking of annexing the small 
Himalayan Kingdom of Sikkim.

lie also said that we are overlords, 
that we are now continuing the iuedal 
overlordism, the Chogyal. He is a 
constitutional head under their Consti-
tution. We have nothing to do with 
that. For the first time, they have 
established democracy m their country. 
They have framed a Constitution. It 
is for them, in the course of years, 
when they work out the Consul’’tion, 
to introduce such changes as they may 
consider necessary. We have sent a 
constitutional Adviser because 1hey 
have no trained persons there. Be-
cause we sent our constitutional 
Adviser there, it does not mean that 
their Constitution is framed accord-
ing to our choice. Let them gain ex-
perience. Let the Sikkim Assembly 
make whatever changes it wants. 
The speech of my hon. friend, Mr. 
Samar Mukherjee, sounded as if a 
foreigner was speaking here.

He also spoke of international re-
percussions. Are we to only bother 
about international repercussions.
When we exploded the nuclear 
device on 18th May, 1974, though we 
have been proclaiming that our in-
tention is to use nuclear energy for 
peaceful purposes, still there were 
some countries which decried our 
intentions and said that»we want to 

develop nuclear weapons. There are
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some countries which criticise us 
knowing fully well what our inten-
tions are.

I am glad that this Bill has been 
brought forward by the Government. 
The Tenth Schedule embodies the 
substance of the existing agreements. 
At the time of the introduction of 
the Bill, some Members from the 
Opposition had expressed their doubts 
about certain clauses saying that this 
amending Bill offends certain articles 
of our Constitution. Because our 
Constitution stands in a particular 
way. we have to amend th» Constitu-
tion to give effect to the amendments 
which we want to make to respect the 
wishes of the people of Skkim.

The objections raised by the 
Opposition are not at all valid. We 
should welcome this “associate 
State”, one Member to Lok Sabha— 
the Government has agreed that he 
will be elected from Sikkim—and 
one Member to the Rajya Sabha. 
This is a welcome measure. It will 
be m keeping with our Constitution. 
The disqualifications that are attach-
ed to Members of the both Houses of 
Parliament will also be made appli-
cable to them.

This is a very bold step that the 
Government of India has taken. It 
is an experiment of having an asso-
ciate State to participate in the 
sovereign Parliament of India. I 
hope, this will satisfy the urges and 
aspirations of the people of Sikkim. 
I t is for the people of Sikkim to 
consider whether their Act should 
he amended. In what way it should 
be amended, whether more powers 
they should have, is a matter for 
them to decide.

We are here with the limited pur-
pose of making this amendment 
which would give representation to 
the people of Sikkim, so that they 
can participate in the political, so-
cial and ewwornie activities of India.

They want to come into the main-
stream of Indian political and social 
life. They were in isolation. Now 
they want to give up that isolation 
and come into the mainstream of 
Indian social, economic and political 
life. This amendment of the Consti-
tution gives them the scope to wide 
their horizon and leam many things. 
They Will feel proud that they are 
also represented in the Indian Par-
liament and also in other political 
and economic institutions. There-
fore, Sir, I welcome this measure.

SHRI BHOGENDRA JHA (Jai- 
nagar) Mr. Deputy-Speaker, Sir, 
since the request from the Govern-
ment ot Sakkim to the Government 
of India for taking measures for re-
presentation in Indian Parliament 
was publicised, almost the entire 
monopoly press of India has been 
taking a stand as it India is trying 
to annex some other country. Yes-
terday there was a Press Confer-
ence where some lady advocate, 
Miss Bhuvanesh Kumari,—I do not 
know whether she is a Sikkimese, 
most probably she is not a Sikkimese 
—spoke on behalf of the Chogyal. 
This has been widely publicised in the 
entire Indian monopoly press with 
a particular dent. Also, one young 
man, posing himself as a Sikkimese, 
shouted slogans before the inter-
national press After cross.examina. 
tion by the pressmen, it was proved 
that he was an Indian and his name 
was Mr. Sanjay Dasgupta. What I 
want to make out is that a picture s 
being painted as if something extra-
ordinary is happening against Sik-
kim. Voices have been raised that 
we are changing the character of 
our Constitution, that some foreign-
er is going to sit in our Parliament 
which ought not to happen...

SHRI P. K. DEO: Yes.

SHRI BHOGENDRA JHA: Mr.
P. K. Deo says ‘Yes’. I know, he 
himself, along with the father of the 
present Chogyal, sat in the Indian,



Chamber of Princes. At that time, 
was he not a foreigner? In that ins-
titution, he was a full-fledged 
member, not even an associate 
member, and with him he had sat 
together. Now he is trying to forget 
that.

Coming to our Constitution, it is a 
fact that associate membership is a 
new concept, but there is nothing 
wrong m that. Our Constitution was 
drafted at the time when the country 
had been partitioned, when freedom 
had been achieved through a com-
promise between the two religions 
through a popular movement and 
struggle. All the native princes were 
declared independent by the British-
ers. and when those territories were 
annexed to India, there was a cry 
that the Agreement with the British, 
was being abrogated, violated. 
When ‘Rajpramukhs’ were abolished 
there was a cry that the fundamental 
basis of our Constitution was vio-
lated. When the privy purses were 
abolished, again there was a cry that 
the fundamental basis and character 
of our Constitution was being 
changed and I hope that these very 
voue.s which arc rismg to-day m
favour of Chogyal should live long 
to see that this very Parliament will 
be strong enough to abolish capital-
ism in India and establish socialism 
m our country as it is the funda-
mental character of our Constitu-
tion. .(Interruptions) Anyway we 
will try for that.

So, our Constitution has been in 
evolution, »* is evolving, it should 
evolve ant* it is still not to our 
satisfaction, not to the satisfaction 
of the toiling millions of India. 
Naturally, we are not a capitalist 
democracy. We want to transform it 
into a socialist democracy and for 
that we all have to strive and
struggle together. The struggle will
be very long. So, I think the argu-
ment that something new, some-
thing repugnant to our Constitution 
is tyjteg added does not standi when
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the history and evolution of our 
Constitution is taken into account.

With regard to Sikkim, during the 
Bntish days, it was only a protecto-
rate and uptill now it was only a 
protectorate of India. The Sikkim 
Maharaja sat in the Indian Chamber 
of Princes as a full-fledged member, 
not as an associate member. And 
when we achieved independence on 
15th August 1947, that very year, 
in December 1947, there was a 
popular upsurge m Sikkim for the 
abolition of the princely order and 
for merger with India. That was 
the demand of the people there in 
December, 1974—  (Interruptions) I 
am stating the facts. When the 
palace of the father of the present 
Chogyal was surrounded by the 
people, as Shri Samar Mukherjee 
correctly said, the Indian Army 
went to rescue that Maharaja

Against the people our Army was 
utilised. That was _ a disgraceful 
chapter in our historyT a very shame-
ful chapter in our history, when 
against the people of Sikkim we 
helped a feudal- system, a feudal 
dynasty and a Maharaia.

Then, the agreement of 1950 came. 
Now, again, that very year, there was 
a popular upsurge and people from 
all corners, from hills and forests 
and from a difficult terrain crossed 
over and surrounded the palac° 
When, again the present Chogyal 
was surrounded, the Indian Army 
\rent to his rescue, the Government 
of India went to his rescue and , as 
our CPM spokesman correctly put 
it, had the Indian Government not 
intervened, the Chogval’s system, 
the feudal system of Sikkim would 
have been abolished, he even de-
manded abolition of the kingdom. 
He was demanding more interference 
in the Sikkimese affairs. He has 
demanded th a t 1 do not go to that' 
extent. I say that the Chogyal and 
his whole feudal set up would have 
been abolished had th» Indian Army

13, 1896 (SAKAJ Constitution j i 8-
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and the Indian Government not in
tervened in his favour. An agree
ment between the representatives of 
the various political parties, the 
Chogyal and the Government of 
India was arrived at. That agree
ment again is not final. That is also 
a part of the evolution of Sikkim. 
That was a part of the EfVOlution of 
the internal democratic set up of 
Sikkim and the evolution of Indo
Sikkimese relationship because the 
very first part Of that agreement 
says: 

"Wherellil the Chogyal and the 
people of Sikkim are convinced 
that their interests and the long
term interests of Sikkim call for 
the establishment o:f a fully res
ponsible government of Sikkim 
with a democratic constituti;::1, 
guarantee of fundamental rights 
and the rule of law .... " 

That shows the direction. We feel 
that a fully responsible government 
is yet to be established. When it is 
established, the Chogya1 will !Je no 
more. And he will have no place in 
the history of Sikkim. The people 
of Sikkim will be full-fledged masters 
of their own destiny. This is the 
official copy of that agreement which 
is the result of the evolution of 1he 
internal democratic struggle of the 
people of Sikkim. The Act has 
been passed by the Sikkimese As
sembly unanimously. They have 
had their election there. Many 
voices were raised inside the House 
and outside the House saying that 
a referendum should be held. But 
we have to remember that their elec
tion was held on ,the basis of 2dult 
franchise. There were two opposing 
camps. One camp was primarily 
�ed by the Chogyal, the Nattonal 
Party and there w9s the other camp
the Congress, representing i:hc 
common people of Sikkim. And 
what was the manifesto? The Na
tional Party ,,.demanded �brog�.tion 

'Of the treaty of 1950. The Sikkim 

Congress demanded more dose as
sociation with India. The National 
party got one seat and the other 
seats were got by the Congress. This 
was the position. There were two 
different ideologies which were pro
pagated by them from two different 

platforms on the basis of relation
ship with India. The Sikkim As
sembly enacted an Act which has 
been passed on to you and in that 
Act it was provided that Sikkimese 
Government will do this. This is 
Section 30 of the Act which says: 

"For the speedy development of 
Sikkim in the social, economic and 
political fields, the Government o:f 
Sikkim may .. _ 

(c) seek participation and repre
sentation for the people of Sikkim 
in the political institutions of 
India." 

So, that Act empowers the Govern
ment of Sikkim. No referendum is

necessary at all Sub-clause says 
empowers the Government of 
Sikkim. And they had approached the 
Government of India that this !:'hould 
be presented to the Indian Parl.ia
ment. Mr. Samar Mukherjee had � 
special disappointment and he said 
we cannot expect establishment of 
socialism in Sikkim today. I say 
more frankly that the Government of 
India cannot be expected to establish 
socialism in Sikkim for the simple 
reason that we have allowed lakhs of 
acres of land to be held by the princes 
and landlords, monopoly capitalism 

has been allowed to continue. We 
cannot expect our Government to 
establish socialism in Sikkim. But the 
question is this: Whether this 1s a 
step in the right direction or not. 
There is the Official Resolution of 
the Central Committee of the CPI 
(M) on whose behalf Mr. Samar
Mukherjee spoke. What does this
document say? It says:

"Or party warns that 
nothing but total denial 
cracy and of the right 

this is 
of demo-

of Sikkim 
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' people to manage their own affairs. 
It demands the abolition of Chog- 
yal. It demands the immediate abo-
lition of post of Indian Executive 
Officer. Our party demands that iiO 
effort should be made even to res-
trict the right of Sikkim people to 
to frame their own political and 
economic institutions to manage 
their internal affairs.”

So, even the CPI(M) is sayir.g that 
the Sikkimese people should be 
allowed to manage their internal 
affairs. I don’t know how Mr. fc>a*nar 
Mukherjee has used the word 
sovereign here.

SHRI SAMAR MUKHERJEE: So-
vereignty to manage their internal 
a flairs.

SHRI BHOGENDRA JHA: Can
Sovereignty he qualified in tht-t wav?
I am very happy if that is the mean-
ing of sovereignty.

Sir, what is demanded here from 
Go\ eminent of India is to abolish the 
system of Chogyal—the Mahaiaja, 
the.e. That is what is demanded m 
this Resolution. The Government of 
India is not going to that extent It 
is left to the people of Sikkim. I 
simply wish that when the people of 
Sikkim desire to do away w*th ihe 
system of the past, the Government 
of India should not again commit the 
crime of protecting the Chogyal and 
the people. This House should le- 
main vigilant and it should not com-
mit another ̂ blunder whfiteh it has 
committed once. That is the Jtuation 
which has been created. The woids 
that have been used, I do re t think, 
could be applied here. We have got 
the people’s comments daily heTe. 
What does the comment say?

“Three years ago, the Indian Gov-
ernment, under the support of the 
Soviet revisionist, social impe-
rialism, dismembered Pakistan by
force___Recently India blasted a
nuclear device to make nuclear 
black mail and nuclear menace in 
Ihe South Asia region”

So far, more than hundred countries 
have recognised Bangladesh as 
Sovereign Republic. Even Pakistan 
has recognised Bangladesh as the 
Sovereign Republic. I do not know 
what Mr. Samar Mukherjee has got 
to say on this.

Similarly, it is said here that re-
cently there was a nuclear olast con-
ducted. That was just to make nuclear 
blackmail. The nuclear blast should 
be discouraged. It was m ale clear by 
our country that India was committed 
to using the nuclear device fo»* peace-
ful purposes. Now, Government i3 
coming forward in support of the 
Chogyal. It is strange that when mil-
lions of crimes were committed in 
Bangla Desh, they were supporting 
the murderers. What happened to 
Formosa? China could not s*end their 
forces in spite of the fact thnt the For-
mosan people proclaimed to the whole 
world that Formosa was not part of 
China. When there was liberation of 
Bangladesh, was the Governrient of 
India supported by China? No. We 
can only pity the Communist Party of 
China for having completely abolished 
the post of Chairman. In a vast coun-
try like China—a most progressive 
country in the world'—aftê * Liu Shao 
Chi, no Chairman has been elected. 
Such is the situation there.

So, here too, we have to wait and 
see the reaction of China. I am not 
going into it. A point was raised by 
the hon. Members that Nepal will 
turn against India. As we all know, 
the position of the Sikkimese people 
is this. Originally thev were Nepa-
lese, The Nepalese people do eopreci- 
ate that. What I apprehend here is 
this. Just as a demonstration took 
place in Delhi, a similar demonstra-
tion might take place in Kathmandu 
too.

In the Himalayan region, the U.S. 
imperialistic activity—C.I.A. activity— 
is going on. What did the Foreign 
Minister of Nepal do? He had only 
fniwup a peaceful stand in the Nepal 
Rashtriya Panchayat. I'Vould simply



23 Constitution (Thirty- SEPTEMBER 4, 1974 CdngtituUon (Thirty- 124
sixth Amdt*) Bill. sixth Amdt.) Bill.

[Shri Bhogendra Jba]

-conclude b y  congratulating the Gov-
ernment of Nepal for the stand they 
have taken. I wish we have our 
friendship with Nepal. It should not 
o n ly  remain as it is but should further 
be strengthened.

16.M hrs.

In his reply the Foreign Minister 
-of Nepal said in response to a request 
irom  the Government of Sikkim:

“ ---- These new developments
flow out of certain agreements and 

.. described a9 a natural corollary to
events in the immediate past in
Sikkim.”

T hat is his official reply.

I would like to point out that the 
Sikkim Maharaja, Chogyal, was any-
how married—he did not marry—to a 
CIA girl. I mean it when I say this. 
That girl came here. The USA plan 
was to have a base on the head of 
China and India in Sikkim. That 
girl has given birth to a child. After 
the popular upsurge that girl has 
gone to USA and the child, perhaps, 
is in Sikkim. That is USA con-
spiracy We have seen how Presi-
dent Ford has declared that there 
will be Diego Garcia base in the 
Indian ocean. In such a context, I 
think, when *t!he Chogyal today is 
expressing dissent against the ex-
press wishes of the Sikkim Govern-
ment he is acting contrary to the 
agreement he signed a few months 
ago and the people of Sikkim will 
see to it that the Government of 
India would proceed with this Bill.

Sir, we are not fully satisfied. We 
.apprehend the bureaucratic danger. 
The people of Sikkim will have to 
guard against these bureaucrats. The 
"bureaucrats should not lord over the 
people of Sikkim.

I want to point out one aspect. 
'Some forces in our country, just like 
«Cong(0), their leaders are shedding 
ttears for the Chogyal.

SHRI SHYAMNANDAN MISHRA: 
You are speaking about Chogyal. 
We have never spoken about 
Chogyal.

SHRI BHOGENDRA JHA: Sir, 
these very forces in India who at that 
time supported the Dalai Lama; the 
monopoly Press, some political parties 
in the country, calling the Dalai Lama 
as ‘God’ and ‘King* and attacking 
Jawaharlal Nehru and his Govern-
ment.

MR. DEPUTY-SPEAKER: How is
it relevant to this Bill?

SHRI BHOGENDRA JHA: They 
said, Dalai Lama means Tibet. Simi-
larly, they are now saying Chogyal 
means Sikkim. That is neither our 
tradition nor our concept and if this 
is the concept of some people, it is a 
concept of the past and it has to be 
buried. Dalai Lama today is neither 
a king nor a God. He is a refugee 
here. I think those people who called 
him ‘God’ and ‘King’ have refused to 
call him like that any more. Simi-
larly, Chogyal can remain as a citizen 
of Sikkim. He can be elected as a 
Member of the Sikkim Legislative 
Assembly and that is for the people 
of Sikkim to decide. But, his institu-
tion has to go.

Lastly, I would like to say this. 
The present Bill is not democratic m 
many respects. We have moved 
several amendments. Fortunately, the 
Minister of External Affairs himself 
has moved certain amendments, for 
example, the direct election by the 
people of Sikkim, not through nomina-
tion, of a Member of the Lok Sabha. 
We want certainly to restrict the 
powers of the Executive Officer anc 
increase the powers of the Sikkim 
Assembly. Another pooint is. the 
bureaucrats from here should not lord 
over the people of Sikkim and create 
anti-India feeling. Similarly, mona 
polists, black marketeers and hoarders 
from here should not be allowed to 
create anti-Indian feeling there. Gov-
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•eminent of India must guard against 
that. Otherwise, international opinion 
will turn against us. This is a 
serious -danger, against which we 
should guard. In this context, I 
thihk the Government of India has 
taken curtain steps. But, in the con-
text of the Resolution of the Sikkim 
.Assembly, in the context of the 
monopolists, it is an anti-imperialist 
step, anti-feudalist step and a step 
towards democracy though not fully 
democratic.

m  man* (* 7*1*15*) 1

sraTssrer v*
fosf spT ’F̂TRTcT ^  f  I ST*T ^  |  fa

^  f a f f * *  ?fft ^rarr ^  *t pt ?t ph t  

f o w  % |  qr ^  ?r>

*15 f a  w  s f w r r  % ^  5̂

^rsnpR f  m  *r|t 1 %m tft 
sFfcrr ^  «n^rr fspfq1 %

^r*r f  irRjfta %

? ^ r r  s h r ' srserr 1 % rrn spft

^  |  f a  q r Trafy «rrfbrr I
^  3ft *r ^ n r ^'r 

^  ^  % r f  % « r ^ 5 r  ^  ^'r *ft

sFtft TR#fr%  *ft f^r^Tnr ^ r r  ^cfr t  1 
*  ^tftrcrsr % srfafrfa *ft |

*  $r>r*r tffa t  “srra? % 

srfafafa |  *rtr ^  sprcor <**>
sn tft war q r  tft, ^ r r r  *fix

fwsr^r t t

*ft *** ®rfar f  w t  *rk

*r r c r ? m  fa«r tft w?r W h r  
1 ^  T O  % srferftfa * r k  ^

% s f t f t f a  f  «ftr ^

f r o  «rcl ^  w£ 

i r  ^  tx’tt surar «rr 
f a  srnKfor srta *r*rr ^  ^  ?tVt

srto ^  f r  . . .  ( « w n s r ) . . .

OTTO fa«f ^ * r  ^  *PTT

?*r enr *r srr#? snri% ni% fc, ?ft t  
^rr f  f a  *j?r sr^r «w f t  STFW 

?r<ft 1 ^  ’srtfrirm sftr ^  
irfrrfsrfk ^  ^  |  1 ^  ? r^  Sr 

q r  1 m x  &n f^ rm  sfijt 

'?r|V ^ ? rr | t eft * f t  i rr»ft 
s r^ .  3(7# rft ?r t o  1 (u rag R )

«ft ITT w rn r  : ^
T̂R r̂PT> t  ^  $5 t

^  *rr*r 'f k r "  1 ^  it ^'r
m i  cfrfr r̂r f^rrr ^sr ?pr
^  sm-Ki ^  f  «rtr ^ ? r  |  f r̂ 

?rfr 1 w f  ^  1

q r ^ 1% ^*fr 

t  1 # ^

^nr sfr̂ if «rk ^  %  ^ r r  w f ^ r r  1 

t  fv  v . apnr % f^Frre 

^  «rt% f t  1 1 ?r ?fV ar̂ y
sfr ft: ^  ^  |  1 rrq?

fa&ft ^  ^*rr sp^r |  f a  ^rcff t  

tfr t o t  spt sffrsftfeft fiT’ rift 
srrffr 1 ^  ^

^ r  3ft ^  % t o  srrsr $rr^r 
w r ^ r r ^ r f ^ r  { |  fa  w  

^ r r  ^ r ^  i 9 5 o ^ ^ ? t % < R r * m
. . . («q?*rro)..



127 Constitution (Thfoty- SEPTEMBER 4, 1994 C<tort4$u*km (TMrttf- i
sixth Amdt*) Bill. six/h Amdt.) Bill,

[*ft ^Tir^T ffT * l* T * ]

TOSUW  t  ?TFT ^  ^  ^ n T
§■ f%? srft srsT sforr § i 

stt 1950 >  sfar % 5>tt
^ fr  % 5f)rr ir rr^ ft-ofr ^  s s  *r
f w  f  srr t  f r  srrctfV snrt^ *  * t w , 
fa%9ff % TOT, Sfnatfn%?ror

m iff *TC*TF I ^ - n  U*T% 

W  tT^ sfir T T ^ ^ r  sir t  f r  

5T?T % server ^ * r f n * £ *r n , srre rf^ 
%frr srrcffjfft snrR^V, 

ssrrrifa?* «TPa ?Fwrrr t p - £ i 

1 9 5 0  *r ^  »rt«r f f  *ft i '&* *nr t  
I T W 2 4  *<tf *rrerr \mm *r tfV ^ = rr
% f^rrr « ^ t  Tjft $ Jft I 24 *«ff

v r  24 «wf *rr *rraT it*; sn^ft 
% m  11 ^srr ^  *r<ft % f a  fa d w v

v r  *.n*m ^  t o w  k w  ^  ? 
3T̂ r qrr ^ r f  s> § wr t  w r  v n l  

*r^t ^rr »r^7ft % 7 ^ t  * m i  q^rfw f 

»*, r̂rfCTff <r f a ^ f t  s fk  *rst 
fa ?5 *r> *r;*r «rr * r ^ r  f t m  t» r , 

fafft ^  fa*n s*r arRt f a  srcrcV 

vrRn'r«fr apr srfarfafacsr ^ r  % srr*r?r 

*t nrft 11 s*ft =armr^ if ̂ R n  t o t t

*r ir f ta  Trr fa  *r%t, ^ t p t  * ran r 

t fr fa *. ^ r r r t  *s n  ^ f ^ r  i u ro r 
? r ^ [T  ?r w  fazrr ? *rrcsr 
% t^faRnr w>r wrr, srr^V mronrsfr 
v r  * n s *  fa*rr i ^ r  q r  gnji 
l*r f*r  ^  w r  n r r  ? «rar #f?rQK 
VTWI ^  « fw w  % ITRTC

*g m  gvr, * rW w r »wr i 25 wrer 

?pp ws^r v N h  % Sf i 

v m  ^  irf to rw  % f o m  % \ 

^  wrnjn «rm f*Frr ?fk  *rer% w ^ rrr  

«t*tt wrar to > h : *ftr? *r, «rrar ^  

^ftsp *r*rr ^  ^r^rt s r f ^ r s r ^  Sftft |  

eft w  ^  ^  ^cT |  srr ^
^r^j- ^3®T?ff % srrr

r̂ 3rr% wr r̂r ?n?r |  ? ?rfr ?rt 

ssrct r̂apTnErf grr#

|  1 t  rr^ f a n i  %

t o t t  f  ^  1 ^ r  w i n  % wr 

^  «ft ?rt jfrn^ f  ̂  ^»r <ft&

^ft ^  ^  ?sfk s r  ^  ^

t  f t  ^  I  «

V* r̂ftrtTFT ^Rftsrff f^rgiRr % 

«Rr»f?r ^ r  «n*r i  t  aft 
fafanpr ^ n a r  ^ri^f)-1  1 ? r| *wr

•^ r^ t |  ? ^  ^rr^ft t  * p p *
ftrf^.*r w r  ^rr m r ,  ^ r  f ^ ^ r

jftftr m  w ,  ^  % wispt 5?rr w ,

^ ; r  w ^ rrfa rsr ^rror *  % y f  
t̂€V % ^  |  tft

^ r  ^ r r  t t  f r o r  ^  % f ^ ,  
srfm?ffacar tf t fo rr srn;, *rnr 

cr«rr thh t if s rfrfa fa^  ferr ^  1 

^  m  w f t  » rm r |  *r| |  <rk

vrraprr ^ r  «rnr?: ^rrsrr 

^  ^  vft |  t

jTin-#r 5r|^ m r 

*sW «T5fff tf tfo ra

« n jT |^ fv f5 5 r m f m
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^  t« ta 3 * N f ta r * n f  t ,  * f t i  *  

«*r«rar f  f t  «rrfbp?r

q’fwr wwr |  ffhc f  ® ?r|f i ^  ^  

^ t f t  «rr? <w?ft t  i ^  *rn?<ft «w*t
<C*f*WT % <TW*t*T JTtrr% % facr \

f a r  *  ft? ir t  m  *rt?T *T$f t  i 

«ft?t % src *fter m t  i
n r  f^rf^rr%  tit t o r t  v t  ^  r t  
f * r * * * f r f t g * ? f t  <rrcr
* t f r  *r#f I ,  f t f r  eft f^nTf^rr T^r §  i 
faar % srert f w r  f t  * t f  tit f^rflp rr* 

*> wwrcr <ft§*r q ^ i ^ t  f t  %*t *rarrf 

v t  ^  f t  i 5® §<ft f t  star 
t  * t  tffaOTT % ’c rrf^ ^ r % srrtft 
«m rr | ,  ft®  *ft *rnr?rr §, 

w *? t  sf^f qf^rrcft ? i ffTf^rr%  

*if s*rar f t  f a f a R  v t  ^ r  * t  

H w r m f ^ r %  M i f f  *?r %m 
v t s t  «rr?rr % tfh : th %  t  % m

tin  *pferrl |  tft *rrr?ftar s s s  tit $rr 

irftrvnc |  f t  * f «r-r% f̂asTFf *f <rft-

t f k  rfffircr * f  *ft T f t

|  fto: % m  a re ft gvr art irfaor *t 

if t t  *ft * f  fa<* cT<rrc f> ft ?rrft 

ftrfa fl* tit anrsrr v t  »r®raf̂ ft̂ r fr fta rc  

fir# i w r  ^  *r|t ^  |  f t  f*r a«ft 

f̂t ^ r  t s  &<$ $ *tft »pr?r* % f w r  

% irerfcr #1 f <5 |  * t  * n r c w f  * t  

f»r «rtr *n»ft srcnr *PTcft |  ^r% 

* fefiffa*rf % arftfr ? f a f t u *  tit 
mat *  v f t  w  % wft m m  %

*r^ v m  $ SlfgrfvyPOT Vt *rft «tft

«flr ZXtit %$ 1TPT Vt ^ T  ^  % ft(T 

^  =fTPT f*rr, ^ r  ^ r n r  if ^rfft tit 
w ^t # t f  p̂> tft? ^

*Tf fm  m «rnr ^ r  ft o r r e r  | ,  ^  

#$ft |  *ft r  f'SRr ^  r̂nc ^riT f f ^ p r  

tit ?n^rrr tit f^«rr |  f t  ^  srftrf?rfOT 

?> ^  ms *f ^ fffft  f * r  f * r ift  f ^ r  

ftfir , Twr, v R rfk v

tit f t ,  t o  ift vnsflir

^  is  ^  ^  i t  f t  f t * r  s m r  

5*r f ^  ^  f t ,  *r f ft^ r ft  

«sr^t « f k  f w r t  srnr 

sp t̂ 11 f *r  ^  *frc 

% *nc?t 11 %ft?t f ®  ^ft ft« r

? f s p r ^ r ? r ^ r r 5̂ T | « r t T J T ^ ? r  

?r*r *frr *  t o  i ij#  |5r 

w r? ^  |  f t  *ffarr?r % ^ fr v t  ^R?rr 

tit KTPsrcwf v> s f t  ?rft mm  i «ft 

<rr v r ^  ^nr^> vrgrr f  f t  

M frrra ^ r 5ft w r  ^

^ft f? r ft^rr ^  i 

tit $  t o  trp ft % 
w  s r r w  ftrr f t  ^rf m  m  tit 

v f  »rq w f f t  tit*m  v r  v n r  

f* rrr  q r ^  ^ r  ^  v r  Tfr |  i **  

if w r ^ t  i f»r ^ r m  w
m fa  1 5? *rfcrm  ’w  ^ * r ^ w  

|  \ y *  ^  ^R rr ^  «rr**fa£t
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~~ ~ 'i'f(~a-~ fGfi \Jj"'i<i'r qir 'll!Cf'iI~f

'fir "l;f~ fl{~ ~1<:: 9~r ~ 't~~~~ ~ I

~~:(t f~fCf'fl{ Efi l1<ffa:q-h fer Cl:r~ Efi

Tf"(UT ~r~ .r~if I ~ l'l'~)tG" Efi ;; ••f<:it
~i if. l1r;:,"r"iiia~1fq; ~ ~n ~R ~l\j<r ~prr

It :io en, <rf;;,ril- ~'<rl<T It ~o cp:

f~fOf<t)+r 'lfr ;;,"et'm 'lfr l1ifRT if. f"i'(~,

I 3 I Constitution (Thirtll-
sixth ArndtJ) Bill.

('-'TT ~qGffi IH ~or\i(i G")

~~i~ I Gf~t "ii(~ ,,\;:;I;Qr 'fir o<:j"GfPH

g-t ;:;'ir +ff<;f~ ;;r;:H,;:;~~i':n<i ~lTf

Ofifr ~n:~",~cFI'f"ii of.t ~n:"iil(T lfCr
'"

o;;sfl{;;:;dlll'1 T ll{·cH 1 ~f'l~ r:ufr
r "

q<:'li ~I~ G'~mr 'f;~a- ~ T ~'r~~);:c:r
if. rl"ll{ G"~ f'l: '<:f1<<rI<1"'fir ~z;ft ~,c: ~T
---1[i~;:; 'fir ~«(~ ~N_it ~ Gfi~ 'i'f<1~~R
--;;ri;{ 'i'fr~ ;:~<rl~ Cf:r ~Rr <fi~ ~f ~R
q~ ~r \Jj"'i(i'r 'lfr'l1fq.;rnr Cf.r ~'i'f<1~-

Cffr, ~~~ ~ff~Cfi fer'iil1ii ~ ~er-: 'lir rf)~

Gfi~ <t[ I

<r~ ~li 'Q"'l!.J'!,cf qf~Cla-if ~)~ ;;rr~QT ~ I

f;;ru ~ ~;:~~ o;'Ti l1T~'tc)ic: 9i'i <rTcH

m;;r 24 'HU i .fR 0;'Ii o;uiffll:;ct~C:

~ ~;:~ ~Y iT 'Tf~erfi:-iiI ~) ~i?:r ~ I ~If

~Uf,T ~1fiI 'H~ ~. ljo~ o;-:r ~fcr~TftT~

q"ll ~ ~IJ 'liT 6:r:r U~'i 'fiT fr.(1'fi~

~"CfTlTiI'fi<:ifT 'i'fif~~

wn: ~ ~I'ii ~~ IJfGfai;;- UflfftG"

f<rc1- 'fiT G"I~ ;;- 'f:~.erT Ofl.1f ~l<Ti, "Rar
'fir 'I1fGf~"lm'fi) ~q<1r ~q- ;:;q:T ~.r,er)

Ofl.1r ~-I<rr, ~"'rr,*:r ~,l{;;r ~"Q:r 't;{~ aT
0fl.11 ~l<Tf ? ~"I<TI <r€r fCf' 'i'f';-nrr~-

~R ~t "!if ~,"et~C'irEfi Ofi'f ~j ~,~

Of~ITr, <t,-.;.i'~lIf.1 q'~ifr, qi!r <t~r\i-j"Cif

~'1~ ~ibTcr.I':t Efi ~1~ ~'~rrr,!iT1~';"

O<rGff~r~ft lTr, c;'~r l1<Tla 'J;fR f<1C!71 ~

Efi 'li<i+:r ~ ;jii-o;rr I ~ qf~a- ~lT ~'Q:T
:q'[@" ~ f'fi~f ~T I f~~ ~ Efi ~

L

~~Efi ~iP·Hi fcri.f:m if.

~or~~ I

f~-'r q:;;l{

~"a it ft ",·tt ~1:i:rjrfl: ~p.- <.;~........... ' "-
~[q!i<l'Cf: ~ f:t~f~+rI'1.[j" <if '3"{cl:fCf:mr it
erfr ~~ ~'X: ~f ::\f'r crtif.fr '<fifczff
Efi ~r~ It--a4"f ~i<:l;Qt, '3";.:rruQr

>;(tr--~f<;felFloqr 'Ii) G"facr ~ 'O"1(1"r

tJI"1,f)" 'l11<:: ~~fcr(i QT(fr f~f'f1,lT 'fif

Cij'i\-ii ;f,r'j:~ 'l1rdrlf lfti'.'i :rrrr·.-r::f Efi

~N fl{'~i:t 't:r, il:rf 9·n:: fq~r<: 'l:~~

q:r ;;rr ~cmt ~ ~ <:~~, ~ ~cr~~q;r

'J;f~ '3""~~~«~~<: ~'T '1:r ~ ~r~r,i"Ha-

~, ~ ~<rlf fr---~n:1Cf5 'no:; *1 I.

'-'TT~~~T(~)
TJ;Cfi lfQ~oT ~rGfm~" {:pr'rUi1 fGfcTlt-ifj"

~i'il'~r=t ~I+r~ ~ I Gff~ercr It ~"if-::

~€fr· \Jj'fQ; err;;rr 1950 :fir '<flU- ~r >;fh

~'~ifi ~1~1~ ;;rT f{~(if 'l1i~- ~n:
f~f'fEt.'l{ Tt 'fI i~'r.r g>;Tr ~H ~.~ r'<:ria- Cf,r
~:fr6r ~( Of<t"<1 'fI·Z~ f~f'Th'l{ ;f, r 'J;fT~

~T~r rj."it"~"r'fi ~',~:if ~ 1t q;ff-qrn
<tr if~ ~ 1 '3"~f{'ifr it li~ (;cr. l1[fm

~, trg O;Cfiqii:f+r ~ ~~ fi~r~Gfiof 11'*)· r.rglO{I:{".' .
~ ~r'FI~ f't~q·~ I f'f:r'i ~T Gfr€f q-g.
lf~(q $r~ ITJ;'fi ar <r~ 'li~i;{ lf€[ mR
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<Jif 73"31 ~r ~ ;q-).: ;q ,fr <f·:rr 73" ,5 ,· .:~r 
~ ? If ~T >f!Ff t f;-,t.,· "t; i' fct; if' c6~1TT-
f"Di ~ni· ;;i.rl<f 'i:fl~f g° I fH;i:f~+i <.fi\;,·~ 

~Ai· ~1 ~ % fcf.ffr ~r <1:~ ,,:r ~1.:r 
'<11•:Cf[If ;;,~·J'i:f ~<fl~· ct:~,if I ~IT 11' 
<ii' r{ ~r •:rl:f -i·@ ~ 1 f<1;;.c! it iw.,·r '<ffi?if 

t f<1: ;:;r) ;;,~ <.f;1!fi:fi~ ·.r,,Ji ct:r 3;fr<f.r,~ 
'q'l'f ~lf-~i ~ cw,i'-l', .;fi.f::,i ~~ <fr?." ~R <:i~T 

ff ~ ci4T B'1~u,'l· ft: ~ 'i it T~i ~ , n;1r'r 
j~q1l-i tr ~·i:r cf;[ 'J,l'G: q(~ ~ ;;it~ 

<'.fir :~"fr.c ;f ~9" ~'-{ q ,ff wr,r ,;(c~<:1r 

c.rr• srr.: qcf°cfo1;· ?.." ·~ ~ ~1-.: ~-.,· % ~11>:T 

~<r·r <1-c{1<: Fr 1 f:i:r~ "fii' qf<:f <fi:rr 

-i·'1ffret: ,ni=f cf.'1 ifT •c{'r ~ <1"r F z, ~-,~ 
,:fr ~T •{r ~ I <flff ~T <flit ~r ~ ? i;r.:ir 

::;r) ~-"·~ ~ ~~- <.ff r 1,(~ i;r:r ~·,(·ir ,i: fr, 
l:f~ 6;ff~f lf ;Ti ~ I cf~ '1i f'f r;j- c: ·r1 

~ g- 1 w;;.~-r.r M 1:~;; r, fci; .r :ir ;,-;-,· ... . ~ . ..... 

cf;'r ,:ri-,:i 3 7 o :i:fr ~:::.-r '1:{ ;~·if ii.i rt ;;i 

•A <·i•ift~ I >A"'.i° If :,·~;:, ~ j\; ,.,;;,-;~·,. 'lf 
lfiTf ~ I 'J;{"~r.t··f f i=\' ,r,:;i1 cf 1,"i':f frlfT 
'F;ri~ cit ::i !I!;~ cf,,- 1 i'-l'f1:;,· !1f{;f ~·c<¥<-ir 
i ~r<r 0i1~i ll!;s ~r a-·r <f[fr ":11Hrr.:: 

'1;l"W<fifr ~ 5ft(\°i<f r-r.;:.--r PPH qr ? 

What was the resolution of the Kash-
mir Asscmb!y? We cloubt the very 
bona . [ides of this Government. 

<f,f!1'1:rR ,;r~<9"f ~ ~~ SW:ffcf .:;g'"r ·~r I 
l:f~ W,~<J; ~ °F~cH ~ f\; ~i::;; ~ "t"lft;'f 

~ :jff ~lt'(t f~· Cj7 'f£9 cfti <l'ol" ~J 

~ if. ~ jf:1: ;qr ;;t ~·,rr <f.rt ~g: 
cf~r ~ fq; <T"g: ~~~q,rr,;· ~) ~r ~. 
l:f~ ~:(tf?::tffo·;;;r ~{t ~r ~ a-) '5'~ 

~ f1··~ ~ ~)cfr ~ I <f'lifct; fq-~ 2 5 

~I"!' ii° ~ ~ ~~fr ~r Cfcff cf,'f, ifl:ff ~ 

1'\'~:1 <:: q;) ~ ~~:ftfTf.:1·"c 1:~ ~if.a- t 
l:ff ~i'fiffi c1:~<f cr r~'if ct:~ 1'\' 1ir i ? 

You can nev~r accuse this Govern-
ment of this charge. 

,{r.,r <flff fct:ff'r .;f~": ~ ~i~ cf<9'Rct,n 

ct:r ~m"r:i· f.t:<rr "l·r 1tt~r ~ ? ;;r) 

~·Hr ·,rFlf 'A·'1·;:,- ~N ii' ·~ ;;ift m:m, 
q~ ~':it cf.r of.fir « ~1 ? 'sfr ~·-r.:n 
f'f~"lf ;;·&r ct:.:: ~1-~r ? 

Con you blame this Government of 
annexation of territory? It is a 
travesty of truth. 

~l:ii'~•.l: if' IJ;W'.if ~ f~; ;,·qffr;r. Zf~ 

ct:r aftcrr ~ ar ~ lfF,· ~cir ~ 1 fct~ 
~!f::;j % 'q~ "ir'i ~ off~ ;'!J-i·lf~l ?,;l'f 

~r ~r{ fcf"'ff7 ;,·;fr fct:i:rr l'f<ff t "-{r 
'r-:i ~T '.'f<Ii i:"i ~1::if ~ I <.f~ f'ti f'-n.+1: ::r,) 

'1° '11" i°r.F 'i''il-;r 'fi'-i ~·i;; ~f ;fr ~i <:,Ir ~ 

cf~ 'ifr ~;1 "-l·t f'i9i' twr ~.,. -=~r ~ , "·r,r 
2 5 .Jfi;i ii° l:f <{'r fct;,:;r ~-N~ ? ~r:r 
f'Dirri ::,.;,r "irl'i cJ:foi: f<f; 'J;{T'f ,;rrnn: 
i:r.;r i.flft' ~m':ff ! ? ~tr .- ~·T ~ ~Ts;?::T 

Y.T': .rrr.::gf,ii e:r,r t~f: ,rfa-f;,fcT ~5T t I 

Do you mean to say that there is 
separate identity for Dadra and 
Nagar Haveli? Is Dadra and Nagar 
Haveli enjoying special status \and 
separate identity? 

\~.:ff<f ~l.t ~ f~; I 9 5 4 11' ~ z;fflfi 
;;i- ;;,-~ 1!~ c1:.:r~· <fir q;' rf'!ITTT cf.'r •.fr '!,ff<: 
-qif~· ~T Cf,~ "iif cf; ,;r("Iff 
~ . ' 

What did you do after the recom-
mendations of the States Reorganisa-
tion Commission? .;:,. 
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fo r ifa rO T r  v f m  v t  

% 3TP? *wr ffsgWTR 

*rr apYf tnp f * w  * r m  w *  w r  |  ? 
9ft t  s f a im  *r vf*re?n: 

grr ^  ^  tfr fa%, *rf « r w r  *rnr *t 

ŝ l* ? vfffa  ^  *Tjf *nr 

*ri*r*rr *rcr, sft srrcr sfmr %

* r  Sf * f  * f 1  $  f£5*R % ^«cr 

^rrfcrr $— jfrfTfo f a f w r  ^ r vrm

fffasrpr f , Jfft q*fr ^  i
There would not be any comparison 

to bent you people.

sfT *ft  *rfasrin
|  1 f  ®rt ?

Why should there be a separate Con-
stitution for Jammu and Kashmir 

when it is an integral part ot thla 
country?

| 9 *  3 « j  v n jr

f  •
"The case of Kashmir comes to 

mind at once. Sheik Abdulla 
could very well invoke the prece-
dent of Sikkim for demanding 
similar status to Kashmir. Other 
States could also take up the 
thread."

3ft *nr?rc:r % * f  *rf $ i *rcrfa 

W R f fawr X* m  T t  WFT 

ft s ?  ?ri3f f t  * f w R  % *nr<fa 
<r*r tfr?n *?r ^  % far.* ^ p r ^

fan^sr *  rsft ^  gt fr |t , f *  %
w  % figFn<E w ^faR  ®ir,

When Sheik Abdulla was installed in 
Kashmir. He was called the Prime 
Minister, and not as Chief Minister, 
as is the position now. We had to 

fight against that. Why did you 
not fight? *We want one Constitution

for the whole country including 
Jammu and Kbshmir. We do not 
want any anomaly.

ftffacr STFT * W f  % rrsflHtft

?ft ?ft «rnr ^  v r  fwft v t  *ft  
w w f % T̂Fct %% tor 

*Pr ttV^t fa%»rr i w f f a  f ^ w n r  

5spr *ffar*n^r ir w  f f t  % ivt *ft  3 *  v r  
^  srfa*?R $ s * r t  sft

^  srifa % n v  w

srrc- «rr ^  f ^ s ’R  m * * r

3f> t m  3 R r  f t ,  qnft

% aret̂ r srre ^  r %

irrft^r *rr,
r r ^ ?  «rr, ^ rr^ fK  % ^r«r 
iTif^gr «rr (wnwTsr) h t^ tt  

^ft s j t r  t  w f  fv  ’Tf

?r>ff ^rnr w t  fan fa  f ^ r  %

f?t ft<ft ^ 1

tiTPT sppwt’ ’ TT f^ T ^ R  p r r , 

3Tf p r r , i«rr,

?rrtr % r ^ r T

This accession will be final when
there will be referendum . Did
Lord. Mountbettan who was the 
Governor-General say like this? It, 
Us hanging fire till now.

^  ^  % r̂srr̂ r v rr  % n w  

^  ^  1 zrpft *rwprr sft^
^  ?Tfr ?r*P «n% % t o  vpt

?r|t *prfr arf̂ r | , «r̂ t ^  ^Rt |  r 
«rrftrt * m  % f*  w  ?rwr 
«r|t, w  ^ft ’(tpt

w r  Kft ^  ^  S ^  ^  ^
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s i  i wte *t * t mrsw *prr |  ? 

f*r ?t f t  * t  s t r r  * fk

Kashmir was attacked under the garb 
of Kabailis. Who is to protect it? 
This is a cruel world in which we 
are living. In keeping an identity, 
we will completely annihilate the 
identity.

wfm sft t ft  g * r  w  *F?Tcft t ft

?r, *wr * r ^  3ft o t  ^ t

apT Tf t  fa

We have lost a portion of our own 
territory. Are you ashamed of it? 
We are sitting in this Parliament 
tig h t Was it not our territory?

f a f  3r t  ?rrr it  ? n t  

?  <ft s r M  ^  5prr^ I  I 

*ft i f f o t  o t  ataft fn sn ; 3ft, 

t t ^ s f t 3Tf * r r w  t*r3rafta*rr<Ts*rrt i

3T T  f  W T  ?

(mriHW) . .  srrr «tr: 

s o t  ^  % o t  *ft stot ? * f t

f*re?rr i ^

Why were the talk started? Why 
did you take the initiative? What 
was the necessity? But I do not get 
any reply. What for am I sitting in 
Parliament if I do not' get a categori-
cal reply?

fft irtfr 3trt « ft ? sffrr ?ft srfazrnft
arm «fV? f t  w r  T f r  §  ?

rrmm S O T  ^  f * T  f T  |  «

You are giving a wrong impression 
to the world that it is something very 
serious, very basic and very funda> 
mental.

*Wf $ ? SSfaiT S3 VT 

W R f  t  w r r  f a * §  « r o t  wm

3ft *?t im far «fa; o t *tc 
fa* n r ^  tr *rrsr, **rfacr ijfr 

vfjrr T^rr |  i

w r f*r^  faff ? rm ^ r  w  $? 

f a ? g ^ r ^ t ^ R ^ f a r r w 3 f t i  OTffar 

«Tnnrr* *f%, o t  sr^r i 

3rfa=r »r̂ t, irarsft o t  *  fa n  q s  
!5Rwr w s r r a r  1 1 «Ftf ^  o t t  *rgt 

$ 1 o t  $  *ft srrfar ^  *rf^r fferr $ 1 

n f  wk ^  ?  fWfarr tn? m ssfe# , 
fsnrfar m ?tfert,

What is preserving an identity, I 
do not understand.

w f t  srrfarc wtfr &  fcr tft o t  

5  TfT f  f a  *r̂ TT t  ?ft. . .

h m w  in  n w rv  • ’R’f^s’fs'rt

|  ^<*7 i 

«ft WWW TTW iftsft STRPST *Tt, 

q f  m < t O T  ^TTc*H7 I  I I f f  O T

|  |  _____

h t *w (i  wt  marnr fasnpr 

§ $  *jp t  ?r i

«ft W O T  OT :
There is no name without identity. 
You cannot identify without a name.

*Tfr 2 1 *ft*rf m  «rw «rwr wth ?rt «wrr 

w r  f a  f  *Rrara

?n#, «ffV ?ft qtrr *r^t w r :  w t  o t  irnrr 

?ft <nrr w  f a  ^ et tl wfot w r r  fm < t 
^  | » ?rf w ft % ^

^ r r  1 1  o t  % ^  v r  •w t  ^rerr 1 1  

^  <rm ?r^t i



39 Constitution (Thirty- SEPTEMBER 4, 1074 Ccfnstitutian (Thirty- 140
sixth Amdtj) Bill. sixth Amdt.) Bill.

[ « r  snrsrnr t t*  sfa f;]

v t  *r C  T w r s n n  
m f  ® Terr *<ft i r
$  ^ r r  :

What about those who would like 
to preserve their identity?

There is the body and the soul Wc 
have to preserve not only the soul 
but also the body India is not 
merely a geographical description It 
is an entity with a spiritual peiso- 
nality.

T O ifrc t w  starr |  f a  ^ r

t o  I  wri r̂i t  I 

?r tftr  % r  f t m i T  * 77% 
srtf, eft ^  ^  ?r|t ^ ? r f  1 m  

W dt fr f a  sprtf ^'r ®ri% ?*r

w z  « ir  req , *t 1 %

5ft sflrsfta w ff  1 1  *ftr  *fr y r  3n% 
*r>* 7$ I ,  ^ r ^ r  t  t  $ r»ftfn w r uri’w w -f 
st f t  *r ^ri^rr $ fa  s»r «p> w h t .t  

TTPT *r r  fa fft *|f| *ft 1% r^TRTT " I t  
3V arw<fV I

This does not apply to anybody

^  £  w.ir 5r #f»ftfopsr ?rn î»T-T 

=5n^T |  1

vP fan

| |  STTT 35rV>5TSrftTTOT^mS^t,^ 
%^ct ^  «rra ^ t  

t ,  «(Y ^  ^ t  prsrefa r̂rJTT » 
«n ft fa tft *t m  ?tt% ®pt 
tr?r f $ ,  w r  w  v r  fa ft s  v f t  | ,  
%fa?r «rrr iftrrsr $ t iTsrcfa ?tt% * t  
yftfTT |  ? ^trrsr % aft *r% K M  f , ^  %

farr ^ft apt WtffrfV

fa*F3»>r tf ta n c  

f  n*rr «ir Srfa?r ̂  rffa  q r, ^  trrcw f l t* 

urrsa'tar. ^T^r*THr«ir,^«q^TT%?T^ 

vrnr, w i f a  ^Rcr apt
fa  m  armt 1 w t  fa s t qrsff % *rrpfvr 
Tt 3rr%% ?9T5PT%r ̂ t  w t  1 & f t

fa ft  5®r«rr— wr*pr5flr«rr€f % «rf«i- 
ir ^>?rrfaRT % Tr^qfgr J r r m  

fes> ^<f^«r?r ?r|t «r ’ ^ rt i  srrsnft 

ĉrfsi i  7t*t tr s f f a r a r  «r,

7̂  e>ft sft, srnr cpp
^  I ,  ?it ?ft s t f  srrsft 1 

ff^Rt-r <rr?r r̂r ^fr T^grr «rr, ¥ t  «ft 
SRTT̂  %  f ^ - W T  ^  ^ fr^ P  WT̂r spy 

cTCttfT |  7

You may have your own prejudices, 
you may have your own disagree-
m en t with RSS

fa?3 stpt m

% el>

In the intei est of the nation, you will 
have to sink your differences.

**TT ’JTT'T % n^TT fa*TT? W  ^

spfTeTT |  fa  ?l3Rfa 5TRT eft

What are the steps?

%*5T %T̂ TJT

?n%nT, ^5rt snjt !  1

They must be really proud that they 
are a part and parcel of the Indian 
Parliament.

war frtf t ifr 

T?%Sr*r63T*r*hrr, ^  « rfa-

v^irr f a  % ffp^cTH ¥t q w s  «pr



!4 I Cpnsttmtion (Thirty. BHADRA 13,1896 (SAKA) Constitution (Thirty. I42
sixth Amdt.) B ill sixth Amdt.) B ill

i frftwr f a r  f t i  ^ ~ s $ t? r ,  
%)X *37 5T9TFT $5% I  I **lt

A * if tS ?  W>T f t  «?T, SffaR W i ?T 
*nrnr ir ^ s r  firm—

When wc are inviting, welcoming, 
others to join our Parliament, did we 
clear the shadow that is hanging on 
tome members here7

t o t  srgY farsrr?

$  Sfjr «TT* g— ^  HT«T *T
^rr cfr ^ t t r t  f r  fir
fa w  $ ft w  « r t ,  
»ir*nwT,jw ^ 'T ’r»iT?T i *ft£r »»$, 
TIT m  ’•P’fT ̂ farT *mPTT TOT-

In public interest it cannot be dis- 
I'osod Wonderful.

n-tft ir srrr t th i  *r, q f ^  & z-
t t z  i» ssrrT *n«i
?T?J I %^r %
arM rst -5̂ t  *i r t  *n<fcT ^  £ —

There must be a complete associa-
tion, ihe psychological association.

«ft f to  ( ^ ^ r i t i 7 )

' i r ^ r f w r  n*?>fa#3R gi »wr £ i

sft w iwffw t w  sftsft ¥TTg>Tnrr t i

■^m ra ^ i ^ r ,  *r t̂ r t̂ t  ^r??rr 
g a te  sm  7*  *PT W > F  T̂̂ TT £ 
a t qw  ^rfeR
§ 33% snap- q r T f  mzrr g — 3 *i
f t  ^Kt ^ TT5F K t t ,  1 9 4 7  V  aiK 3  51R  

T j^ rs rT T ttf o  T O - ^ ^ r r r  
I*  k  ^ fe ? r  *r t  —

“Before the above Treaty was sign-
ed, there was a demand m Sikkim 
for iU merger with India and also 
for democratisation.”

«fly JTR 7 f t ^ I 2TR ^  *ft 3
^  ft? fwr f t *  ̂  % OTfasr

v O , s*r $>%sir, &r f t  aw q ra t, ?tt fox  
w r  ^  f?m  i 9 —

For all those purposes, they are 
considered to be Indian nationals.

*>? Tf5?nf f t  11 950 f t  %
«rrv *r* f t  i; ^TRffy srirsr
UPrr S f t  v m r m  w.ff. qrsr

n m ^ k w  «r?i srm
S ?fT STY h jjt  iTrfir ^ flU T  g>T «PT 
's r i i
m  M i* tr  f t  3r<tt *mr x f t  |  %  

wtt % ?rrar fwfiRTsrmh %ft 25 
m w  sr
tTT%T «ir 15 75RT 1

fJTT ^ f r  t  f t*
^Vfsw I ^  f̂t W  rĝ TT f c  *1? f t  
fsWT T r f^ T R tn

? )WT ¥iqTfSJ^TT f  I r?TW
■jfifcT «f f r  M q -  gT, 5ft,
?pt t  ht ^  r̂r'Ti ^ f? ^ r  ir f^fef^R- «nr^

1̂ Ssp $*rm gf> «pw ^5t I ,  ^
^ 7T?r ̂  *r ^ r trrr^ ?ro?v»
M t . | f ^  i ^ f t ;
^  ^T%TJ, igiT q^TTVTT^ =̂ T%7 |

MR DEPUTY-SPEAKER: We have 
aj»ieed for five hours.

SHRI SHYAMNANDAN MISHKA: 
On such an important measure, spe-
cially important speakers like 
honourable Member Shn Joshi must 
get more time.

«ft SPF TW TW Sfteft 3 f W R  
^TgT«JTftr 5fa*TT m  ^ c f t  t

IfrsnO- ^  ^ t k t  f a  mr%*~
v &  ^  5mt? |!TT I aft V7

r ? ,  f t  t aw
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[«T(- arwq m  ]

*$<ft t ,  o t  w rsr * t  wt? stftr* 1 f  *r 
ffctf *?T % ffcf * t  Mf srk  O T *t 
HT*T% *S Vf*T *p< I

^TfW % qj? «TT?^ n̂rtTT 
fir  *£tpt «r?R ^f*rf f^crr «ft ft? $fa*nr 

f*r iTT*ft‘ srrorsr ^ r a  1 ^  
5*rvnrre$t*T* ^mlirrmvYwrfwr 
«p> $fnft % srsrrc $f?m to t «Rpft t

«P T  « F T #  ^  1“

n* 3fa?r fa^rrcmrn 1 1 t*r 
^ r  #  t  —

We have got a big role to play, 
may not1 be to-day but tomorrow.

SHRI PILOO MODY (Godhra): 
Where are the players?

«ft TTf f̂fcrft
They will know the game. Don’t 
worry.

f j r r t^ r q r r v m T s s T t  1 *?r * t
«rr^*5^ t,s* rfar>  u f a -
st r  ift «rsr f>TT Trfftr 1 f*TRt 

ft=ft |  ft?
w r f a f R n n r f f c T  1

v f t  ftrsRT ?

That is our natural role. We will 
have to exert ourselves.

ssftpr w w ^ m ^ n  g— »r«j fastfte
2pT % SfTTcT ^ 5RT5TT foJT $ ft? fftWT *f 
t?tft cTRFTcT *gt |  faff *mr £*

4  —
Let there not be a big-brother 
attitude. ; «,jil

ir$ arr?rfc«rafafa**T $ for # t .  ^  % 
p̂puftonSr $  *rr %wff9r

ft? * t  *rcraw $® ifrc t

MR. DEPUTY-SPEAKER: ‘Big
brother’ is a dirty word.

SHRI PILOO MODY: They have 
adopted a big brother.

«ft w m n  rm  i W t : V* fan?
%TT ft#5pr I  -ft? *tTT *lt t ~

For all practical purposes they will 
be Members of this Parliament, they 
will sit here, they will vote and they 
will become Ministers also.

^  ftqfa *f o t  *Yv p  - *?TOtor 
sRrrq sfft m  OTt % m  OT*?r 

« rm  * ft srmr «r?fr np n  *fl? farftr
7 |  I OT % ftrtr $ SRT SV *m  

13m  T̂T spn ^  % JTSTRT
3ft WTT ^ T 3 tT  t  V* *t O T^t
vrrftrPT ^ t W  1 k m n
|5?T t |  I 3?T q91>SJrvm«l 5TOT ^  IFff

gr«T% |  o t  ^ft 
m w r f r  frr%. *r*s> ^  ?rw »f ^  
f t « ^  ^?T?nW>^T5TTg 1

SHRI DINESH CHANDRA GO- 
SWAMI (Gauhati): Mr. Joshi and
his Party suffer from certain obses-
sions and because they have no 
opportunity in this Bill to express 
these obsessions, he had spoken on 
everything else except what is con-
tained in the BilL I am also aware 
that there are Members who will be 
following me and who will try to find 
out legal and constitutional defects 
in this BiU. But, I personally feel 
that though this Bill is a constitu-
tional amendment Bill, it is not a 
purely legal exercise. It is an ex-
pression of a bold political decision. 
Therefore, we should not approach 
this Bill from the angle of a brief-
case lawyer trying to fight a case in 
his maiden appearance from all con-
ceivable and inconceivable and hypo-
thetical ang les....
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MR. DEPUTY-SPEAKER: I hope 
you will not do that yourself.

SHRI DINESH CHANDRA GO- 
SWAMI: On the contrary, this legis-
lative measure must be approached 
from a broad political angle. Of 
course, I do admit that we must take 
care to see that' there remains no 
constitutional loopholes so that, if 
challenged in a court of law, it may 
stand the scrutiny of the court. 
Therefore, while viewing this Bill 
from the broad political angle, I 
would a'lso try to establish before 
the House that there is no constitu-
tional defect for which objection can 
ultimately be taken that either this 
Bill as a whole or certain provisions 
of this Bill, are ultra vires of consti-
tutional or legal provisions.

The basic question which confronts 
is—whether we should respect the 
urges and aspirations of the people 
of the neighbouring Himalayan 
Kingdom with whom we have for a 
very long time a very special kind of 
relationship. What are their political 
urges and aspirations? They want to 
democratise their whole political sys-
tem. They want to have a popular 
Government. They want to gain 
from the experience of our planning 
machinery, they want to participate 
in the social, political and economic 
institutions of our country including 
our Indian Parliament. This is their 
wish and their political aspiration. 
Obviously, the question that I put to 
myself is this. Should we give ex-
pression to these political urges and 
aspirations? If the answer is yes, 
then, I do think, there is no alterna-
tive but to support this Bill and to 
create the avenues by which we can 
give proper expression to such urges 
and aspirations, and we should not 
permit constitutional niceties to come 
in the way and should remove all 
obstacles that come in the way. If 
our answer is no, or that it is not 
expedient to respect these urges and 
aspirations, then one can bring before 
the Bouse all sorts of arguments but

all those become only of secondary 
importance because the approach is 
from a particular angle.

Let us peep into the history of this 
beautiful ancient Himalayan King-
dom. We find that this urge to have 
close relation with India is not new. 
Since the first political party of 
Sikkim was established on Decem-
ber 7, 1947,—since their inception, 
they have been asking for establish-
ment of popular Government and 
they were asking for having a very 
very close relationship with India. It 
is unfortunate at that time we could 
not satisfy those urges and aspirations 
of these people. Ultimately we had 
the Treaty of 1950 and I feel that 
even in that treaty we did not take 
into account the urges and the aspi-
rations of the people fully. It is part 
of history how the popular move-
ment grew up in Sikkim. In spite of 
various internal difficulties, a com-
plex election system, playing up of 
differences between different ethnic 
groups which tried to frustrate the 
aspirations of these people, the peo-
ple’s will ultimately succeeded. We 
need not go into the aspects as to 
how the tripartite agreement bet-
ween Indian Government, political 
parties oil Sikkim and Chogyal was 
arrived (at, how their constitution 
came in1i> being and all that. Today 
the basic fact is this. Today Sikkim 
has entered the twentieth century. 
And there are institutions trying to 
prevent the entry of Sikkim in the 
twentieth century. It is no wonder 
when one is in power, he does not 
want' to part with power. One of our 
ancient sage said that it is painful to 
leave power as the parting of the last 
breath from the body. It is no won-
der that these institutions, keen on 
maintaining their domination are 
putting obstacles in the way. But when 
such a request, popular request, de-
mocratic request has come from 
them, should we trv to respect that 
wish or should we say. no. We 
should not also forgive that their re-
quest is on the basis of their constitu-
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tion and also is in conformity of the 
agreement of 1973. When this request 
of theirs is in conformity with their 
own Constitution, with the Treaty 
and all that if we do not give formal 
expulsion to their democratic urges, 
I fedi strongly, we will be going 
against the treaty and Sikkim people 
will have a very serious grievance 
against us that though in the treaty 
there are such and such clauses, when 
it comes to actual implementation, 
we are not prepared to implement 
it.

Now let me come to the objection* 
taken regarding this Bill. The objec 
tions can be divided into two pirts 
political and legal. The political ob-
jections are that there wJil be adverse 
international reaction to the proposed 
measure. That is number one There 
iv the other argument that the will 
of the people of Sikkim should be 
ascertained by a Referendum before 
passing this legislation.

Thirdly, it was said that the pro-
posed measuies were against the 
fundamental concept of our found-
ing fathers. Accordin { to Shri Mishia 
it is a constitutional monstrosity.

Coming to the first obj ^tion, we 
should not be at all surprised if we 
hear notes of disservice or voices of 
cuticism from certain quarters. This 
is not the first time that we have 
been hearing such criticism. Even 
on the Bangladesh issue, we were 
criticised. Such criticisms were made 
on the intervention by India in 
Sikkim last year on the request of 
both Chogyal and the political parties 
Can any country afford to refrain 
from taking a bold political decision 
simply because certain interested 
quarters are critics of it? No country 
can afford it. Here, again, there* are 
two kinds of criticisms. The CPM 
alleges that we are trying to annex 
other terrjjpry. Those who criticise 
us of annexing one’s territory, my

reply will be that India’s History 
both past and present speaks com-
pletely of a different tale. Civilisa-
tions have prospered and perished 
but the Indian civilisation has conti-
nued in its steady march. It is pri-
marily because of the inner strength 
of Indian civilisation that wc» have 
never tried to conquer other’s terri-
tories or subvers other’s cultural 
identity. On the contrary, we have 
always extended our hands of friend-
ship with each and every one includ-
ing our enemies. We have even em-
braced persons who are inimical to 
us, and have permitted synthesis of 
cultuje 111 our country. It is this 
■ittitude which ha* made India what 
it is today- a mini-umverse. The 
p ixvnt Government has followed 
the same path This is well establish 
ed if we look back to the recent his-
tory of the past to the events in 
Bangladesh, the agi cement with 
Pakistan etc The criticism that had 
been levelled against us so far was 
that we were too libtiral with the 
tcm toiy of ou. c'untry, or with the 
{‘din^ of win. Thi.-, liberal attitude is 
itigi .nut (i ri the minds o our In d ian  
pe/pje. One will not he able to re-
verse this process in this country. 
One who is acquamicd with the In-’ 
diun civilisation and culture is not 
able to realise the significance of 
this liberal attitude. As I also want 
to point out emphatically that any 
Government which will try to re-
verse the process will not be able to 
stay for long. A point was also
made here that before wo pass this
Bill, a referendum should be made 
for ascertaining the wishes of the 
people. These measures are not a 
result of any imposition from India. 
It is on the initiative of a popular 
ministry of Sikkim that the provi-
sion incorporated in the Bill has been 
brought. Let us not forget that. How 
has the Assembly come into existence 
there? This Assembly came into 
being os a result of the Ion* standing 
struggles of the people there for
♦establishment of a polity which for
its survival depend unlike previous
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cases upon themselves If we do not 
recognise the decision of the Assem-
bly—the popular decision of the 
Assembly—it will only mean an in-
sult to the people and to the Assem-
bly themselves I think that it wul 
be against all international practice 
and conventions also.

Shn Mishra said that it was against 
the concept of the founding father of 
the Constitution or it was a Consti 
tutional monstrosity At the time 
when our Constitution wa^ Iramed 
our founding fathers could not visu 
a is c  the situation that is obtaining to 
’ay never visualised that such
» popul 1 CJo\ernment could be <-el up 
In 1950. when our Constitution was 
framed, not to speak of the popular 
ministry, even the treaty was not 
there Therefore, th^nt is no ground 
to allege that founding father-, had 1 
completely different concept about 
the whole thing Monster is visible 
m the artificial world only and in 
daiknes-; I shall request Shri Mishra 
to set the Bill in the lipht of the day 
and m its reality and he will appre-
ciate that there is no monster m it

As regards the lega‘1 objections, I 
think already the Foreign Minister 
has made many doubts clear by the 
amendments which he has proposed 
to bring m, and I do not think the 
legal objections have any substance 
because Clause 4 staits with a noi 
withstanding clause.

“Notwithstanding anything in this
Constitution ”

which means whatever provisions 
there may be in the existing Consti-
tution, Clause 4 will over-ride it 
Various questions were raised whe-
ther the non-citizen can be a Mem-
ber of the Parliament Yes Undet 
the existing provisions he cannot but 
there is no bar for amending the 
Constitution and permitting a non-
citizen to become a Member Obvi-
ously, the power is with us In what

way we exercise the power is a dill 
erent question and m this case we 
have decided to exeieise the power 
in a particulai way.

Oi course, it is tiue when this 
Bil is implemented we may have 1o 
tavc various piarlual difficulties but 
let us not at tins time magnify tht 
piactical difficulties Let us give it 
a trial and when the difficulties come 
we will sort them out Our only ob-
jects e at this stage should be to te- 
mjve those constitutional defect-, 
which the court may find fault with 
to strike it out

It is unfoilunate tnat as head rf th* 
State Mi Chogyal has expressed his 
disapproval My oniy appeal would 
bo that as ijggesled m the N( ir Yorf- 
lime* let him realist that it <s 197 i 
and not 1950 01 1940 and popular
urges and aspirations stand on a 
completely different footing today 
than it used to be some 30 years ago, 
and let him come to terms with the 
20th centuiy

I wholeheaitedly support this Bill 
ind congratulate tht hon Pum e Mi 
nistti for her pi eat statesmanship in 
^ringing this Bill and also our hon 
External AfTans Minister becausc 
I feel] that it js  anothei colourful 
feather in his cap or his turban as 
one may call it

SHRI FRANK ANTHONY (Nomi- 
nated--Anglo-Indians) Mr Deputy 
Speaker, Sir, when some of us met 
the Prime Minister the other day I 
made it clear that m our approach to 
this Bill we should not be concerned 
at all with the reactions of China or 
then fuends in India Also, we should 
not be concerned with the reactions 
of Chogyal But I did make what I 
felt veiy strong observations both 
from the Constitutional and the poli-
tical point of view

Before I underline those resen 
tions may I perhaps on behalf of the 
Government of India â llay a canard, 
and—I am disposed <0 using strong



I«i Constitution, (Thirty- SEPTEMBER 4, 1974 Constitution (Thirty- 152
sixth Amdt.,) Bill. Amdt.) Bill.

[Frank Anthony]

language—may I say, only a knave or 
a fool can suggest that this Bill is re-
motely a measure for annexation? 
There is not the remotest whisper of 
annexation in this Bill. There is not 
the gravemen of my complaint against 
of even a semi-merger and that is 
the gravemen of my complaint' agains 
the Bill. I felt that since these people 
have now entered on a new democratic 
phase probably because as my friend 
from CPI(M) read out of their previ-
ous demand for merger if they would 
like to merge, what I felt was, we 
should have asked them to merge so 
that we would not have to subvert our 
Constitution. That is my basic objec-
tion. I say certainly welcome them 
with open arms; help them to the maxi-
mum extent economically from the 
point of view of planning----

But, I cannot understand this wishy 
washy Bill which, to my mind, is dan-
gerous, a dangerous innovation, not 
only constitutionally but even more 
dangerous politically. I say this Bill 
is an invitation to the nalkanisation 
of this country. Now, Sir, one of my 
friends who just spoke said ‘It is all 
very well for lawyers to be niggling 
in their approach’. But, after all, 
when dealing with the Constitution, 
it is not a question of being niggling. 
It is a question of some basic postu-
lates. I had the privilege of being 
among the framers of the Constitu-
tion. Now, what did wc do? In 
Article 2 of the Constitution, we en-
visaged two kinds of new States; Par-
liament admitting a new State and 
Parliament establishing a new State, 
but, both kinds of new States being 
very much part of the Union of India; 
part of the territory of India. That 
was the basic underlying concept of 
the Constitution and still is. Whatever 
States we have, whatever new States 
we have, they must be admitted within 
the Union of India: they must be part 
of the territory of India. But, what 
are we doing? I do not know why 
we were afraid. What are we afraid

of these charges of annexation from 
China or from the friends of China in 
this House? If these people wanted 
to merge, why did they not ask cate-
gorically t© merge and *e categori-
cally accept the merger so that we 
would not have to, as I said, under-
mine the basic postulates of our 
Constitution? That is my serious re-
servation with regard to this Bill. 
What are we doing? We are advi- 
singly creating an associate State, a 
third category which was advisedly 
not contemplated by the framers of 
the Constitution. There is no point 
in some new young Member, who does 
not know the background of our dis-
cussion, wanting to know what the 
basic postulate was. We were not 
prepared to accept any State in the 
Indian Union unless it is a part and 
parcel of the territory of India. That 
was the basic postulate. That was the 
basic ethos of our Constitution. To-
day, you are going to bring in this 
new category, of associate Sikkim 
conditions postulated in this Schedule. 
Schedule. May I say.....

PROF. MADHU DANDAVATE (Raja- 
pur): I do not want to contradict you 
on this point. But, I would like to 
know, do you mean to say that young 
people will not have an opportunity or 
permission to amend the Constitution 
because they were not present at the 
time of framing the Constitution?

SHRI FRANK ANTHONY: Far be it 
from me to lay down any rigid pro-
position like that. What I said was 
that for very good reasons, we had 
this basic underlying concept of our 
Constitution and I am coming to it 
immediately. As I said in reply to my 
friend, this is not only a dangerous 
innovation, Constitutional innovation, 
but it is, as I say, literally utterly re-
pugnant to the basic concept of our 
Constitution; it is literally an alien 
concept. Why do I say that? Here, I 
answer my friend. What iE the basic 
ethos of our Constitution? What is 
it? We talked of Federation and we 
discussed this question threadbare,
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What kind f Federation can this count-
ry have? In this multi-ethnic, multi- 
religious and multi-linguistic mosaic 
that is India, what kind of Federation 
can we have? Some of ug spoke very 
strongly ‘A Federation not like the 
United States’ ‘A Federation with a 
strong, a pronounced unitary bias 
with all the residuary powers at the 
Centre’. Why did I alone, in this 
House, standing there—I have been 
demoted a bit now—oppose the forma-
tion of Andhra Pradesh? Why? 1 had 
no axe to grind. Why?, I used to be 
close to Sardar Patel and I remember 
asking about this because there was 
this rumbling and he told me. He told 
me, unfortunately he died, he said to 
me; Anthony, I do not want to see one 
India die; they are our own people; 
but if 10,000 people died we will 
never concede Andhra because in con* 
ceding Andhra Pradesh you are strik-
ing at the roots of the integration of 
India. Why did I oppose, alone, con-
ceding Andhra? Not because it com-
promised the basic postulates of a uni-
tary State with all the residuary 
powers in the Centre but because of 
the history of India. Some people may 
not like it. But the history of India 
had been a history of tribalisms. 1 
said: once you make political power 
coincide with linguism, you will place 
a premium on the new linguistic cum 
regional chauvinism, that will tear at 
the seams of India. What is happen-
ing today? There, demand for more 
autonomy; here, demand for new sepa-
rate State. You see the Centre is help-
less. Look at this evil philosophy ol 
the sons of the soil. Is it not the 
direct consequence of this new lingu-
istic cum regional chauvinism? It 
makes abosolute mockery of the idea 
of a single nationality, the idea of a 
common citizenship, when a person in 
one district cannot go to another dis-
trict and be employed there.

17.0# Mrs.

MR. DEPUTY-SPEAKER: How is all 
this relevant to Sikkim?

SHEI FRANK ANTHONY: It is 
directly relevant because the Govern-
ment is now subverting the whole 
basic concept and! in subverting it 
they are opening flood gates to the 
new concepts. We have a federation. 
Unitary bias and residuary powers. 
Now you have got a confederation, a 
united nations, with emphasis on 
nations and not on unity. This is 
an invitation to balkanisation, when 
you bring in the concept of associate 
State. It is an alien concept. I want 
the Foreign Minister as well as the 
Law Minister, if they could, to ans-
wer this simple question. As far as I 
can see it, I know a little about the 
Constitution, you are subjecting, for 
the first time in the history of inde-
pendent India, our Constitution to the 
vagaries of an outside legislative body. 
As I read the scheme cf this Bill and 
the Statement of Objects and Reasons, 
I see, whether you intended it or not, 
constitutionally you have placed at 
parity, not only Parliament but Parlia-
ment acting as the Constituent As-
sembly, with the Sikkim Assembly. 
You say that the Sikkim Assembly 
have requested you and therefore you 
have brought in the Bill. My friend 
there wanted you to give almost inde-
pendence to the Sikkim Assembly. I 
am asking you a simple question. 
When they passed the 1974 Act, when 
they made this diluted resolution for 
being represented, why did not they 
ask for merger? Can they revoke it? 
Can the Sikkim Assembly revoke that 
request on which you are brining in 
this exercise? Look at the utterly
ridiculous and absurd position in
which you place not only Parliament, 
but Parliament functioning as the 
Constituent Assembly. What gua-
rantee have we got? With their majo-
rity today, with new power and taste 
of power, and encouraged by my 
friends on that side and also by their 
friends from outside, can they say: all 
right, we will revoke this, we do not 
want two people there, we will have 
now two persons in Kathmandu. Can 
they do that? Can they revoke their 
request? If so, what will happen to 
this exercise supported Jby so much
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If you want to sit in thip House, you 
sit in it as an Indian, as a representa-
tive of a part of the territory of India.

We will be the moronic laughing 
stock of the world. At the request of 
an outside body, we seriously go 
through an amending process. Six 
months from now, one vear from now, 
that outside body may say, “We do 
not want representation” If they 
listen to my friend there, they may 
say, “We do not even ,vaot to be a 
protectorate”. Let us hope they do 
not do that. But at least they can 
revoke and repeal, this. Then whal 
will be its effect? The wh^le position 
is monstrous that we ?enous>ly amend 
our Constitution and *nake it su b jec t  
to the vagaries of an outside legisla-
tive body. Today they ask us. To-
morrow they do not ask us. D a y  after 
tomorrow, two aliens w»ll sit in this 
House. My friend Mr. Advam said. 
“I do not agree". But T said. I am 
talking legally. You may call them 
stranger*!, aliens or foreigners. In 
law, they are foreigners. You abro-
gate article 102, which postulates all 
the disqualifications I do not say 
that the Sikkim Assembly will pctmit 
it, but because you arc abrogating 
article 102, your representative can be 
insane, can hold an office of profit and 
can certainly not be a citizen of India 
and he will sit in this august House 
as an alien. I do not know what oath 
he is going to take. He certainly 
would not take the °alh of allegiance 
to the Indian Constitution becaur-e he 
will be an alien.

I was a little surprised at the argu-
ment trotted out by Mr. Sw'tran Singh. 
He said, we already had special pro-
visions for the Kashmir and for the 
Anglo-Indians in the Rajya Sabha. 
But was there a semolance of any 
parity of position or reasoning? Those 
special representations were not given 
to aliens. T h ey  were g iv en  to In d ian s.
I sit here because I am not an alien;
I am as much and as good an Indian 
as Mr. Swaran Singh. That is the 
basic postulate of our Constitution.

I was very unhappy when I heard 
my friend there speak. 1 do not know 
what kind of independence he is want-
ing for Sikkim. I thought already 
they have a fair measure of legisla-
tive autonomy, except in matters oi 
defence, communications and foreign 
aM airs. If not today, tomorrow they 
can repeal this request for two seats. 
So, the whole thing will be not only 
an exercise in utter futility but an 
exercise that will ixpo.se the whole 
House to the ridicule of the world that 
because a small people like that mere-
ly made a request, you amend your 
whole Constitution. Tomorrow they 
withdraw their request. What happens 
to that part of the Constitution? It 
destroys itself.

With people pleading lor complete 
autonomy, what is there m the face of 
realities to suggest that the Nepali 
majority will move nearer and n earer  
to India? That is why 1 told the 
Prime Munster, “If they want to be 
with us, why don’t !hey say, we want 
a merger?” Why do we leave them 
open to subsequent pressures from out-
side there and from inside here, so 
that they change their minds? They 
have got an independent Nepali 
kingdom on one side. You have about 
a million of Indian Nepalese. They 
are crying hoarse for a separate kind 
of enclave somewhere in Darjeeling.

What will be the compulsions of this 
Nepalese majority in Sikkim except 
to move farther away, and that is the 
compulsion for every cthnic-cum- 
lmguistic minority in the country. 
When they are in a position as a majo-
rity, certainly they will move farther 
and farther away, being a linguistic 
cum-ethnic majority there. And when 
they move away, what will happen f

My last point is this. Today so 
many parts of this country are strain-
ing at the constitutional leash -and
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this is the answer to my friend, Pro 17.14 hrs. 
fcssor Dandavate-and th3t is why we 
provided in the Corn;i1tution the 
leash, a unitary bi:;is w;th a strong 
and stronger Centre. In spite of that, 
in the South, Mizoram, Kashmi!', we 
are still bedevilled with this. I do not 
want to say what J said at the iast 
meeting with the Prim� Minister about 
my discussions with Sheikh Abdullah 
in 1964. Here is an invitation to politi
cal harakiri. By this kind of measure 
you are offering on a platter to all 
the separatist interests and parties of 
this country something ready-made, 
that foreigners can participate in some 
loose/ confederation, and not as part of 
India. You are ofiering it on a plat
ter to Kashmir, Tamil Nadu. Nagaland 
and Mizoram. 

When the Centre weakens, as it will 
weaken-it is all right wh,•n Shrimati 
Indira Gandhi is i!l power, I difTer 
from her on many iss1.1es, but I give 
her full marks; she h:;is given a strong 
Centre; but she will d1�mit the scene, 
a, we will all demit the scene--if the 
Centre weakens, and a!l the signs are 
that the Centre will w�aken, then no 
one will be able to save this country. 
It will be torn apart on the basis of 
this new, ill-advis�j, misconceived 
::imendment that you are bringing in. 

MR. DEPUTY-SPEAKEH: A Elight 
under-estimation of the people of India. 

SHRI VIKRAM ilIAHA.JAN (Kan
gra): Mr. Deputy-Speaker, this amend-,
ment which has been brought in by 
the 'Government )las a historical im
portance and it will go dow!l in his
tory as a very important step that the 
Government has tak�n. Many objec
tions have been raise,i by the hon. 
:vlember, Shri Anthony. I was listening 
to his oratory with great attention. 
He has been emphasi;,mg on th� basic 
intentions of our foundi:ls fathers and 
the basic philosophy ,vhich our consti
tution-framers intend�d to embody in 
the Consti_tution. 

[SHRI JAGANNATHRAO 

Chair]. 

JOSHI in the 

I have great respect for our found
ing fathers. I say they represented 
the creai-n 01' the intelligentia of that 
&ge and so the greatest respec� should 
be given to the tho11ghts embodied in 
the Constitution. But t':Je Com,titution 
always: represents tbe aspirations of 
a particular generati'J,1. So, no Consti
tution can be deemej or termeci as in
elastic or static. A living Constitu
tion must reflect the aspirations of 
that particular age. 

It is true that 1.he Constitution
makers in 1950 did not envisage the 
associate-status, as we are thinking 1,t 
present and for which this Bill has 
been brought. But a new generation 
has come, a new situation has &ri�en 
which needs a new solution. :No gene
ratio.n can decide once for all what can 
be the constitution for the country. 
No generation can �av that it 1s the 
wisest generation a�d whateyer it 
decides should be foll.,wec) by all ages 
and by all future gener�,tions to come. 

That is the basic fallacy of the 
argument which mv hon. friend has 
placed before the Tfcus?.. He has 
pleaded ·before the House that the 
basic philosophy was that there should 
be two type3 of St<1te3. That w:!s the 
basic philosophy expounded by our 
founding fathers. It is true that they 
envisaged two types of States. as 
mentioned in article 2 of the cc,m;titu
tion. But the present situation wh1ch 
we are facing today nee<l, a new type 
of association; and a new thought, a 
1,ew philosophy, has been emboliie<.l in 
this Constitution bv th� Ame:idmr•nt 
Bill 

The basic difference between a 
Constitutional Amendment Bill and 

an ordinary piece <Jf legislation should 
be understood. An ordinary piere of 
legislation, like the lnter?st-tax Bill 
that we have on the Bu:cme:;3 List or 
the Finance Bill ,.'r the Coal Mines 
Bill or the Petroleum Bill, etc. bas to 
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conform to the provisions of the 
Constitution. But when you are 
amending the Constitution itself, it 
need not be in consonance with the 
previous Constitution because it is the 
previous Constitution which we are 
amending. That is the basic difference 
between an ordinary piece of legisla-
tion and the Constitution Amendment 
Bill.

AU the objections which were raised 
at the time the Bill was introduced 
in this House or which are being rais-
ed now suffer from this basic lallacy. 
They are trying to iebt this Constitu-
tional Amendment Bill, thinking that 
it should conform to the Constitution 
as it already exists. But they  forget 
that this Bill itself adds to or subtracts 
from the existing provisions of tne 
Constitution. Therefore, these objec-
tions have no relevance. The basic 
reason why they are putting forth 
these objections is that they have 
failed to understand the basic distinc-
tion between an ordinary piece of legis-
lation and a Constitutional Amend-
ment Bill.

As I submitted earlier and I am 
repeating, that the Constitution should 
be a dynamic Constitution, as Indian 
Constitution is. It should be a living 
Constitution. It should reflect the as-
pirations and the urges of the genera-
tion which at the time exists. No 
generation has ever claimed and I do 
not think will ever claim that it hap-
pens to be the wisest generation and 
that whatever it frames could never 
be changed. That is the basic fallacy 
from which my hon. friend, Mr. An-
thony and other friea is who were try-
ing to raise the objections suffer from. 
Therefore, I humbly submit that the 
points put forth by them are based on 
assumptions which are basically wrong.

What this particular amendment 
does is that it gives vent to the feel* 
ings, it  embodies the urges and aspi-
rations of our neighbouring country, 
Sikkim, the# people of Sikkim who 
Want a closer relationships w:tb India.

They want a closer association and 
closer ties with our country. Their as-
pirations are to have closer economic 
ties and closer political ties. This is 
an expression of their will and accept- 
ance of the expression of their will by 
the people of our country. The two 
countries have expressed their urges 
and aspirations. This particular Bill 
is embodying those urges and aspira-
tions. Therefore, I submit, the present 
Bill is an embodiment of a different 
system, a different concept, which did 
not exist at that particular time.

This is not the only country where 
such a relationship has developed. 
Even a country like U.S.S.R. has re-
cognised independent autonomous 
States within its Union and, not only 
that, they have a representation in the 
United Nations also. Some of the 
States which form the U.S.S.R. have a 
representation in the United Nations 
also. Some other countries have gone 
much further than us. Every country 
has faced a particular situation and 
has given expression of that in various 
forms. One of the forms is what the 
Union of Soviet Socialist Republic has 
done. Another system is what we are 
trying to adopt now. I am quite cer-
tain that it will succeed to a greater 
extent.

Some of the hon. Members have 
raised the point as to what the other 
countries: will think of us This is an 
obsession which some of our friends 
are suffering from, hive been suffering 
from and will suffer from They will 
never get out of i t  They forget that 
what is supreme is the national inte-
rest and not the opinions of other 
countries which depena on what their 
interests are and not what our inte-
rests are. If a particular country cri-
ticises India in a particular situation, 
it is because the interests which they 
are trying to pursue are not in con-
sonance with our interests. The inter-
national opinions are dependent on 
that. Therefore, I submit that inter-
national opinions should not be the 
deciding factor; the deciding factor 
should be the aspirations and interest* 
of our country «nd of Sikkim. Those 
who give vent to the international
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feefcngs are trying to do so so that we 
may fall into their trap, so that w© 
may forego our national interest for 
the of the interests of those count-
ries. Therefore, I submit that these 
are not the basic factors which should 
be taken into consideration.

Another hon. Member came out with 
tfce thesis that it is an annexation. As 
the speaker who preceded me has 
pointed out, India can never be ac-
cused of having designs of annexation. 
There can never be two opinions on 
this. If you go through the history 
of India for centuries, no act can ever 
be pointed out which points a finger 
in that direction. India has never 
been an imperialist country, it has al-
ways been a country of contented peo-
ple who have believed m giving 
shoulder and help to others. It has 
never had any designs of annexation. 
The 1965 was and the 1971 war have 
shown that India has given help, has 
lent its shoulder, to others. It has 
never followed a policy of annexation.

Therefore, I  personally feel that, ir-
respective of party affiliations, irres-
pective of ideological differences, all 
parties should unite and welcome this 
historical measure, this bold and dyna-
mic step which our Prime Minister 
and our Foreign Minister have taken. 
I  congratulate them for having taken 
such a bold and dynamic step.

SHRI P. K. DEO (Kalahandi): Mr, 
Chairman, Sir, my concept of India is

sn%q; f ^ n ^ n r
“Asethu Himachalam”

-JtTT W5T*, z f m *  I

sm r o* m fa  it

Kalidas Sang:

nnr . n

I deem it a privilege to participate in 
this debate, I being one who placed 
all I had at the lotus feet of Mother 
India. As pointed out by you, Mr.

Ohairmnn. during the course of your 
speech, I and the present Chogyal’a 
father were together in the Chamber 
of Princes, and even though there was 
t$»e British paramountcy, the entire 
panorama of integration of States to 
the Indian Union is in front of me. At 
that time it was the patriotic call of 
Sardar Patel and the feeling of the 
people to participate in the mains-
tream of Indian politics and share the 
responsible Government, that hasten-
ed the integration of the States to the 
Indian Union. I remember, in those 
days, how some elements tried to 
create a situation in Travancore- 
Cochin to make it a member of the 
Umted Nations. It was the patriotic 
popular upsurge in that part of the 
country which compelled the hand of 
the then ruler to sign the merger 
agreement with this country. Simi-
larly, we salvaged Kashmir because of 
the Instrument of Accession of the 
previous Maharaja, Maharaja Hari 
Smgh. We all know that when the 
Nawab of Junagadh, Manavada and 
Bahnabad wanted to accede to Pakis-
tan, it is the people of Junagadh, 
Manavadar and Babriawad who fought 
against the sinister intentions of the 
Nawab and helped in the integration 
of those States to India In this case, 
when the people of Sikkim are with 
us, why not we fully utilise them and 
make the Bill foolproof so that for a31 
times to come Sikkim may become an 
integral part of this country. I could 
reconcile to the idea if Sikkim could 
become the 22nd State of the Indian 
Union but I cannot reconcile to the 
idea that it can become an A ssoeiate 
State.

13.26 fat*.

{Sh r i  I sha q ue  Sa m b h a l i i n  t h e  Ch a ir

From the very fact of accepting Sik-
kim as an Associate State so many 
repercussions, both internal and exter-
nal, flow. Sikkim, for all legal and 
practical purposes, is a protectorate. 
When, in various parts of the world, 
protectorates are emerging as indepen* 
dent units, when even CWn. Spiftola of
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Portugal has gone to  the ejfcteht of 
giving independence to Guinea-Bissau, 
Mozambique and Angola, for us to say 
that Sikkim will become a part of 
India, not in a straight way, not by 
an instrument of accession not by a 
bilateral agreement, but by a clandes-
tine way, 1 think the purpose will not 
be appreciated. There will be a strong 
criticism and strong repercussions and 
its ripple has already been felt in the 
Rashtriya Panchayat in Nepal and in 
China. I would like to point out in 
this regard that the Sikkim Act which 
had the seal and approval of the Chog-
yal is perfectly all right But when 
we come to the Resolution of the 
28th June where they wanted to make 
certain amendments to the Act, as we 
all know of the democratic process, 
an Act cannot be amended by a Reso-
lution. In the Resolution of the 28th 
June, 1974, they wanted “political 
institution”, to be substituted by 
“parliamentary system.” That means 
they want association in the parlia-
mentary system of the Indian Union. 
That is, in a nutshell, the resolution of 
the 28th June.

So far as the Chogyal is concerned, I 
most respectfully submit that we feel 
the absence of a statesman like Sardar 
Patel at this juncture who could have 
been able to secure the signature of the 
Chogyal and could have made the in-
tegration of Sikkim a fait accompli,

I cannot understand why in those 
formative days Sikkim and Bhutan 
were equated together and were treated 
in a different way apart from the other 
Indian States and why the Ministry 
of External Affairs was going to deal 
with these two States when the other 
States were being dealt with by the 
Ministry of States presided over by 
Sardar Patel.

As pointed out by the previous 
speaker, there are several genuine ap-
prehensions and the most genuine ap-
prehension is that when there has been 
*o much talk M in d  the scene with

Constitution (Thirty-
sixth AmdU) B ill “ t t t t i s S r «

Sheikh Abdullah, to tevert to the sit* 
tus quo ante position prior to 1853, I  
want a categorical answer from the 
Minister of External Affairs and from 
the Government and from the 
Government that there' should not 
be any compromise so far as our posi-
tion with Kashmir is concerned. Fissi- 
peroug tendencies are coming up in the 
south; fissiperous tendencies are com-
ing up in Nagaland. An assurance is 
demanded on my behalf and on behalf 
of the party that the Government 
should come forward with a statement 
and should come with an agreement 
which will have a permanent effect 
As Mr. Frank Anthony has said, 
cannot go on changing our constitution 
according to the whims of the members 
of the legislature in Sikkim. They 
may revoke this very thing, they can 
say, we withdraw our representsvc 
from you, and then, what will be .Ur 
position? The next day they may say- 
“we will have representative in Kath-
mandu”; some other day they will sav 
“we will have representation in Pei* 
ing” and so on. When my friend from 
the CPM was speaking I felt as if one 
with some extra-territorial loyalty had 
been speaking. We have not forgotten 
the Chou-En-lai’s statement where 
Sikkim has been described as one of 
the fingers from the palm of Tibet 
which was a part of China.

I cannot help feeling that this is a 
deliberate tactics of trying to hood-
wink the people from the burning pro-
blems of the day, of rising prices, of 
unemployment, of poverty, of food 
shortage, of starvation deaths, the 
giving away of Katchativu and the 
alleged forgery of certain Members 
which has brought disrepute to the 
parliamentary system in this country. 
The other day a nuclear device was 
exploded. When the people are cla-
mouring for food, as Mario Antoinette 
said, “have cakes instead of bread,” so 
also, you are saying, have plutonium 
instead of bread. When you are not 
able to solve burning problems of the 
country you are making a show as if 
you have achieved something very
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spectacular and se on. Sikkim Is an 
integral part of India; i t  has remain-
ed an Integral part of India, but it has 
to be achieved in a proper and prag-
matic way, not in a clandestine man-
ner that is being done by this present 
Constitution (Amendment) Bill. These 
are my observations on this BiU.

SHRI P. R. SHENOY (Udipi): I wel-
come tiie principle of granting the 
status of associate membership to the 
protectorate of Sikkim in the Union 
of India by means of a  Constitutional 
Amendment. If we believe in equality 
of man, no territory shall be a protec* 
torate or a colony or any other type 
of non-sovereign entity under the con-
trol of another territory. Every terri-
tory shall be either sovereign or shal) 
share sovereignty with other territory 
or territories. If we accept this prin-
ciple, in respect of Sikkim, we have 
done well in introducing this BiU. 01 
course I doubt very much whether, in 
respect of Sikkim, we have straight-
away enabled Sikkim to enjoy sovere-
ignty with the Union of India, by in-
troducing this Bill.

Certainly, it is a step towards sove-
reignty. The status 'of an associate 
membership is far superior to the sta-
tus of protectorate and, I hope, that 
in due course, Sikkim will become a 
full-fledged State in the Union of India 
with whatever amount of autonomy it 
wants to have.

The democratic urge for an asso-
ciate membership with India is not a 
recent development in Sikkim. In fact, 
the freedom movement in India en-
couraged the people of KiWHm to form 
their own political parties and the 
Sikkim State Congress was formed in 
the year 1947—in December, 1047— 
when the leaders of all political par-
ties including Shri Kazi Lendup Dorji 
met in Gangtok and thereafter, they 
approached the Maharaja of sawn™ 
demanding a popular government, an 
interim ministry and immediate ac-
cession to India. Ever since then, they 
hafw bean struggling for accession to 
J*«a. Butj somehow or other, the

Government of India was always sid-
ing with the Chogyal. I t was hesitat-
ing to side with the people of Sikkim. 
For the first time, the Government of 
India had decided to side with the 
people as against the ChogyaL I cong-
ratulate the Government of India for 
taking up this bold step.

Some people think that this amend-
ment may create some misunderstand-
ing in China and some other countries 
too. If we are doing a right thing, we 
need not be afraid of any misunder-
standing. Whether we bring thlp 
amendment or not, the misunderstand-
ing with China over the issue of Sik-
kim is already there. When Mr. Chou- 
En lai visited India in the year 1960, 
he said that China respected India's 
relations with Bhutan and Sikkim. 
But, after some time, the Government 
of China amended this statement and 
said that ‘China respects proper rela-
tions with Bhutan and Sikkim* It 
added the word ‘proper’. What rela-
tion we have with them that is not 
for China to decidc. It is for the peo-
ple of Sikkim and for the people of 
India to decide. We have decided as 
to what should be the proper relations 
that should exist between India and 
Sikkim.

In newspapers, we have seen that 
China is attacking this Bill. I would 
like to ask China ‘What did she do in 
the case of Tibet?’ After annexing 
Tibet, we do not have Dalai Lama 
there. Tibet has no separate Consti-
tution. We have not done that. In 
Sikkim the Chogyal wiU continue to 
be the Chogyal and it wiU continue to 
have a separate Constitution. A doubt 
was expressed that if we oppose 
Bill, the identity of Sikkim will be 
destroyed. India can be accused of 
anything. But, she cannot be accused 
that it has destroyed the identity of 
any minority or of any group that has 
a distinctive language or culture. In 
fact, after the attainment of Indepen-
dence, Government of India accepted 
the principle of formation of States 
on linguistic principles, , There has 
been reorganisation of States in the
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country on linguistic principle and 
separate States have been given to 
tribal minorities. When Goa was 
liberated and when the people of &oa 
wanted it to be a separate territory, 
India had agreed to this. Therefore, 
there need not be any fear that the 
identity of Sikkim will be disturbed 
by passing this Bill into an Act.

Sir, then there is a charge that India 
has territorial ambitions and we are 
tryjng to annex Sikkim, This is also 
not true. The recent evidence is that 
of Kachchilavu. When the circums-
tances demanded that we should give 
up our claim to that island in favour 
ol Ceylon we have done that.

There is another complaint thut there 
is undue haste in bringing this Bill. 
Haste there is but there is not undue 
haste and in cases like this there must 
be some haste because there is already 
a confrontation between Chogyal and 
the Chief Minister of Sikkim. Further, 
an attempt to bribe and defect some 
persons in Sikkim has already started 
and foreign forces have started func-
tioning in Sikkim. To put an end to 
all this there must be certain am ount 
of haste and I congratulate once again 
the Government of India for hurrying 
up in bringing this Bill.

Mr. Anthony raised some doubts re-
garding the constitutionality of this 
Bill. He says that the Constitution 
cannot be amended in the fashion in 
which it is sought to be amended. Ac-
cording to him the unitary bias of our 
Constitution cannot be changed. Mr. 
Anthony is more interested in the 
supremacy of the Constitution than in 
the fate of Sikkim. He believes in the 
supremacy of the Constitution but he 
does not believe in the sovereignty of 
Parliament. We heard him when the 
Constitution 24th and 25th amend-
ments were passed*

With these words I conclude.

SHRI C. T. DHANDAPANI (Dhara- 
puram): Mr. Chairman, Sir, this
Constitution Amendment BiU has 
been given special importance be-
cause it is unprecedent in the politi-
cal history of the world. Contradic-
tory statements are coming in regard 
to this Bill. The Chief Minister of 
Sikkim says these are the wishes of 
the people which are coming in the 
form of the Constitution Amendment 
Bill but at the same time Mr. Chog-
yal says the present move is against 
the will of the people of Sikkim. 
Another neighbouring State, that is, 
Nepal also says the action of the 
Government of India is against the 
distinct identity of Sikkim. Con-
sidering all these factors will it not 
be proper on the part of Chief Minis-
ter of Sikkim and the Prime Minister 
of India to go to the people of 
Sikkim and ask for referendum m 
this matter. I want to have a cate-
gorical reply from the hon. Minis-
ter. Our leaders even in the past 
were not for inclusion or association 
of Sikkim to the Indian Union. On 
the contrary they wanted close rela-
tionship with Sikkim. After the in-
troduction of this Bill some leaders 
of the world have given their re-
actions to it. Even Nepal has re-
acted in a very bad manner.

Sir, I saw some captions in the 
daily newspaoers. ‘Nepal for re-
taining Sikkim’s identity’. They de-
manded in their Panchayats:

“Angry Members said Nepal 
should learn from Sikkim’s plight 
and create international opinion 
in such forums as the U.N.”

Angry Members of Parliament have 
said in Nepal Parliament that Nepal 
should create world opinion against 
India in the UNO. This is the kind 
of feeling of Nepal Members of Par-
liament. Secondly, it has been 
stated:

“The Foreign Minister Mr. Gaja- 
nenda Bahadur Karki told the 
National Panchayat that Nepal
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could only reaffirm its earlier 
stand that it was opposed to out-
side interference in the internal 
affairs of any nation and as a close 
neighbour wishes that Sikkim 
makes progress through preserva-
tion of its traditional identity ’

Another news item has appeared m 
the newspapers Rally by students 
They shouted before the Indian High 
Commissioner’s Office m Nepal

Indian Imperialism m Sikkim

‘We the students of all campuses 
and Universities btrongly condemn 
your colonialism”

They have held demonstrations
before our Embassy 1 saw an-
other news item in the newspapers 
It says

China assails India’s Sikkim 
policy ’

Most ridiculous and absurd

Everybody knows that Indiana 
or Indian agent*; are controlling 
Sikkim s National Assembly and 
weildmg administrative powers 
The so-called Sikkim request for 
joining India is nothing but a 
monologue produced and perform-
ed by the Indian Government

These are the news items which have 
appeared m the newspapers I would 
like to ask the hon Minister two 
things Firstly, the Bill has been 
brought before this House just be-
cause the National Assembly of
Sikkim passed a unanimous resolu-
tion asking for representation or
close relationship, whatever it may 
be, m the Indian Government or
in the House of People ar the Coun-
cil of State* Sir it has been stated 
m the Statements of Objects and 

Heasons

“On the 28th June, 1974 After 
passing the Government of Sikkim

Bill, the Sikkim Assembly resolv-
ed unanimously that measures 
should be taken among other 
things, for seeking representation 
for the people of Sikkim m Indian 
Parliamentary system ’

I would like to ask the hon Minister, 
if any State m this country passes a 
unanimous resolution in its Legisla-
ture will you enact a law m the Par-
liament a«, you have done m the ca&e 
of Sikkim7 This is my question 
Secondly it has been stated

After the promulgation of the 
Government of Sikkim Act the 
Chief Minister of Sikkim has made 
formal request to the Government 
of India ’

The resolution has not been officially 
forwarded Only a formal request 
from the Chief Minister has been 
made to the Government of India It 
ha*, been stated here I would like 
to know, if any Chief Minister 
makes a formal request to the Cen-
tral Government will you enact a 
law will you enact a Constitutional 
amendment7 I would like to know 
that

DR KAILAS (Bombay South) 
Sentiment of DMK is coming out

SHRI C T DHANDAPANI Always 
there

SHRI NOORUL HUDA (Cachar) It 
does not suit your sentiment

SHRI C T DHANDAPANI It has 
been stated with a view to giving 
eftect to the wishes of the people of 
Sikkim I would like to know if 
the people of any region m this coun-
try want to have anything particular 
will you consider the wishes and the 
desire of the people9 ** Thirdly 
Sikkim is a  sovereign State I t has
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got its own separate identity." I t has 
got its own culture and So on. It is 
a separate State.

A separate State is being given re-
presentation in this House. Accord-
ing to the amendment moved by the 
Minister of External Affairs, it is not 
at all a sovereign State; it is a par-
liamentary constituency according 
to him. When some Congress Mem-
bers were speaking. I was some-
what confused; I could not under-
stand what they spoke about. We 
have given a special status to Kash-
mir. A dialogue also is going on 
between the special envoys of the 
Prime Minister and Mr. Sheikh 
Abdullah. I do not know what they 
are going to do. Suppose Sheikh
Abdullah is again made the Chief
Minister of Kashmir and he passes a
unanimous resolution in the Kash-
mir Assembly asking for associate 
status for Kashmir, what are you 
going to do? Would you have a 
Eleventh Schedule in the Constitu-
tion? Our learned lawyer friend
Mr. Mahajan referred to the USSR 
Constitution and said that they are 
trying to adopt constitutional system 
of USSR I do not know what he said 
were his personal views or the views 
of Government. Do they know that 
there are provisions in the USSR 
constitution giving the States the 
right to secede? Any sta te  of the 
under Article 17 of the USSR Cons- 
under article 17 of the USSR Cons-
titution. If any State wants to have 
trade rela^ons with other countries,

they can do so without the consent of 
the President of tfte USSR. In the 
United Nations the USSR has got 
three representatives: Ukraine,
Bylo Russia and the USSR. Next to 
China, ours is the biggest country 
m the matter of population. If Mr. 
Mahajan’s version is accepted, are 
they going to send several represen-
tatives from India to UNO.

Before I conclude, I want to refer 
to this. Our friend Mr. Deo said
that there were flssiparous tendencies 
m the South. He wanted to mention 
the DMK but he did not. We have 
said that we are not for separation. 
When we demanded more powers for 
the States, without knowing facts 
Members were branding us as sepa-
ratists. We are not for separation. 
At the same time we had our own 
apprehension that the Central Gov-
ernment and our Prime Minister
Indira Gandhi' will not consider or 
implement the true federal principles 
in this country.

Though it is called a federal coun-
try, the principle is not being imple-
mented. At the same time, our 
apprehension is being belied by this 
Bill. Our External Affairs Minister 
went one step further accepting con-
federation. We are happy that the 
Government is accepting the prin-
ciple of confederation.

aft, tfsft 

s t t t  tffarww % 36*

o t S  *prfcr*rr?iTfri w  sratf *rrc
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5 fv tF a r, 1950^

fa ftaw  *  s w  | f  & s» ro  s  *r£, 

1873 r r  fe rn i  ?ft?m

fflrf^arrr vmorft c r  fxqnwnwr aft 20 

^fr, i » 7 4 ^  <mr gsrr *ft7 =ar̂ rr 

v m  qsRT, I 5*T WTT>

tTTOT ffltTTT? 5*SW t?fT% *T*m3TT

f  f«p 3ft p t r t  I  s ?  s tf t 

^ffasp fo rm  Tr n r  srfaqFT I 1

?TRTart, 1950 3ft aft f l€ t

t  3 *  $  n m fa r  M w *  % *rr*r

> sm sfanfc ^  T O W *  1861 *T*To 

%o ^ t  % *rre *r*rsfarr gsrr

«rr I  w
*n% f% ?fr trjf grrsft s w f t r r  

$ t *T®rr * m  ^  * t  cfts^ *n%

% *rr*r w  fararr a r rn r  *t t  «Ptf

s t to jh  *^t * t i fa*$ 1950 %

arasftfr ^  *f f a #

ift *ra% qr*r»rT*nm s ^ r r  ffts^nTr 

$ft*r * ts  vrfa^sT ?>n sfrr

taPT ^  f e r r  <rf7"Ttr yt*r j

m^rarr, 1950  $  w if tf t  % stt? 

ffr *$r tf t  «ft *re* «ft 

^  *a#?r x r z t e n f t t f t m t f  ^ r t r  

% &fvm f i m  «rr fo  ^  v t  m  «rr

^■nrnT*t^TTTTWfSW ft*

1 1 s t rw fa o ;  *t$t ^  f f e  m * r  

?r 9 i d w  fawr «rr * *  sir q?r srefr *

sftrzmr % W  TTnPir I W9VT, ^ T  

^apfjTfspJT TT ĴTFT |  *  ^  

apfsrr ^rrpT ^ f?  ^  ^

®pr *ffr 18 14 3ft ^rsrf ^  ^  

1817 *r fflrr «rr ^  *

f̂ TTF ’TTT % f*7 fKrf^lT ? °  %o

<i?r ^  I  1 ■ot *r*

%o TT T̂T?rJ  5f  *fW 1890

*rw hT  f?rr 5£rr ^  ^

âftapTT f̂ flTT «TT f^  *0  %<»

c r̂ ^«P s f ts f s t^  |  1 1 890 ^  3ft

*rwtaT p rr  «rr ^*r ^  Tf 

^ tp tt  ^rr^frr |  .

“ It is admitted that the British. 
Government, whose protectorate 
over Sikkim State is hereby re-
cognised. has direct and exduutfVS 
control over the Internal adminis-
tration and foreign relations of 
that State, and except through 
and with the permission «C the 
British Government, neither the 
ruler of the State nor any of its 
officers shall have official rela-
tions of any kind, formal Or infor-
mal, with any other country.”

5ft t  fc*?FT *T*TT *m̂ TT Jf f ¥

^ft *s?t t  fa  5«t  %

«gfar ft»r 1 ftrffT*r ^*ft tf t

crsp jpp^t, wtafc\
% n it  Sffrfaq: 1950 ^

% w rfa fr 

%5g?cntTcftf?rfarf?*r 

vrm ^  veFfn wrcrr i* | ,  ^ % ^ r a r r  

fPTTTr t i m  % T t̂f
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|  ?rt ^  w n m  ^r)f*r

f t  1 eft trcf? t f t r  f ^ r f tr

4 1

18.40 fen.
$*rTT *T$ |  ft? 1949 ft ft*?T *T*

t r j  fafaOT ^rcm ft srre ta*  

m xnw ft, % fft*f*r t o t  % 

f r o :  f r o r  «tt, s t f t  o t  < r fw * r  f  

ft? ^  «r?^t^r m i t  fsrr sftr ^r^rrr o t 

wrerr «nc ot*jt gsrr 1 * rr^  

* t t o t t  ft ^ r ? r m^r ;3 frtt srraprraft 

o t  s t tc t  f^ , *t?t s frtt 

w v f e  f trcr 1 f m r t  « n ft f t t f t

«PC «P53TT ^  ?t  ?rt ^  t  ^  

•r $ *n ft  srarrarrtft sftfft ?ft ?gt t  1 
vnrOTtnm»r*rf $ft?*rrc?m  ft w n^ t 

*rnT*r fa  ^ t^ tt o t u m ta ?

fU T * f f t  » T O  ^  STRTS fOT, ?TT?ft

q&tfr tft * $ r #  * m  f a n  » w n * t
r f t ^ f t s r t ^  

ap=3F5iT?rt  ̂ % ¥T^ f t  «TT, *5
*ft ^ 9 t r r  ^  f t  sftaO T  % r r  s w re r  

»wr «ftr v i t  % w t  ■■ft' »ft*TT % *rm% 

^TITT W iftm  $  % *11 I f *  

*far s fc  Trf^FTPT % »rrqr «ft w f t  

*ffaT f t  f t^ T  7=F*T R ^!3P r̂*T5fh rr

1 1 ^ r r o  ^ r  M t  ^ r  «rc ?r eft 

irrw nr *rrft ^ tr f  t ^ t  f  tft^ ?r ^ n f t  

3 r? n w r^ T T  sfft **ft ^ T T T  T f t  |  1 
% tm t jft̂ TT ft? ft'TT’T %

*r$rera fs r^ w  f ^ i n m  snft ft

apt 3JTO>ft T P tW n ff %

fa?ft$ ftw n  «rr, a t ssr * m  ^ - f f f t  **r «  

'fa r  sw tsr ?rn?r <rft ft ot st  «rr fa? f^5 - 

^ t pt  ft m  itarsr v t  iff wrfft*f ot c 

sftftrft * f k  f ^ r r  *rrr
* m  w r  wft^r ^ r

?rr?r oft ft *?s t  ft? ^ r T f t  srar^m ft 
^  ^  t  <rtr f^r f t r o  ^ t  ?t^t 1 

mx f ^ F r r H  ^rrfrr ?ft ?&m z** 
^  r x  ^ w t  ^prft ft fft^rr ftijr «ftr 

27  ftn s ft^  f ^ f t  3 ^lft W* 
^ft %ft ftft 1 ^rftrft 

^  ^ tt t  f t  ^rror ¥ t s rm r^ f t 5ftf̂ r 

?r#«nr w ? r  |  * f t r  ^*rft f^ ft  w  5ftf?r 

m « f t ^  n f t  ftrarr 1 1  ^fhrrwr t  ft? 

arnsr^ft sft f^r ftr«nrR |  1 w  

^ t  tTT?f % «ft m  r̂t?ft ft | * r r -  
*ms % <etw ^gft$vr D f̂tfts: v t  ssftr ^  

^Tft w t  * r t  ^r?r «p|t t  $T*rrftj ^  

^ T s r a F * r ^ f t « m  ^ ^ t t ^ t t

f  ftr 1964 ft «rc #fj?ftcr ftr?nr 

%5??rPT ft qw r «t t  ?ft «it  ft?

TCPTT^ft 7T3iT«ft fft ?CTTff fft?T

I  tftT TRWt ?ftT ^5|T^t ft W

ft?f «Ft Ffcra f̂tpSRT ft^TT «n 
^ r  fr*nr fsrftar %
rnnw ^<rr^ ft, ^ f t f t  sfcr ^ft 

f%^t ftnsft «ff ft* fir?r f t?  ^  qTTH i r o ft 

frr? ^«rr^r ^ » r, ^ f t  ftn* *ffaT?r 

ftcw  ftw ^t ^ r f w  i fftarwr § r o m r  ft 

^ft ar t̂ ft?^r sftr ?r?r ?r* ftr j R ^ t r  % 
fr^pr ft tft ^  ftrflrr tf tr  fosrft 

Trsrwt ft f w  ft£ ft ft? w r ftr?f ̂  

?^rrt ^ t 5rrt»T 1 f*r t o t t  q iw  fft
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srw »r$ i ^  s?sft*5r

•qffiife ^RT spT% STRT «TT̂ T %

^  spT̂ TT ^ ? t  |  J

$  F̂fpTT g? f a  ^rrifar ^  f r ^ r  

^ftirr * t T  f*n = r * * % * r  ^ftfa * r  srfto s r

'VJ aft fTT ^ff T3RT^t *»t ^  T̂T«r M fM

*p t  ?r% s rtr m ^ f r  t f t  ts t t  t t  s %  i

*?S7 flT^cft ^TRt ^ ? f t f c  w tf i

qap ^xr ^rfa *ft $?rff wf ^  $»r

* f t r  fstt ^ r- f a s t  ^  *rt  sprfa

f ^ T T T  * £ t  ^TT^t t  I

WF*W, ^  f n ^ T

fa^n «rr fa  f^r eft fofaap* * t  * t 

HTapmff apt «TRT ^  V R  3Ft 5PT 

T f I  I ^  3fR% I  f a  M w *  % 

j i r  wt t  ^  f iF fw n  % %«r?: 

?rnc fs?%3r % % w k  i s

s t f t  qft sr^mt <Ffat fTOft *ft w*fa 

^ r v t  f^rrew f*TTTt ^rt f v r m  £$ ft 

* t? * r  t» ^  «mrr g, «hfr

*fr «ftr *§?r $*r* T R t ^ s r i  *  i

a t  ^tf*WFT tft * t f  *f?r **t %*ft *%y 

*ft *rtr f a f a w  % a w  ^r«i qpftsr 

* p f f r  jt%  «r f a  w? *  ?ft q;jF ^rcrar f w  «tt 

w tr *r &rrt f & g m  *$ m  * t t 

s t  srrcft *p> «rnro % ^ f t r t  vftx 
^  fa^T r m  < to rt tffa *t$  | 1  

q tftM src- tft ^rcr v f t  m € t  11 *rp jm , 

git *rrc> f a f w * r  ^  | ,  x*

t f f  Constitution (Thirty- BHADRA
sixth Amdt.) B ill

% «p$t *r«rr t  i w  v r ?rt

*fTnrr<r> t ,  t  ^r^it «Ti 
srn&tfTg 1 *r f  ^ r ^ r  35 771  j

"For the speedy development of 
Sikkim m the social, economic and 
political fields, the Government 
of Sikkim may request the Govern-
ment of India to include the plan-
ned development of Sikkim with-
in the ambit of the Planning Com-
mission of India" while that Com-
mission is preparing plans for the 
economic and social development 
India and to appropriately associ-
ating official^ from Sikkim m such 
work.”

SITOtT *T f f i w t -
<4(c) Participation and represen-

tation for the people of Sikkim m 
the political institutions of India.”

eft f c m *  ^  srctt ^t srpfrrerr 3>t 5%  
y t  f a n  *t 3% q y  t sftr ^ fftqyfr

^  2o^r^t«TT?T%TT «rr,

#?nrNJ ^  T̂ffrr ^ t t  ^ r r  f ,  * t  far 

^ r s r ^ R i  :

“The Assembly accordingly re-
solves and hereby requests the 
Government of India to depute
immediately a Constitutional Ad-
viser for <i) giving a legal and
constitution frame work for the
objectives of this Resolution, (ii)
defining the powers of the Chog-
yal, the Chief Executive, the
Executive Council and of the As-
sembly, and (111) recommending to 
the Government of India specific 
proposals for further strengthening 
Indo-Sikkim relationship and for
Sikkim’s participation in the politi-
cal and economic institution of 

of India and to appropriately associ- 
tion.”

W  ^  WTcT R̂TTTT ^ T T

|  fa> VRcT~%fWT qfftfgrfrgR
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arm *rcrrc *  srrc $r ^  f t  |  i

w  *  * t
|  ^  eft t o  %£t% tit 11  

fo*TS*T TTSS ( t ^  1967 *
npifzw; ® ^  tit q*ftfa*£

^ fr  frrer *  fa  f s ^ r  sr>  ^r^r- 

ZTrm  % ^rt 4  % * £ t o *
fvrn m  «*?t *w ftfaf¥?rct «ft ^  *>t
fgr*%^TTt «ft gT^t sfr I ' i H i
w t m  «r w r  t  f f f s t  *  i s*r srfTT

5 f ir fr n r  tit < M m  f?rc sw t t  *rc*

*  tTW r̂^T T T T |T f I *rft%? tit f tT -

* t f t  f  f  STT5#y*T f a t f *  f ^ F T  3 ft  
<ft aftfsr Rrfwr yt 11 1964 j t  
y ry f ggr *  ifrr 1 9 0 s
*  ^  ffgftyr jtt t  «pr im w ysr *  *rt

«rm f w  «rr, *  ^  *rt 
*R T§T g I

“ to discharge the responsi-
bility lor the external affairs and 
defence o f 'th e  Cook Islands”

*15 33% tiibs  «rfcr n *  f s *  |  * *  *  
VNNfr$l4 ir n jfT % f«riNr?r *tft %wcm 
| ,  f t p f t *  “ fSrfafasr v t *  w & v m  
?tt" fa^T* fanfr % % %tirz

«R T^Tg I

I quote from the book, Principles of 
International Law”

“Sikkim furnishes an example of 
a State conferring upon another 
State its whole competence in in-
ternational affairs”

SsfrrrT xrfe «** x m  %r$t ^  

n fire re ^  T t^ r tit % f , tft m -  
ifta  « R T T ^ r  x m t i t  ftcft t

3T5RJ5 *rft $*T 3 W t  $41441
*  *rc* w h sft 5pt w r *  *  ^ R 9 t  

^  eft w  % f a s t  st«p r  v r « n ? r c ^
«rrcTT t  i

*Ht t  *  *  iTof grff sftr Pi^ hi sr<*rr

W t t  f  i f ^  srnr#s*t tft sft t^ r f r  

«ft, f*r*?r ?t?t q r  f^ r fir  t  f a

*  t  r̂f ŝFTT s ^ s N t  w w t ? tit

^  5rt JT^T'P'^TFcT tit  5 n ^ r| i
ft ^rrq% t t t t  ^r^crr % fa

JlfT «TT tqn?T »TTTR 5Tk % f^ T  % 

^> r fft*  q r ^rpcfttr ^sft*r ^  
^ t  ^nrf̂ nr ^  p̂t fararr *rtrr 
t  ^  fa  ^ t  *$t fairr m j  «n r*rr^f®  

t o  v& t t  f a  ^  tra^rfgirw  qr% ft |

%ftx «ft SP5Rt fc f a  v t  
f i f ^ R  tit ^rf^tr i gTppr

1 fa  M w $ r sfh: st r t t v

p̂mr *Ft f a  ^  ^tnT i

IWf^TT T t VW TZ  fa ft!T t IT?fr affr

« r k  faRtir firmer % fwq; w r ,  
^  t  V tt* *  *  VSTfa w k  ^

jr i v ^ fr<r»g*T t f r g r r f t  qyr~  

v t , w r w i ftwri tit  f̂rf?r 
I  ^  ipr ^ rc t % i r r w t  *  i^Rrehr 
^  v t*r r  f  iftr  ^  *m $r f
f a  firfafiTT af>T v t f  o t *pt  5*r *  t  I 

fafa&ir «ft art x frft %ftx
t it i  i R rtf^  ^«rr i t *

q f f t  i

f5T *raft % ?srw t  w  fircr
VT f l i r N  ®PT5TT g  I



j& l Constitution (Thirty. BHADRA 13,1896 (SAKA) Constitution (Thirty- 182
> sixth Amdt.) B ill sixth Amdt.) Bill.

SHRI SHYAMNANDAN MISHKA: 
Mr; Chairman, Sir, I had already 
dwelt on the legal and constitutional 
aspects of the matter at the stage of 
introduction. To the extent it is 
necessary to bring those issues 
again to put the matter -within a 
perspective, I will try to do so, but 
at this stage mainly my approach 
would be from the political and the 
national angle in particular.

I consider this Bill to be politically 
unwise, constitutionally absurd and 
internationally suspect.

Why do I say that it is politically 
unwise?. It appears to me, if my hon. 
friends on the other side forgive me 
for a moment if it happens to be an 
uncharitable remark, to be a projec-
tion o£ your populist policy and an 
attempt at diverting attention from 
the mounting problems in the econo-
mic and the political fields. It also 
appears to me that this is an attempt 
at rebuilding or refurbishing the 
image that you had for some time. 
The cosmetics of that image were 
wearing thin and another cosmetic 
treatment was required and, there-
fore, this measure has been brought 
in.

PROF. MADHU DANDAVATE: 
Cosmetic is to be used every day.

SHRI SHYAMNANDAN MISHRA: 
This House will remind itself that, at 
the time of independence also, there 
had been a great and vigorous de-
mand for integration with India. 
ShaH we lose sight of it? There was. 
And Sikkim happened to be a 
member of the Chamber of Princes. 
So, the special relationship that 
came to be established, in a sense, 
meant expulsion from that position. 
Why did we agree to that? Why did 
we not fully integrate Sikkim with 
India at that time? At that time, for 
all practical purposes, Sikkim was, 
in a sense, a part of India it was a 
member of the Chamber of Princes, 
p.s I told you earlier. Why did the 
founding fathers of our Republic

think it in toe national interest of 
India and also in  the interest o t  
Sikkim to have a special relationship 
between the two countries? The 
suggestion that is being made by many 
hon. members here is this.- if our 
forefathers were not wise, is there 
any embargo on our becoming wise? 
I do not think that that is the spirit 
in which it should be viewed, and if 
there is not enough realisation of 
the factors which had led to this 
special relationship between India 
and Sikkim, then, to my mind, i t  is 
going to be bad for us in particular.

According to the Treaty between 
India and Sikkim, the Treaty of 1950k 
its position was that of a protect©* 
rate. And what more did the people 
of India want? My hon. friend, Mr. 
Vajpayee, and his party think in terms 
of complete integration with India, 
and that reminds me of what m any 
a time, the hon. friends from the 
other side, in a very cheap way seero 
to suggest. They say that we happen 
to be of this complexion or that com-
plexion. I ask them. *What is your 
complexion bo w ? The hon’b te 
Member—Mr. Vajpayee has supported 
you, the hon’ble MemberJMr. Jagan- 
nathrao Joshi has supported you/

Has your complexion gone wrong?

PROF. MADHU DANDAVATE; 
Right reaction.

SHRI SHYAMNANDAN MISHBA> 
Have you acquired anything of right: 
reaction?

SHRI SWARAN SINGH: What i& 
your opinion?

SHRI SHYAMNANDAN MISHRA: 
I am asking you, because these are 
the things which you have been pur-, 
veying to the people.

Then, probably—I was not present 
at the time when the hon. leader of 
the former Swatantra Party, n°w 
BLD, spoke and I do not know for 
certain whether he had also accord-
ed you their support I t appears that 

1
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they also did; 'that is the national al-
ternative that they offer. So, I want 
to know from you whether this sup-
port, this keleidoscopic support that 
you have, redounds to the image 
-that you have been building up in the 
-country----

SHRI SWARAN SINGH: We want
your support.

SHRI SHYAMNANDAN MISHRA: 
Then, some hon. Members from the 
other side, during the discussion, 
Tather light-heartedly^ talked of 
some hon’ble Members speaking in 
favour of Chou-en-Lai and some in 
favour of the Chogyal. I ask you: 
is this the spirit in which such dis-
cussions should be viewed and such 
views brought to bear on the subject? 
Is there  any hon’blfe Member in this 
House who can attribute anything 
less than patriotic to us?—I challenge 
in the spirit in which the great leader 
.Tayaprakash Narayan asserted the 
other day—if Jayaprakash Narayan 
turns a foreign stooge, there would be 
no patriot left in the country. That 
is not the spirit in which such 
important subjects should be con-
sidered and it is wrong for any one 
to attribute motives to hon’ble 
Members on this side.

May I ask you—who has kept 
Chogyal? The Chogyal was kept by 
our national leaders who founded 
the Republic and if the Chogyal has 
been kept even now, it is by the 
Prime Minister of India. Let her turn 
out the Chogyal if that is in the in-
terests of the country and of Sikkim. 
Who has kept the Chogyal? Why do 
you want to tell us that we are 
speaking in favour of the Chogyal? 
None of us is going to shed a tear for 
him. But as it was incur national in-
terest, you had kept him and the 
founding fathers kept the Chogyal 
in that position. Now. in your cheap 
populist way you want to decry all 
that has been done by the founding 
fathers of the{ Republic. You do not

realise this that if you decry the 
founding fathers, the day is not far off 
when the entire population of India 
will decry you in many ways. There-
fore, let us not say anything about 
the Chogyal, Chou and others being 
supported here.

Now, Mr. Chairman. 1 would most 
humbly beseech the House to con-
sider that you have Sikkim as a pro-
tectorate; you have the responsibility 
for its defence, the responsibilities 
for its external affairs, for its com-
munications—they have no separate 
currency and you have got many of 
the offices of the Government of 
India, the CPWD, the Border Roads 
Organization—all of them located in 
Sikkim. The only thing that you 
want to advertise and which my hon. 
friend. Sardar Swaran Singh, tries 
to deny is that you have now brought 
about the integration of Sikkim with 
India as our Jana Sangh friend 
wants it to be or my hon. friend, Shri 
Frank Anthony advocated. That is 
what you want to advertise.

Otherwise, you are creating a 
a problem where there was none, a 
problem both for India and for 
Sikkim. Where as the problem if 
Sikkim wanted to get more help?

Please do not look at me. I want 
to speak Imuch longer.

MR. CHAIRMAN: It is not possible.

SHRI SHYAMNANDAN MISHRA: 
Then, I would like to be cut short 
and asked to sit down even now. 
This is a  subject on which we can-
not express our views in a few 
minutes.

If Sikkim wanted to get aid and 
assistance, what was the obstacle in 
according all kinds of aid and assist-
ance to Sikkim? Was there any 
obstacle? I ask you. Can you point 
out a single obstacle coming in the 
way of all possible assistance being 
extended to Sikkim? The interests 
of defence are common, the interests
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in the field ol external affairs are 
common; was there any difficulty 
coming in the way? Was there any 
such difficulty in the matter of ful-
filling these interests? So, my 
humble submission is, you are creating 
problems where there were none.

Therefore, the question of Consti-
tutional irregularity becomes very 
important indeed. That is to say, 
when we say, nc one who is not a 
citizen of India can be allowed to sit 
in this Parliament we are not only 
taking a legalistic view. Perhaps 
that was sought to be made by my 
hon’ble friend the Minister of Exter-
nal Affairs when he said this was not 
a legal or Constitutional problem; 
thereby, by a sort of, implication, he 
meant, it was a political problem. 
That is what you want to be adver-
tised to the wide world—it is a poli-
tical problem. Now perhaps, they 
are probably rehearsing what they 
want to be done in respect of Jammu 
and Kashmir. Can this honourable 
House forget that Sheikh Abdullah 
has hestitated to call himself a citi-
zen of India. Even now one can-
not say with certainty that he has 
admitted to be a citizen of India. 
Here is a clear example. I ask you: 
Where are you going? Pause and 
think for a moment; don’t be driven 
by the present leadership in the 
manner they are trying to Sheikh 
Abdullah even now___

SHRI PARIPOORN AN AND PAI-
NULI: He has categorically said very 
recently.

SHRI SHYAMNANDAN MISHRA: 
Never. Perhaps you are rehearsing 
the situation which you want to 
evolve in Jammu and Kashmir. 
This is the position; this is the 
genuine doubt or fear in this country.

Is it difficult to understand that it 
militates against the unity of India, 
the cohesion of India? The concept 
of our ‘Federation’ is one of unity 
and cohesion. What you are seeking 
to do is to introduce the concept of

‘association’. Mind you, not ‘federa-
tion’, but the concept of ‘association’.
I ask you; Why should not other
units also aspire to that very status?
Of course that depends on the wisdom 
of those units, but my point is, there 
is no bar now because the flood-
gates are wide open. Any unit can 
very well aspire to that status be-
cause there is now this particular 
constitutional arrangement for it, the 
constitutional sanction for it. So, I 
say, the federation is now being
turned into an association.

And therefore I contend that this 
militates against the concept of the 
unity and cohesion of the Federa-
tion of India and this certainly opens 
up the Pandora’s box of fissiparous 
and centrifugal tendencies.

We have lulled ourselves into a kind 
of belief that many of the fissiparous 
and centrifugal tendencies have died 
down. Please do not be complacent 
on that account. It has, therefore, 
been rightly pointed out, and I would 
also like to emphasise that it is politi-
cally unwise and populist and consti-
tutionally absurd. To carry on a 
mischievous propaganda by your radio 
and television against the opposition 
harms the politics of the country.

You are going to encourage by this 
Btep the fissiparous and centrifugal 
tendencies in the South as well as in' 
the  eastern parts of the country— 
Nagaland and Mizoram. Who would 
be responsible for this? It is thist 
Government which Is going to be 
responsible for it because it is now 
encouraging those tendencies.

Now, you have been stressing that 
our Constitution is dynamic. You 
have been expatiating in a most lyri-
cal or rhetorical fashion on the virtues 
of flexibility of our Constitution. In-
deed, dynamism of the Constitution 
means no fixed framework! It can be 
torn to shreds so that it can fly into 
the air and become more dynamic still! 
Is that the idea? If that is the idea 
of the dynamism of the Constitution^.
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that means there is no fixed frame-
work of reference for us. You are 
now loosening the Federation of 
India—let us make it quite clear to 
the people of India. One hon’ble 
friend said that there is bound to be 
a propaganda in that area against us. 
I  have no doubt that this Government 
'would not try  to turn this into a 
colony—that is a colony of India. But 
what is happening even in Bengal? 
There are many political elements 
there who say that Bengal is a colony 
of the rest of the country.

Again, we have been told that this 
is  being done in response to the basic 
urges of the people of Sikkim. I ask 
you: whether the basic urge is for 
more freedom or less freedom, for 
more autonomy or less automony. If 
that is your understanding of the basic 
urge, then I  think you cease to be a 
political being. In this country also 
you see that the States want more and 
more powers from the Centre. If you 
think that in Sikkim there would not 
be any political element who would 
mount an agitation or propaganda 
against what they would wrongly call 
the newly forged tie of slavery or 
colonialism, you are deluding your-
self. Whatever may be your failings, 
I  hope you would easily not do this 
kind of thing. You have a heritage 
which you can’t give up. Yet, as I 
said, even in Bengal, in some of its 
areas, some people say that Bengal has 
become a colony of the rest of India.

What does the Preamble say? It 
proclaims the ultimate sovereignty of 
the people.

Now, may I take you to a cartoon 
by Abu’ You say that you are res-
ponding to the urge of the people of 
Sikkim. But. what does Abu say? 
When we have too much troubles al-
ready, why have you chosen to call 
I t  a democratic urge? ‘promise this 
will be the last democratic urge*. To 
reoeat wjien' we have too much 
troubles already, why have you

chosen to call it as a democratic urge? 
That cannot be done in this way.

SHRI S. M. BANERJEE (Kanpur): 
Then, what is your suggestion.

SHRI SHYAMNANDAN MISHRA: 
This is ultra vires of the Constitution. 
I cannot, for a moment, reconcile to 
the view that it can stand a judicial 
scrutiny. We know what is the 
judgment in  the fundamental rights’ 
case. What does the judgment say?

SHRI JAGANNATH RAO: Amend 
the Constitution.

MR. CHAIRMAN: Please do not 
interrupt him.

SHRI SHYAMNANDAN MISHRA: 
What I am trying to establish is .. 
You are a lawyer. Why don’t you 
listen to me?

m v r f *  : f w r  jf.* STPT aR

v m  ?fr
s r s s r w T T ^ t f f  i

?rrq- i

SHRI SHYAMNANDAN MISHRA: 
So, Sir, I would submit that this Is a 
clear verdict in the fundamental 
rights case that Parliament has got 
the right to amend the Constitution 
but it cannot change the basic struc-
ture and framework of the Constitu-
tion. That is the verdict of the 
Supreme Court.

I t is ultra vires the Constitution if 
you amend the framework and the 
basic structure of the Constitution. It 
subverts the nature of the Federation' 
and then Preamble. At present the 
Preamble reads:

“We the People of India having 
solemnly resolved . . . .  do hereby
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adopt, enact and give to ourselves 
this Constitution.”

how is this Preamble going to 
m  worded:

“We the People of India and 
S ikkim .. . . "

’This Constitution has not been given 
t  • them and, therefore, I do not know 
LOftr the two jurisdic persons are 
going to be combined.

Then, Mr. Chairman, the impres-
sion has gained ground that there 
have been some exogenous forces at 
work to bring about this change. If 
that Is so—it may be wrong—then you 
are going to turn Sikkim into a centre 
of international tensions We were 
told some time back that there was 
no adverse reaction in any of the 
neighbouring countries or in the wider 
international community. There are 
some people who in their inimitable 
courage say you do not have to care 
for international reactions. It may be 
that they are more courageous than 
us. But we do live in an international 
community and a country like India 
cannot but take into account the 
international reactions. And what we 
find today is that what the hon. 
Minister for External Affairs told us 
was not right.

Therefore, I  make these submissions 
considering all these aspects. I t is not 
that we want to come In the way of 
the realisation of the aspirations and 
basic urges of the people of Sikkim, 
w e speak as persons who can read the 
future. May be for the time being you 
might be able to make your views 
prevail but in the not too distant 
future the basic urges, unmistakably 
would be found to be in the direction 
of agitating against the kind of tie 
that you are trying to establish while 
you are doing infinite damage to your 
Constitution.. . .

AN HON. MEMBER: What is your 
suggestion?

SHRI SHYAMNANDAN MISHRA: 
From the very beginning I have argu-
ing that the kind of maturity and 
balance that had been displayed by the 
architects of our Republic is the 
maturity and balance that was expect-
ed of India even at this stage. History 
will record it that India was found 
failing because of a leadership which 
believes in cheap gimmicks and is 
trying to refurbish its image arti-
ficially which had gone down domesti-
cally very much.

SHRI B. K DASCHOWDHURY 
(Cooch-Behar): Sir, I do not find there 
is any basic disagreement about this 
Bill from the Members of the oppo-
site side also. But, Sir, 1 find that 
there are certain difficulties of under-
standing the problem as it is.

The main argument which has been 
put forward by the hon. speakers just 
before me, is in regard to the associate 
status being given to Sikkim as pro-
posed by the Sikkim Assembly. 
Secondly, Sir, hon. Member Mr. 
Mishra said, in the last sentence of his 
speech that maturity was expected of 
the Government that they would come 
forward with the Bill, which might 
not have international repercussions. 
In the process, Sir, he explained the 
whole situation in a manner that if 
there has been complete integration, 
the spirit of the Constitution would 
have been maintained in tune with the 
been maintained in tune with the 
Preamble and other aspects. He also 
said at the end that we have not only 
to consider whether there is scope for 
complete integration or complete 
merger or annexation, but we have 
also to consider about the Interna-
tional reactions and repercussions. He 
also said that though some Members 
spoke very highly, thev did not con-
sider what might be the repercussions, 
but, *1 feel, being a member of the 
international community’, Mr Mishra 
said ‘we shall have to take thi:> into 
account’. Sir, let me answer this, 
particular point. At one stage of his 
argument, he said that iUwould have
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been better and it would have re-
flected mature thinking on. the part of 
the Government if they have come up 
with a proposal to have complete 
identification and integration with 
India and he said, at the Beginning 
that as a matter of fact, Sikkim was 
a part of India. We are making cer-
tain arrangements. What is wrong? 
In the end, he contradicted his own 
statement by saying that it would 
create international repercussions.

Therefore, the main question is, to 
what extent, we are abiding by these 
principles or the basic postulates of 
the Constitution that in India, there 
shall be States which are integral 
parts,. Sir, the principle of federality 
is not to be found in any political 
text-book. It is a process of evolu-
tion. It is a process of thinking from 
time to time and it is this process that 
is established and we have certain 
codified rules and regulations. Does 
it mean that the principle is not sub-
ject to any change from time to time? 
It is very well said by the hon. Minis-
ter of External Affairs while initiat-
ing the discussion and moving this 
particular Bill that it is a new concept 
altogether. What is the new concept? 
Though we are in a Federation with 
this unitary bias, for certain special 
arrangements and exigencies of the 
circumstances and to fulfil the desire, 
the realisation of political thinking of 
the people of Sikkim, we are evolving 
certain new ideas or having some new 
arrangements. If we do not do that, 
what will happen? As some of the 
speakers from our side have elaborate-
ly suggested, we are completely bound 
in our tripartite agreement, between 
the Government of India, the political 
parties representing various sections of 
the people of Sikkim as well as the 
Chogyal as the Head of the State that 
we must see to the fulfilment and 
realisation of their political aspirations 
and urges. We are bound to do that. 
What are we doing? We are doing 
what has been agreed to; nothing more 
than that. If we go through the Tenth

Schedule, have we «ddted way word 
more than what was contained ia  the 
agreement of 1973 or in the Act of 
Sikkim 1974? It is the expressed 
desire of the people of Sikkim who 
want to be associated more and more 
with the political institutions in' India. 
What is wrong? These members ask: 
if subsequently certain other political 
persons in Sikkim come forward and 
say: we do not like this association 
with the Indian political institutidns, 
what would happen? That is the 
question asked. The only answer is 
this* It has been specifically stated 
here that it will be India’s responsi-
bility to maintain defence, external 
affairs, welfare and well-being, finan-
cial institutions and all other things. 
The moment it is found, I must say 
that it is the responsibility of the 
Government of India to see that the 
constitutional provisions are being 
properly maintained and are being 
implemented from time to time. If 
we find that due to certain circum-
stances the constitutional provisions 
are not implemented, the Government 
of India will go by the articles of the 
Constitution. I am not disclosing it 
here. If the provisions are not pro-
perly implemented, the Government of 
India will certainly take special 
powers in' their hands and take up 
that matter. Whether the people of 
Sikkim will have any right to pass 
another resolution against the resolu-
tion that had been passed under which 
this Bill has come; that question 
does not arise at all.

Mr. Mfcshra also said: What is the 
complexion of this Government? What 
is the basic philosophy of the Govern-
ment? They are changing the Con-
stitution on this line. The policy of 
the Government is for the furtherance 
of democratic secialism, friendship, 
co-operation and co-existence. This 
Government will strive from time to 
time wherever it is necessary. Evert 
in the case of Bangla Desh, for de-
mocracy and socialism the Governmen1 
did not hesitate for come forward at 
the time of need. Here also for 
furtherance of democracy and lor the-
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establishment of socialism and friend-
ship and co-operation and co-exis-
tence to have better tie, it was neces-
sary to make such constitutional
enactments to give full realisation to
the wishes of the people of Sikkim. I
fully support the Bill and I feel that
of all the things that the Minister of
External Affairs had done, this one is
the best and he must be congratulated
on this Bill.

SHRI SAMAR GUHA (Contai): ln
this House I and my party have had
to face on rare occasions such a
dilemma whether to support the Bill
or to oppose it. Brought up in the
nationalist tradition with patriotic
fervour we never viewed Sikkim out-
side the fraternity of Indian people.
Historically, even from ancient days,
during medieval days, BritiSh d ays
Sikkim was in the politically, cultu-
rally, economically almost-why al-
most-almost whole was part of the
fraternity of the people of India. Per-
haps we would never have had to face
this problem if the founding fathers
of our Constitution had shown certain
wisdom le accept the demand of the
people of Sikkim for its accession to
the Indian Union at the time of fram-
ing the Constitution. That was. the
most opportune moment. Some Mem-
bers said that 'in their wisdom our
founding fathers did not accept the
demand for accession of Sikkim to the
Indian Union.

I do not know what was the reason
for that, became no other State except
Sikkim which belonged to the Cham-
ber of Princes was left out. About
150 miles downwards of Sikkim,
Ccoch-Behar was integrated. More or
less, the Cooch-Behar people are also
Mongolian-s-in characteristics in many
ways.

SHRIB.K.DASCHOWDHURY:On
a point of order, Sir. The hon. mem-
ber has made a mistaken' remark that
the original inhabitants of North
Bengal, particularly Cooch-Behar, be-
longed to the Mongolian group. They

are not Mongolians. If I do not con-
tradict it, my people of Cooch-Behar
will be very much annoyed.

mmfu ~ro:r ~T ~
~ G!n,i'r <mr~, ~ ~ 'fiWlT ~

OT~~~rm~'~ ~itl ~
~t{ c'ff'Fc 3,;j'TCfi ~r~ <f@ ~ I

SHRI SAMAR GUHA: Even
Bcngalis have Mongolian blood, Aryan
blood and Dravidian blood mixed to-
gether. There is continuity of mixed
racial characteristics which we should
understand.

mnlffif ~ro:r : ~P:r wA 'fi1 ~
~T ~~m'firm, ~ 5fT0:5tR~
m iifg-o [{ :;ffi ~T~it I

SHRI SAMAR GUHA: I was saying
that when Cooch-Behar was integrated
into the Indian Union, there was no
justification for leaving out Sikkim.
If it was integrated then, the present
problem, which is almost an artificial
problem, would not be faced today,
I do not bother about what the
Chogyal would say. In these days of
fading monarchy, every monarch tries
to catch hold of a straw before he is
completely drowned. So, what he says
need not be taken into consideration',
There had been no justification for
the arguments he had put forth in
1950 or he is putting forth now. I am
not concerned about it. But the reason
for my dilemma is this. When our
country 'is facing a crisis internally
and certain critical relations interna--
tionally, why has this moment been
chosen for bringing this Bill and why
is H being hurriedly rushed through?
It has been sprung as a surprise on
us. We do not know why such a
serious Bill which will have repercus-
sions, international as well as national,
in a very fundamental way, has been
brought at this moment. We have no
facts whether the Government has
made assessment of the international
repercussions and a1'30 various re-
actions in regard to the concept of the
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Indian Conptitution. It appears to me 
that this concept of Associate State is 
nothing but a political chimera. The 
concept of association is alien not only 
to the Concept of the Indian Consti-
tution tout also to the very idea of 
Indian nationalism.

I do not know where we stand. This 
concept has created such a situation 
for us that after the passing of this 
BiU, after incorporating it into our 
constitution, we do not know where 
we stand. While Sikkim will be with 
us, at the same time it will not be with 
us; while the Sikkimese will be with 
the Indian people, at the same time 
they will not be with the Indian 
people; while the Sikkimese in some 
sense will be Indian citizens, at the 
same time they will not be Indian citi-
zens. They will be in this House and, 
a t the same time, they will be out-
side. They will be guided by the 
President in crucial matters but they 
will not be allowed to vote for the 
principal functionary, who will guide 
their destiny in the ultimate sense 
This concept of political trisanku, 
neither here nor there, almost hang-
ing in between, this concept I do not 
understand. The hon. Minister said it 
is a dynamic concept. Dynamism is 
motion. In which direction will it 
lead? There is the thrust, but in 
which direction will it lead to? This is 
the most important point to which I 
want te draw the attention of the 
House.

There is the question of internal re-
percussion. This Associate State is 
some kind of political chimera. What 
will be its repercussion on the con-
cept of sovereignty, on the concept of 
our territorial integrity? What will 
be its effect and impact on the concept 
of Indian citizenship and on the con-
cept of Indian emotional integration?
I have a great doubt that this will open 
the, flood->g?te, rendering the concept 
of Indian sovereignty, territorial in-
tegrity and Indian national integration 
Into an amorphous state. When we

require more integraftoft, emotional 
integration, when we require the con-
cept of territorial integrity In a more 
cohesive manner, I am afraid the 
forces of disintegration, the forces of 
dissipation, centrifugal forces will be 
set in motion, which will have a 
dangerous impact, not only on the 
Constitution of India but on the very 
concept of the identity of the Indian 
nation. We already know that in 
Nagaland, Mizoram and Kashmir they 
are aspiring, if not for a similar status 
of association and at least not for 
integration into a full-fledged State. 
This kind of dangerous tendency of 
centrifugal forces will be set in 
motion by the adoption of this Bill.

We all know, every day we find in 
the papers that the sons of the soil 
theory is growing in every State. 
Some of the States have given direc-
tives not only to the State-sponsored 
certificates. We are seeing that senas 
concerns, trade, industry and others, 
that only the sons of the soil should 
be employed. We know that in many 
States, other Indian citizens of other 
States are debarred from getting into 
service unless they have domicile 
certificates. We are seeing that senas 
of different types are developing in 
States. The sons of the soil concept 
is growing in greater volume. This 
concept of “Associate State” will en- 
entity of the Indian polity.

It is said that this is a dynamic Bill. 
But dynamism is in which direction? 
If this Bill is according to second law 
of Newtonian motion, m  which direc-
tion is the thrust—is it centrifugal or 
centripetal?

The thrust is towards dangerous 
direction. There are already 
dangerous political forces working in 
India, in different parts of India, and 
they want to disintegrate not only the 
federal structure but everything. 
Some of these want confederal 
structure of our country. This will 
lead to a dangerous thing. There will 
be neither federal nor confederal 
structure but some kind of e  loose 
entitty of the Indian policy.



197 Conrtimtton (Thirty- BHABRA13,1896 (SAKA) Constitution {Thirty- 198
sixth Arndt.) Bill. sixth Amdt.) Bill.

Europe minuet Russia has great affi-
nity of the countries belonging to i t  
But Europe could never be one nation. 
I t  was the genius of India—it is not 
British people who have given the 
idea, the concept, of nationhood or 
Indian unity—it was our ancient 
thought, it was our cultural unity that 
has given that idea. Why I feel 
seriously concerned about this is that 
this will lead to a process of national 
disintegration. This will encourage 
certain forces which may, ultimately, 
create the forces of disintegration.

About international repercussion, I
say, the time is very inopportune___
(Interruptions) If you want, I can 
discuss with you. But for the sake 
of national Interest, I do not want to 
spell out what are probably the inter-
national reactions to this measure. 
Except one Super Power, I am afraid, 
the international reaction will not be 
favourable to us. We have seen how 
those who look into the Indian pro-
blems through the periscope made in 
Moscow had one opinion and suddenly 
what kind of volte face they under- 
went.

The Government have perhaps taken 
a calculated risk. I warn the Gov-
ernment that political and military—I 
use the word ‘military’—consequences 
of this may not be very helpful to us 
I do not want to spell out that. 1 
want to conclude by saying that, as 
we have taken a calculated risk, we 
are not going to satisfy any interna-
tional opinion Why are you endan-
gering our concept of national unity, 
our concept of territorial integrity and 
our concept of sovereignty? Even if 
you have taken a calculated risk, what 
is the result? Even then, it is a half-
hearted attitude of the Government.

I  say, if you have taken the risk, the 
ride should have been, not on the con-
cept of associate membership of any 
other State, but fo make it another 
State of India. Already, we are giv-
ing certain special facilities to Sikkim. 
We have given special employment

facilities; we have given* facilities in 
the matter of planning and all that. 
Just only to maintain a special cul-
tural identity of Sikkim, India has 
taken a calculated risk which will not 
satisfy any of the countries of the 
world. Why are you opening the 
flood gates of forces of national dis-
integration? I demand that Sikkim, 
with certain special status for main* 
taining their cultural identity, shovild 
be the 22nd State of India and it should 
be incorporated in the First Schedule 
of the our Constitution accordingly.

SHRI CHINTAMANI PANI- 
GRAHI (Bhubaneswar): Mr. Chair-
man, Sir, this Is one of the most 
historic end important measures that 
our Government have taken in recent 
times. I was thinking that, perhaps, 
the whole House would have accorded 
quite a good welcome to such a!n 
historic and important measure. But 
it is very unfortunate that, during the 
last many years, whenevery any 
important change, politically or econo-
mically or socially, has been brought 
about by our Party and our Govern-
ment I fiiM that every time the name 
of the Constitution has been brought 
as if it does not allow any change to 
be made. Here I must submit that 
our Constitution is not a Constitution 
to block the way for any change that 
our country, our society, needs; it per-
mits and welcomes any change that 
our Party, our Government, and the 
people want to make. My friends on 
the Opposition are unnecessarily 
bringing m the name of the Constitu-
tion whenever any change takes place. 
They think that it is a populist slogan!, 
because they know that the people 
will accord full welcome to the change. 
I have no doubt in my mind that the 
great people of India and the great 
people of Sikkim together will cele-
brate this historic measure that we 
have taken during the test 25 years.

Here I would like to bring this to 
your kind notice. One waiter has said, 
‘Idabs have their logs’. In the last few 
years, after the birth of the People’s
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Republic of China and the collapse of 
the Tibetan buffer system which was 
in the border, the Himalayan border 
region has become a live border. 
There is a confrontation between the 
two systems: one system is on this 
side, the democratic socialistic system 
that we have, and on the other side 
there Is another system. The great 
and heroic people of Sikkim, during 
the last 25 years, were trying to have 
a democratic structure in their coun-
try and, between these two systems, 
if they have desired to associate them-
selves with that friendly country 
which values their system, their values 
6nd their aspirations, I hope, they 
have done it rightly. And It is the 
duty of the Government of India to 
accede to their wishes, and that it 
what we are doing today. Therefore, 
I do not find anything objectionable in 
this.

I take this opportunity to salute the 
great people of Sikkim who have tried 
to dethrone the feudal system. In this 
country we have abolished the Privy 
Purges and the system of Kajas and 
Maharajas. It is quite good that the 
people of Sikkim also want to abolish 
the feudal system and want to set up 
a  democratic system. Therefore, I 
salute those great people of Sikkim

I also take this opportunity to con-
gratulate our Party and the Govern-
ment and the leadership. At the time 
when the great peonle of Sikkim 
expressed their urges and aspirations 
and wanted to associate themselves 
with the democratic institutions of our 
country, it is good that the Govern-
ment of India have decided to respect 
their wishes and accommodate them.

Geo-politically, the Himalayas to-
day form a kind of junction between 
the two great Asian land powers. I  
feel that, perhaps, this decision has 
been taken a little late. I should have 
thought that should have been taken 
a little earlier because during the last 
25 years many important and thorny

problems in the East, West and North 
were1 crying for immediate solution. 
But somehow or other, they were 
being delayed and postponed. I am 
happy, and I congratulate the Gov-
ernment, that during the last 25 years 
many of the important problems in 
the East, West and North are being 
solved, and I hope that this is one such 
step that the Government has taken. 
When a new wind is blowing over the 
Himalayan borders, when a new wind 
is blowing for the last so many years 
and the poeple of Sikkim want to 
have democratic structure and 
associate with us, associate with the 
great people of India, have the great 
people of Sikkim done anything wrong 
or have we done anything wrong in 
responding to and respecting their 
wishes and desires? That is what we 
have done.

As you are looking at me, perhaps 
you think that the time is up.

SHRI P. K. DEO: How can there be 
a marriage between a monarchy and 
a republic?

SHRI CHINTAMANI PANI-
GRAHI: Therefore, what we have
done is that besides the Chogyal in 
Sikkim, we have accepted the suzer-
ainty and the great desire of the 
people of Sikkim and the desire of 
the major party of Sikkim So long, 
the Government of India were having 
discussions with the Chogyal. But the 
people of Sikkim want that they are 
a party and they should be a party to 
the agreement. To-day, therefore, 
there are three parties to the agree-
ment-—the Government of India, the 
people of Sikkim and the Chogyal and 
we must, therefore, lend our full 
support to this measure.

This Bill is a most historic and 
important measure and I hope this will 
enthuse the people of India and Sikkim 
greatly and it will go a long way in 
solving the long-standing problems of 
the Himalayan region and the friend-
ship between the people of India and 
gikkim will endure lo r ever.
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SHRI IBRAHIM SULAMAN SAIT 
(Kozhikode): I am very thankful to
you lor giving me this opportunity to 
speak on this very crucial and historic 
BiU this i® before the august House to-
day. I call this Bill historic and crucial 
because it seeks to deveop a new con-
cept of an associate State. So far such a 
concept which we now desire to develop 
will be against the ideals and spirit of 
the founding fathers of the Constitution 
because our Constitution was envisaged 
to be a well knit federation. But so 
far as the constitution is concerned, I 
know it is nothing rigid. It is a flexi-
ble constitution and wherever we de-
sired progress and wherever we de-
sired new ideals, we did not hcsitalc 
to amend it in keeping with (he trends 
of the times. But what I feel is that 
inherent cohesion of our Constitution 
should be maintained.

So far Sikkim was a protectorate and 
we had a limited responsibility in re-
gard to defence, communications, ex-
ternal affairs and maintenance of law 
and order in that country. But, now', 
to-day, democratic institutions have 
been developing in Sikkim. After this 
democratic urge, there is a feeling and 
desire to have a greater, stronger and 
closer relationship with our country 
and now this desire has manifested 
through the Sikkim Act passed 
unanimously in the Assembly and 
when this Bill is passed, it is envisaged 
that Sikkim will have a closer and 
stronger relations with our country. 
This desire has been conveyed by the 
Chief Minister of the State represent-
ing the feelings and desires of people 
there.

As I made it very clear at the out-
set, I am fundamentally not opposed to 
such a move. I would welcome it and 
as they are desirous of having closer 
relations with us, it is necessary that 
we should reciprocate positively. But 
certain things are worrying me and in 
the interests of the country I feel con-
cerned about this. I would like to have

a clarification with regard to the 
months long discussions the Govt., of 
India is having with the leaders of the 
Plebiscite Front in Kashmir when 
Kashmir has become an integral part 
of our country. If tomorrow the lea-
ders of the Plebiscite Front in Kash-
mir desire to have such a status of as-
sociate membership, what will be the 
attitude and the reaction of our Gov-
ernment? I would like to have a cla-
rification from the External Affairs 
Minister on this point.

Further there are friendly countries 
lik e  N e p a l Will they empathetically 
view our attitude with regard to policy 
towards. Sikkim and our desire to 
have associate status given to Sikkim7 
Will not some of our friendly countries 
say that we are following an expan-
sionist policy? Then what will be the 
answer’ These are my worries. I 
would like to be convinced by the 
learned External Affairs Minister and 
onre I am convinced I can assure you 
Sir. and through you to the House that 
once this is proved to be in the nation- 
a* interest we will extend our support 
the suDport of mv party—Muslim 
League— as national interest has been 
a policy which has been pursued by 
our party consistently. I am remind-
ed of a couplet:

eft m ? srft 1

With this I end my speech and hope 
our government will proceed up cau-
tiously and wisely.

SIIRI K. LAKKAPPA (Tumkur): I
congratulate our hon. Minister of Ex-
ternal Affairs. Shri Swaran Singh, for 
having brought this Constitution (Am-
endment) BiU to bring Sikkim, a pro-
tected country, as a member of asso-
ciation of the Republic of India. This 
is a long-range political diplomacy and 
sagacity and astute manifestation of 
leadership of this country and all these 
things have made this Constitution 
Amendment really one which is some-
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thing very historic. The people of Sik-
kim m their Assembly have expressed 
their wiil and their desire to come 
closer to India, to build up closer rela-
tionship with our country which be-
lieves in democracy and socialism, and 
this will has been there with them 
for a long time. This is the outcome 
of their desire which they have been 
feeling for a long time. Instead of 
hailing this as historic, some of our 
friend® opposite spoke from a different 
angle. I will not go into the legality 
and the Constitutional aspects. I can 
only appreciate the wisdom of our 
Government which has enabled this 
Himalayan kingdom to come closer to 
us, to establish fraternity and co-opera- 
tion between us.

The Prime Minister has said some-
thing which is very important and I 
wish to quote this sentence.

“The Prime Minister, Shrimati 
Indira Gandhi, while addressing the 
delegation led by Kazi Lhendup 
Dorji, President of the Sikkim Legis-
lative Party, which visited New 
Delhi, in the second week of July, 
1974, stated that it was India’s policy 
to consistently ensure Sikkim’s per-
sonality.”

So this is what the Prime Minister has 
said. It is not at all India’s intention 
to annex it or establish sovereignty 
over it. As Shri Swaran Singh ha9 
stated, this is being done in order only 
to build up fraternity and closer co-
operation of that country with our 
country.

Whal have we established in Sikkim? 
We have established a democracy in 
Sikkim. Our relationship with Sikkim 
should be stronger and stronger. We 
wouJd like to meet the will of the peo-
ple of Sikkim. We want to establish 
socialism and an egalitarian society 
there. That is the reason why we have 
come forward with this historic Cons-
titution Amendment Bill. This takes 
into account the desire and the inner

feelings of the people of Sikkim. Sik-
kim wants to be represented in the 
affairs of India. That is the reason 
why this Bill is being brought forward.

I would like to end my speech by 
quoting what our Prime Minister said 
while addressing the delegation led by 
Shri Kazi Lhendup Dorji, President of 
the Sikkim Legislative Party which 
visited New Delhi in July 1974:

“— it was India’s policy to con-
sistently ensure Sikkim’s persona-

lity.

SHRI TRIDIB CHAUDHURI (Ber- 
hampore): Mr. Chairman, Sir. I would 
have been very happy to support this 
Constitution Amendment Bill. I re-
gret I do not find it possible to do so. 
It has been stated on behalf of the 
Government that they are respecting 
the wishes of the people of Sikkim, 
that the representatives of Sikkim 
would like to have an associate status 
with the Republic of India and so on. 
The objective in brief is to establish a 
democracy in Sikkim.

Our Congress friends were very elo-
quent on the other side of the House 
that what we are really going to estab-
lish in Sikkim is nothing but demo-
cracy. Let us, however, be frank about 
it. As a matter of fact, we are only 
perpetuating the position of the Chog- 
yal by sending a bureaucrat from here 
to do that you as the Chief Executive. 
This Chief Executive will only act as 
the President of the Assembly there 
but he will also act as practically as 
the Super Chief Minister who will have 
the right as a representative of the 
Government of India to override the 
wishes of the elected representatives 
of the people and the Council of Mi-
nister there. I need to be re-educated 
in politic* if that happens to be our 
conception of democracy. I am leav-
ing it at that. Many constitutional 
points have been raised here. Due to 
pausitv of time I do not want to go 
more into that. I agree with the ex-
ternal Affairs Minister that it t$ an 
irrevocable political decision of the 
Government of India and so I  cannot
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claim that my feeble voice will per-
suade them to reconsider the position 
once again.

But 1 can only with all seriousness 
at my command utter here a word of 
caution The Government of India as 
we have seen since we got Indepen-
dence have got into the habit of creat-
ing situations which bequeath conse-
quences for us which have been almost 
disastrous From the Kashmir thing we 
may start How it Mas that we were 
committed to plebiscite4' How it was 
that we took this case to the United 
Nations and we are still suffering from 
its consequences The Kashmir ques-
tion is still hanging fire and parleys 
are going on between Sheikh Abdullah 
and the representatives of the Prime 
Minister We do not know when the 
Kashmir question will get finally sol-
ved and may be this Sikkim Agree-
ment may yet perpetuate and prolong 
that problem for us in a more worse 
form

Then with regard to our relationship 
with Tibet and China We entered in-
to a certain Agreement with the Peo-
ples’ Republic of China abrogating all 
the rights that we had acquired as suc-
cessor State to British India and since 
then consequences have followed We 
can shut our eyes or ta rs  against what-
ever the Chinese may say or do, but 
we cannot isolate ourselves from the 
present-day world and the consequen-
ces of the decisions we took m 1954 
Then there are the decisions that we 
took in giving shelter and asylum to 
the Dalai Lama We are still suffering 
from the consequences of those deci-
sions.

Let us again, when we adopt this 
Bill think—let us forget about China 
and Pakistan—about Nepal and Bhu-
tan We have revised our Treaty with 
Bhutan and Bhutan is today a full 
Member of the United Nations Their 
susceptibilities will be aroused surely 
and have already been aroused and I 
say with all seriousness that you may 
put up a brave face and say that we 
do not cafe what the Nepalese might

think or the Bhutanese might think, 
but let us not forget in Nepal there 
was a popular democratic movement 
some years back and we wanted to 
support it But what has happened 
to that’ The people of Nepal were 
assured that they wouJd get the sup-
port of the great democratic people of 
India and what has happened1 Is it 
not a fact that even the Prime Minis-
ter of India had to run to Kathmandu 
and Kow-Tow His Majesty the King 
of Nepal, to assure him that we would 
not do so So, let us not therefore put 
up that brave face today that we do 
not care what Nepal or Bhutan says

This Bill will be passed There is 
no doubt about it But let us consider 
very seriously what will be its conse-
quences I hope the Government must 
have taken all these factors into consi-
deration and will assune the House 
that the apprehensions which I have 
expressed are baseless but if we look 
to the past experience they are not 
baseless There is yet time Let us 
consider very seriously and see how 
best we can allay the susceptibilities 
that will be inevitably aroused

I need not again refer to the fissi- 
parous tendencies within the country 
that will get encouragement from the 
passing of this Bill Today, Mr An-
thony has made an eloquent reference 
to it Our friend the Jan Sangh Mem-
ber Shri Jagannathrao Joehi also made 
a reference to it Just reconsider what 
precedent you are establishing whait 
precedent you are creating and let us 
also be Teassured that at least with re- 
gard to the current Kashmir parleys, 
that the Sikkim precedent will not be 
allowed to be followed and establish-
ed

SHRI P G MAVALANKAR (Ahme- 
dabad) Sir, at the introductory stage, 
I had raised some objections (Interrup-
tions) I had raised certain objections 
at the introductory stage It will be 
unfair if 1 am not given a chance to 
express myself a little more adequately 
and briefly. *
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AN HON. MEMBER: Mr. Prank An-
thony has already spoken on this.

SHRI P. G. MAVALANKAR: I am
not bothered whether he has spoken 
or not. X am here on my own.

I will be very brief.

MR. CHAIRMAN: Please conclude
within two minutes.

SHRI P. G. MAVALANKAR: Mr.
Chairman, Sir, I am indeed grateful to 
you and this hon. House for giving me 
a few minutes and I shall strictly 
speak within the limit of those two 
minutes. Sir, I am striking a little 
divergent or a different note on this 
Bill, and therefore, I thought it my 
duty to express my views frankly and 
briefly. Sir, I had already raised some 
objections at the introductory stage. I 
need not repeat them. But, Sir, the 
two issues should not be and need not 
be mixed up. We are all for better 
and more intimate relationship with 
Sikkim and indeed with all neighbour-
ing countries; neighbouring regions. 
But, to say that we want better re-
lationship does not mean that we ac-
cept the kind of Constitutional arrange-
ment which has been provided for in 
this Constitution Amendment Bill. This 
is my point.

Sir, the hon. Minister of___

(Interruptions).

If you do not interrupt me, I will lite-
rally finish in two and a half minutes.
If you interrupt me, then, I will take 
another two and a half minutes!

The Minister of External Affairs, my 
esteemed friend, Shri Swaran Singh, in 
his earlier statement admitted that a 
new concept was being introduced in 
the Indian Constitution. Now, as a 
student of politics and as a student of 
Constitutional affairs, I will be the last 
person to say that our Constitution is 
rigid and that it cannot be changed. 
Ours is a democratic Constitution and 
we have a right to change it. My point 
is, are you really changing it with a

view to enhancing the basic values and 
tenets that are enshrinfed In our Cons* 
titution? This is my question. There-
fore, I would request the hon. Minis-
ter, understandable as hei is, amen-
able as he is, to explain -at least briefly 
what this new concept is all about. 
This new concept of creating an asso-
ciate State or a part State for the 
partial purpose of providing inade-
quate and unequal representation in 
Parliament, in' our democratic institu-
tions, is something which I am unable 
to accept and understand. I do not 
know why we are also enthusiastic 
about owning Sikkim as it were. Could 
we not have a proper and more inti-
mate relationship with Sikkim, even 
without this strange Constitutional 
marriage between Sikkim and India? 
We are mixing uP association with fe-
deration. This is my complaint and 
grievance.

Lastly, if you say that giving effect 
to the wishes of the poople of Sikkim 
is important, what about the wishes of 
the people of India? Have they been 
ascertained and have Government the 
right to play with and twist the basic 
law and the basic Constitutional 
scheme and arrangement that is en-
shrined in our Constitution?

Then, again, if Sikkim had decided 
to have this kind of association with 
India, is it going to be a sort of some 
unilateral decision? Is it going to be 
a one way traffic? Is there any possi-
bility that this particular scheme which 
is being enshrined in the Constitution 
amendment Bill will at a future date 
be changed because the Sikkim people 
want a different arrangement? We are 
all agreed that the distinct personality 
of Sikkim must be maintained, but we 
have also a legitimate concern for the 
Indian Constitution and its special 
characteristics. This is not a simple 
measure. It is deep and disturbing, 
and, if I may say so with all humality, 
doubtful implications as well for India’s 
constitutional and democratic polity. 
It is only from this angle that I take
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thig opportunity oI expressing a diver-
gent view. 1 am grateful to you, Sir, 
and to the bon. Members for bearing 
with me for a few minutes.

THE MINISTER OF EXTEICNAL 
AFFAIRS (SHRI SWARAN SINGH): 
I will be brief in my reply because 
many of the points that were raised 
by the hon. Members who differ with 
me in relation to the Constitution Am-
endment Bill had been replied to very 
effectively I believe by hon. Mcjmbers 
both from this side and from the oppo-
sition side, who lent their pow erful 
support to this Bill.
19.32 hr&
[ S h r i  D i n e s h  C h a n d r a  G o s w a m i  in  
the Chair],

I am glad that we have discussed 
the Bill in our usual characteristic 
vigorous manner and if I may say so, 
the voice of dissent that had been rais-
ed will strengthen the basis of this 
Bill, when finally Parliament approves 
thig Bill and enacts it into a very im-
portant amendment of our Constitu-
tion.

Certain points were raised by hon. 
Members opposite who supported the 
Bill and because I will be getting their 
votes it is my duty first to satisfy them 
about the doubts that are in their 
minds. One point that was raised by 
more than one hon. Member was whe-
ther this new element that we are in-
troducing in our Constitution, the new 
concept of Associate State, will create 
any urge among other constituent Sta-
tes of our Union and will they move 
in that direction? The reply is quite 
simple. None of the constituent States 
of ours are in the position of Sikkim. 
Sikkim today has no relationship of 
a constitutional character in which 
the other States are bound with us. 
If a question had been asked as to 
whether any other State which is in 
the position of Sikkim can also be 
granted this status, I could understand 
the relevance of that. Could a consti-
tuent State of India at any time claim 
the status which is being given to Sik-
kim which is at the moment not in 

position of any of our constituent 
State*? The reply is quite simple.

None of our constituent States will 
ever have the urge; 1 am sure that no 
Indian Parliament will ever agree to 
reverse the process of evolution we 
have been developing in our Constitu-
tion to bring about greater cohesion in 
our country. The reply is quite sim-
ple. If I may say so, even this step 
is m the direction of adding a new 
dimension, a new element to that spi-
rit of attracting rather than creating 
any centrifugal forces The fact that a 
certain entity which at the moment 
has no connection is now forging a tie— 
according to the judgment of some peo-
ple—will it urge those already merged 
to ask for a half status? This is im-
practical and at any rate that is not 
our stand. I want to make that posi-
tion quite clear.

The other point raised is whether 
this has any relevance at all with re-
gard to the talks that are taking place 
at the moment at an informal level 
with Sheikh Mohammed Abdullah and 
other leaders of Jammu and Kashmir. 
This has absolutely no relevance. 
Jammu and Kashmir is an integral 
part of India and there is no question 
of converting that status which might 
in any way weaken the link that is 
already there. The reply is simple and 
my surprise is that any doubt should 
have been raised on this score.

So far as Mizoram, Nagaland, etc., 
are concerned, they are very much a 
part of India and I would appeal to 
these well-wishers of the idea of unity 
and integrity not to put any new ideas 
in the minds of people who themsel-
ves are not demanding it. I am glad 
I have this opportunity of reiterating 
our stand in clear and categorical 
terms in this respect

Another point has been raised say-
ing, ‘ You are now taking this step of 
amending the Constitution. What will 
happen if at some later time the Assem-
bly passes another resolution?” We 
are considering a very serious matter, 
namely, the Indo-Sikkim relationship. 
The Constitution of Sikkim *was una-
nimously adopted. In pursuance of
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that, they made a request to us that 
we shomd give them representation in 
our Parliament. We accept their re-
quest. As a result ot that, we are tak-
ing this step of amending our own 
Constitution and we are granting that 
right of Parliamentary representation
lo them. It is an elementary principle 
that governs such relationship that 
anything which is the outcome of a 
solemn proposal made to us and ac-
cepted by us and implemented even 
by amending our Constitution, cannot 
be amended unless both parties agree 
to it. My reply is quite simple that 
this type of relationship which we are 
now developing cannot be unilaterally 
altered. It is a sacrosanct relationship 
that has emerged.

SHRI SHYAMNANDAN MISHRA: 
If they  sim ply refuse to send their 
representatives to Parliament, what 
can you do?

SHRI SWARAN SINGH: If the
members of any State Assembly m 
India do not cast their votes and do 
not send their representatives to Rajya 
Sabha, they wiil be the sufferers. What 
can you do? I want to make the posi-
tion clear. For one thing, it is a hypo-
thetical question. Our relationship 
with Sikkim is based on trust, support 
and respect for their aspirations. One 
of the items m the manifesto on the 
basis of which the election was held 
was to seek democratic institutions in-
side Sikkim and also to forge closer 
ties with India.

This was their manifesto on the basis 
of which they  fought their election and 
won the victory. In pursuance of that, 
to implement that provision in the 
manifesto, they adopted the Constitu-
tion. Later on, they made a formal 
request to us, and based upon that we 
have made a response and have ex-
tended to them the privilege of being 
associate^ with our Parliament, the 
Lok Sabha and Rajya Sabha. There-
fore, we are amending our Constitu-

tion. We should not treat these proces-
ses with any measure of eithetf levity 
or lack of seriousness. This is a very 
solemn decision that berth Sikkim and 
India have taken and this is now en-
shrined in our Constitution. I want to 
make it clear that this can be altered 
only by mutual consent and to the 
mutual advantage of the two sides, and 
no side can unilaterally after this re-
lationship.

19.41 hrs.

LMr. Spe a k e r  *n the Chair].

Auothei fear has been expressed 
that this might encourage fissiparous 
tendencies or that it might generate 
some sort of centrifugal tendencies. I 
do not see the validity of this argu-
ment. I know, of course, the views of 
Shri Anthony, with which I am lami-
nar because both of ug have been to-
gether in this Parliament for a long 
time. I know his views, which he ex-
pressed very strongly, when we were 
reorganising our states on a linguistic 
basis. But the Parliament m their 
wisdom came to the conclusion that a 
stage had come when the aspirations 
of the linguistic groups in our country 
had to be respected. Therefore, we 
decided to reorganise our country on 
a linguistic basis. I know that he was 
not in favour of that. Now he is cit-
ing that as a step which was taken 
with Parliament’s support and which, 
according to his judgment, was not a 
correct decision. It is a matter of 
opinion. We think it was a fcorrect 
decision which has added to the under-
standing and cohesion in the country 
and it has also given those linguistic 
groups ample opportunities to march 
forward on their road of development, 
progress and growth. So, there can 
be difference of opinion on that. What 
he cites as something which he 
continues to consider as objection-
able. But this is not the expe-
rience either in those State* or in this 
Parliament

These are the types of objections 
from one side. From the other side of
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the spectrum the allegation against us 
was that what wc are doing is either 
annexation or merger, whereas some 
other hon. Members who participated 
said that what we are doing is nothing, 
if we want it we should go in for a 
clear merger and that we should not 
stop midway.

My reply to the friends on the ex-
treme left, who also now happen to be 
the largest group sitting in the oppo-
sition, is that their reading of our am-
endment is absolutely incorrect. We 
are still preserving the distinct perso-
nality and identify of Sikkim. They 
in Sikkim have got their own Consti-
tution and their own systems There-
fore, we are not either merging them 
or annexing them. I know that this 
will be picked up bv those countries 
which are critical to us and they will 
sav that some hon. Members have poin-
ted out that this amounts to annexa-
tion or merger. Therefore, it is very 
necessary for me to say categorically 
that there is no merger or annexation. 
We already have certain obligations 
that we owe to Sikkim, to look after 
their pxtemal affairs, communications 
good government and defence

It is of importance that the Hon. 
Members on the extreme left did not 
contest this position Thev said this 
is all right; this should continue to 
be done

What we are doing is that in the 
highest policy-makng bodv. as I said 
earlier also, that is in Parliament, 
where all these questions are discus-
sed, they will have an opportunity of 
expressing their view-points. They 
will have an opportunity of influenc-
ing the opinion here, evftn in the con-
duct of our policy and our action 
which we are bound to take and 
discharge as an obligation to them 
even on the three subjects about 
which the friends of the C.P.M. are 
also agreed that this should continue 
to be done. By this amendment of 
the Constitution, we are giving them 
the right to be present here in our

midst and have an opportunity of in-
fluencing Parliament and public opi-
nion. This is something which we are 
giving them as a concession. That does 
not amount to either merger or ac-
cession.

Then, some objections wore raised 
not only by the extreme left but also 
by several other hon. Members who 
criticised the Constitution of Sikkim 
and said that it does not appear to 
be truly democratic. I do not want to 
join issues with this. In fact, I 
will hesitate to discuss the Constitu-
tion of Sikkim in this House because 
it is their privilege, it is their right, 
to have a Constitution which they 
want to adopt We may have our own 
views. But I would appeal to hon. 
Members that consistent with the 
very fine principles that we have al- 
wavs upheld, namely, not to inter-
fere in the “internal affairs or the in-
ternal political or economic institu-
tions of another partv and leave them 
to decide about their Constitution. 
This is a golden principle which we 
h.tvc followed

I would like to remind the House 
that this policy has yielded dividends. 
Whether it is Nepal or Bhutan, whe-
ther thev hav^ kings or some other 
political system, we have never done 
anything to criticise their system. 
We have never tried to criticise them 
for their own political systems. That 
is not our way of dealing with our 
neighbours But we have tried to 
strengthen our relationship with those 
countries

On our East we have Bangladesh 
which very fortunately for us is not 
only a friendly neighbour but a 
country which follows a democratic 
system, a parliamentary system, more 
or less like ours We have excellent 
relations with them. Then, a little 
further to the east, we have got 
Burma. They have their own political 
system It is not similar to ours. Thev 
have one-partv system under the lea-
dership of U Ne Win who $  no longer
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Gen. Ne Win. He is now the civilian 
head of their Government having 
been elected as the Chairman of their 
one-party system. Then, we have got 
Sri Lanka which has got a system 
^rhich is like ours.

Whether it is kingship in the north, 
as in Bhutan or Nepal, whether it is 
a democratic system, as it is in
Bangladesh or Sri Lanka; or a one- 
party system as it prevails in Burma, 
or whether it was even the military 
dictatorship under President Ayub m 
Pakistan; we have considered this 
to be their concern and we have been 
prepared to deal with them without 
criticising their interna] system, what-
ever may be our own views with re-
gard to that.

Take, for Instance, the case of Af-
ghanistan. There was at one time the 
King of Afghanistan. We had excel-
lent relations with the King of Af-
ghanistan. Now, they have dccided 
to declare that Afghanistan is a Re-
public. Our relations are even stron-
ger with the new Republic of Af-
ghanistan.

What I am trying to submit for 
very earnest consideration of the hon. 
Members is that we may have our 
own views about the Constitution that 
hag been adopted by Sikkim. Tf we 
were to re-write the Constitution. I 
do not know what would have been 
our attitude. It is wrong to say that 
because there was an Indian drafts-
man, he has imported any ideas there. 
It is true that there was an Indian 
draftsman. But he was an expert to 
help them. The legislators of a coun-
try might take expert advice on draft-
ing. But it is the will that is ex-
pressed by the elected representatives 
that he is to translate into action. 
T&ke, for instance, our own Constitu-
tion. It is your decision that matters; 
the draftsmen do not come in . . . .

SHRI NOORUL HUDA (Cachar): 
Why did you put on Indian executive 
officer over the head of the Sikkim-
ese legislature? Why do you retain 
the post of Chogyal?

SHRI SWARAN SINGH: I am
glad he has asked this question. What 
we are doing is that we have decided 
to respect the wishes of the elected 
representatives of Sikkim. If they 
want to have the Chogyal, it is for 
them to decide. If they want to have 
a particular system of Government, it 
is for them to decide. In fact, you 
are making me now to force our will. 
At the same time, you are also criti-
cising me that we are forcing our 
will and are trying to annex Sikkim. 
There is a dichotomy in your think-
ing, if I may say so. We should resist 
that temptation of having a finger in 
their affairs; we should not have this 
temptation to criticise them. I would 
appeal to the hon. Members that we 
should not re-write their Constitution 
for them, we should not criticise their 
Constitution, we should confine our-
selves to the discharge cSf the obliga-
tions that they, m their wisdom, have 
choscn to entrust us with. By this 
amendment, what we are asking is 
not creating any new situation in 
the bilateral relations between the 
two, but this is only an opportunity 
that we are providing them to be re-
presented in Parliament; this is the 
sum and substance of the present 
Constitution (amendment) Bill.

It has been mentioned that the 
original Indian concept of a federal 
structure with a bias towards unitary 
system is sought to be changed. I 
do not see any change in that res-
pect. All these States which are 
in the federal structure with the so- 
callefd bias towards the unitary sys-
tem are still bound by the same sys-
tem. To this family there is another 
who is coming, though in a somewhat 
lesser form. To oversimplify it, if
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the total distance is 100 yards, he 
has chosen to travel upto 40 yards; and 
what you say is that, unless he comes 
the full 100 yards, you would push 
him away 100 yards I would appeal 
to the hon. members that we should 
judge this by the reality of the si-
tuation. I t is a very welcome step 
which they have taken to express a 
desire to participate in our political 
and economic institutions. Let us 
not forget that, for the Sikkimese, 
this is the first ever election that has 
been held. They are still discovering 
their feet and our wishes are with them 
for strengthening the democratic pro-
cesses and establishing good conven-
tions there, and I am sure that, when 
they sit here, they will imbibe all the 
vigour which, of course, is provided 
more by the Opposition than by us 
these days and will greatly benefit by 
our functioning and will be able to 
handle their problems in a proper 
manner, besides making contribution 
to our democratic processes

I would, therefore, appeal that now 
even for those who have expressed a 
dissenting voice, the stage has come 
for an ultimate verdict I hope there 
will be a unanimous support for this 
Bill.

SHRI KRISHNA CHANDRA HAL- 
DER (AusgramV I would like to 
know from the Hon. Ministers if the 
Sikkim Assembly decides to withdraw 
their representatives from this Parlia-
ment, what is the position?

SHRI SWARAN SINGH: I have 
replied to it already.

MR SPEAKER: Now, before I
put the motion for consideration to 
the vote of the House, this being a 
Constitution (Amendment) Bill, vot-
ing has to be by Division.

Let the Lobbies be cleared—

Now, the question is:
“That the Bill further to amend 

the Constitution of India to give 
effect to the wishes of the people 
of Sikkim for strengthening Indo- 
Sikkim co-operation and inter-rela 
tionship, be taken ihto considera-
tion ”

The Lok Sabha divided. 

Division No 191 f20.03 hrs.
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Kulkarni, Shri Raja 
Kureel, Shri B. N.
Kushok Bakula, Shri
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Lakshmikanthamma, Shrimati T. 
Lakshminarayanan, Shri M. R.
Laskar, Shri Nihar 
Lutfal Haque, Shri

Mahajan, Shri Vikram 
Mahajan, Shri Y. S.
Maharaj Singh, Shri 
Mahata, Shri Debendra Nath 
Mahishi, Dr. Sarojinl 
Majhi, Shri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mallikarjun, Shri 
Mandal, Shri Jagdish Narain 
Mandafl, Shri Yamuna Prasad 
Manhar, Shri Bhagatram
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Maurya, Shri B. P.
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Melkote, Dr. G. S.
Mirdha, Shri Nathu Ram 
Mishra, Shn Bibhuti 
Mishra, Shri G. S.
Mishra, Shri L. N.
Misra, Shri Janeshwar 
Mohammad Tahir. Shri 
Mohammad Yusuf, Shri 
Mohan Swarup, Shri 
Mohapatra, Shri Shyam Sunder 
Mohsm, Shri F. H.
Muhammed Khuda Bukhsh, Shri 
Mukherjee, Shri H. N.
Munsi, Shri Pnya Ranjan Das 
Murmu, Shri Yogesh Chandra 
Murthy, Shri B. S.

Naik, Shri B. V.
Negi, Shri Pratap Srngh 
Nimbalkar, Shri

Oraon, Shri Kartik

Pahadia, Shri Jagannath 
Pamuli, Shri Paripoornanand 
Palodkar, Shri Mamkrao 
Pandey, Shn Krishna Chandra 
Pandey, Shri Sudhakar 
Pandey, Shri Tarkeshwar 
Pandit, Shn S. T.
Panigrahi, Shri Chintamani 
Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Partap Singh, ShTi 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat 
Patel, Shri Arvind M.
Patel, Shri Natwarlal 
Patel, Shri Prabhudas*
Patel, Shri R. R.
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Patil, Shri Anantrao 
Patil, Shri C. A.
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Patil, Shri S. B.
Patnaik, Shri Banamali 
Patnaik, Shri J. B.
Peje, Shri S. L.
Pradhani, Shri K.
Purty, Shri M. S.

Qureshi, Shri Mohd. Shafi
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Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Rajdeo Singh, Shri 
Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Sbri 
Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Shri 
Rao. Shrimati B. Radhabai A. 
Rao, Shri Jagannath 
Rao, Dr. K. L.
Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri Pattabhi Rama 
Rao, Shri Rajagopafla 
Rao, Dr. V. K. R. Varadar&ja 
Rathia, Shri Umed Singh 
Rauf, Shri Bhola 
Ray, Shrimati Maya 
Reddi, Shri P. Antony 
Reddy, Shri K. Kodanda Rami 
Reddy, Shri K. Ramakrishna 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Bayapa 
Reddy, Shri P . Ganga 
Reddy, Shri P. Naraaimha

Reddy, Shri P. V.
Reddy, Shri Sidram 
Richhariya, Dr. Govind Das 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath 
Rudra Pratap Singh, Shri
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Sadhu Ram, Shri 
Saini, Shri Mulki Raj 
Sait, Shri Ebrahim Sulaiman 
Salve, Shri N. K. P. 
Samanta, Shri S. C. 
Sambhali, Shri Ishaque 
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sant Bux Singh, Shri 
Sarkar, Shri Sakti Kumar 
Sathe, Shri Vasant 
Satish Chandra, Shri 
Satpathy, Shri Devendra 
Savant, Shri Shankerrao 
Savilri Shyam, Shrimati 
Sayeed, Shri P. M.
Sethi, Shri Arjun 
Shafee, Shri A.
Shafquat Jung, Shri 
Shahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shri 
Shankar Dev, Shri 
Shankaranand, Shri B. 
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram 
Sharma, Shri Nawal Kishore 
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal 
Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan 
Shastri, Shri Raja Ham 
Shastri, Shri Shteopujan 
Shenoy, Shri P. R.
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Shetty, Shri K. K.
Shinde, Shri Annasaheb P.
Sh vnath Singh, Shri 

nu’da, Shri B. R.
ShuKla, Shri Vtdya Charan 
Siddayya, Shrx S M. 
Siddheshwar Prasad, Shri 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dharam Bir 
Smha, Shri R. K.
Sohan Lai, Shri T.
Sokhi, Sardar Swaran Singh 
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Sudarsanam, Shri M.
Sunder Lai, Shn 
Surondra Pal Singh, Shri 
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar 
Swaran Singh, Shri

Tarodekar, Shri V. B.
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Shn S. B.
Tiwari, Shn Chandra Bhal Mani 
Tiwary, Shri D. N.
Tombi Singh, Shn N.
Tula Ram, Shri 
Tulsiram, Shri V.

Uikey, Shn M. G.

Unnikrishnan, Shri K. P.

Vajpayee, Shri Atal Bihari 

Vekaria, Shri 

Venkatswamy, Shri G.

Verma, Shri Balgovind

Verma, shri Sukhdeo Prasad 

Vidyalankar, Shri Amarnath 

Vikal, Shri Ram Chandra 11

Virbhadra Smgh, Shri 

Yadav, Shri Chandrajit 

Yadav, Shn D. P.

Yadav, Shn Karan Singh 

Yadav, Shri N. P.

Yadav, Shri R. P

N O E S

Bosu, Shri Jyotirmoy 

Dutta, Shn Biren 

Haider, Shri Krishna Chandra 

Hazra, Shri Manoranjan 

Huda, Shri Noorul 

Roddy, Shri B. N.

Saha, Shri Ajit Kumar 

Saha, Shri Gadadhar 

Sen, Shri Robin

MR. SPEAKER: The result* of the 
division is: Ayes: 320; Noes: 9.

The motion is carried by a majority 
of the total membership of the House 
and a majority of not less than two- 
thirds of the members present and 
voting.

The motion was adopted.

w rs r  JT^ptr, rrf v n  farfa 
rfr forr *  farter

% fe n  ft fk m  fc. m x
^rt ir flmntli; |  i

•The following members also recorded their votes for AYES: 

Sarvashri Nageshwara Rao, Maganti Ankineedu and Ram DayaL *
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Clause 2 (Insertion <# n«u> article 
2A)

MR. SPEAKER: Now we go to 
Clause-by-clause consideration.
Clause 2. There are a number of 
amendments. Amendment No. 1, not 
moved. Amendment No. 2, Member 
absent. Amendment No. 43, Shri Vaj-
payee are you moving?

SHRI ATAL BIHARI VAJPAYEE: 
Yes, Sir, I am moving. I beg to 
move:

Page 1, lines 10 and 11,—

for “shall be associated with the 
Union on the terms and conditions 
set out in that Schedule”

substitute “shall form part of the 
Union” (43)

SHRI SAMAR GUHA: I move 
amendment No. 58; I beg to move:

Page 1, lines 10 and 11,—

for “shall be associated with the 
Union on the terms and conditions 
set out in that Schedule”

substitute “shall form part of the 
Union with special provisions on 
terms and conditions set out in 
that Schedule” (58)

PROF. MADHU DANDAVATE: I
beg to move:

Page 1, line 11,—

add at the end—

“after the wishes of the people 
for such an association are ascer-
tained through a referendum” (68i)

MR. SPEAKER: Mr. Shanker Rao 
Savant—not moving. Shri Vajpayee.

s t r t  ( 2 ) *r ^  *m  $  :

“Sikkim, # - which comprises the 
territories specified in the Tenth

Schedule, shall be associated with 
the Union on the terms and con-
ditions set out in that Schedule."

ipCT t  '
For "shall be associated with the 

Union on the terms and conditions 
set' out in that Schedule”.

substitute “shall form part of 
the Union.’*

if sfirr *tctt f  far f trfw r  

f^TFr m r  % ** <&F*rr f a n

| f %  f a f tw  aft * t« rro r % 

f^FTiT f̂, ?r>rftzr <T$f?r ^  

srfMMsRar f w r r  i w r

ff<rr Sf * m  $  m fm  
«ref?r if ^ t t  t  ? m z
W5P3TT ^TT * *

***, I ,  ^TT «TTf«WT%2:<lr

3IT I I WE

I  ^  n  w r

^TT 5#T ST̂TT ifft

• rm  fnrr % ? r ^ r r  * ^  ^

|  i ^ T < r w i  f  t  n r f *
w t  ^  srfa^r m  t  F^rm Tir^rfw i 

m  f *T S*T*T S M WT n  % fa  sft ** 

w  % im  sfir r m  w*i % fR w  

?nr, w i  Trc^qrfff ^qrT^rf^r %

!fT T ?  if i r^rr m l ?

«ft t& o q*o wmrl (* ra g r)  :

fR  %TT % *fHTFT f«m  «TT 1

20.00 hrs.

*ft w w  vnaiM  : v m r
^  *rr*F 

|  i mm kv,- tztfTfytfz irwref 
% ^  <tt  arr r̂r §  i
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Strr |  f a  v r

f , <ft f a r  ^  t r ^ r f t r  % 
w *  ir ht*t wfesr* $>n

^r-TTi^rf?r ^  *r?rre *  irnr wnr 

§>TT 1

aif £  fa  *nft f̂tEwrer

|  ? * % $ ¥  WT<B f t  ¥55 I  cfr #
$  *1% %TT*r % W r f I ,  eft m  % SF*r

^?T ?T*F ^T-T^T%  gf f ^  | ,  gtf-

^ qfd *T ^T-TT̂ f c nft t  yfgy 3%

sfterr^fPT q r lw r  *fr |  srtT 

s trw t tm ^*r * * *  *r f a s t

<t% Stare ^ r «p w t t  *w?t $ srt fa  sfaiT-
^ffc»r f r o  % sf r w  <re 3 *  Sr
*mr ^  3  i fc m  \ * 5  m f t

% HT»T #  5Tf *t # ,  ^  $w*r arrer t  ^  

3̂% T̂PT 3FT«rfSR>TC eft sffaT ^ 
*ftr &  v i  $ R i  f r ^ f r  * t  %* ft *ft s f o r  

1 1

?fterct wrt ^  |  fr s r tfa w F s r r a T  
% ^ r g n  ^  < r h ^ m

STfFT T | |  *ftT irPSTT ^T

q^r t t -r tt  t o t  *srtH ^  | i  % tt 

apfpTT |  f a  fa'fapf 3R?TT % 

f^FR T f*T<WT

|  S lk  3$ ^  ^  ^ t  *T FR T  5PR:

^ ^ t t s r k  *K t fa f r s fa  *rar t f a * ^  
q x ^ F m * n r ? f w  wrc», r f t ^ * n r 5 T  

% *nre <rc^*t f * R %  * t  t o  i 

enp ?rf <fefa*fl~ <rar tft  w  

<rc? ?t fosrr #  1 b*t

qff^rtt t  <jtr srcr* * t

m m  ( « r w r )  »

«TMT3f I^ to r ,  fTR 5  tfr

^**r % T<t f  «fVr #

f̂ f̂tar f̂f «rt w?r ̂ r r  ^Trfcn ^  1 «ft «ft«r

^  ^  J f  a vrm  M ^ r  f̂*r

^ T | ,  t  *F5r5T I  I «FR ftrfappiT an%

% mf*r?T ^ r r  ^ rr#  f  ^  

fa^rr TRrafr q r  f^T T  wf.

*T Sf)«f"T \J^  q̂ ; 3T<;fqdl 5 «l fcHF»

v f o m x  «ft §  l^ tt 

^ sTIh  «FT f̂TSTOT ^ft ^  STTRT ^ t.
^  wTT?r % JTFrfv̂ r ?rh: f»r # |ir

v-i ^  vsrt itr< «rn:«r,

^ R t  smf?r % f k q , ?rtr f w  %

^  i

SHRI P. K. DEO: Mr. Speaker,
Sir, I would like to speak on the 
amendment moved by Shn  Vajpayee.

I support the amendment moved by 
Shn Vajpayee. According to Clause
2 oi the Bill, the people of Sikkim 
arc  an  integral part of the Indian 
people. And it is their aspiration 
that they join the main-stream of 
Indian politics. It was a historical 
accident that they were isolated so 
long and their affairs were being 
dealt by the Ministry of External 
Affairs. Sikkim for whose defence 
we are spending so much; for whose 
economic uplift we are spending so 
much and for its administration we 
4re giving our expert advice their 
destiny is combined with India. Tak-
ing all these into account I do not 
know why a separate status be given 
to Sikkim, rather Sikkim should be 
the 22nd State in our Constitution.
I fully support the amendment so 
ably moved by Shri Atafl Bihari 
Vajpayee.

SHRI $. M. BANERJEE: May I 
request Mr Vajpayee not to presJL* 
for this amendment at present be*
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cause the situation is a delicate one 
and there are forces in the country 
who perhaps do not want yven 
Sikkim to be an associate Member of 
our country. In this case the voting 
has showed that though the decision 
taken by the Government of India 
although late is a correct decision. 
Afterall the will of the people of 
Sikkim has to be honoured by us. 
Today this House has proved that 
this House stand not for politics but 
by the people of Sikkim. I am sure 
it' will be realised by them and a day 
is fast approaching when we will 
have their representative in this 
House. I want an assurance from the 
hon. Minister whether this hon. Mem- 
ber from Sikkim in Lok Sabha where 
wfll he sit and on which side. Also 
will he be able to move motions 
under Rule 199, etc.

(Interruptions)

SHRI P. K. DEO: There should be 
a full discussion.

MR. SPEAKER: I am aware of 
that, Mr. Stephen.

SHRI S. M. BANERJEE: Mr.
Speaker, Sir, is it your ruling? I am 
surprised. I pity his understanding. 
How does he function in the House?

SHRI C. M. STEPHEN: I am sub-
mitting. It happened last week. He 
gave a ruling and said that the per-
mission accorded to me, shall not be 
treated as a precedent unless the 
House specially permits. Anybody 
who has not given notice of an am-
endment will not be allowed to 
speak. That was the ruling. I am 
just bringing it to your notice.

MR. SPEAKER: I think we have 
been following this practice in the 
past’ and we should stick to it. Only 
those Membj^o who have given no-
tice of amendments can speak. They 

move the amendments and speak.

fiwfo (itaT ) :

WSST 9TT

5R i

www : uram fc a t

?23r qrr *psY

11 sfik tfr w  srrsi 11

SHRIMATI PARVATHI KRISH- 
NAN (Coimbatore): Sir, this is a 
very important Bill. Here, we are 
talking about the democratic institu-
tions in Sikkim and having a closer 
relationship with them and bringing 
Sikkim as an associate State of our 
country. It would be a sad commen-
tary, Sir, if we do not have an 
opportunity for a thorough and full 
discussion here on the amendments 
that are being moved, which are as 
important as the Bill itself.

(Interruptions)

SHRI SAMAR GUHA: Sir, I have 
heard with rapt' attention the speech 
made by the hon. Minister. It re-
minds me of a particular type of 
bird. When they lay their eggs they 
do it by closing their eyes, as if no 
other bird saw them laying their 
eggs. It appears to me that some of 
the homilies and some of the obser-
vations made by the hon. Minister 
look like that, that we are not chang-
ing the separate identity of Sikkim 
etc. I am sorry. You can convince 
this House and you can convince the 
Members of your party, but, there 
are intelligent people outside, in He* 
world. They will understand the 
meaning, whether i t  is an associate 
State or what kind of integration is 
being brought about. This is a pecu-
liar situation. The marriage has been
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registered, but, it has not been de-
clared as marriage. 'What we find? 
We have provided in this Bill for the 
association of the people of Sikkim, 
w ith the political institutions of India, 
political, economic and social asso-
ciation with India, employment op-
portunities, educational opportunities 
etc. We are also controlling the 
elections in Sikkim. Even if there 
is any crisis, ultimately, it is the 
President who has to decide and 
whose voice will be supreme. Sir, I 
should say, the relationship that is 
going to be established between 
"Sikkim and India is almost like the 
relationship that is existing between 
the States and the Indian Union. Sir, 
the Planning Commission in India 
has become the supreme economic 
body. If a State wants to introduce 
a small scheme like rural electrifica- 
t'on etc. it will not be able to do so 
without the sanction of the Planning 
Commission For our industrial 
development, for our trade, for our 
industry and commerce, for our 
-agriculture and for our overall eco-
nomic development, Planning Com-
mission has been made the supreme 
authority.

We have taken certain calculated 
risk in regard to international re-
action. It may lead to rertain serious 
military consequences also. When we 
had taken this calculated risk, why 
not we respect the wishes of the
people of Sikkim?---- (Interruptions).
There is the desire of the people of 
Sikkim for fuller Integration with 
India as has been provided in the 
Indian Constitution. Therefore, my 
amendment is that it should be in the 
form of a State of Indian Union, and 
not an Associate State.

PROF. MADHU DANDAVATE: I 
had suggested a small amendment to 
clause 2 with a view to strengthen 
the contents of the Bill. I hope the 
hon. Minister will acdepfl itJ which 
strengthen the content of the original 
Bill. We need not be perturbed by 
the  likely reaction of international 
opinion. Our policy need not be

timid at all. Just to give you on? 
instance in support of my amendment 
The attitude of some big Powers w«s 
hostile to our policy of on Bangla 
Desh. When we stood firm, Bangla 
Desh was established and even the big 
Powers which wanted a solution te  
that problem within the framework of 
a United Pakistan had to change their 
attitude. If we stand firm those who 
are criticising us today will realise the  
truth ultimately. I want the addition 
of the words, ‘after the wishes of the 
people for such association are ascer-
tained through a referendum’ in 
clause 2A. Today the change is taking 
place on the basis of a resolution that
had been passed by the Assembly----
(Interruptions). You may differ but 

you must hear my views

Our relations with Sikkim should 
not be left to the vagaries of the 
changing political pattern in Sikkim. 
Today the verdict of their Assembly 
is to have association with India. 
Tomorrow the mind of the Assembly 
may change I want that our rela-
tions with Sikkim should be irreversi-
ble and indestructible. For that, 
instead of relying on the resolution 
of the Assembly, let us have a 
referendum of the Sikkim people on 
this issue. Then that association will 
be irreversible and indestructible.

SHRI SWARAN SINGH: One sug-
gestion has been that there should be 
complete merger and Sikkim should be 
at part with any other State of India. 
We cannot take this decision un-
ilaterally It is not a question of bra-
very or not minding criticism. That 
is not relevant. The present amend-
ment goes up to the point up to which 
Sikkim is prepared to go. I would 
appeal to hon members to accept this 
relationship.

About referendum, in this region, 
Constitutions of a far-reaching nature 
have been framed but there has never 
been any kind cf referendum Our 
own Constitution was drafted without 
a referendum. We are amending it 
now. Perhaps he will say whatever
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amendment we are making should also 
he subjected to a referendum. Let us 
not overdo this. The spirtt is there. 
We have to go by the wishes of the 
people.

PROF. MADHU DANDAVATE: So 
far as our Constitution is concerned, 
even if we have a  referendum in our 
country, article 368 gives the sovereign 
power to Parliament to amend any 
part of the Constitution. So, that 
analogy does not hold good.

SHRI SWARAN SINGH: The wishes 
of the people of Sikkim have been 
ascertained already. They have 
adopted the Constitution unanimously. 
Even the one member not belonging 
to  the ruling party has supported it. 
This is more than a referendum. Let 
us not keep the matter in a  melting 
pot by adding another rider. I would 
appeal to hon. members not to press 
their amendments.

MR. SPEAKER: I will now put Mr 
Vajpayee's amendment No. 43 t 0 the 
House.

% w *

Amendment
negatived.

No. 43 was put and

MR. SPEAKER: I wiU now put Mr 
Samar Guha’s amendment No. 58.

Amendment No. 
negatived.

58 was put and

MR. SPEAKER: I will now put Mr. 
Dandavate’s amendment No. 68.

Amendment
negatived.

No 68 was put and

MR. SPEAKER: The question is: 

“That clause 2 stand part of the
BUI”

( m m -  
si*&Atm. ) mi

W M m m m f t t j f

AYES

The Lok Sabha divided;

Achal singh,
Ag^awal. Shri Shrilpiskiu* 
Ahirwar, gjbri Hathu Bam 
Alagesan, Shri O. V.
Axnbesh, Shri 
Anand Sii^gh, Shri 
Ankineedu, Shri Ifaganti 
Ansari, Shri Ziaur Rahman 
Appalanaidu, Shri 
Awdhesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Aziz Imam, Shri

Babunath Singh, Shri 
Bade. Shri R. V.
Bajpai, Shri Vidya Dhar 
Balakrishniah, Siyri T.
Banamali, Babu, Shri 
Banera, Shri Hamendra Singh 
Banerjee, Shri S. M.
Banerjee, Shrimati Mukul 
Barman, Shri R. N.
Barua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Basappa, Shri K.
Basumat&n. Shri D.
Besra, Shri S. C 
Bbagat, Shra B. R.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunaodan' Lai 
Bhattacharyyia, Shri Cbapalendu 
Bheeshmadev, Shri M 
Bhuvarajtan, Shri G.
Bist, Shri Narendra Singh 
Brahmanpndji, Sfcri Swami 
Brij Raj Singh-Kotah, Shri

Chakleahwar Singh. Shri 
Chandra Gowda, Shri D. B,
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Gill, Shri Mohindtr Singh 
Godara, Shri Mani Ram r
Gogoi, Shri Tarunr 
Gohain, Shri C. C.
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Misra, Shri Janeshwar 
Modi, Shzi Shrikishan 
Mohammad Tahir, Shri 
Mohammad Yusuf, Shri 
Mohan Swarup, Shri 
Mohapatra, Shri Shyam Sunder 
Mohsin, Shri F. H.
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Ram Dhan, Shri Sant Bux Singh, Shri
Ram Prakash, Shri Sarkar, Shri Sakti Kumar
Ram Sewak, Ch. Satish Chandra. Shri
Ram Singh Bhai, Shri Satpathy, Shri Devendra
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Sinha, Shri R. K.
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SokhS, Sardar Swaran Singh 
Stephen, Shri C. M. 
Subramaniam, Shri C. 
Sudarsanam, Shri M.
Sunder Lai, Shri 
Surendra Pal Singh, Shri 
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar 
Swaran Singh. Shri 

Tarodekar, Shri V. B.
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Shri S. B.
Tiwari, Shri Chandra Bhal Mani 
Tiwary, Shri D. N.
Tombi Singh, Shri N.
Tula Ram, Shri 
Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, Shri K. P.

Vajpayee. Shri Atal Bihari 
Vekaria, Shri 
Venk&tswamy, Shri G.
Verma, Shri Balgovind 
Verma, Shri Sukhdeg Prasad 
Vidyalankar, Shri Amarnath 
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NOES
Nil

MR. SEAKER: The rcfmlt of the 
division is:

Ayes 325; Noes: Nil.

The motion is carrimi feg a majority 
of the total membership of the hovm  
and by a majority of not less than 
two-thirds of the members present and
voting.

The mfftion, was adopted 

Clause 2 was added to the Bill

New Clause 2— (Sikkim  to be 
associaed with Union)

SHRI MADHU LIMA YE: I beg to
move:

Page 1,—

after line 11, insert—

4‘2A. After article 11 of the Con-
stitution, the following article shall 
be inserted* namely:—

“11 A. The people of Sikkim 
shall enjoy the status of associate 
citizens.’.” (12)

Page 1,—

after liny 11, insert—

“2A. After article 35 of the Con-
stitution, the following article shall 
be inserted, namely:—

'35A. The people of Sikkim 
shall enjoy all the fundamental 
rights enumerated in this Part, 
although associate citizens of the 
Indian Union/.” (13)

srwsi ^  t o t

r3n̂ cfT j — 12 W  13 R tftarcl 
tor I  I

srero w t o t  m r*
’STT̂TT g «?> 3TR f

11 %
9RT T̂FT— 11 (t» )-

“The people of Sikkim shall
enjoy the status of associate citi-
zens.”
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W5TTfWT|,^«fp?

f a  z m l  w tv m fis ;  m  to ?  

ift fc*rr r̂rtT i

$TT f̂ TTT t  —

“The people of Sikkim, although 
associate citizens of the Indian 
Union, shall enjoy all the funda-
mental rights enumerated in this 
P m * . . . . ”

w m  % t tp #  % s t s t t

srr^r «Pt foprcr |X t  ^Tfftr,

v ^ r  t ,  **> tw  % K fa s tm

¥V ^  I ,  3*FP> $*T ^>T *TT?RT I  | 

%& fafaT*r *ra*ar*ft % s t^ T t  ^  w\x

A 5RK TT sm ^ fefR T  =sn̂ TT §5 I SMSf 

*T$ Sl̂ cTRT * 2 Î T 5»*<TTJT % 

«F|>T% t  —

•The people of Sikkim should 
enjoy the fundamental rights avail-
able to the citizens of India under 
P art III of the Constitution of 
India ”

S'T V itf  3|T |  for fafsflR % 5TPT-

fV$r v ( t  s s R f w s t  zrfzm 7

aft VT3T VTTTrT % flfaH R  % ?PJ?TTT 

SfFTfT l̂ I

t o j h  m  * r fa fa ro  % 

srem> «rm q f  a f t

<srt sM rrasr «t t  1 s t  I ,  ar? ?nn:

fafaFT % Sl^rR * t  q ^ r  *

tft, 55T5JT5! *T$toT, t  ^^R T  ^RTT |  fa? 

UTT3T sft fpp *FVT V* %

lm fe ffin w ^ ^P R iT  

W l  *PHi $>TT ?

«ftr fr, *r**r *5V fi>c % if w!^rr gr

f% fafa**  5PWT *> f *  9I>T

w rv w r  1 1% f*r «q%«f5n»R Sr$V tf r -  

^cf *  % wre % sis?rHr% aR r *> w

*pt ^  s fa s n r  

% vfir £ i $*m wcfrt $>tt ft? 
% fsRT *ft STTCtfV, Tlf 

fFffWT gpRTF

m v w n  tfr * m  t ,

^»Tr «c»r JT^t* x s w r

t »
wit f*fflw>*r v& *m \ *pt 

^Fmr ^  ^  ?ft fo x  wrr p̂t ^Y

f r o r  w r  1%

fafw*T n%«w(V % sresnw wt ^

^49Tf^>3rRT ’Tf’rw 

iirctar ̂  eft $fcm % awr ?rsar 
^  ^ t t  i ?̂rf̂ TT $  ? t r t

*f «rnr *f sjT«ffTrTOT 

T̂f?rr g qatftraE  ̂ fvrf^R îV 
irdt T̂cT sp> i t r  tftfan  I 

?n^^TT|>rT t~TRn)2 % «rr%

ir q r c r r ^ l ^ f e  ^ a r r r a r c  

aŷ ?T % wit f % %t^^r ^ 
?i>fr % * m it i  % w  l^rar 

|>^T I — «TRR I 

^  5TT0̂  |WV 1 ^ T T  5̂1>-

s ?t *rr?r % srre ? ^ f^ r  —
i» # W 2 ?  fafcaJT ^  ftr 

qfjpr̂ T ftrf?T3|5T T̂T'fi ffrfffHT I
(w m .? r)  v& m  w $ m ,  

q r  m x  ^ rm  ^ t% .,

i «rrr
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^pct 9(Wf f x f e z m  r5ren* \ 

* t f < 3 T ^ i T $ t f a *  V* T O  VQ

f ra rff* £ fa i sft |

*  st t^t  grra, aft qtfrr tjt qV *rra i

«ft «nj : ?TT7 *l>r SHTC **$-

w z gtft a t  5rmT fa*  * t

^ r r  *$t 15r i 5bt̂ t % far? fa*% 

^rarTsr^ft t f t f  i n $ t o t  ?r<faT &, stt*? 

STT̂  «4&Tfa«P 3T% % | f a r o t  <T3TCt?lt 

^  <$x t |  f  i

S W * ^  *T faff <TC JT^lt cTC?

4t-$cr*rr ^ c ^ ° ?  |  m

? i > T ^ - ^ r T ^ ^ r r T | t  i

^  w f t r f w ^ t  3R5TT %<TT*T- 

n l£  <TTT|»ftcft*^T?l$t| I ^  fcrcr ^  

5*  ?>?> ̂ RT?ft * t  o t t  rt?t w, ^  ftnraro 

^ R * f t  % % T§t tft ?T̂ t &fiT$l,

faTO  <T|-
?n% ^  i

«ft w m  fajrrft m W t  srsro

*$**, WJR Q*P 5ffiT wr^ft £ I 5rar

^  TOT «rr <st ijsnja- jsrfsr-

TR> ®FT f^mT f e n  air

w«n«r *rgt*u ^  a t  forc t o t

*ft fa^TTt * n frf t : fa r  a>

*t t*  |  %fa?r *ra fa*ft sft % srt «nw ^  

|  f a  % w r  s n m s f t , sfRfr %

W 7 ^ t  fm ,
TO it |  |

¥ * $  t o  ^  $>*> =*rrf^ ftp

^SfTORSSltlTiT % TO

faw *r t |»t t- ^ t o

s r e  i “s t e ^ t r ? ” sr** afr

I  *|ct §t ?rre?rr?qT? sift: 

l i f e  qrr^qrsf %sit2*£* fa c to r  

t o ^  4 z i $ € t t  i

SHRI SWARAN SINGH The 
point that has been raised by Mr. 
Madhu Limaye is that the citizens of 
Sikkim should have fundamental 
rights and he has cited a Resolution 
passed by their own Assembly All 
that the Resolution means is that, m 
Sikkim, they will have the same 
fundamental rights as the Indians 
have m India Who are we to give 
fundamental rights to them’ It is 
for the Sikkim Assembly to give and 
they have already given fundamental 
rights according to their Constitution. 
I would like Mr Madhu Limaye to 
think deeply over this They are 
Sikkimese and they have adopted a 
Resolution that thciy want to have 
the same type of fundamental rights 
as Indians have in India Of course, 
we welcome the decision of theirs 
But why should that be a part of our 
Constitution7 The fundamental 
rights are m  Sikkim Therefore, 
this is redundant and we cannot 
confer fundamental rights on Sikki-
mese from here

Another point was about associate 
citizenship We have already said in 
Clause 2 which has already been 
approved:

“Sikkim , which comprises the 
territories specified in the Tenth 
Schedule, shall be associated with 
the Union on the terms and condi-
tions set out in that Schedule.**
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What have you to confer upon them? 
They have been associated with the 
Union on the terms and conditions 
fet out in the Schedule.

I would also like to add that, to 
have a phrase the exact connotation 
of which is not defined, will be 
rather a risky concept and at the 
present stage I cannot accept this,

«ft fw^rft qp fo ft : sfi£*-

3T?T JTtT. ?

SHRI SWARAN SINGH: I would
like to say that, after this amend-
ment is approved by the two Houses, 
the status of protectorate will not be 
there.

MR SPEAKER- I now put amend-
ments Nos 12 and 13 by Shri Madhu 
Limaye asking for an additional 
Clause, Clause 2A, to tKe vote of the 
House

Amendments Nos 12 and 13 were put 
and negatived.

Clause 3— (Amendment of article 80).

SHRI SAMAR GUHA: I beg to
move:

Page 1,—

for clause 3, substitute—

‘3. In the First Schedule (articles 
1 and 4) to the Constitution in Part 
I  under the Head ‘THE STATES”, the 
following shall be added at the end:

“22 Sikkim the territories which 
immediately before coming into 
force of the Government of Sikkim 
Act, 1974, were comprised in
Sikkim.”.’ (59).

^  t

$  srnr r̂r̂ cfT g : afr 

faitor *isfr far 4% ̂
q- a > 3 T O ^ a itf im  'TRT

f w § 3 T t ,3 P r % § V $ *» r % *s r T 3 r  30 3i> 
ite m  %  s rw  fcfrq rer %  ^  *r «s> 

'T̂ 'TT .

“For speedy development of 
Sikkim in the social, economic and 
political fields, the Government of 
Sikkim may seek participation and 
representation for the people of 
Sikkim in the political institutions 
of India.”

% *TI W &  jfr |  5RTT

srrr t  %

fp p m  $  ^ V T t f r r f o n T  % & t -  

Z IIP *  n  ^T^ci^R ^ far

TSRcfrr f l f o s j R  %  xjjcT^T ait «ft 

aft-aft s f a * P K  j  ^ t  gfarsrrq- 

3T|t n ftP FT T  3FTF£T %  U T a ^ T  

f[t 5*rf?rt» I f  «l Fci $ t  *TT

I  * ia 't*r $ 5 *r  % i*r€t t  f ¥

^  w fzAvz $ t  n *  1

« ft  f a s  :  ait cRcp^T

to r ^  3W*l?t % irpt ?T$t 3TaF'TT 5Fqt% aft 

’Crar i  ^  s v r a w  ^  *r 

^ * t  1 1 q tfa fc iis r 

^  ^  |  f r  tftsrfsrar r a f  % 4*

3TW I ^  ^  Z %

fciTTSR <̂TT-

MR. SPEAKER: I will now p u t
amendment No. 59 to vote.

Amendment No. 59 xoas^ut and nega-
tived.
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MR. SPEAKER: Now I  will put
clause 3 to the vote of the House. 
This, being a Constitution Amendment 
Bill, voting has to be by division.

Let the lobbies be cleared.

The lobbies have been cleared.

The question is:

4<That Clause 3 stand part of the 
Bill.”

Now, Division.

The Lok Sabha divided.

MR. SPEAKER: The result of the
division *is:

Ayes: 819.

Noes: Nil.

The motion is carried. . .»

SHRI S. M. BANERJEE: The total 
is wrong.

SHRI A P SHARMA: The total
is vvri 1 T i ma.'iino has failed

AN HON. MEMBER: It is being
corrected.

MR. SPEAKER: The motion is
carried by a majority of the total 
membership of the House and by a 
majority of not less than two-thirds 
of the members present and voting.

The motion was adopted.

Clause 3 was added to the Bill

MR SPEAKER: Th*ere is an
amendment for inserting a new 
•Clause 3-A-

Shri Shankarrao Savant; Shri Lak- 
kappa. Amendment No. 29.

AN HON. MEMBER: They ttte
not moving.

Clause A^TAmenUment oj article 81).

MR. SPEAKER: We go to Clause
4. There are no amendments.

The lobbies have already been 
cleared. The result has to be record-
ed by Divfsion

The question is:

“That Clause 4 stand part of the 
Bill.”

Now, Division.

The Lok Sahha divided:

Dtvlsloti No. 22) 20.59 fan.

AYES

Achal Singh, Shri 
Agrawal, Shri Shrikrishna 
Ahirwar, Shn Nnthu Ram 
Alagesan, Shri O V.
Ambesh, Shri 
Anand Singh, Shri 
Ankmcedu, Shri Maganti 
Ansari, Shri Ziaur Rahman 
Appalanaidu, Shn 
Awdhesh Chandra Singh, Shri 
Azad, Shn Bhagwat Jha 
Aziz Imam, Shri

Babunath Singh, Shri 
Bade. Shri R. V.
Bajpai, Shri Vidya Dhar 
Balaknshniah, Shri T.
Banamali Babu, Shri

♦Names nf M6mbers who had record ed votes have not been included as 
the photograph of the division result could not be taken on account of defect 
developed in the automatic vote recording machine.
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Banerjee, Shri S. M.
Banerjee, Shrimati Mukul 
Barman, Shri R. N.
Barua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Basappa. Shri K.
Basumatari, Shri D.
Besra, Shri S. C.
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhattacharyyia, Shri Chapalendu 
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Brij Raj Singh Kotah, Shri

Chakleshwar Singh, Shri 
Chandra Gowda, Shri D, B. 
Chandrakar, Shri Chandulal 
Chandrappan, Shri C. K. 
Chandrashekharappa Veerabasappa, 

Shri T. V.
Chandrika Prasad, Shri 
Chaturvtdi, Shri Bohan Lai 
Chaudhari, Shri Amarsinh 
Chaudhary, Shri Nitiraj Singh 
Chaudhary, Shri Ishwar 
Chavan, Shrimati Premalabai 
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•Nil

MR SPEAKER The result 0f *he 
devision is

Ayes: 317. Noes: Nil 
The motion is carried by a majority 

of the total membership of the House 
and by a majority of not less than 
two-thirds of the members present and 
voting.

The motion was adopted 

Clause 4 was added to the Bill

MR. SPEAKER: Now wc< come to 
Clause 4-A. Excepting’ Shri Madhu 
Limaye, I think nobody has given 
any amendment to 4-A. Are you 
moving?

Xv ' & w irf a wrt f 

^  11

•The following members also rtcord ed their votes for Ayes.- 
Sarvashri Sadhu tRajp and ManiJferao Palodkar.

t
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Clause 5—(Addition of Tenth 
Schedule)

MR. SPEAKER: Now we come to
Clause 5. There are many amend- 
ments to Clause 5. I think Shri 
Shankar Rao Savant and Shri Bibhuti 
Mishra are not moving their amend-
ment Nos. 3, 4, 6, 6, 7, 8, and 10. 
Also Shri Hari Kishore Singh is not 
moving his amendment No. 9 to 
clause 5- Are you moving your 
amendments, Mr. Limaye?

SHRI MADHU LIMAYE: I move:

Page 2,—

after line 13, insert—

“PART AA

(IA) The association of Sikkim 
with the Indian Union shall be on a 
permanent basis, and neither party 
shall terminate fhe association;

(IB) The terms of this association 
set forth below shall not be varied 
or altered unless the variation or 
alteration is endorsed by an absolute 
majority of the people of Sikkim who 
are 18 years of age or above through 
a referendum held for this purpose." 
<16).

Page 3,—

after line 3, insert—

“Provided that all these orders shall 
be laid before the two Houses, of 
Parliament and the Members from 
Sikkim or any 10 members of the 
House shall bc< entitled to demand a 
discussion thereon before the end of 
the session in which they are so laid.” 
07).

Page 3, line 16.—

add at the end—

“and by all those who are 18 
year* of age or abCve in  the popu-
lation of Sikkim by direct elections 
wspecttvely." 0 8 ).

Page 3, lines 7 and 18,—

* omit “except as respects the elv'v - 
tion of the President or the Vice- 
President” (18).

Page 3,—

after line 45, insert—

“ (gg) the provisions of article 
326 of the Constitution shall also 
apply subject to paragraph 4(a)— 
as amended—in relation to the elec-
tion to the 'House o f the People.” 
(20).

SHRI BHOGENDRA JHA: I move:

Page 2, line 21,— 

after “the” insert— 

“responsibility and” (22).

Page 2, line 26,—

after “ensuring” insert—

“further democratisation and”. 
(23).

Page 2.—

after line 35; insert—

“ (f) shall be responsible for de-
fending and developing the specific 
culturual and linguistic identity of 
the Sikkimese pesople.’ (24).

Page 3,—

for lines 8 to 10, substitute—

“ (b) The representative of Sik-
kim in the Council of States shall 
be elected by the members of the 
Sikkim Assembly and that in the 
House of the People shall be elect-
ed by the people) of Sikkim on the 
basis of adult franchise irrespective 
of race, sex or community;* (27).

Page 3, line 18,—
add a t the end—

“unless the  Sikkim A s s e n t  
specifically so d sd d ss^ '  (2ft).
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moving their amexMmeftt Nos. 25 and 
26. Also Shri Jha is not moving his 
amendment Nos. 27 and 28.

Mr. Huda, are you moving?

SHRI NOORUL HUDA: I  beg to
move: *

Page 3,—

omit lines 1 to 3, (31).

Page 3, line *Q,—

add at the end—
•and shall be liable to be recall-

ed by a resolution of Sikkim 
Assembly." (32).

Page 4,—

..  for 10 to 14, substitute—

“5. Nothing contained in this 
Schedule, or in any other agree-
ment, grant, usage, sufferance, or 
other arrangement, shall .abrogate 
or restrict thz\ power of Sikkim 
people through their elected legis-
lature by adult franchise, to frame 
any constitution, change any 
agreements including the abolition 
of post and powers of Executive 
Officer and the post of Chogyal and 
the Government of Sikkim Act of 
1974, that it considers necessary to 
exercise full internal autonomy." 
(33).

SHRl S. M. BANERJEE: I beg to
move:

Page 2,—

after line 35, insert—

“Provided that in all matters relat-
ing to clauses (b), (c) (d) and (e) 
of this paragraph, the Government of 
India shall take Into due account the 
views of t to  Government of Sikkim.”

after line 3, insert—

“ (c) copies of all general and 
special orders issucjd ulioer this 
paragraph, but not te l l in g  'to  
matters tinder clause (a) pi para-
graph 2(1), Shall Be placed before 
the two Houses of Parliament and 
also transmitted to* the Sikkim- 
Assembly.” (35).

Rut, I am not moving my amend-
ment No. 36. I think our amendments 
have been accepted though they do 
not stand in the name of Shri Swaran 
Singh!

SHRI ATAL BIHARI VAJPAYEE; 
X beg to move:

Page 3,— 
after line 3, insert—

“3A. All orders issued by the 
President under this paragraph and 
which relate to the discharge of 
such responsibilities of the Govern-
ment of India as are entrusted in 
clausds (b), (c), (d) and (e) of 
paragraph 2(1), as soon as may be, 
shall be laid before each House of 
Parliament and before the Sikkim 
Assembly.” (45).

Page 3,— 

for lines 8 to 10, substitute—

“ (b) the representative of Sik-
kim in the Council of States shall 
be elected by the members of the 
Sikkim Assembly and the repre-
sentative of Sikkim in  the House of 
People shall be elected by direct 
election; both these elections shall 
be held in such manned as Parlia-
ment may, by law, provide.” (48).

Page 8,—• 

for  lines 11 to 19* toufo—
“ (c) a person M i l  ft** 

to be the representative of Sikkim to
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the Council of States or the House of 
4he Bebple unless he—

(i) is a citizen of Sikkim, and 
makes and subscribes before some 
person, authorised in that behalf by 
the Election Commission, an oath 
o r solemn affirmation according to 
the form set out for the purpose 
in the Third Schedule to the Consti-
tution of India;

(ii) is, in the case of a seat in 
the Council of States, not less than 
thirty years of age and in the case 
of a seat in the House of the Peo-
ple not less than twenty-five years 
of age: and

(iii) possesses such other Quali-
fications as may be prescribed in 
that behalf by or under any law 
madej by Parliament.” (47).

Page 3, lines 17 and 18,—

omit “except as respects the elec-
tion of the President or the Vice- 
President” (48).

Page 3.—

for lines 25 and 26, substitute—

“ (ii) until such time as the 
citizenship Act, 1955 is not extended 
to  Sikkim, sub-clause (d) of clause 
(1) of article 102, shall not apply.” 
(49)

SHRI SWARAN SINGH: I beg to
move:

Page 3, for lines 8 to 31, substitute—

“ (b) the representative of Sikkim 
in the Council of States shall be 
elected by the members of the 
Sikkim Assembly;

(c) the representative of Sikkim 
in the House of the People shall be 
chosen by direct election, and for 
this purpose, the whole of Sikkim 
shpll form one Parliamentary con-
stituency to be called the Parlia-
mentary constituency for Sikkim:

Provided that the representative of 
Sikkim in the House of the People 
in existence at the commencement 
ot the Constitution (Thirty fifth 
Amendment) Act, 1974, shall be 
elected by thje members of the 
Sikkim Assembly;

(d) there shall be one general 
electoral roll for the parliamentary 
constituency for Sikkim and every 
person whose name is for the time 
being entered in the electoral roll 
of any constituency under the Gov-
ernment of Sikkim Act, 1974, shs‘\ 
be entitled to be registered in th 
general electoral roll for the parlia-
mentary constituency for Sikkim;

(e) a person shall not be qualified 
to be the representative of Sikkim
in the Council of Statses or the 

House of the People unless he is 
also qualified to be chosen to fill a 
seat in the Sikkim Assembly and in 
the case of any such representative—

(i) clause (a) of article 84 shall 
apply as if the words *is a citizen 
of India, and’ had been omitted 
therefrom;

(ii) clause (3) of article 101 
shall apply as if sub-clause (a) 
had been omitted therefrom;

(iii) sub-clause (d) of clause (1) 
of article '102 shall apply as if the

words ‘is not a citizen of India 
or’ had been omitted therefrom;

(iv) article 103 3hall not r.pply;

(f) every representative of Sikkim 
in the Council of States or in the 
House of the People shall be deemed 
to be a member of the Council of 
States or the House of the People, 
as the case may be, for all the pur-
poses of this Constitution except as 
respects the election of the President 
or the Vice-President:

Provided that in the case of any 
such representative, clause (2) of 
article 101 shall apply as if for the 
words ‘a House of the Legislature of
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a State’, in both the places where 
they occur, and for the words *the 
Legislature of the State’, the words 
‘the Sikkim Assembly’ had been 
substituted;

(g) if a representative of Sikkim, 
being a member of the Council of 
States or the House of the People, 
becomes subject to any of the dis-
qualifications for being a member of 
the Sikkim Assembly or for being 
the representative of Sikkim in the 
Council of States or the House of 
the People, his seat as a member of 
the Council of States or the House 
of the People, as the case may be, 
shall thereupon become vacant;’’.
(51)

Page 3, line 32, for “ (f) substitute 
“ (h)”. (52)

Page 3, line 35, for “ (e)” substitute 
“ (g)”. (53)

Page 3, line 40, for “ (g)” substitute 
“ ( i)”. (54)

Page 3, lines 40-41, for “preparation 
for” substitute "preparation of the 
electoral rolls for”, (55)

Page 3, line 46, for “ (h )” substitute 
“ ( j)” (56)

Page 4» line 3, for “ (i)” substitute 
“ (k )’\  (57)

SHRI SAMAR GUHA: I beg to
move:

Page 2,—

for lines 28 to 32, substitute—
“ (d) shall be responsible for pro-

viding educational and employment 
and other facilities for the State of 
Sikkim as provided in the Indian 
Constitution;” (60)

Page 2,— 

after line 35, insert—
“ (f) shall ensure Citizenship, 

Fundamental Rights, Right to Equa-
lity, Right to Freedom, Right against
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Exploitation, Right to Freedom of 
Religion, Cultural and Educational 
Rights, Right to Property and Right 
to Constitutional Remedies as pro-
vided in the Constitution." (61)

Page 3,—

after line 3, insert—

“3A. All orders issued by the 
President in regard to Tenth Sche-
dule which relates to the discharge 
of such responsibility of the Union 
Government shall be laid before 
each House of Parliament and before 
the Sikkim Assembly.” (62)

Page 3,—

for lines 8 to 10, substitute—

“ (b) the representative of Sikkim 
in the Council of States shall be 
elected by the members of the 
Sikkim Assembly and the represen-
tative of Sikkim m the House of 
People shall be elected by direct 
election, both these elections shall be 
held in such manner, as provided m 
the Constitution;” (63)

Page 3, line  10,— 

add at the end— /

“and shall be liable to be recalled 
by a resolution adopted by the two- 
third members of the Sikkim 
Assembly;” (64)

Page 3,—

for lines 11 to 13, substitute—

“ (c) a person shall not be quali-
fied to be the representative of 
Sikkim in the Council of States or 
the House of the People unless he—

(i) is a citizen of Sikkim, and 
makes and subscribes before some 
person, authorised in that behalf 
by the Election Commission, an 
oath or solemn affirmation accord-
ing to the form «et out for the 
purpose in the Third Schedule to 
the Constitution of India;

4, 1974 Constitution (Thirty- 26B
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(ii) is, in the case of a seat in 

the Council of States, not less 
than thirty years of age and in 
the case of a seat m the House of 
the People not less than twenty- 
five years of age, and

(lii) possesses such other quali-
fications as provided in the Con-
stitution; (65)

Page 3, lines 17 and 18,—

omtt “except as respects the elec-
tion of the President or the Vice- 
President” (66)

Page 4>—

after line 14, insert—

“6 The Constitution (Thirty-sixth 
Amendment) Bill after being passed 
by the Parliament sl^tll come into 
force after it is approved by two- 
third majority of the members of the 
Sikkim Assembly.’ (67)

PROF MADHU DANDAVATE* I 
beg to move:

Page 3,—

for lines 8 to 10, substitute—

“ (b) the representative of Sikkim 
m the Council of States shall be 
elected by the Members of the 
Sikkim Assembly and the represen-
tative of Sikkim in the House of 
the People shall be elected by direct 
election on the basis of adult 
franchise,” (69)

ffcm  I ,  *ui>-

s*r fpr w t t  |  i 

OTt ra* (n)

'The association of Sikkim with 
the Indian Union shall be on a per-

manent basis, and neither party 
shall terminate the association:”

t

“The terms of this association set 
forth below shall not be varied or 
altered unless the variation or alte-
ration is endorsed by an absolute 
majority of the people of Sikkim 
who are 18 years of age or above 
through a referendum held for this 
purpose.” x

STEW ?  rFT
I  * ftfa  m  SE3T <TT SfTi
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^> t ^  ^
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snarei * ? ^ r ,  if t n ^ r  
g fa  jjFRT̂  ^farQR Tr m

t , ^  srtrt ^  faarr srr i 
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& w % «rr^5r t i r f t$ zfcQ m  
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^  wir 1 $  |  1
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f tw r  ^  I ,  f m r  m s
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w re r  w r *rcr ^ffrr
^  1 1 ^  Tr^qfo %

% srT tt ^ « F f r | :

“Provided that all these orders 
shall be laid before the two Houses 
of Parliament and the member for 
Sikkim or any ten Members of 
the House shall be entitled to de-
mand a discussion on this before 
the end of the Session in wihch they 
are so laid.”

% «rrS*r % 
% s r f a f r f W ? m r
^  *PT 5F3T*RT T | I ,  fft 7T*?<Tf?r %
a m  sit ^troy, q r

sfltf 1

% s m  % *rc*frr 5 t r t  
^CTT j  for sprr ftrfk*r*r frzw

r * *  % \9f m s t i f  % s q r
^ c fT  g rlf SRTRT
3ff ufarr f w r r  *rTf̂ r? sff <rr

p f t  ^ rfp r , ^
t o t O  s n s s  g q f
srtr ^ r« R  11

m>E|ST *4faTT5R%
^  ffTSTR ?rrp- *J5> W>>f ?re*FfaR
|> f t ^Tf^r | tjo
1 7  |  I

srar srf r m  1 8 ^  z x 'm  ff*r?r 
t  Iff *r% =arr̂ T |  for ffffw r 

m  ^rrrar w r  sifar ffnr % 
sffritwrsi qrr w jfm  ffffTfwTT 
"tt $>n 1 art iff*

*rr f a  n $ r  f  for t
18 HTPT ¥V ??>rr ^T%T7,
ft ftrfw r w tft |) 1

I f f  n't wft $m %, ifffa q  ff
I f f f f t  & r s $ f  W «TTI

if f  % arts 19^ q W f c frqfrqif w r  
|  fa iT̂ qfgr «ftr w raprfcr % *̂t t* 
3r*ft * rrf^  1
Iff i m  ^ f f a
Iff % s?*r£ arrcT * ( t  1 1

Iff% 5rre*m  2o*ri ffwmsrtsBi'hr 
iff%  wt ^  

ffT̂ r f^ rr  t  1 5*rfax7 ^
«P> Rff 1

T̂'TT
^?TT qff>fffil?R %
3tt̂  %, *&£ ^rt r̂'nfr ^'t f^ rr t | ,  
Tr̂ qfcT % ?rr?9i> tk 3ftt
ff'kT ffff^r % sifcrT?rfg 
*> f * ? % ^  t i * ? ^  *ftr 3W5«Tfff 
% f̂iTar ^  ^  v fa^ n ;
fff%, ^?t, T O T  t ,
ffT^R ffif3r*rr?r^ 1

^ff ^ n r  «?t 1

SHRI NOORUL. HUDA: Sir, my
amendment relates to Clause 5, Para-
graph 4(b) of the proposed Tenth 
Schedule. This is on page S of the 
Bill.

“The representatives of Sikkim 
in the Council of States and the 
House of the People shall be elected 
by the members of the Sikkim As-
sembly."

We want this to be amended by 
adding:

"and shall be liable to be recal-
led by a Resolution of the Sikkim 
Assembly.”

Sir, the Minister has been telling 
this House again and again that the 
separate identity of Sikkim will be 
respected and the democratic institu-
tions, which they have established, 
will also be respected. Sir, in this 
connection, we want that there should 
be no interference in the rights of
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Sikkimese people. For that, we are 
suggesting by this amendment that 
the Sikkimese people should have the 
right to recall and to withdraw their 
representatives from the House of 
the People arid from the Council of 
States.

If the Government wants the sepa-
rate identity of the Sikkim people, 
there should be no opposition to the 
first amendment. There is another 
amendment to clause 5, by which I 
want lines 10 to 14 to be substituted 
by my amendment. By this amend-
ment I want the rights of the Sikkim 
people to be protected; they can have 
freedom of their choice; they have 
a right to change any agreement in-
cluding the position and the power of 
the executive officer. This is an im-
portant amendment. If you want to 
foist an Indian political executive 
over the head of the Sikkim legisla-
ture, it would be a negation of de-
mocracy. Therefore we want this 
amendment. When they think so they 
can change the post of Chogyal also. 
The Government of India should not 
stand in the way of the Sikkim peo-
ple to abolish the post of Chogyal as 
and when necessary. If the Minister 
is true to his speech, he should accept 
my amendments If he wants to es-
tablish democratic institutions in this 
country, he should have no objection 
to my amendments; indeed he should 
accept them.

SHRI BHOGENDRA JHA: On page 
2, in Part B the responsibilities of the 
Government of India have been enu- 
murated. In sub-clauses (a), (c), (d) 
and (e) they say the Government shall 
be responsible for certain things. But 
in sub-clause (b) they say only about 
the exclusive right. Therefore I  have 
moved an amendment so thftt ‘ the 
clause will read 'shall have the res-
ponsibility and exclusive right of' con-
structing, maintaining, etc. That Ia 
my amendment No. 22.

My other amendment is in relation 
to sub-clause (c) wMch reads: “ —  
shall be responsible for a securing 
the economic and social development 
of Sikkim and for ensuring good ad-
ministration and for the maintenance 
of communical harmony therein.”

I want the words “further demo- 
cratisation” to be added, so that it 
will read, “ensuring further democra- 
tisation and good administration” etc.

My amendment No 24 seeks to add 
a new a new sub-clause to provide 
that the Government of India shall 
be responsible for defending and deve-
loping the specific cultural and ling-
uistic identity of the Sikkimese peo-
ple This is not mentioned anywhere 
in the Bill and 1 want this to be 
added. My other amendments Nos. 27 
and 28 are covered by the Govern-
ment amendments.

SHI S. M. BANERJEE: My amend-
ment No. 34 seeks to provide that 
in all matters relating to clauses (b),
(c), (d) and (e), the Government of 
India shall take into due account the 
views of the Government of Sikkim. 
This is necessary because a situation 
may arise when some Government 
may use the Sikkim airport for some 
ulterior purpose to attack some other 
country. So, we want that the Sik-
kim Government should be consulted 
in all matters It should not be left 
m the hands of the bureaucrats to do 
whatever they like.

My amendment No. 35 says:

“copies of all general and special 
orders issued under this paragraph 
but not relating to matters under 
clause (a) of paragraph 2(1) shall 
be placed before the two Houses of 
Parliament and also transmitted to 
the Sikkim Assembly.**

This is necessary and it is very in- 
noucuous. I do not find any reason 
why the minister should not accept 
these amendments.



■qfhf̂ rfsr
gr^rrgnr 1 ^ Fr
j^am r «roY t o 5#
■qpHrSWT % W&ft * falU ^  I  
r g ^ rfafa^  % *r* *f-------
SHRI SWARAN SINGH: I am bring-

ing an amendment.

eft wm fw$rft *rrafrft : ^sr %
*(ftq  ?f?ltSI5T I

SHRI SWARAN SINGH: In fact. I 
clarified  that in my opening speech 
that we have accepted this that they 
will be subject to the same disquali-
fications as the Indian Members of 
Parliament are. That was what Shrx 
Advani had suggested and it is incor-
porated here, except citizenship, the 
other offices of profit and everything 
are included here.

ĵ tcrc, Tps5<rf?r vm«§Tfir 
% n  n n  w  v fv v r r  

ftnrr ^  x p  t  ^  ^  ^  ^  ^
SĴ TSfT 5T?I 3 I t  ft? W
fgt «rft3*rrT p n  =*rrf̂  i

IVfT 3TcT **# t  ft»
TT̂ qfcf i  ?m srrtor *nt frc> *rn"T
^  ?mr w  ̂ t r t  i

ipr *w t b r

“All orders issued by the Presi-
dent under this p aragraph and 
which relate to the discharge of 
such responsibilities of the Govern-
ment of India as are entrusted in 
clauses <b), (c), (d) and (e) of 
paragraph 2(1), as soon as may be, 
shall be laid before each House of 
Parliament and before the Sikkim 
Assembly." r
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q *  u fa  %t t  r̂>rr«*r $ :

For lines 25 and 26, substitute 
‘sub-clause (d) of clause (1) of ar-
ticle 102 shall not apply".

iftr f t w  *r?r |  ^  ^  ^  ^
g n w w ri I  i fR1 ^
I  :

“until such time as the citizenship 
Act, 1955 is not extended to Sikkim, 
sub-clause (d) of clause (1) of arti-
cle 102, shall not apply.”

\w  «TT5T *fsrrs?r 
® 1 i^ ^ rT f^ ftr^ V F rR r fafoafrfsn 

195$ w  eft ^rnr a> fw.n

5 #  3>TT m  rJT S fffe ta  1 02 % 
SRTO ( l)  % ?R-5f5TT3f (W) ^ t^T T ^r 
^  ^  arRT ¥V srjft
% I

SHRI SWARAN SINGH: As a re-
sult of the discussion with the oppo-
sition leaders I have accepted two 
concepts. One is that the members
of Sikkim to Lok Sabha will b* 
elected by direct election on adult 
franchise and the second tljjng that 
we have accepted is that the members 
from Sikkim elected to the Lok Sa-
bha and Rajya Sabha will be liable 
to the same disqualifications as are 
enumerated in our own Constitution, 
excepting the question of citizenship. 
The amendments standing in my 
name, namely, Nos. 51, 52, 53, 54, 55,. 
56 and 57 give affect to this. Al-
though they are large in number, 
Amendment Nos, 52, 53, 54, 56 and 5T 
really renumber the paragraphs. 
Amendment No. 55 is a small amend 
ment which seeks to substitute for 
“preparation for” the words “prepara-
tion of the electoral rolls for”. They 
are only consequential. The substan-
tive effect of these amendments is to 
implement what I had stated in my 
opening speech. We are accepting 
these changes and it is in the light

4, 1974 Cctnstitution (Thirty- 276
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thereof that several hon. Members 
have not moved their amendments. 
So, I would plead for the acceptance 
of these amendment^.

srfr ^‘Rr^qfd % *r srnr vr 

w  fararr̂ rra,

«r«w srjffa* : *wz *r?r %
arsrrsr *r !

SHRI SAMAB GUHA: As regards
my amendment No. 60, while it has 
been said, at the request of the Gov-
ernment of India, to provide facilities 
to “students”, it appears to me to be 
a cacha work. It should be replaced 
by the words “educational facilities”. 
Suppose there is an educational ins-
titution in Sikkim; suppose there is 
a university in Sikkim. Suppose we 
want to have exchange of professors. 
Here, it is only providing the facili-
ties for the students. There is no 
scope for exchange of professors. They 
can even set up a university there at 
Gangtok and we can help them there 
I want that both educational and 
employment facilities should be pro-
vided It is a very simple amendment 
I would request the hon. Minister to 
look into it. The better word will 
be “educational facilities”. I would 
request the hon Minister to look into
*

Now, I come to my amendment 
No. 61. We are giving facilities to 
Sikkimese students who settle in 
India. We are also giving facilities 
of employment to them through the 
Public Service Commission in Govern-
ment and non-Government institu-
tions. We are also giving facilities 
to them for associating with political 
institutions. We are giving many 
other facilities in economic and other 
fields. Suppose a large number of 
Sikkimese people settle in India. They 
will not get the facility of Indain ci-
tizenship and also the fundamental

rights, the right of equality, the right 
of freedom of expression, the right of 
religion, etc., all the fundamental rights 
enshrined in the Constitution. I want 
to know what will t>e the position 
in that regard Will they be denied 
all this? On what basis, will they 
be given these facilities? Therefore, 
my amendment is that fundamental 
rights should be incorporated there.

I do not want to say about Amend-
ment No. 62 and 63. Mr. Vajpayee has 
already said about them

About amendment No. 64, although 
the hon. Minister has accepted that 
there should be a direct election, they 
should be liable to be recalled by a 
resolution adopted by the two-thirds 
majority of the members of the 
Sikkimese Assembly. Suppose they 
have sent two Members, one to 
Lnk Sabha and one to Eajya 
Sabha Suppose, they go against the 
ruling party there and they comple-
tely take a different stand. Will the 
Sikkimese Assembly have a right to 
recall them. I think, this idea of re-
call should be introduced.

About the participation in the elec-
tion of the President and the Vice- 
President, we have given so many 
responsibilities to the President. They 
will be guided by all the orders of 
the President in many respects, in 
economic and other fields It is a pecu-
liar thing that they will not have any 
say in choosing the President and the 
Vice President. I feel, they should be 
given the right to participate in the 
elections of the President and the 
Vice Frcsident.

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): I want to know
whether their election to Parliament, 
Lok Sabha and Rajya Sabha. will be 
held by the Election Commission of 
India?

SHRI SWARAN SINGH: I will be
very brief with regard to the various
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points that have been raised. There 
are two or three amendments in 
which the concept of recalling a 
are two or three amendments m 
Member is contained. 1 am sorry this 
is a new idea for our Constitution —

PROF. MADHU DANDAVATE: There 
was one more amendment, No. 69. I 
had already moved that. I onlv want 
to say that, after the clarification that 
has been given by the hon. Minister 
that all those disqualifications will be 
there. I would not press my amend-
m ent

SHRI SWARAN SINGH The idea 
of recalling a member is an absolutely 
new idea, and we cannot introduce it 
for the first time in our Constitution  
in relation to members from Sikkim. 
It has been suggested that the elected 
member may not be in tune with the 
members of the Assembly there in 
Sikkim. That can happen even with 
Tegard to our representatives, whether 
they are m the Lok Sabha or In the 
Rajya Sabha. The tenure of a member 
of Rajya Sabha is six years, and in 
between elections may have taken 
place in several States and new gov-
ernments inducted; even new parties 
have come into power. They do not 
have any right to recall any member 
from the Rajya Sabha who had been 
sent by them. Therefore, this is a 
wider concept. If and when Parlia-
ment amends our Constitution and the 
right of recall is given to the electro-
rate--and in that case the Assembly 
members constitute the electorate—, 
then you can extend it to Sikkim. You 
cannot introduce a novel idea for 
them.

A n oth er  su ggestion  h a s  been^ m ad e. 
Several hon. members have said that 
•opies o f th e  directions given by the 
president or of the decisions taken 
should be placed on the Table of the 
House, I would like to say, in princi-
ple, we w a n t to  k een  th e  P a r lia m en t  
informed, and I g iv e  th e  assurnnc* on 
behalf of the Government that we 
shall place on the Table of the House

copies relating to sub-clauses (b), (c),
(d) and (e) of sub-clause 2 of Clause 
5—1 have omitted sub-clause (a) be-
cause you will kindly appreciate that 
defence, etc., are sensitive matters. 
But I would not accept any formal 
amendment. The reason is this. As 
a matter of fact, I was inclined to ac-
cept that, but my colleague, the Law 
Minister, and his other colleagues have 
pointed out that there are much more 
important directions, orders, etc., 
which the President gives which the 
Government gives, and there is no 
provision anywhere in our Constitu-
tion that copies of these should be 
placed on the Table of the House. 
Therefore, in view of this assurance, 
it is not necessary to have that amend-
ment.

There are some amendments to this 
eftect that we should incorporate in 
our Constitution provisions to ensure 
that what is incorporated cannot be 
altered. The object is that it should not 
be altered by Sikkim perhaps. I have 
said already that our understanding 
is that it cannot be unilateral1 v alter-
ed. If that statement is not enough,
I do not know how, by having this 
formal incorporation in our Constitu-
tion, we can bind the Assembly of 
Sikkim. A* a matter of fact, we should 
not have m the Constitution a provi-
sion which is illusory. It cannot be 
altered unilaterally. When it is in-
corporated m an agreement, it has to 
be done by mutual agreement. Merely 
saying that it cannot be altered m a 
formal manner does not bind them. 
That sanction will have to be some-
thing outside this, and I have already 
clarified the Government’s position 
with regard to this.

SHRI SAMAR GUHA: What about 
educational facilities?

SHRI SWARAN SINGH: Regarding 
educational faciMties, there is a clause 
here.

SHRI SAMAR GUHA: It is only
that educational facilities will be Riven 
to students. Instead of that, if vou 
had put ‘educational facilities'', it will 
be all-embracing.



SHRI SWARAN SINGH: The Bill is 
very clear:

“The Government of India shall 
be iesponsible for providing facilities 
for students from Sikkim in insti-
tutions for higher learning in India 
and lor the employment of people 
from Sikkim in the public services 
of India (including the All-India 
Services), at par with those avail-
able to citiens of India....... ”

It is very explicit. I do not know 
what moie do you want. In fact this 
is a special concession we are giving 
them. They will be entitled to enter 
our Army, our defence forces, our 
administrative services and even our 
Foreign Service and we will amend th< 
relevant rule___

SHRI SAMAR GUHA: I want edu-
cational facilities only for the students.

SHRI SWARAN SINGH; Somethin? 
should be left for the administration 
also.

Having accepted some, in those 
cases where I cannot accept, I have 
indicated.

With regard to election of Presi-
dent and Vice-President, we gave a 
great deal of thought to it. Our main 
difficulty was that they are not in the 
Union. There is a calculation of the 
value of each vote. As you know it 
varies from State to State and involves 
calculation of units. For that reason, 
we came to the conclusion that in view 
of this associate relationship, at the 
present moment, it will not be quite 
wise to enable them to participate in 
the election of President and Vice- 
President. A point has been made 
that whereas the President will be 
issuing instructions, ' they have no 
right to eject the President. But they 
have a right to throw out the Govern-
ments because they participate in the 
MftUng here in Parliament. If they 
are against us, their vote will be 
counted. The President acts on the 
advice tM  Cabinet, according to 
our constitution. So, to have this

28i Constitution (Thirty- BHADRA 13,
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right will only be illusory, We are 
giving them the real right even though 
a statutory right for Residential elec-
tion is not there.

I would, therefore, request that th 
rest of the amendments—some of 
them are merely verbal and we have 
drafted it with great care-—should be 
withdrawn.

MR. SPEAKER: I will now put 
Shri Madhu Limaye’s amendments, 
amendments Nos. 16, 17, 18, 19 and 20, 
to the vote of the House.

Amendments Nos. 16 to 20 were put 
put and negatived.

MR SPEAKER: I will now put 
amendments Nos. 22, 23 and 24, 27, 
and 28 of Shri Bhogendra Jha to vote!

Amendments Nos. 22 to 24 and 27 and 
28 were put and negatived.

MR. SPEAKER: I will now put the 
amendments Nos. 31, 32 and 33 of Shri 
Nurul Huda to vote.

Amendments Nos. 31 to 33 were put 
and negatived.

MR. SPEAKER: I will now put 
amendments Nos. 34 and 35 to vote.

Amendments Nos. 34 and 35 were put 
and negatived.

MR. SPEAKER: I will now put 
amendments Nos. 45, 46, 47, 48 and 
49 of Shri Atal Bihari Vajpayee to 
vote.

Amendments Nos. 45 to 49 were put 
and negatived.

MR. SPEAKER; I will now put the 
Government amendments to vote:

The question is:

‘Page 3, for lines 8 to 31, substitute—

“(b) (the representative of Sikkim 
in the Council of States shall

1896 (SAKA) Constitution (Thirty. 202
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be elected by the members of 
the Sikkim Assembly ;

(c) the representative of Sikkim m 
the House of the People shall be 
chosen by direct election, and 
for this purpose, the whole of 
Sikkim shall form one Parlia-
mentary constituency to be 
called the Parliamentary con-
stituency for Sikkim

Provided that the representative of 
Sikkim in the House of the People in 
existence at the commencement of the 
Constitution (Thirty-fifth Amendment) 
Act. 1974, shall be elected bv the 
members of the Sikkim Assembly,

(d) there shall be one general elec-
toral roll for the parliamentary 
constituency for Sikkim and
every person whose name is for 
the time being entered m the 
electoral roll of any constituency 
under the Government of Sikkim 
Act, 1974, shall be entitled to 
be registered m the general 
electoral roll for the parlia-
mentary constituency for
Sikkim;

(e) a person shall not be qualified
to be the representative of 
Sikkim in the Council of States 
or the House of the People un-
less he is also qualified to be 
chosen to fill a seat in the 
Sikkim Assembly and in the
case of any such representa-
tive—

(i) clause (a) of article 84 shall
apply as if the words 'is a 
citizen of India, and* had
been omitted therefrom;

(ii) clause (3) of article 101 shall
apply as if sub-clause (a) had 
been omitted therefromj

(iii) sub-clause (d) of clause (1) 
of article 102 shall apply as if 
th$ words Is not a citizen of

India, or’ had been omitted 
therefrom;

(iv) article 103 shall not apply,m
(f) every representative ot Sikkim 

in the Council of States or in 
the House of the People shall 
be deemed to be a member of 
the Council of States or the 
House of the People, as the case 
may be. for all the purposes of 
this Constitution except as res-
pects the election of the Presi-
dent or the Vice-President

Provided that m the case of any 
such representative, clause (2) of arti-
cle 101 shall apply as if for the words 
‘a House of the Legislature of a State’, 
in both the places where they occur, 
and for the words ‘the Legislature of 
the State’, the words ‘the Sikkim 
Assembly’ had been substituted,

(g) if a representative of Sikkim, 
being a member of the Council 
of States or the House of the 
People, becomes subject to any 
of the disqualifications for being 
a member of the Sikkim As-
sembly or for being the repre-
sentative of Sikkim in the Coun-
cil of States or the House of the 
People, his seat as a member of 
the Council of States or the 
House of the People as the case 
may be, shall thereupon become 
vacant;”. (51)

Page 3, line 82, for “ (f)’* substitute 
"(h )" . (52)

Page 3, line 35, for “(e)” substitute 
“(g)". (53)

Page 3, line 40, for “(g)” substitute 
"«)*. (54)

Page 8, lines 40*41, for "preparation 
for” substitute “preparation of 
the electoral rolls for”. (55)

Page 3, line 46, for “(h)” substitute 
“(j)w. (56)
Page 4, line 8, for “(i)" substitute 

"(k)». (57)

The motion taas adopted.



MR. SPEAKER: Now I will put Shri 
Samar Guha’s amendments to the vote 
of the House—Amendments Nos. 60
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to 67.

Amendments Nos. 60 to 67 were put 
and negatived.

MR. SPEAKER: Now I will put Prof. 
Dandavate's amendment No. 69 to the 
vote of the House.

Amendments No. 69 was put and 
negatived.

MR. SPEAKER: I shall now put 
Clause 5 as amended to vote.

The* voting has to be by division. 
Let the lobbies be cleared—

The lobbies have been cleared.

The question is:

“That Clause 5, as amended, stand 
part of the Bill.’’

Now, Division.

The Lok Sabha divided:

AYES

121.48 b n .
Division No. 23]

Achal Singh, Shri 
Agrawal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ram 
Alagesari, Shri O. V.
Ambesh, Shri 
Anand Singh, Shri 
Anklneedn, Shri Maganti 
Ansari, Shri Ziaur Rahman 
Applanaidu, Shri 
Awdhesh Chandra Singh, Shri 
Azad„ Shri Bhagwat Jha 
Aziz Imam, Shri 
Babunath Singh, Shri 
Bade, Shri R. V.
Bajpai, Shri Vidya Dhar 
Balakhishniah, Shri T.
Banamali Babu, S&ri 
Banerjee, Shri S. M.

Banerjee, Shrimati Mukul 
Barman, Shti R. N.
Barua, Shii Bedabrata 
Barupal, Shri Paxma Lai 
Bastippa, Shri K.
Basumatari, Shri D.
Besra, Shri S. C.
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhaura, Shri B. S.
Bheeshmadev, Shri M.
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh 
Brahmanandji, Shri Swami 
Bnj Raj Singh-Kotah, Shri 
Chakelshwar Singh, Shri 
Chandra Gowda, Shri D. B. 
Chc.ndrakar, Shri Chandulal 
Chandrappan, Shri C. K. 
Chandrashekharappa Veerabasppa, 
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NOES

Nil*

MR. SPEAKER: The result of the 
division is:

A yes : 304; Noes: Nil

The motion is earned by a majo-
rity  of the total membership of the 
House and by a majority of not less 
than two-thirds of the members 

present and voting.
The motion was adopted.

Clause 5, as amended, was added 
to the B ill

New Clause 6

SHRI MADHU LIMAYE I beg to 
m ove:

Page 4,—

After line 14, insert—

“1A. In article 1 ol the Constitu-
tion, m Clause (3), after sub-clause 

<c)>, thp following sub-clause shall 
be inserted, namely:—

‘(d) such other States outside 
the Union and their territories as 
may accede to the Union on the 
basis of a Treaty of Accession

Explanation.—The Treaty may 
provide that the new States shall 
have the same constitutional status 
or a special associate status as may 
be defined in this Constitution on 
the basis of the Treaty,.” (21)

PROF. MADHU DANDAVATE: I
beg fo move;

Page 4,—

after line 14, insert-

ed. In article 1 of the Constitution, 
In clause (3), after sub-clause (c),

the following sub-clause shall be in-
serted, namely: —

‘(d) associate States/.’' (70)

few* . s rsra  
t f f a e r R  a r m  ( i )

( 3 ) % spfr |  •

The territory of India shall comprise:

(a) the territories of the States:

(b) the Union territories specified 
in the First Schedule; and
(c) Such other territories as may 

be acquired.

t  ^ r r p r r g  a f t e r , i
s p r  a  Tgsrr m  «rrsf sr? * n r .

sr^PC % (fV) Tt*TT .

“such other States outside the
Union and their territories as may 
accede to the Union on the basis of 
a Treaty of Accession

Exp lanation*—The Treaty may
provide that the new States shall
have the same constitutional status 
or a special associate status as may 
be defined in this Constitution on 
the basis of the Treaty*.”

$  ^rr^rr g sfasrH  *tsr m
< T ^ r m  I cTTj? siTfa rarH  • 

3?rSr fiRrr i

SHRI SWARAN SINGH * It is not 
nccessary to accept the amendment.

PROF. MADHU DANDAVATE: Sir, 
there is one amendment only that 
‘The territory of India shall comprise:

(a) the territories of the States:

(b) the Union territories specified 
in the First Schedule; and

•The following members also recorded their votes for Ayes: Sarva- 
«hri R. K. Khadilkar, Kartik Oraon, Devinder Singh Garcha, Natwarlal 
l*etel, K. K. Shetty, Sakti Kumar Sarkar and Anant Prasad Dhusia.
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[Prof. Madhu Dandavate]
(c) such other territories as may 

be acquired and

(d) associate States.’.’*

Really speaking, the amendment which 
1 venture to suggest is consequential. 
And all of us have accepted that the 
position of Sikkim will be that of an 
associate states and therefore, I want 
that to be added on to this part of the 
Constitution so that there would be no 
difficulties as far as the validity of the 

Constitutional provisions is concerned.

iT R f m eft trfrtfarrfes % Ir vr
u r c fte tfs  % *r eft f a *
W ti  aWWT iftfY I w4t 
I  HR-PIT I

MR. SPEAKER: Then, it is a much
wider question.

«rV v a n
q t m  f  1 m t  wr<$rt srnsrfo^r q$t wi 
srctft |  *rr*T fe*rrn
%vn 1

MR'. SPEAKER: The Minister is
not accepting the amendment. No. 21 
moved by Shri Limaye.

I shall now put amendment No 21 
to vote.

Amendment No. 21 was put and nega-
tived.

MR. SPEAKER: I am also putting
the amendment No. 70 moved by Prof. 
Dandavate to vote.

Amendment No. 70 was put and nega-
tived.

Clause 1 (Short title and commence-
ment)

MR. SPEAKER: Now, we take up
clause \  There are amendments by

Shri Madhu Limaye and Shri Swaran 
Singh.

SHRI SWARAN SINGH: Sir
amendment No. 50 stands in my name. 
This is the only correction I want to 
make. After the Bill is drafted an-
other Constitution Amendment Bill had 
been approved by the House. And so 
the verbal amendment.

I beg to move:

Page 1, lines 3 and 4,

for “ (Thirty-Sixth Amendment)”,

substitute “Thirty-fifth Amend-
ment)” (50).

MR. SPEAKER:
sre^T $1 fotrr, ? t o  srtf,- frnrT t

I shall put amendment No. 50 moved 
by Shri Swaran Singh to vote:

The question is:

‘Page 1, lines 3 and 4,
for “Thrity-sixth Amendment)",

substitute “Thirty-fifth Amend-
m ent)”. (50)

The motion was tee*ed:

MR. SPEAKER: The question is:

“That clause 1, as amended, stand 
part of the Bill.*'

The Lok Sabha divided:

Division No. 24]
[21.56 hrs.

AYES

Achal Singh, Shri 
Agarawal, Shri Shrikrishna 
Ahirwar, Shri Nathu Ran*
Alagesan, Shri O. V.
Ambesh, Shri 
Anand Singh, Shri
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Vajpayee, Shri Atal Bihari
Vekaria, Shri 
Venkatswamy, Shri G.
Verma. Shn Balgovind 
Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amurnath 
Virbhadra Singh, Shn

Yadav. Shri Chandrajit 
Yadav, Shri D. P 
Yadav, Shn Karan Singh 
Yadav, Shn N. P.
Yadav, Shri R. P

NOES Nil

MR. SPEAKER: The result of the 
division is:
Ayes: 306; Noes Nil

The motion is carried by a majority 
of the total membership of the House 
and by a majority of not less than 
two-thirds of the members present 

and voting.

The motion was adopted.

Clause 1, as amended, was added to 
the Bill

The Enacting Formula and the Long 
Title were added to the Bill.

SHRI SWARAN SINGH: I beg to 
move:

‘That the Bill, aa amended, be 
passed/'

MR. SPEAKER; Motion moved:

‘That the Bill, as amended, be 
passed.**
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SHRI H. N. MUKERJEE (Calcutta- 
North-East): Sir, a Legislation of this 
sort partakes of cermonial character 
and we owe not only to ourselves but 
to the people of Sikkim to pay par-
liamentary respect to every stage of 
the debate and that is why I wish to 
make a few observations.

It is a happy thing that so many 
of us have been able to, in spite of 
the misgivings in the beginning, per-
suade ourselves to accept this Bill. 
Our misgivings were duo to the fact 
tha t the Government came before us 
rather abruptly. Our misgivings owed 
themselves to the fact that we did not 
have an opportunity of having an 
adequate discussion of the many 
grave issues involved. But all those 
misgivings have been removed and 
we have happily accepted this arran-
gement We are happy because 
Sikkim is no longer a protectorate but 
is a State associated on terms of free-
dom with our country and this is a 
development which has historic signi-
ficance which, I hope, the Foreign Mi-
nister himself would reiterate for the 
whole world to hear.

For myself, Sir, I am not at all 
disturbed by any shift in emphasis in 
our Constitution from federality to 

confederality. As a m atter of fact. Sir, 
we in this country have dreamt of one 
India south of the Himalayas. It was 
in the Vishnu Purana, nearly sixteen 
hundred years ago that the concept 
of India was put forward which re-
ferred to this entire land mess.

"f t * fsffhw* ?fir«r

That was the idea, But, Sir, through-
out the centuries, we have not been 
able to achieve that sort of unity. 
That idea is still before us, and when 
Mr. Madhu Limaye was speaking in 
a way, which rather disturbed me, I 
recalled the vision of his own leader, 
the late Ram Manohar Lohia, who at 
that point of time propagated the no-

tion of a Federation embracing differ-
ent States, which are in this penin-
sula of ours. Sir, I am not at all 
frightened in this shift of emphasis 
from federality to confederality. I am 
not frightened also about the likely 
developments inside our own country, 
I do not like my friend, Shri Swaran 
Singh, saying that we should not 
rouse the feelings in this country in 
Nagaland or Tamil Nadu or Mizoram 
or elsewhere. But, I am not afraid of 
my people My friend, Shri Swaran 
Singh has said that also. My people 
can take charge of the future of this 
country and if it becomes necessary 
for our country with its own different 
components to achieve unity in diver-
sity by1 certain methods of political 
development, we shall do so. We shall 
be able to with the strength of the 
Indian people and the spiritual values 
developed over the ages, achieve that.

Wt* have taken the first step.

May this beginning * do common good 
to our country and to our Parlia-
ment;

I accord my support.

&  TO faff* • i n j  - F f f t  *rff fsptf 
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SHRI P. K. DEO (Kalahandi): Mr. 
Speaker, Sir, very soon this Bill is 
going to become a law and it is going 
to be in our Statute book. Today will 
go down in history as red letter 
day for the most dymanic decision we
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[Shri P. K. Deo] 
have taken in associating the destiny 
of the people of Sikkim with that of 
ours. Sir, at the same time, I would 
like to draw the attention of the 
House to the backwardness of the 
area. Formerly, the Lupcha* used to 
stay there. Then, the Bhutias came; 
they came in larger numbers and 
from among the Bhutias one of them 
became the Chogyal Now, they have 
been out-numbered by the Nepalese. 
They are joining the mainstream of 
the Indian life. We should see that 
their identity is properly preserved; 
that we do not out-number them and 
see that the area is fully developed.

22 00 hrs

There are regional disparties in the 
economic developments of this count-
ry. If they are made to believe that 
they are being brought to Utopia, 
soon they will be disillusioned. If we 
do not fulfil our basic task of deve-
lopment and make them enjoy the 
freedom from exploitation, then again 
they will be disillusioned So we have 
to fulfil the task of economic develop-
ment that has fallen on our should-
ers.

sft 5WT fcl ( tf ta r )  W3 i \  fiRZ 

Ct *Tif?R 1 spfr |  #

fa * *  f  f- *1 qfTBrw I  

q-srNrt amk srr 7?  £ 1

aft i f t w r  «pt I  qri? r̂a: f,

if fft cfm r̂rrST'TT g  %  ^  fo r 

TTfTT WFl apTcT

snmr. srfa: v f  ffswV ?ft *rr
7$*fr srfa aff <*r t^ tt

w ’ # f  %tlx 

‘ arxr ftps’ «Pt nsr amrir 1

SHRI SWARAN SINGH: I should
like to take this opportunity of con-
veying our greetings and best wishes

to the people of Sikkim on for every 
success in their new chosen path of 
democratic institutions. I am sure that 
the historic decision which is now 
being taken by the Indian Parliament 
to give the representatives of Sikkim 
a place of equality among us will al-
ways be an important facter in 
strengthening the democratic forces in 
Sikkim and will also cement relations 
between India and Sikkim, relations 
of friendship, understanding and co-
operation. I should like to reiterate 
that we respect the distinct identity 
of Sikkim. Any talk of either annexa-
tion or marger is aboslutely beside the 
point I am sure the angry and pre-
mature reactions that have emanated 
from certain quarters will no longer 
hold the ground when the real situa-
tion is appreciated by the countries 
in our neighbourhood. This is a 
decision which we have taken in the 
interest of the people of Sikkim and 
India. This Friendship between In-
dia and Sikkim will never be used 
to the detriment of any other country 
or to international community I am 
sure that when they understand the 
real basis of our relationship they 
will fully support it is decision of 
ours which has been taken by the full 
play of democratic forces I should 
like also to take this opportunity to 
assure the people in Sikkim that their 
development and their welfare and 
their association with us now casts a 
responsibility on us and it will be for 
this Parliament to ensure that we 
make significant contributions to their 
development and their progress and 
strengthen their economy and also 
enrich their culture. I would therefore 
plead that this be accepted by the 
House aned

MR. SPEAKER: The lobbies have
been cleared. The question is:

“That the Bill as amended, be
passed.”

The Lok Sabha divided:



Division No. 25]

AYES

Achal Singh, Shri 
Agrawal, Shn Shrikrishna 
Ahirwar, Shri Nathu Ram 
Alagesan, Shri O. V.
Ambesh, Shri 
Anand Singh, Shri 
Ankineedu, Shri Maganti 
Ansan, Shri Ziaur Rahman 
Awdhesh Chandra Singh, Shri 
Azad, Shri Bhagwat Jha 
Aziz Imam, Shri 
Babunath Singh, Shri 
Bade, Shri R. V.
Bajpai, Shri Vidya Dhar 
Balakrishniah, Shn T.
Banamali Babu, Shri 
Banerjee, Shri S. M.
Banerjee, Shrimati Mukal 
Barman, Shri R. N.
Barua, Shri Bedabrata 
Barupal, Shri Panna Lai 
Basappa, Shn K.
Basumatari, Shri D.
Besra, Shri S. C.
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.
Bhargava, Shn Basheshwar Nath 
Bhatia, Shri Raghunandan Lai 
Bhaura, Shri B. S.
Bheeshmadev, Shri M. 
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh 
Brahraanandji, Shri Swami 
Brij Raj Singh-Kotah, Shri 
Chakleshwar Singh, Shri 
Chandra Gowda, Shri D. B. 
Chandrakar, Shri Chandulal 
Ghandrappan, Shri C. K.

Chandrashekharappa Veerabasappa, 
Shri T. V.

Chandrika Prasad, Shri 
Chaturvedi, Shri Rohan Lai 
Chaudhari, Shri Amarsinh 
Chaudhary, Shri Nitiraj Singh 
Chaudhary, Shri Ishwar 
Chavan, Shrimati Premalabai 
Chavan, Shri Yeshwantrao 
Chawla, Shri Amar Nath 
Chhotey Lai, Shri 
Chhutten Lai, Shri

Choudhary, Shri B. E 
Choudhury, Shri Momul Haque

Daga, Shri M. C.
Dalbir Singh, Shri 
Damani, Shn S. R.
Darbara Singh, Shn 
Das, Shri Anadi Charan 
Das, Shri Dharnidhar 
Dasappa, Shn Tulsidas

Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh 

Deshmukh, Shri K. G.
Deshmukh, Shri Shivaji Rao S. 
Dhamankar, Shri 
Dharia, Shri Mohan

Dhusia, Shri Anant Prasad 
Dinesh Singh, Shri 
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra 
Doda, Shn Hiralal 
Dumada, Shri L. K.
Durairasu, Shri A.

Dwivedi, Shn Nageshwar 

Engti, Shri Biren

Gandhi, Shrimati Indira 
Ganesh, Shri K. R.
Gangadeb, Shri P.
Garcha, Shri Devinder Singh 
Gautam, Shri C. D.

[22.10 hrs.
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Gavit, Shri T. H.
-George, Shri A. C.
Ghosh, Shri P. K.
Gill, Shri Mohinder Singh 
'Gohain, Shri C. C.
Gokhale, Shri H. R.
Gomango, Shri Giridhar 
'Gopal, Shri K.
Goswami, Shri Dinesh Chandra 
Gotkhinde, Shri Annasaheb 

Gowda, Shri Pampan 

Hansda, Shri Subodh 
Hamunanthaiya, Shri K.
Hari Kishore Singh, Shri 
Hari Singh, Shri

Ishaque. Shri A. K. M.

Jadeja, Shri D. P.
Jagjivan Ram, Shri 

Jamilurrahman, Shri Md. 
Jeyalakshmi, Shrimati V.

Jha, Shri Bhogendra 
Jha, Shri Chiranjib 
Jitendra Prasad, Shri 
Joshi, Shrj Jagannathrao 
Joshi, Shri Popatlal M.
Kadam, Shn Dattajirao 
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kailas, Dr.
Kale, Shri
Kamala Prasad, Shri 
Kamble, Shri T. D.
Kamla Kumari, Kumari 
Kapur, Shri Sat Pal 
Karan Singh, Dr.
Kasture, Shri A. S.
Kathamuthu, Shri M.
Kaul, Shrimati Sheila

Kavde, Shri B. R.
Kedar Nath Singh, Shri 
Khadilkar, Shn  R. K.
Kisku, Shri A. K.
Kotoki, Shri Liladhar 
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Krishnan, Shrimati Parvathi 
Kulkarni, Shri Raja 
Kureel. Shri B. N.
Kushok Bakula, Shri

Lakkappa, Shri K. 
Lakshmikanthamma, Shrimati T. 
Lakshminarayanan, Shri M. R. 
Laskar, Shri Nihar 
Lutfal Haque, Shri

Mahajan, Shri Vikram 
Mahajan, Shri Y. S.
Maharaj Singh, Shri 
Mahata, Shri Debendra Nath 
Mahishi, Dr. Sarojini 
Majhi, Shri Gajadhar 
Majhi, Shri Kumar 
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mandal, Shri Jagdish Narain 
Mandal, Shri Yamuna Prasad 
Manhar, Shri Bhagatram 
Maurya, Shri B, P.
Mehta, Dr. Jivraj 
Mehta, Dr. Mahipatray 
Melkote, Dr. G. S.
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri G. S.
Mishra, Shri L. N.
Misra, Shri Janeshwar 

, Misra, Shri S. N.
Modi, Shri Shrikishan 
Mohammad Tahir, Shri
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Mohammad Yusuf, Shri 

Mohan Swarup, Shri 

Mohapatra, Shri Shyam Sunder 

Mohsin, Shri F. H.

Muhammed Khuda Bukhsh, Shri 

Mukerjee, Shri H. N.

Munsi, Shri Priya Ranjan Das 

Murmu, Shri Yogesh Chandra 

Murthy, Shri B. S.

Naik, Shri B. V.

Negi, Shri Pratap Singh 

Nimbalkar, Shri 

Oraon, Shri Kartik 

Pahadia, Shri Jagannath 

Painuli, Shri Paripoornanand 
Palodkar, Shri Marikrao 
Pandey, Shri Krishna Chandra 
Pandey, Shri Sudhakar 
Pandey, Shri Tarkeshwar 
Pandit, Shri S. T.
Pant, Shri K. C.
Paokai Haokip, Shri 
Parashar, Prof. Narain Chand 
Partap Singh, Shri 
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat 
Patel, Shri Arvind M.
Patel, Shri Natwarlal 
Patel, Shri Prabhudas 
Patel, Shri R. R.
Patil, Shri Anantrao 
Patil, Shri C. A.
Patil, Shri E. V. Vikhe 
Patil, Shri Krishnarao 
Patnaik, Shri J. B.
Peje, Shri S. L.
Plradhani, Shri K.
Putty, Shri M. S.
Qureshi, Shri Mohd. Shafi

Raghu Ramaiah, Shri K.
Raj Bahadur, Shri 
Rajdeo Singh, Shri 
Ram Dayal, Shri

Ram Dhan, Shri 
Ram Prakash, Shri 
Ram Sewak, Ch.
Ram Singh Bhai, Shri 
Ram Surat Prasad, Shri 

Ram Swarup, Shri 
Ramji Ram, Shri 
Ramshekhar Prasad Singh, Shri 
Rao, Shrimati B. Radhabai A. 
Rao, Shri Jagannath 
Rao, Shri K. L.

Rao, Shri M. S. Sanjeevi 
Rao, Shri M. Satyanarayan 
Rao, Shri Nageswara 
Rao, Shri Pattabhi Rama 
Rao, Shri Rajagopala

Rao, Dr. V. K. R. Varadaraja 
Rathia, Shri Umed Singh 
Raut, Shri Bhola 
Ray, Shrimati Mdya 
Reddi, Shri P. Antony 
Reddy, Shri K. Kodanda Rami

Reddy. Shri K. Ramakrishna 
Reddy, Shri M. Ram Gopal 
Reddy, Shri P. Ganga 
Reddy, Shri P. Narasimha 
Reddy, Shri Sidram 
Rohatgi, Shrimati Sushila 
Roy, Shri Bishwanath

Sadhu Ram, Shri 
Saini, Shri Mulki Raj 
Sait, Shri Ebrahim Sulaiman 
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishaque 
Sanghi, Shri N. K.
Sankata Prasad, Dr.



Subramaniam, Shri C.
Sunder Lai, Shri 
Surendra Pal Singh, Shri 
Suryanarayana, Shri K.
Swamy, Shri Sidrameshwar
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Sant Bux Singh, Shri

Sarkar, Shri Sakti Kumar

Satish Chandra, Shri

Satpathy, Shri Devendra

Savant, Shri Shankerrao

Savitri Shyam, Shrimati 
Sayeed, Shri P. M.
Sethi, Shri Arjun

Shafee, Shri A.
Shalquat Jung, Shri 
Sbahnawaz Khan, Shri 
Shailani, Shri Chandra 
Shambhu Nath, Shri 
Shankar Dayal Singh, Shri 
Shankar Dev, Shri 
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.

Sharma, Shri Madhoram 
Sharma, Shri Nawal Kishore 
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal 
Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan 
Shastri. Shri Raja Ram 
Shastri, Shri Sheopujan 
Shcnoy, Shri P. R.

Shcr Singh, Prof.
Shetty, Shri K. K.
Shinde, Shri Annasaheb P. 
Shivnath Singh, Shri 
Shukla, Shri B. R.
Siddayya, Shri S. M. 
Siddheshwar Prasad, Shri 
Singh, Shri Vishwanath Pratap 
Sinha, Shri Dhafam Bir 
Sinha, Shri Nawal Kishore 
Sinha, Shri R. K.
Schan Lai, Shri T.
Sokhi, Sardar Swaran Singh 
S tephen Shri C. M.

Swaran Singh, Shri 
Tarodekar, Shri V. B.
Tayyab Hussain, Shri 
Tewari, Shri Shankar 
Thakre, Shri S. B.
Tiwari, Shri Chandra Bhal Mani 
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Tombi Singh, Shri N.
Tula Ram, Shri 
Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, Shri K. P. 
Vajpayee, Shri Atal Bihari 
Vekaria, Shri 
Venkatswamy, Shri G.
Verma, Shri Balgovind 

Verma, Shri Sukhdeo Prasad 
Vidyalankar, Shri Amarnath 
Virbhadra Singh, Shri 

Yadav, Shri Chandra jit 
Yadav, Shri D. P.

Yadav, Shri Karan Singh 
Yadav, Shri N. P.
Yadav, Shri R. P.

NOES

Dutta, Shri Biren
Haider, Shri Krishna Chandra
Hazra, Shri Manoranjan

Huda, Shri Noorul 
Reddy, Shri B. N.
Saha, Shri Ajit Kumar

Saha, Shri Gadadhar
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MR. SPEAKER: The result of the
division is:

Ayes'. 310; Noes: 7 

The motion is carried by a 

majority of the total membership of 

th e  House and by a majority of not

less than two-thirds of the members 
present and voting.

The motion was adopted,
22.10 hrs.

The Lok Sabha then adjourned 
till Eleven of the Clock on Thursday, 
September 5, im /B h a d ra  14, 1896 
(Saka).
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